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 LOK  SABHA  DEBATES

 LOK  SABHA

 Wednesday,  November  27,  968/Agra-
 hayana  6,  890  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SpEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS
 Loans  given  by  Film  Finance  Corpn,

 "361.  SHRI  PREM  CHAND
 VERMA:  Will  the  Minister  of  9  Ne
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Sivi
 K,  A.  Abas  applied  for  a  loan  of  Rs.
 Is  lakhs  to  the  Fiim  Finan-’e  Correr:-
 tion  for  a  film  to  be  produced  on  the
 basis  of  Hindi  scrip,  ‘Shikva’  in  i9#0,
 the  film  produced  being  Shehr  Aur
 Sapna  ;

 (9)  whether  it  is  also  a  fact  ‘hat
 the  Script  Panel  Committee  rejected
 the  loan  application  on  the  ground
 that  the  film  produced  would  not  be
 good  enough;

 (c)  whether  it  j;  further  a  ही
 that  the  film  ‘Shehr  Aur  Sapna’  r2-
 ceived  President’s  Gold  Medal,

 (d)  whether  the  films  ‘Go-Dhan’
 and  ‘Nai  Umar  Ki  Nai  Fasal’  which
 were  givtn  lons  of  Rs.  5,03425  and
 Rs.  5,13,  82  failed  miserably  so  that
 the  loans  have  become  bad  debts,  and

 (९)  if  the  replizs  to  the  above  parts
 be  in  the  affiirmative,  whether  the  re-
 Ply  given  to  S:arred  Question  No.  365
 on  the  7the  August,  968  was  based  on
 facts?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  to  (c).  Yes,  Sir,

 (d)  It  ig  true  that  both  the  films
 failed  to  repay  the  loans  granted  in
 3962  (Go-Dan)  and  962  (Nai  Umar
 Ki  Nai  Fasal).
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 (९)  The  inference  drawn  is  how-

 ever  entirely  unjustified.  Statements
 contained  in  answer  to  Question  No.
 365  are  entirely  correct.  Failure  of
 parties  to  repay  cannot  be  equatca
 with  the  charge  of  favouritism.  As
 mentioned  in  answer  to  Question  No..
 365  answered  on  7th  August,  968  no
 specific  question  of  favouritism  has
 been  mentioned  in  any  representations.
 Even  the  Honble  Member  docs  not
 make  an  allegation  of  favouritisia.
 What  he  does  is  to  draw  an  inference
 which  is  not  justified.

 oft  प्रेम  ष्चन्द  वर्मा  :  प्रध्यक्ष  महोदय
 मैं  श्राप  के  द्वारा  एक  ग्रज्ञ  करना  चाहता  हूं  ।
 मंत्री  महोदय  ने  पहले  भी  कहा  था  प्रौर
 ध्भी  भी  पिछले  क्वेश्वयन  को  रंफर  करते

 हुए  कहा  कि  मैं  ने  जो  कुछ  कहा  था  वह  ठीक
 नहीं  है  ।  नहों  ने  कहा  था  कि  गोदान  के  बारे
 में  मेरी  इन्फार्मेशन  गलत  है  ।  मैं  उन  का  जबाब
 पढ़  कर  सुनाता  हूं  :

 Also,  my  hon.  friend  is  not  proper-
 ly  informed.  Godan  was  given  help.
 So  that  is  not  correct.

 wa  वह  कह  रहे  हैं  कि  ठीक  है  ।  मैं  ने
 बार  बार  “शहर  शौर  सपना”  शौर  “गोदान''
 के  बारे  में  पूछा  था  ।  पिछली  बार  प्र०  Ho
 365  के  बारे  भें  मेरा  दूसरा  सवाल  यह  था  कि

 क्या  “शहर  प्रौर  सपना  फिल्‍म  को  राष्ट्रपति
 जी  का  गोल्ड  मेडल  मिला  है  ?  तब  उन्हों  ने
 कहा  कि  :

 I  do  not  know  to  which  film  he  re-
 fers,  but  the  President's  Gold  Medal
 was  earned  by  Charulata,  a  Bengal
 film,  and  that  also  was  helped.  Then,
 Nayak,  which  is  a  Bengali  film.  re-
 ceived  a  special  award.
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 उस  के  लिये  कहा  कि  नहीं  मिला  है  1
 मेरे  लिये  चन्हों  ने  कहा  कि  इन्हें  मालूम  नहीं
 है।  मेरे  पास  फिल्म  कारपोरेशन  की  चिट्ठी
 है  1  उस  में  लिखा  है  :

 “This  film  won  the  President’s
 Gold  Medal  for  the  best  picture
 in  1963.”

 इस  चिट्ठी  को  मैं  टेबल  पर  रखना
 चाहता  हूं  ताकि  सब  को  इस  का  पता  लग
 जाय  कि  इस  पिक्चर  को  गोल्ड  मेडल  मिला  है
 जब  कि  मिनिस्टर  महोदय  ने  उस  से  इन्कार
 किया  है  ।  दूसरे  वह  “गोदान”  पिक्चर  के
 लिये  कहते  हैं  कि  पैसा  नहीं  मिला  है  ।  यह
 मेरे  प्रिविलिज  का  मामला  है  क्‍योंकि  वह  मेरे
 लिये  कहते  हैं  कि  इन्हें  कुछ  मालूम  नहीं  है  1
 मिनिस्टर  महोदय  कहते  हैं  :

 Loans  of  Rs.  5,03,425  and  Rs.  5, 13,182
 were  granted  by  the  Corporation
 for  the  production  of  film  ‘Go-Dan’
 and  ‘Nai  Umar  Ki  Nai  Fasa]  :espcct-
 tively.  Loang  for  ‘Go-Dan  and  ‘Nai
 Umar  Ki  Nai  Fasal  were  paii  in
 suitable  instalments.

 मैं  ने  तीनों  चीजें  ज  की  हैं,  लेकिन
 जन्हों  ने  जो  जवाब  दिये  हैं  मैं  समझता  हूं  कि
 बह  तीनों  गलत  हैं।  वह  कहते  हैं  कि  मूझे  मालूम
 नहीं  है  लेकिन  जो  डाकुमेंट  मेरे  पास  है  उस  के
 मूताबिक  यह  माना  गया  है  ।

 झब  मैं  सवाल  पूछता  हूं  ।  क्‍या  यह
 दुरुस्त  है  कि  फि  म  फाइनेन्स  कारपोरेशन  के
 कुछ  डाइरेक्टरों  का  त्रिलोक  जेटली  (गोदान)
 शौर  विश्वभारती  फिल्म  प्राइवेट  लिमिटेड  के
 साथ  सम्बन्ध  है  शौर  इस  की  वजह  से  उन
 फोर्थ  क्लास  स्क्रिप्ट  को  5-5  लाख  रुपया
 कर्जा  दिया  गया  ?

 क्या  यह  भी  ठीक  है  कि  श्री  जेटली  के
 ऐग्रीमेंट  क ेक्लाज  0%  झौर  विश्वभारती  के
 ऐस्रीग्टेट  के  क्लाज  8  में  यह  कह  ह  गया  है  कि
 फिव्म  प्रोडयूसर  मूवेबल  भोर  इम्मूवेबल  प्रापर्टी

 NOVEMBER  27,  968  Oral  Answers  4

 के  डिक्लेरेशन  फाइल  करें  जिस  की  सिक्‍योरिटी
 के  भ्रगेन्स्ट  यह  कर्जा  दिया  जाना  था  ?  पअ्रगर
 हां  तो  इन  दोनों  में  कितनी  कितनी  प्रापर्टी
 डिक्लेयर  की  गई  थी  जिस  के  बदले  में  5-5
 लाख  रुपया  दिया  गया  है  ?
 SHRI  K.  K,  SHAH:  I  am  sorry  my

 hon.  friend  has  been  upset  by  any
 answer.  But  it  will  be  good  enough  to
 read  the  answer  which  was  {Liven
 there:

 “No  specific  case  of  favouritism
 has  been  mentioned  in  any  repre-
 sentation.  Some  of  the  film  pro-
 ducers  whose  loan  applications
 were  rejected  by  the  Film  Finance
 Corporation  had  represented  to  the
 Government  against  the  decisions
 of  the  corporation.  These  repre-
 sentations  were  looked  into  and,
 wherever  necessary,  the  Chairman
 was  requested  to  look  into  the
 matter.”

 What  I  want  to  draw  my  hon  friends
 attention  to  is  that  Mr.  K,  A.  Abbas
 applied  in  1960.  At  that  time  the
 Film  Finance  Corporation  was  under
 the  Finance  Ministry,  We  will  try  to
 get  papers  if  he  wants  any)  infe:ma-
 tion  because  at  that  time  the  papers
 were  with  the  Finance  Ministry.  5०
 far  as  these  two  films  are  concerned,
 may  I  also  draw  my  hon  friend's  at-
 tention  that  so  far  as  Go-Dan  is  con-
 cerned,  it  was  selected  as  the  best
 film  of  963  by  the  Film  Journaiists’
 Association  and  the  female  play  back
 Shrimati  Asha  Bhonsle  got  the  award
 and  Raginj  and  Manohar  Deepak  were
 adjudged  as  the  best  dancers  Here
 also  my  hon  friend  will  be  good
 enough  to  see  that  these  films  were
 also  recognised,  but  unluckily  they
 did  not  become  what  is  known  as  box
 office  hits.

 श्री  प्रेम  चन्द  बर्मा :  प्रध्यक्ष  महोदय
 मैं  न ेसवाल  कुछ  किया  और  जवाब  कुछ  मिला  |
 जो  सबाल  किया  जाये  उस  का  जवाब  दिया
 जाना  चाहिये  ।

 मेरा  दूसरा  सवात  यह  है  (क)  क्‍या
 यह  दुरुस्त  है  कि  इन  दोनों  फिल्‍मों  को  झसल
 रकम  0  लाख  झौर  इंटरेस्ट  2  लाख  रुपये
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 भा  जो  कि  बंड  डेट  में  डाल  दिया  गया  है  ?  क्‍या
 बह  भी  ठीक  है  कि  इन  दोनों  लोन्स  पर  कई-
 कई  साल  का  इंटरेस्ट  चार्ज  नहीं  किया  गया  है  ?
 अगर  हां  तो  उस  की  तफसील  क्‍या  है  शौर
 अगर  नहीं  तो  यह  बतलाया  जाये  कि  इंटरेस्ट
 किस  हिसाब  सै  चाज  किया  गया  श्रौर  3-3-
 68  तक  कुल  कितनी  रकम  उन  के  जिम्मे  थी  ?

 (ब)  सरी  कौन  सी  कम्पनियां  या
 फिल्मों  को  लोन  दिया  गया  जिन  की  शेड्यूल
 के  मुताबिक  भदायगी  नहीं  हो  रही  है  ?  कुल
 प्रिसपल  रकम  श्रौर  इंटरेस्ट  कितना  है
 शौर  इस  वश्त  तक  कम्पनीज  को  कुल  कितने
 रुपये  का  घाटा  है  ?

 (स)  गया  सरकार  फिल्‍म  फाइनेन्स
 कारपोरेशन  के  उन  डाइरेक्टरों  के  बारे  में  जो
 960  4  बाद  तक  रहे  हैं  एन्क्वायरी  करायेगी

 झौर  केसों  द 56  सी  बी  शाई  को  देगी  ताकि  इन
 सारे  मामलों  में  जो  घोटाला  ह्भा  है  वह  साफ
 हो  सके  ।

 SHRI  K.  K.  SHAH:  So  far  as  Go-
 Dan  is  concerned  we  have  recovered
 Rs,  2,70,69f  including  interest  of  Rs.
 l,  18,  707  :  nd  for  the  balance  of  Rs.
 3,  29,  522  4  decree  has  been  obtained.
 The  award  has  been  obtained,  So  far
 as  the  secoiid  film  is  concerned,  ४  sum
 of  Rs.  4,86.  633  including  an  intercst
 of  Rs.  1,92,  260  has  been  recovered,
 and  for  thy:  balance,  arbitration  pro-
 ceedings  ale  pending.

 SHRI  S.  5.  KOTHARI:  For  the  last
 one  year  or  so  I  so  I  have  been  rcpea-
 tedly  telling  the  hon,  Minister  that
 he  should  bbe  very  careful  in  regard
 to  the  loans  that  are  being  advanced
 by  the  Filrn  Finance  Corporation;  he
 has  not  ben  taking  action  and  we
 have  been  seeing  that  he  ha;  beer
 progressing  along  the  same  path.  The
 Corporation  will  come  to  grief.  I
 would  again  request  him  in  the  public
 interest  thet  he  should  kindly  be  very
 careful  in  giving  Joans  to  the  fiims
 which  are  being  produced.  (Interrup-
 tion).  Wil)  the  Minister  kindly  have
 a  departmental  enquiry?  2  would  not
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 go  as  far  as  the  other  Member  on  the
 opposite  side,  who  igs  asking  for  a
 CBI  enquiry,  but  let  the  Hon.  Minister
 have  a  proper  departmental  enquiry
 into  the  affairs  of  this  Corporation.
 Otherwise,  public  money  is  being
 wasted  and  the  Public  Undertakings
 Committee  will  be  compelled  to  ask
 for  an  enquiry  into  it.  In  spite  of
 our  requests  ,  the  Minister  has  bcen
 proceeding  on  the  same  lines’  -vith
 regard  to  thig  matter.  (Interrup-
 tion).

 SHRI  हू  K.  SHAH:  Let  the  hon.
 Member  bear  with  me.  This  is  an
 autonomous  body,  and  J]  have  no  ap-
 Ppellate  powers,  but  whenever  my  at-
 tention  has  ben  drawn  to  this,  I  make
 enquiries  and  give  the  information  to
 him.

 Centrally  Sponsored  Schemes
 *362.  SHRI  D.  N.  PATODIA:  Will

 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  pursuant  to  the  reco-
 mmendations  of  the  Administrative
 Reforms  Commission  that  the  num-
 ber  of  Centrally  sponsored  schemes
 should  be  kept  to  the  minimurn  the
 Planning  Commission  have  taken  fur-
 ther  steps  to  transfer  such  schemes  to
 the  State:

 (b)  if  so,  the  progress  so  far  made
 in  this  regard;  and

 (९)  the  guidelines  which  have  since
 been  formulated  with  regard  to  the
 new  development  schemeg  which  are
 to  be  sponsored  by  the  Centre  in
 future?

 THE  MINISTER  OF  STEEL  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  8,  R.  BHAGAT):
 (a)  Yes,  Sir.

 (b)  According  to  the  N.D.C.  Com-
 mittee’s  decision,  45  Schemes  lave
 been  excluded  from  the  existing  list
 of  Centrally  Sponsored  Schemes.

 (c)  Central  Ministries  are  working
 out  the  details  of  the  approved
 schmes,  Guidelines  will  be  decided
 upon  after  the  details  are  examined.
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 SHRI  D,  N.  PATODIA,  This  trans-
 fer  of  the  schemes  from  the  Centre
 to  the  Stat?  has  taken  place  in  pur-
 suance  of  the  recommendations
 made  by  tie  ARC.  May  I,  therefore,
 know  what  are  tne  criteria  and
 guidelines  299  which  only  45  schemes
 have  been  transferred  out  of  89,
 which  ig  thie  total  number  of  Cen-
 trally  sponsored  schemes,  and  =  why
 the  balance.  of  the  schemes  has  not
 been  transferred?  Then,  may  I  know
 whether,  i),  transferring  these  45
 schemes,  tlie  consent  of  the  States
 concerned  ‘was  also  6btained  and  o
 what  exten!  the  financial  burden;  are
 being  shared  by  the  Centre  and  the
 States?

 SHRI  8.  R.  BHAGAT:  The  _  Ad-
 ministrative:  Reforms  Commission  laid
 down  four  criteria:  that  the  projects
 should  be  of  a  regional  or  inte:-State
 character;  they  should  require  lump
 sum  provision;  they  should  have  an
 a'l-India  significance,  and  they  should
 be  mainly  projects  of  research  ana
 surveys,  Tl.ese  were  the  four  crite-
 ria.  In  addition,  a  Committee  of  the
 NDC,  including  the  Chief  Ministers,
 presided  over  by  the  Deputy  Chair-
 man  accepled  these  critria  and  ४450
 gave  certain  other  guidelines  and
 they  considered  it  from  various  ang-
 les.

 SHRI  RANGA:  Criteria  plus  guide-
 lines,  all  given  by  the  Jaymen  except
 the  Vice-Chairman;  it  is  only  because
 they  are  Chief  Ministers.

 SHRI  B.  R.  BHAGAT:  I  said  that
 these  four  criteria  were  given  by  the
 Administrative  Reforms  Commission.
 They  are  all  eminent  members.  Then,
 this  matter  was  considered  by  the
 Officials  Ccmmittee;  it  went  into  all
 these  questions  then  they  submitted
 a  report  to  the  NDC  which  is  compos-
 ed  of  Chief  Ministers  and  the  Deputy
 Chairman.  Therefore,  it  is  wrong  for
 the  hon.  Member  to  say

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
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 OF  EXTERNAL  AFFA:RS  (SHRI-
 MATI  INDIRA  GANDHI):  May  I
 intervene  for  a  minute?  ‘The
 Committee  of  the  NDC  consists  of  the
 Chief  Ministers,  becuuse  they  are  able
 to  give  an  indicatio..  of  what  tncy
 can  do  in  their  States.  This  Com  nit-
 tee  which  had  he...  its  mecting  in
 July,  1968,  set  up  an  Officials  Com-
 mittee  to  review  the  cxislin3.  cen-
 trally-spo  :vored  sche:ses  in  tne  light
 of  the  critria  laid  own  by  them
 which  :he  Minister  ०  State  bas  just
 now  Mentioned,  and  250  to  examine
 the  fresh  proposa's  >  Umitte  by  the
 Ministi:es  in  this  r.vard.  The  criteria
 which  ihey  laid  down  are  as  follows.

 Centrally  sp.  vred  scheres
 shou...  7५.५  the  criteria  laid  down
 by  the  ARC.

 2.  Ths  schemes  already  agreed  to
 be  trar..erreqd  to  the  State  Sector
 should  not  be  re-transferred  to  the
 Centrally  sponsored  sector  except  for
 some  compelling  reason,

 3.  The  number  of  Centrally  sponsor-
 ed  schemes  should  be  kept  at  a  mini-
 mum  and  the  outlay  on  this  should  not
 exceed  gq  certain  percentage—-onc-
 sixth  or  one-seventh  of  the  State  plan
 assistance,

 4.  All  Centraly  sponsored  schemes
 in  the  fourth  Pian  should  be  fully
 financed  by  the  Central  Government.

 The  individual  schemes  were  exa-
 mined  by  the  Officials;  Conmiltee  and
 a  full  report  was  submitted,  as  the
 Minister  has  mentioned,  to  the  NDC
 at  its  meeting  held  in  September,  The
 Committee  finally  approved  52  schemes
 listed  in  the  statement  and  this  was
 placed  on  the  Table  of  the  House  in
 reply  to  Starred  Question  No.  68  on
 3th  November.

 SHRI  ०.  N.  PATODIA:  With  re-
 garg  to  those  schemes  transferred  to
 the  States,  to  what  extent  will  the
 financing  be  shared  by  the  Cantre
 and  the  State?  May  I  know  whether
 the  Centre  is  going  to  increase  the  al-
 location  to  States  to  finance  such
 achemes?
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 SHRI  B.  R,  BHAGAT:  The  52  Cen-
 trally  sonsored  schemes  will  be  hun-
 red  per  cent  financed  by  the  Centre.
 Those  which  have  been  transferred
 to  the  States  will  form  part  of  the
 State  plan,  There  is  no  commitment
 from  the  Centre  about  financing  those
 schemes.

 SHRI  0.  N.  PATODIA:  This  is
 very  strange.  Schemes  which  were
 originally  taken  over  by  the  Centre  to
 be  financed  by  the  Centre  are  now
 being  transferred  in  view  of  certain
 procedural  difficulties  and  recommen-
 dations  to  the  States  ior  implementa-
 tion.  From  where  are  the  States  go-
 ing  to  mobilise  the  resources  to  finance
 these  schemes  which  were  originally
 to  be  financed  by  the  Centre?  Second-
 ly,  may  I  know  whether  this  recom-
 mendation  of  the  ARC  for  transfer
 of  the  schemes  has  been  accepted  in
 toto  by  the  Government,  because
 there  cases  where  the  schemes  which
 are  in  the  States  are  not  being  imple-
 mented  fuly  and  properly,  like  the
 Rajasthan  Canal,  There  are  certain
 justifiable  cases  like  that  where  the
 State  schemes  should  be  transferred
 to  the  Centre  rather  than  vice-versa.

 SHRI  B.  R,  BHAGAT:  The  pattern
 of  central  assistance  has  also  been
 determined.  The  other  day  I  laid  on
 the  Table  the  new  criteria  which
 have  been  accepted  by  all  the  Chief
 Ministers,  For  special  projects  like
 Rajasthan  Canal  and  for  meeting
 special  problems  like  a  large  number
 of  tribal  population  in  a  State  or
 backward  region,  0  per  cent  will  be
 given  for  special  projects  and  0  per
 cent  for  all  the  States  which  are  be-
 low  the  national  average.  Projects
 like  the  Rajasthan  Canal  can  be  met
 from  the  10  per  cent  assistance  spe-
 cially  provided  for  the  States  which
 have  special  problems  or  special
 schemes.

 SHRI  D.  N.  PATODIA:  Are  you
 satisfied  with  the  reply,  Sirr  My
 question  was  with  regard  to  the
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 schemeg  which  were  already  formali-
 sed  and  which  it  was  the  Centre's
 decision  to  implement.  What  will
 happen  to  the.  financing  of  those
 schemes?  I  am  not  asking  about  the
 future  schemes.

 SHRI  B.  R.  BHAGAT:  For  that  the
 finance  will  come  from  the  State  re-
 sources,  That  includes  the  liberal
 central  assistance  provided  under  the
 new  scheme.

 SHRI  CHENGALRAYA  NAIDU:
 May  I  know  from  the  Prime  Minister
 what  are  the  terms  of  reference  of
 the  ARC  and  how  long  they  will  take
 to  complete  their  work?  Before  sub-
 mitting  the  report  to  the  Govern-
 ment,  the  Chairman  js  announcing  it
 in  the  press.  May  I  know  whether
 there  is  any  limit  to  this  and  whether
 the  Prime  Minister  is  going  to  take
 steps  to  see  that  they  complete  their
 work  early?

 SHRIMATI  INDIRA  GANDHI:  We
 are  anxious  that  the  reports  should
 come  in  soon,  Some  _  reports  have
 come  in.  Some  items  have  been  im-
 plemented  and  some  are  under  con-
 sideration.  But  I  do  not  think  this  is
 the  time  to  go  into  a_  discussion  on
 the  ARC,

 SHRI  LOBO  PRABHU:  In  respect
 of  these  schcemeg  financial  criterion
 is  very  important  to  this  House.  You
 are  now  only  transferring  the  money
 required  in  a  genera]  sort  of  way
 under  the  Finance  Commission's  pro-
 posal,,  Will  not  this  lad  to  some
 shortage  and  some  excess  in  some
 cases?  Secondly,  when  you  are  trans-
 ferring  these  schemes  are  you  reduc.
 ing  your  staff  here  corresponding  to
 the  transfer?

 SHRI  B.  R.  BHAGAT:  If  a  scheme
 ts  transferred,  along  with  it  the  staff
 is  also  transferred.  To  thet  extent,
 there  wil]  be  reduction  here.

 SHRI  KANWAR  LAL  GUPTA:  ७
 that  an  answer  to  the  question’

 MR,  SPEAKER:  It  is  an  answer.
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 SHRI  K.  LAKKAPPA:  Certain  cen-
 trally  sponsored  schemes  have  been
 handed  over  to  the  States  because  of
 which  the,  States  are  finding  it  diffi-
 Cult  to  mobilise  resources,  May  I
 know  whether  the  respective  Chief
 Ministers  of  States  have  been  advised
 by  the  Planning  Commission  to  mobi-
 lise  resources  for  such  schemes?  May
 4  know  whether  any  ad  hoc  arrange
 ment  has  been  made  by  the  Planning
 Commission  in  this  behalf?

 SHRI  B.  R.  BHAGAT:  So  far  as
 the  State  resources  to  meet  their  re-
 quirements  are  concerned,  it  consists
 of  two  parts,  One  is  Central  assistance
 that  will  be  fixed  on  the  basis  of  the
 mew  criterion  evolved  unanimously
 by  all  the  Chief  Ministers.  The
 balance,  which  js  more  important,
 hag  to  be  raised  by  the  States  them-
 selves.  So,  whether  the  State  plan
 will  be  big  or  small,  whether  it  will
 include  all  the  projects  that  they
 want  to  take  up  or  not  wil]  largely
 depend  upon  the  resources  that  the
 States  will  themselves  raise.

 SHRI  K.  LAKKAPPA:  That  is  not
 my  point.  I  want  to  know  whether
 any  ad  hoc  scheme  has  been  proposed
 by  the  Planning  Commission,  as  ad-
 vised  by  the  Government  and  the
 Chief  Ministers  of  the  respective
 States.

 SHRI  B.  R.  BHAGAT:  There  is  no
 ad  hoc  arrangement.  The  whole  ques-
 tion  is  being  considered  in  the  context
 of  the  Fourth  Five  Year  Plan.

 M.  I.  Gs

 *364,  SHRI  RANJIT  SINGH:
 DR,  SUSHILA  NAYAR:

 Wil)  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  progress  so  far  made  by
 Government  in  the  manufacture  of
 MIGs;

 (b)  whether  the  work  is  progres-
 ting  according  to  the  schedule  and  if
 not  the  reasons  therefor;  and
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 (९)  the  time  by  which  it  will  be
 Possible  to  have  Indian  made  MIGs
 ready  for  use  in  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  lL  N.  MISHRA):  (a)  We  have
 already  completed  the  programme
 for  manufacturing  MIG  aircrafts
 from  imported  assemblies.  Their
 manufacture  from  Sub-assemblies  ig
 in  progress.

 Manufacture  of  MIG  aircrafts  from
 raw  materials  which  is  the  last  phase
 of  their  production  programme,  will
 commence  jn  1971.

 (b)  The  progress  ig  according  to
 schedule,

 (c)  Deliveries  of  MIG  aircraft
 manufactured  in  India  from  raw
 materials  are  expected  to  commence
 in  1971,

 SHRI  RANJIT  SINGH:  The  Minis-
 ter  has  stated  that  the  progress  ig  ac-
 cording  to  schedule.  It  has  been  pro-
 mised  earlier  that  the  first  aircraft
 would  roll  out  of  this  factory,  or  out
 of  this  complex,  in  1970.  Now  he  says
 that  it  will  be  in  ‘1971.  But  we  know
 that  it  will  not  be  an  aircraft  manu-
 factured  there,  but  an  aircraft  assem-
 bled  there.  Now  IJ  would  like  to  know
 from  him  one  thing.  Apart  from  the
 manufacture  of  a  complete  aircraft,  we
 are  facing  a  situation  where  more
 than  60  per  cent  of  our  MIG  fleet
 already  existing  is  grounded  due  to
 lack  of  spare  parts.  Will  the  govern-
 ment  first  consider  the  manufacture
 of  spare  paris,  because  of  the  shor-
 tage  of  which  our  MIG  fleet  ia  largely
 grounded?

 SHRI  L  .N.  MISHRA:  Our  aircraft
 is  not  grounded  for  want  of  spares.
 We  have  got  arrangements  for  import
 of  spare  parts  from  the  Soviet  Union
 We  are  getting  those  spareparts.  So
 far  as  the  manufacture  of  spare  parts
 is  concerned.

 SHRI  KANWAR  LAL  GUPTA:  Sir,
 can  you  understand  what  he  says?
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 झाप  मिनिस्टर  साहब  के  बोलने  की  स्पीड
 जरा  कम  करायें  ।  यह  भी  समझ  में  नहीं  भ्राता
 है  कि  वह  कोन  सी  लैंग्वेजे  मे  बोल  रहे  हैं  ?

 शी  पीलू  मोडो  :  जरा  झ्राहिसता  भाहिस्ता
 बोलिये  ।  भाखिर  बात  दूसरों  के  समझने
 के  लिए  की  जाती  है  ।

 एक  माननोय  सदस्य  :  कुछ  समझ  में  नहीं
 भा  रहा  है  ।

 MR,  SPEAKER:  He  may
 repeat  the  answer.

 SHRI  L.  N.  MISHRA:  So  far  as  the
 grounding  of  MIG  aircraft  is  concern-
 ed,  no  MIG  is  grounded  for  want  of
 spare  parts.  We  have  got  spare  parts
 and  we  have  got  regular  arrange-
 ments  for  getting  spare  parts  from  the
 Soviet  Union.  So  far  as  the  manu-
 facture  of  spare  parts  is  concerned,
 we  are  also  having  one  ancillary  unit
 most-probably  at  Hyderabad.  So  long
 as  we  do  not  have  our  own  manu-
 facture,  we  will  get  the  spare  parts

 kindly

 from  the  Soviet  Union  to  keep  the
 MIGS  flying.

 श्री  रणजोत  सिंह  :  प्रध्यक्ष  महोदय,
 दूसरा  प्रश्न  मैं  हिन्दी  में  पूछना  चाहता  हूँ?
 क्योंकि  अंग्रेजी  में  पूछे  गये  प्रश्  का  उचित *
 उत्तर  नहीं  श्राया  है  ।  इस  मिग  एयरक्राफ्टडर
 को  बनाने  के  लिये  शुरू  में  जब  रूस  से  हमारा
 ऐग्रीमेंट  हुआ  तो  जन्हों  ने  हमें  कम्पलीट
 एसेम्बलीज  भेजने  का  वादा  किया  ।  उस
 के  मुताबिक  शब  तक  हमारे  पास  हमारी
 ब्तेमान  संख्या  से  पांच  मिग  स्क्वैडन  भ्रधिक

 हो  जाने  चाहियें  थ  ।  पूरी  संख्या  को  बताना  तो
 मंत्री  महोदय  उचित  नहीं  समझेंगे  ।  क्‍या  मैं
 पूछ  सकता  =  कि  रुस  ने  जो  कम्पलीट  ऐसेम्बली
 भेजने  का  थादा  किया  था  क्‍या  वह  काम  भी

 शिडयूल  के  मृताबिक  हो  रहा  है  ?  मंत्री
 महोदय  ने  यह  कह  दिया  कि  हमारे  सब  मिग
 एयरक्राफ्ट  स्विसेबल  कन्‍्डीशन  में  हैं  कोई
 ग्रान्टिशिड  नहीं  है  ।  क्‍या  वह  राजी  होंगे
 कि  एक  पालियामेंटरी  एन्ायरी  कमेटी
 इस  बात  को  जांच  करे  ?
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 शी  Mo  ना०  मिथ  :  जहां  तक  एसम्बली
 का  सवाल  हूँ  जितने  झाने  चाहियें  थे  वे  शाये
 झोर  हम  लोगों  ने  उस  काम  को  पूरा  कर
 लिया  है।  माननीय  सदस्य  ने  एन्क्वायरी  कराने
 की  बात  कही  है  ।  एक  भी  एयरक्राफ्ट  प्राउंडिड
 नहीं  है।  जो  दो  चार  परसेंट  ग्राउंडिड  रहते
 हैं  वे  रिपेयर  के  लिए  होते  हैं  भौर  वह  एक
 रेगुलर  बात  है  :  वह  कोई  एबनामंल  बात  नहीं

 *

 है  प्रौर  न  ही  कोई  चिन्ता  की  बात  है  ।

 भी  रणधीर  सिह  :  स्पीकर  साहब,
 नाम  बड़े  शौर  दर्शन  छोटे  ।

 एक  भॉतनीन  सदस्य  :  किस  के  ?

 श्री  रणधीर  सिह  :  हम  बहुत  नाम  सुनते
 हैं  मिग  एयरक्राफ्ट  का  श्रौर  बंगलौर  फैक्टरी
 का  ।  मैं  उन  बदकिस्मत  प्रादमियों  में  से  हूं
 जिन्‍्हों  ने  बंगलौर  फैक्टरी  का  देखा  है  ।
 हम  वहां  बहुत  प्रकड़  कर  गये  थे,  लेकिन  बहुत
 मायूस  हो  कर  वापस  लौटे  ।  मैं  मिलिटरी  सीक्रेट
 को  डाइवल्ज  नहीं  करना  चाहता  हूं  ।  मैं
 यह  एछना  चाहता  हूं  कि  क्या  इस  मिग  फैक्टरी
 से  कोई  अच्छे  नतायज  निकलेंगे,  जो  हालात
 बंगलोर  फंक्‍्टरी  में  हैं,  क्या  वहां  पर  भी  वही
 हालात  तो  नहीं  दोहराये  जायेंगे  भौर  जैसे
 मिग  का  नाम  बड़ा  है,  क्‍या  बैसे  ही  रिजल्ट्स
 भी  एचीव  होंगे  ।

 शी  ल०  ०  मिथ  :  मिग  बंगलौर  में
 नहीं  बनता  है।  बह  नासिक,  कं/रापूट  शौर
 हैदराबाद  में  बनता  है।  भौर  बंगलौर  में  भी
 ऐसी  हालत  नहीं  है,  जिस  से  बिन्‍्ता  हो  ny

 SHRI  BAL  RAJ  MADHOK:  The
 hon.  Minister  just  now  said  that  the
 assembled  MIG-2ls  would  come  out
 in  1971,  Very  rapid  developments  are
 taking  place  in  the  field  of  aircraft
 manufacture  all  over  the  world.  May
 I  know  whether  by  the  time  this
 MIG-2]  will  rol]  out  of  our  Hydera-
 bad  factory  or  assembly,  it  will  not
 become  obsolete?  With  the  changes
 that  are  taking  place  in  the  inter-
 national  situation  and  the  shift  that
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 is  taking  place  in  the  Russian  policy,
 that  kind  of  assistance  that  we  expect
 from  lvussia  may  not  be  forthcoming
 by  that  time.  In  view  of  these  _  facts
 may  I  know  whether  the  Government
 of  India  will  think  of  setting  up  a
 factory  in  which  indigenous  talent
 will  be  collected.  We  have  a  lot  of
 indigenous  aircaft  engineers  who  ure
 ‘working  in  the  USA  and  other  places.
 I  found  in  the  aircraft  factory  at
 Scattle  that  a  large  number  of  —  en-
 gineers  working  there  were  Indians.
 May  |  know  whether  we  can  get  back
 all  those  engineers  from  there  and
 try  to  set  up  a  plant  in  which  we  can
 manufacture  aircraft  suited  to  Indian
 conditions  and  which  might  also  keep
 pace  with  the  latest  developments
 in  this  field?

 SHRI  L.  N.  MISHRA:  It  is  not  that
 we  will  have  assembly  in  1971.  The
 assemb'y  is  complete.  Some  assem-
 blies  are  in  progress,  What  I_  said
 about  1971  was  that  manufacture
 from  raw  matcrials  will  commence
 by  1971.

 As  to  this  plane  becoming  obso‘cte
 I  may  inform  the  hon.  Member  that
 the  MIG-2!  is  not  going  to  be  obso-
 lete  in  J07!  cr  1973,  However,  the
 question  of  successor  to  the  MIG-2]
 fg  exercising  our  mind  and  we  are  in
 touch  with  the  Soviet  people  to  have
 the  successor  to  MIG-2]  also.

 So  far  as  talent  is  concerned,  I
 might  say  that  we  are  trying  to
 utilise  Indian  talent  as  far  as  possible.
 Even  in  MIG  factories,  Indian  bovs
 have  been  trained  in  Moscow  =  and
 other  places  and  more  than  90  per  cent
 of  the  people  working  in  the  MIG
 factory  are  Indians,  and  even  this
 small  number  of  Soviet  people  will
 gu  away  after  a  year  or  two.

 थो  flo  ना०  तिवारी  :  प्रध्यक्ष  महोदय,
 शे  भ्रसल  फठिनाई  है  हिन्दुस्तान  एयरोनाटिक्स

 के  साथ  वह  यह  है  कि  उन  का  प्राइसिंग  सिस्टम

 :बहुत  डिफक्टिव  है  भोर  जो  भी  मैन्यूपैक्चर
 होता  है  उस  का  दाम  बहुत  बढ़  जाता  है  Y
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 चूंकि  उनके  यहां  कोई  प्राइस  फिक्स  नहीं
 जितना  खर्च  होता  है  प्लस  5  परसेंट  या  0
 परसेंट  वह  लोग  ज॑  ड  लेत  हैं,  इसलिये  कम्पटीणन
 की  भावना  नहीं  रहती  है  और  जो  उन  के  यहां
 विमान  बनाते  हैं,  चूंकि  मोनोपाली  कंस  है,
 किसी  को  भी  उतने  दाम  देने  ही  पड़ते  हैं  ।

 तों  मैं  पूछना  चाइता  हूं  कि  श्राप  ने  जो  मिग
 असेम्बल  किया  है  वहां  से  समूचा  मंगा  कर  उस
 की  प्राइस  रणा  में  जो  मैन्यफंक्चर  हो  कर  बिकता
 है  उस  से  ग्रधिक  पड़ती  है  या कम  पड़ती  है?
 दूसरे,  जो  आप  स्पेयर  पार्टस  मैन्यूफंबचर
 कर  रहे  हैं  वह  श्राप  को  वहां  से  भंगाने  में
 सस्ता  पड़ता  है  या  मंहगा  पड़ता  है  और  श्राप
 की  प्राहम  उस  के  वम्पेरिजन  में  कैसी  है  ?

 श्री  ल०  ना०  सिश्र  :  यह  बात  सही  है  कि
 कीमतें  हवाई  जहाज  की  बढ़ती  रहो  हैं
 शौर  यह  भी  माननीय  सदस्य  का  कहना
 सही  है  कि  जितना  का  खर्च  पड़ता  रहता  है
 उतना  देना  पडता  है  1  लेकिन  शब  एक  नई
 नीति  हम  लोगों  ने  अपनाने  का  निश्चय  किया  है
 जिस  से  हम  लोग  दाम  तय  कर  देंगे  और  हिन्दू-
 स्तान  एयरोनाटिक्स  को  उसी  दाम  पर  हवाई
 जहाज  देने  होंगे  ?

 जहां  तक  कीमत  का  मवाल  है  वहां  से
 लाने  श्रीर  यहां  बनाने  में,  मैं  उचित  नहीं
 समझता  हूं  कि  उस  के  बारे  में  कुछ  कहूं  लेकिन
 कुछ  दिन  बाद  जब  हम  ज्यादा  संख्या  में  जहाज
 बनाने  लग  जायेंगे  तो  उस  की  कीमत  चट
 जायेगी  !

 मरी  महाराज  सिह  भारती  :  प्रध्यक्ष
 महोदय,  जो  यह  मिग  2  हम  लोग  बना  रहे
 हैं  भौर  उस  में  जो  श्राप  ने  उत्तर  दिए  हैं
 कि  इस  का  जो  सक्‍्सेसर  होगा  उस  के  लिए
 श्राप  सोवियट  रूस  से  बात  कर  रहे  हैं,  मैं
 झाप  से  यह  जाम  चाहता  हूं  कि  जो  ग्राज  तेजी
 के  साथ  डेवलपमेंट  पूरी  दा  या  में  चल  रहा  है,
 जब  झाप  ने  मिग  की  फैक्टरी  बनाने  के  सिए
 उत  से  समझौता  किया  था  क्या  उस  वक्त  झाप  से
 कोई  ऐसा  समझौता  उन  से  नहीं  किया  था  कि
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 उनके  यहां  मिंग  के  डेवल  मेंट  होंगे
 उस  डेवलपमेंट  को  हमें  स्रपनाने  की  इजाजा
 होगी  प्रौर  बह  हों  “कनिकल  नो  हाउ
 देंगे  ?  ग्रगर  ऐसा  समझीता  आपने  नहीं  किया
 था  तो  फिर  भ्रब  जो  आप  उन  से  बात  कर  रहे  हैं
 क्या  किसो  थे  समझौते  के  लिए  कर  रहे  हैं  ?

 श्रो  ल०  ना०  मिश्र  :  समझौते  का  जहां
 तक  सवाल  है  मिग-']  का  M6?  में

 हुआ  उस  में  मिग  में  जो  थे  सुधार  होंगे  बीच
 में  वह  सुधार  करने  की  बात  तो  है  श्रौर  जो
 नथा  मिग  हम  बना  रह  हैं  दा  में  बहुत  सी
 ऐसी  चोजें  हैं  जा कि  आ्रारि।जन  न  मिग  में  हीं
 थीं।  उस  में  नये  हविधार  और  तरह  को
 कंपेंसिटी  ८  ।

 जहां  तक  सक्मेपर  का  सवाल है  पुराने
 समझौई  में  कोई  बात  नहीं  थो  लेकिन  ग्रभी
 हमें  इस  में  कोई  दिक्कत  हमें  नहीं  हो  नही  है  ।

 श्री  महाराज  सिंह  भारती  :  मैंने  यह
 जानना  चाहा  था,  यह  मिग  जो  है  यह  27  है,
 इससे  पहले  20  भा  हो  चहा  होगा  तभी  तो  “y
 आया  (8  7  (घान).  आप  हाथ
 कपों  हिला  रहे  हैं  ?  चाइना  वालों  के  पास
 मिग.  igs  star?  मेरा  सवाल  यह  है  कि
 यह  जो  आप  ने  समझोता  किया  है,  जब  रोज
 डेवलपमेंट  होंगे  ता मिग  के  अन्दर  जिलनी  डेबलप-
 मेंट  वह  लोग  कर  रहे  हैं  क्या  उन  टेवलपमेंट
 का फाव दो  दन  को पं  वरा?  का  नो  हाउ
 हम  को  मिलेगा  ?  यह  पैक्ट  अआ्रात  ने  किया  है  या
 नहीं  किया  है  तो  क्या  श्ब  करते  जा  रहे,  है,
 यह  कैटेगोरिकल  जवाब  मैं  चाहता  हूं  ।

 श्री  ल०  मा०  मित्र :  जी  हां,  जो  भी
 सुधार  वह  कर  रहे  हैं,  वह  हमें  प्रात  हाता  है
 ब्रौर  उमर  के  मुताबिक  हम  भी  सधार  कर
 ग्हेहैं।

 SHRI  RANGA:  He  has  not  answer-
 ed  it  properly  at  all,  He  has  asked
 whether  you  are  taking  advantage  of
 any  developments  that  are  taking
 Place  there,  whether.  there  is  any
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 such  thing  in  your  agreement  in  order
 to  enable  you  to  get  those  improve-
 ments  also  made  from  time  to  time.
 The  Minister  was  only  saving  there
 aré  some  difficulties  and  taevy  have
 not  been  able  to  get  over  them.  Why
 not  add  your  wisdom  to  it?

 SHRI  L.  N.  MISHRA:  We  are
 taking  advantage  of  all  the  modifica-
 tions  and  improvements  that  are
 being  ११३१९  there.

 sit  स०  मो०  बनर्जी  :  जो  सवाल  झ्ाए
 हैं  उनसे  मालूम  होता  है  कि  कुछ  खतरे  हैं  जैसा
 मधोक  साहब  ने  कहा  कि  'मिग-21  जब
 तक  1971  तक  हम  तैयार  करेंगे  तब  तक
 कहीं  भ्राबसोलीट  तो  नहीं  हो  जाएंगे  सो  मैं
 समझता  हूं  कि  कुछ  राजनैतिक  लोग  भी
 गलती  करने  के  बाद  भी  इस  देश  मैं  प्राबमोलीट
 नहीं  होते  तो  यह  खतरा  तो  नहीं  हैं,  लकिन  मैं
 यह  पूछना  चाहता  हूं  कि  i97:  में  जो  मिग
 हवाई  जहाज  बनेगा  उस  के  बाद  में  हमें  कोई
 बाहर  की  सहायता  की  जरूरत  नहीं  होगी
 शौर  मिग  हवाई  जहाज  बनाने  में  हम  लोग
 सेल्फ-  fen:  रो  जाएंगे  ?  बया  यह  प्राश्वा-
 सन  वह  सदन  का  दें  सकते  हैं  ?

 क्री  ल०  ना०  मिश्र:  यह  हमने  पहले
 भी  कहा  कि  हमारा  मैटीरियल  के  प्राधार  पर
 97  में  बनाएंगे  ।  वैसे  जहाज  तो  हम  प्रभी

 भी  बना  रहे  हैं  प्रोर  काफी  संद्या  में  बना  चके
 हैं  ।  जहां  तक  सेल्फ  सफिस्येंट  होने  की  बात  है
 97  भें  जाकर  हम  मैटीरियल  में  भी

 सेल्फ  सफिश्येंट  हो  जाएंगे  ।

 श्री  शशि  भूषण  :  मन्त्री  महोदय  से  में
 जानना  चाहता  हूं  कि  मिग  में  जो  इम्प्रूवर्मेट
 होने  हैं,  तरक्की  के.  लिहाज  से  प्रौर  जो  ाप
 इस  वक्‍त  इम्प्रूवरैंट  कर  रहे  हैं  हो  सकता  है
 कि  भाप  बताना  न  बाहें  लकिन  जब  प्राप  इंडि-
 बेंडिं  हो  जाएंगे  i97:  मे  उसके  बाद  भी
 अपने  इम्प्रूवमेंट  जारी  रखने  के  लिए  म.प  अपने
 शाप  कोशिल  करेंगे  या  फिर  भी  नहर  ने
 सहायता  लेने  की  जरूरत  पढ़ेगी  ?
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 श्री  ल०  ना०  मिश्र  :  जहां  तक  इम्प्रूवमेंट
 का  सवाल  है  माननीय  सदस्य  को  सूचना  होगी
 कि  हमने  उसके  लिए  एक  कमेटी  बनाई  है
 एयरोनाटिक्स  कमेटी  जिसके  सुदब्रह्मण्यम्‌
 साहब  चेयरमैन  हैं  वह  दस  वर्ष  में  हमारी
 हवाई  शक्ति  म  क्‍या  क्‍या  आवश्यकता  होगी
 उसको  सोच  रहे  हैं  7  जहां  तक  सिग- 2  का
 सवाल  है  97]  के  बाद  इसपें  जो  भी  तरक्की
 होगी  उसके  लिए  हमारा  रूस  के  साथ  समझौता
 है  कि  सुधार  की  सूचना  हमें  मिलती  रहेगी
 शौर  भ्रगर  जरूरत  होगी  तो  हम  सुधार
 करेंगे  ।

 Shri  GIRRAJ  SARAN  SINGH:  I
 would  like  to  have  an  assurance  from
 the  hon.  Minister  that  the  aircraft
 which  have  already  been  assembled
 and  gone  into  squadron  service  are
 capable  of  meeting  any  threat  from
 Pakistan  and  China  who  are  equip-
 ping  themselves  with  the  same  type
 of  aircraft  or  better  aircraft.

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  These
 aircraft  which  are  being  manufac-
 tured  and  which  will  progressively
 be  manufactured  even  from  indige-
 nous  material,  as  has  been  mentioned
 by  my  colleague,  are  quite  an  effec-
 tive  type  of  aircraft  and  they  are
 likely  to  meet  the  type  of  threat  that
 we  have  from  Pakistan.

 SHRI  GIRRAJ  SARAN  SINGH:
 My  question  was  this,  Are  they
 superior  or  equivalent  to  the  aircraft
 held  by  China  and  Pakistan?

 SHRI  SWARAN  SINGH:  I  have
 already  said  that  they  are  quite
 effective  to  meet  the  threat  that  we
 face.

 aft  प्रकाहजीर  शास्त्री  :  श्रीमन्‌,  मैं  यह
 जानना  चाहता  हूं  कि  i965  के  भारत

 पाकिस्तान  संघर्ष  में  जो  काम  बंशलौर  में  बने

 हुए  नेट  विमानों  ने  किया  वह  काम  मिग

 विमानों  ने  नहीं  किया  बल्कि  पहले  दिन  जिस
 प्रकार  से  मिग  का  प्रयोग  किया  गया  उसके

 कछ  कटु  भनृभव  भी  हुए  जिसकी  रक्षा
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 मन्त्रालय  को  भली  प्रकार  जानकारी  होगे.
 तो  इस  प्रकार  के  छोटे  विमान  जैसे  श्ररब
 इजरा इल  संघर्ष  में  मिरोज  विमानों  ने  काम
 किया  या  965  में  नेट  ने  काम  किया,  श्न
 तमाम  विमानों  की  योजनाओं  को  ध्यान  में
 रखते  हुए  श्रौर  आधुनिकतम  विकास  की
 योजनाश्रों  को  ध्यान  में  रखते  हुए  क्या  भारत
 सरकार  इतने  बड़े  व्यय-साध्य  विमानों  पर
 श्रधिक  बल  देना  चाहती  है  या  उस  प्रकार  के
 छोटे  लड़ाकू  विमानों  का  भ्रधिक  से  अधिक
 उत्पादन  देश  में  हो,  इस  पर  झधिक  ध्यान  दे
 रही  है  ?

 SHRI  SWARAN  SINGH:  We  in-
 tend  to  pay  attention  to  both.

 SHRI  MANUBHAI  PATEL:  One  of
 the  reasons  for  the  delay  in  progress,
 they  say,  was  that  something  like  80
 tonnes  of  Russian  literature,  designs
 and  others,  were  not  being  translated
 in  the  factory  and  they  had  to  be  sent
 back  to  Russia  for  translation.  May
 I  know  whether  there  are  some  such
 literature  still  lying  untranslated?

 SHRI  L.  N.  MISHRA:  There  has
 been  no  delay  in  the  manufacture  of
 this.  So  far  as  translation  is  concern-
 ed,  we  have  our  own  arrangement
 for  translation,

 SHRI  D.  AMAT:  In  this  connection
 I  would  like  to  draw  the  attention  of
 the  hon,  Minister  to  an  article  pub-
 hshed  in  the  Engineering  Times  of
 i5th  October,  1968,  under  the  caption,
 “Mig  Factory  at  Koraput  in  Peril’—
 the  factory  at  Koraput  where  super-
 sonic  bombers  are  being  manufac-
 tured.  It  is  said  that  saboteurs  are
 lurking  in  this  primitive  tract;  taking
 advantage  of  the  backwardness  of
 the  people  no  doubt  they  will  produce
 strikers  instead  of  producing  work-
 ers  and  when  we  are  going  to  manu-
 facture  supersonic  planes,  they  will
 plan  to  sabotage  the  vital  defence
 project.  So,  I  would  like  to  know
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 whether  serioug  thought  has  been
 given  to  take  effective  steps  to  ward
 off  sabotage  in  this  area  in  the  inter-
 est  of  the  security  of  this  defence
 project  in  these  days  of  threats  from
 enemies.

 SHRI  L.  N.  MISHRA:  Sir,  we  have
 no  such  complaints  of  sabotage.

 SHRI  INDER  J.  MALHOTRA:  Is
 the  hon,  Minister  in  a  position  to  say
 whether  the  Soviet  Union  has  offer-
 ed  similar  type  of  aircraft  to  Pakis-
 tan  also?

 SHRI  SWARAN  SINGH:  No,  Sir,
 We  are  not  in  a  position  to  confirm
 or  contradict.

 MR.  SPEAKER:  Question  No,  365—
 Mr.  Kothari.

 SHRI  HEM  BARUA:  We  may  also
 take  Question  No,  384,  Sir....

 MR,  SPEAKER:  Let  him  =  answer
 now.  4  ft

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL’  SINGH):

 The  two  Questions  are  not  similar.
 Question  No.  384  deals  with  China
 whereas  this  Question  is  about
 Nagas....

 MR,  SPEAKER:  Go  ahead  now..

 SHRI  HEM  BARUA:  Sir,  he  is
 mistaken.  It  is  about  the  Nagas  in
 China  coming  back  with  arms  and
 ammunition.  Mr.  Kothari’s  question
 deals  with  Nagas  organising  a_  rebel
 movement  in  Upper  Burma.  The
 other  question  deals  with  Nagas  com-
 ing  from  China,  entering  into  the  State
 of  Nagaland,  It  is  the  same  _  thing,
 Sir

 MR.  SPEAKER:  Let  him  answer.
 Please  sit  down.  Q,  No,  365  now.  Mr.
 Kothari.
 UNDERGROUND  NAGAS,  ALLIAN-

 CES  WITH*BURMESE  TRIBES

 *365.  SHRI  S.  s.  KOTHARI:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 underground  Nagas  have  forged  a
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 Strong  alliance  with  Kachins,  Karens,
 Tangsas,  Noctes  and  other  Burmese
 tribes  inhabiting  the  lightly  adminis-
 tered  Upper  Burma  and  that  they  are
 coordinating  their  rebel  activities  with
 the  outlawed  Kachin  independent
 Army  of  Burma;

 (b)  if  so,  Government’s  reaction
 thereto;  and.

 (c)  the  security  being
 taken  in  this  regard?

 measures

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL_  SINGH):
 (a)  and  (b).  Government  are  uware
 of  the  collusion  between  the  hostile
 Nagas  and  some  subversive  elements
 on  the  other  side  of  the  Indo-Burma
 border.  As  already  indicated  in  re-
 ply  to  the  Lok  Sabha  Unstarred  Ques-
 tion  No.  740  answered  on  the  24th
 July,  1968,  Governments  of  India  and
 Burma  consult  with  each  other  on  all
 matters  of  mutual  interest.

 (c)  The  Security  forces  are  main-
 taining  full  viz:lince  on  the  border  in
 order  to  deal  with  lawless  elements.
 On  Security  considerations,  Govern-
 ment  have  dispensed  with  the  provi-
 sion  which  permitted  unrestricted
 movement  of  tribal  people  from  India
 and  Burma  within  a  belt  of  40  Kms  on
 either  side  of  the  Indo-Burmese  hor-
 der.

 SHRI  S.  S.  KOTHARI:  Sir,  during
 the  last  5  years,  this  Government
 has  been  seized  of  the  Naga  hostiles
 problem.  Would  the  Minister  kindly
 let  us  know  as  to  whether  any  sub-
 stantial  progress  has  been  made  with
 regard  to  controlling  the  Naga  hoatile
 activities  and  whether  any  agreement
 is  in  sight?

 ाप  SURENDRA  PAL  SINGH:
 Does  the  hon.  Member  refer  to  Naga
 activities  on  the  other  side  of  the  bor-
 der  or  activities  within  Nagaland?



 23  Oral  Answers

 SHRI  5.  S.  KOTHARI:  This  is  about
 Naga  hostiles.  They  are  all  connect-
 ed  questions.  If  he  is  unable  to  give
 the  answer,  let  the  Prime  Minister
 give  the  answer  or  let  somebody  else
 give  the  answer.  It  is  a  general  ques-
 tion.

 SHRI  SURENDRA  PAL  SINGH:  Do
 you  want  information  about  move-
 ments  across  Indo-Burma  border  and
 about  people  going  to  China  or  com-
 ing  from  there?

 SHRI  BAL  RAJ  MADHOK:  The
 question  refers  both  to  Nagaland  and
 Burma.  The  hostile  Nagas  are  opera-
 ting  in  Nagaland.  They  are  opera-
 ting  from  Burma  also.  (Interruption)

 SPEAKER:  The  question  is
 He  did  not  ask  about  this

 Naga  problem  has
 been  there  for  long.  Is  there  any  so-
 tution  in  sight?—either  yes  or  no.
 Vhat  will  solve  the  problem.

 MR.
 simple.
 side  or  that  side.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  Sir,  I  do  not
 think  that  we  can  say  yes  or  no.
 What  the  Minister  was  trying  to  say
 was  that  this  should  not  become  an
 occasion  for  a  discussion  on  the  whole
 Naga  problem—which  is  what  usually
 happens.  As  I  said  carlier,  the  ans-
 wer  is  neither  yes  nor  no.  In  somo
 respects  the  situation  has  improved:
 in  other  respects  it  is  not  so  good.

 MR.  SPFAKER:  Both  yes  and  no.
 Second  question  now.

 SHRI  S.  S.  KOTHARI:  A  split  has
 occurred  amongst  the  Naga  _hostiles
 themselves,  between  the  Phizo  group
 and  the  other  group.  Sukhai_  group.
 Does  this  split  assist  the  Government,
 or  strengthen  its  hands  in  this  regard?

 SHRIMATI  INDIRA  GANDHI:  I
 do  not  think  that  we  should  give  too
 much  attention  to  such  things.

 NOVEMBER  27,  968  Oral  Answers  24

 SHRI  HEM  BARUA:  In  _  view  of
 the  fact  that  these  Naga  hostiles  whe
 are  back  from  China  with  arms  and
 ammunitions  are  organising  the  Ka-
 chins  and  other  tribals  in  Upper  Burma
 in  order  to  mount  up  an  armed  attack
 on  the  Burmese  Government,  as  also
 to  mount  up  an  attack  on  the  Indian
 Government,  may  I  know:  (a)  whe-
 ther  this  very  fact  has  been  brought
 to  the  notice  of  the  Burmese  Govern-
 ment  or  not;  and  (b)  what  steps  are
 being  taken  by  this  Government  to
 see  that  these  people  do  not  cooperate
 to  mount  an  attack  on  the  Indian  Gov-
 ernment  with  arms  and  ammunition
 from  China,  as  suggested  by  Mr.  Phizo”

 SHRIMATI  INDIRA  GANDHI:  We
 are  fully  in  touch  with  the  situation.
 As  I  have  said,  in  some  respects,  it  is
 not  a  good  situation,  whereas  in  other
 respects  it  has  improved.  We  discuss
 all  matters  of  mutual  interest  with  the
 Burmese  Government,  as  the  hon.
 Minister  has  read  out  in  the  main  ans-
 wer.  I  do  not  think  that  the  hon.
 Member  will  expect  me  to  go  into  the
 details  of  what  is  done  in  this  respect

 SHR]  HEM  BARUA:  May  I  know
 whether  she  is  withholding  the  details
 in  public  interest  or  because  she  does
 not  know  about  the  details?

 SHRIMATI  INDIRA  GANDHI:  The
 hon.  Member  is  free  to  draw  his  own
 conclusions.

 SHRI  K.  NARAYANA  RAO:  Since
 this  Naga  problem  is  a  common  prob-
 lem  facing  both  India  and  Burma,  be-
 cause  some  of  the  tribes  like  the  Ka-
 chin  tribes  are  also  there  on  the  Bur-
 ma  border,  and  the  operation  is  done
 in  collusion  so  that  the  threat  is  to
 both  sides,  I  would  like  to  say  that  YF
 am  not  quite  happy  with  what  the  hon.
 Minister  has  stated,  namely  that  all
 matters  of  mutual  interest  have  been
 discussed  from  time  to  time.  But  80
 far  as  this  problem  is  concerned,  it  is
 a  persisting  problem  and  a_  very
 challenging  one  too.  In  view  of  this,
 and  also  in  view  of  the  common  inte-
 rest  of  both  the  countries,  may  I  know
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 whether  any  concrete  steps  have  been
 taken  to  meet  this  limited  objective  of
 evolving  a  joint  machinery  to  face  this
 continuous  threat?

 SHRIMATI  INDIRA  GANDHI:  I  do
 not  think  that  it  would  be  proper  to
 discuss  this  matter.

 SHRI  SWELL:  These  days  we  are
 hearing  of  reports  of  many  mysterious
 goings-on  in  Nagaland.  We  hear  of
 the  existence  of  a  letter  from  the
 American  President-elect  Mr.  Nixon  to
 Mr.  Mahisieu  assuring  the  Naga  rebels
 of  assistance.  Then  we  hear  of  the
 split  among  the  Naga  hostiles  and  of
 the  existence  of  the  Zungti  group
 under  Mr.  Scato  Swu  and  of  the  pro-
 fessions  of  Mr.  Scato  Swu  about  hono-
 uring  his  commitments  and  his  desire
 to  disarm  the  Nagai  hostiles  who  have
 been  trained  in  China  and  who  are
 now  reported  to  be  returning  to  Naga-
 Jand.  We  hear  als»  of  ‘General’  Mowu
 hovering  on  the  other  side  of  the  Indo-
 Burmese  border.  I  would  tike  to
 know  from  Government  what  actually
 is  the  position  in  Nagaland  today,
 whether  this  letter  from  Mr.  Nixon  to
 Mr.  Mahisieu  really  exists,  whether
 Government  place  much  store  by  the
 professions  of  Mr.  Scato  Swu  and
 whether  ‘General’  Mowu  Angami  has
 succeeded  in  entering  Nagaland  or  is
 still  hovering  on  the  Burmese  border.

 SHRIMATI  INDIRA  GANDHI:  We
 have  said  on  many  occasions  that  we
 can  give  further  details  if  hon.  Mem-
 bers  who  are  interested  come  to  us.
 We  have  already  had  meetings  with
 the  Leaders  of  the  Opposition  groups
 on  these  matters.  It  is  not  in  our  in-
 terest  t>  discuss  details  here.  But  I
 would  like  to  say  that  I  do  not  think
 that  the  Government  of  the  United
 States  are  going  to  interfere  in  this
 manner  in  our  internal  affairs  in
 Nagaland.

 ह , अ  जिशूति  सिथ्व:  झभी  प्राइम  मिमिस्टर

 भहोदया  ने  कहा  है  कि  उनके  मामले  में  किसी
 हद  तक  उच्चति  हुई  है  झौर  किसी  मामले  में
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 झवनति  हुई  है  ।  मैं  जानना  चाहता  हूं  कि  क्‍या
 उन्नति  हुई  है  धौर  क्‍या  प्रवनति  हुई  है  ?

 दूसरी  बात--एक  उन्नति  तो  यह  हुई  है
 कि  वे  हमारे  खिलाफ  चाइना  में  जाकर  भाम्जें
 एण्ड  एम्यूनिशन्श  की  ट्रेनिंग  कर  पाते  हैं,
 जितने  प्रादमी  ट्रेनिंग  लेकर  झायेंगे  वे  झगड़।
 करेंगे  इसका  नतीजा  यह  होगा  कि  लायल
 प्राटमी  चुप-चाप  रह  जायेंगे  द्रौर  उनसे  कुछ
 नहीं  होगा  ।  उनसे  बातचीत  करते  करते  हम
 उनको  इतना  मौका दे  रहे  हैं  कि  थे  प्रपने  यहां
 प्राम्ज  एण्ड  एम्यूनीशन्श  की  तैयारी  कर
 रहे  हैं--इससे  हिन्दुस्तान  को  बहुत  बहा
 खतरा  है  t  मैं  जानना  चाहता  हं  कि  हमारी
 सरकार  बंटी  बैटी  क्या  कर  रही  है  ?

 श्रीमती  इन्दिरा  गांधो  :  माननीय  रादस्य
 को  यह  मालूम  होगा  कि  बातचीत  बु्ठ  सें
 सबन्ददे।

 SHRI  H.  N.  MUKERJEE;  Apart
 from  the  Government's  obligation  to
 deal  with  rebe]  uc  ivities,  there  is  the
 factor  of  China  and  other  relevant
 elements  taking  advantage  of  s0  many
 tribes  inhubiting  that  area  and  indoct.
 rinitin.,  them  with  certain  ideas  about
 how  they  tackle  the  question  of  tribes
 inside  u  larger  entity.  In  view  of  this,
 msy  I  know  what  steps  Government
 are  taking  ६०  cunvey  to  tie  peuple  in-
 habiting  these  areas  and  particularly
 the  Nagas  on  our  side  as  to  our  atti-
 tude  in  regard  to  the  tribes  and  thelr
 position  in  the  Indian  entity  hecause  if
 we  do  not  do  that,  these  military  and
 quasi-military  activities  would  not
 lead  us  anywhere?

 SHRIMATI  INDIRA  GANDHI:  Na-
 galand  has  an  elected  government
 which  gives  publicity  to  our  views  and
 to  what  i  havnenirg  in  the  rest  0०
 the  country.

 SHRI  KARTIK  ORAON:  In  view
 of  the  fact  that  the  Naga  problem.
 is  a  chronic  head-ache  and  a  solution
 of  this  problem  demands  that  there.
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 must  be  some  planning  and  a  time-
 schedule,  without  which  it  would  be
 something  like  shooting  without  aim,  I
 would  like  to  know  from  Government
 the  extraordinary  steps  that  the  gov-
 ernment  propose  to  take,  and  what
 the  planning  is  and  what  the  time-
 schedule  is?

 SHRIMATI  INDIRA  GANDHI:  We
 are  not  dealing  with  machines  but
 with  human  beings,  and  with  human
 beings  who  are  our  brothers  and  sis-
 ters,  who  belong  to  India.  Therefore,
 we  have  to  conduct  ourselves  so  that
 we  can  win  over  those  people  who  are
 not  for  us;  but  many  are  for  us.

 श्री  कंवर  लाल  गुप्त  :  प्रध्यक्ष  भहोदय,
 समाचार-पत्रों  में  यह  खबर  छपी  है  कि  रेत्रेल
 नागाश्रों  की  जो  सोकाल्ड  गवनंमैंट  है  उसरे
 आपस  मे  डिफरेसेज  हो  गए  हैं  और  जो  आज
 की  सोकाल्ड  गव्नमेंट  में  #  उन्होंने  गह
 घोषणा  की  है  कि  वे  शान्ति  से  सारा  काम
 करेंगे,  दूसरे  भारत  सरकार  से  बातचीत  करेंगे
 और  पाकिस्तान  और  चीन  से  कोई  हथिपार
 नहीं  मंगायेंगे  ।  ये  तीन  बातें  उन्होंने  कही  ।
 श्रौर  श्राज  के  समाचार-पत्र  में  भी  है  कि  इस
 तरह  का  वम्युनिकेशन,  एक्टिंग  प्रेसीडेन्ट
 श्राफ  नागालड  ने  भेजा  है  :

 “The  acting  President  of  the  Naga-
 land  Federal  Government  has  addres-
 sed  a  communication  to  Mrs.  Indira
 Gandhi  assuring  her  that  his  Govern-
 ment  would  honour  the  terms  of  the
 cease-fire  agreement  and  would  do
 nothing  to  disturb  the  peace  in  Naga-
 land”.

 तो  क्‍या  प्रधान  मंत्री  महोदया  बतायेंगी  कि
 इस  तरह  का  कोई  कम्युनिकेशन  उनके  पास
 झाया  है  और  झगर  झाया  है  तो  उस  पर
 झ्रापकी  क्या  प्रतिक्रिया  हैं  । आपकी  नजर  में
 उसमें  को?  बजन  है  या  नहीं  भौर  उनकी  जो
 'चोषणायें  हैं  उनसे  परिस्थिति  में  कोई  फर्क
 गड़ा है
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 श्रीमती  इन्दिश  गांधो  :  जितनी  ज्यादा
 ऐसी  घोषणायें  हों  उतना  ही  अच्छा  है  लेकिन
 हम  लोगों  को  हर  एक  स्थिति  के  लिए  तैयार
 रहना  है  |

 श्री  कंवर  लाल  गुप्त  :  मेंने  यह  पूछा
 था  कि  आपके  पास  ऐसा  कोई  कम्युनिकेशन
 शाया  है  या  नहीं  ?

 श्रीमती  इन्दिरा  गांधी:  मुझ  तक  नहीं
 पहुंचा  है  |

 SHRI  RANGA;  Is  it  a  fact  that
 during  these  years  by  and  large  more
 and  more  Nagas  in  the  villages,  apart
 from  that  big  city,  are  expressing
 greater  good-will  towards  their  own
 Naga  Government  and  the  Naya  Gov-
 ernment  are  gaining  more  and  more
 strength  among  the  people  there?

 SHRIMATI  INDIRA  GANDHI:  I  am
 glad  that  the  hon.  Member  has  drawn
 the  attention  of  the  House  to  this  fact.
 We  are  doing  our  very  best  to  streng-
 then  the  Government  of  Nagaland.  and
 I  think  they  are  now  more  effective  in
 dealing  with  the  situation.

 श्री  एस०  एम०  जोशी  :  अध्यक्ष  महोदय,
 जहां  तक  पह  लड़ाई  न्  मामला  है,  #मारी  जो
 सैक्योश्टि  फोर्सेज़  हैं  उन  पर  हमें  भरोसा
 करना  चाहिए  लेबिन  जो  दूसरा  पहलू  है  फि
 वहां  नागालैण्ड  में  तेर्ज।  से  आथिवः  विकास
 होना  पा्षिए.  कया  उसके  सम्बन्ध  में  भी

 हुकूमत  की  तरफ  से  तेजी  के  साथ  कदम  बढ़ाए
 जा  रहे  हैं  ?  यदि  हां,  तो  उनका  विवरण  क्या
 है?

 श्रीमती  इन्दिरा  गांधी:  जी  हां,  तेजी
 से  कदम  बढ़ाए  जा  रहे  हैं  ।  प्लान  के  भ्रन्तगंत
 सब  बात  हैं  1

 श्री  एस०  एस०  जोशी  :  प्रगर  अपने
 मेरा  प्रश्न  फालो  न  किया  हो  तो  मैं  उसको
 दोहरा  दूं  ।  मैंने  यह  पूछा  था  कि  जहां  तक
 लड़ाई  का  मामला  है,  हमारी  सैक्योरिटी
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 फोर्सेज़  जो  कदम  उठा  रही  हैं  या  जो  प्रबन्ध
 कर  रही  है  उस  पर  हमें  भरोसा  होना  चाहिए
 मगर  जो  दूसरा  पहल  है  कि  वहां  के  लोगों  के
 लिए  तेजी  से  श्राथिक  विकास  किया  जाये,
 उसके  सम्बन्ध  में  मैं  जानना  चाहता  हूं  कि
 पिछले  तीन-चार  सालों  में  वहां  पर  क्‍या  क्‍या
 कदम  उठाए  गए,  कौन-कोन  से  प्राजैक्ट्स
 लगे  ?

 श्रीसतो  इन्दिरा  गांधी  :  जंब  वहां  पर
 शान्ति  न  हो  तो  बहुत  से  कामों  के  करने  में
 कठिताइयां  श्रातीं  हैं  लेकिन  फिर  भी  इस  बात
 पर  पूरा  ध्यान  दिया  जा  रहा  है,  हेल्थ  सैन्दर्स
 बोर  डसो  तरह  को  दूबरी  चोजें  की  जा  रही
 हैं  I  (ब्यवधार)

 शो  कंवर  लाल  गुप्त  :  अध्यक्ष  महोदय,
 आप  प्रधान  मन्त्रों  के  उत्तर  से  सन्तुप्ट  हैं  ?

 शमती  इन्दिश  गांधी:  वहां  कोई
 इण्डस्ट्रीज़  नहीं  हैं  लेकिन  (ब्यवधाव  )

 शी  एस  एस०  जोशी  :  वहां  तीन  चार

 प्रोजेक्ट्स  चल  रहे  हैं  जिनकी  कि  बात  है,
 जैसे  शूगर  इण्डस्ट्री  ब्रोर  पेपर  इण्डस्ट्री  बगैरहें,
 तो  उनके  बारे  में  कितनो  प्रगति  हुई  ?

 ओीमती  इन्दिरा  गांधी:  मैंने  पहले  कहा
 कि  जब  वहां  शान्ति  नहीं  थो  तो  काफो  कठि-
 नाइयां  थीं  कोई  भो  ऐसी  चोज  करने  में,
 लेकिन  शब  ग्राहिस्ता,  ग्राहिस्ता  वहाँ  पहले
 तो  छोटो  चोज  शरू  हो  रही  हैं  जसे  हैंडोक्राफ्ट
 है  या  दूसरों  चोजे  हैं  t  ah  यह  जो  शुगर
 फैक्टरी  का  जिक्र  किया  तो  वहां  की  एक  टोम

 यहां  पर  शाई  हुई  है  और  उससे  बातचीत  हो
 रही  है  V

 SHRI  AMRIT  NAHATA:  A  study
 of  the  history  of  the  entire  tribal
 peoples  of  the  world  shows  that  they
 can  never  be  overawed  or  conquered
 by  military  might.  The  need  is  to
 understand  the  cultural  and  social  as-
 2453  (Ai)  LSD—2.

 pirations  of  these  people.  Have  Gov-
 ernment  considered  utilising  the  ser-
 vices  of  some  of  the  emient  anthropo-
 logists  of  our  country  who  can  assist
 them  in  understanding  the  cultural  and
 social  aspirations  of  our  Naga  people,
 so  that  they  can  be  won  over  to  our
 side?

 SHRIMATI  INDIRA  GANDHI:  Yes,
 we  are  in  touch  with  them.

 श्री  सरज्‌  पाण्डेय  :  यहां  पर  नागाशों  के
 सम्बन्ध  में  कई  प्रश्न  किए  गए  लेकिन  प्रधान
 मन्त्री  ने  जो  उत्तर  दिए  उनसे  सदस्यों  को
 इत्मीनान  नहीं  ह्प्रा  ।  मैं  यह  जानना  चाहता
 हूं  कि  नागाझ्नों  को  समस्या  के  समाधान  के
 लिए,  उनके  झाथिफक  विकास  को  कौन-कौन  सी
 बड़ी-बड़ी  योजनाये  सरकार  के  विचाराधीन
 हैं  जिनसे  कि  नागाध्  को  सन्‍्तोष  हो  सकेगा,
 क्योंकि  यह  कोई  छोटे  मोटे  सुधार  की  बात  नहीं
 है  बल्कि  वहां  के  लिए  बड़ी-बड़ी  स्कीमों  की
 श्रावश्यकता  पड़ेगी  ?

 अीमती  इन्दिरा  गांधी  :  मैंने  कहा  कि
 ग्राजकल  वहां  से  टोम  भाई  हुई  है  प्रौर  उससे
 दस  बारे  में  बातचीत  हो  रही  है  ।

 श्  झोम  प्रकाश  त्यागी:  मैं  सरकार  से
 जानना  चाहता  हूं  कि  जो  यह  समाचार  है  कि
 बर्मा  बार  पर  हमारी  सेक्योरिटी  फो्सेंड
 का  प्रबन्ध  देखकर  विद्रोही  नाभाप्नों  ने चाइना
 से  जहाजों  द्वारा  चटगांव  पर  प्राता  शुरू  किया
 है  तो  यह  जो  चटगांव  झौर  मीजोलैण्ड  के  था,
 बहुत  बड़ी  संझुपा  में  वे  श्रा  रहे  हैं  उनको  रोकने
 के  लिए  भी  सरकार  ने  सेक्पोरिटी  की  कड़ी
 व्यवस्था  की  है  ?

 ह , ड  शुरेसा  पाल  सिह  :  ध्रघ्यल  महोदय,
 यह  बात  सही  है  कि  हमारी  सेक्योरिटी  फोर्सेज
 ने  नागाश्नों  को  रोकने  क ेलिए  जो  कदम  उठाए
 हैं  उसका  नतीजा  यह  हश्र  है  कि  चारों  तरफ
 में  जो  तागाज  प्रा  रहे  हैं  उनको  दाखिल  होने
 में  दिक्कत  हो  रही  है  जौर  ये  नहीं  शा  सकते

 हैं  ।  झब  उन्होंने  क्या  भौर  रास्ते  अ्रब्तियार
 किए  हैं,  उसका  हमें पता  नहीं  है  1
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 भी  झारखंडे  राय  :  प्रब  यह  बात  सर्वंसिदध

 हो  चुकी  है  कि  नागा  विद्रोहियों  का  सम्बन्ध
 चीन  से  नियमित  रूप  से  स्थापित  हो  चुका  है
 श्रौर  बावजूद  भारत  सरकार  की  परवाह
 झौर  चिन्ता  के,  उनके  जत्ये  नियमित  रूप  से
 चीन  जा  रहे  हैं  श्रौर  वहां  से  ट्रेनिंग  पाकर
 वापिस  शा  रहे  हैं  तो  मैं  प्रधान  मन्त्री  महोदया
 से  जानना  चाहता  हूं  कि  क्या  भारत  सरकार  ने
 इस  विषय  में  कभी  पहलें  या  श्रभी,  चीन
 सरकार  का  ध्यान  झ्राकषित  किया  है,  उनसे
 श्रपना  विरोध  प्रकाश  किया  है  ?  ब्रौर  यदि
 किया  है  तो  चीन  सरकार  से  कोई  जवाब
 मिला  या  नहीं  ?  यदि  मिला  तो  क्‍या  ?

 श्रीमती  इन्दिरा  गांधी  :  यह  सच  है  कि
 उनका  सम्बन्ध  चीन  से  है  ।  मगर  यह  सच
 नहीं  है  कि  जो  गए  थे  वहू  सब  वापिस  श्प्रा  पाए
 हैं,  उनको  भ्राने  से  रोकने  की  पूरी  कोशिश  हो
 रही  है  दौर  हमें  श्राशा  है  कि  इसमें  हम
 कामियाब  भी  होंगे  ।  न  हों  तो  उसका  पूरा
 सामना  करेगे  |  माननीय  सदस्यों  को  यह
 मालूम  है  कि  चीन  हमारी  बातों  की  तरफ,
 जो  कि  हम  कहते  हैं,  ध्यान  नहीं  देता  है  ।

 Manufacture  of  Frigate

 +
 °367.  SHRI  8,  ्,  DAS  CHOW-

 DHURY:
 SHRI  MANIBHAI  J.  PATEL:
 SHRI  Y.  A.  PRASAD:
 SHRI  YASHWANT  SINGH

 KUSHWAH:

 Wil)  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  first  frigate  has  been
 manufactured  in  India  and  if  so,  the
 total  cost  thereof;

 (b)  the  date  when  it  was  launched;
 (c)  whether  it  has  given  a  satisfac-

 tory  trial;

 (d)  the  details  of  drawing  compari-
 son  with  the  warships  manufactured
 by  other  countries;

 NOVEMBER  27,  968  Oral  Answers  32

 (e)  whether  the  new  frigate  has
 totally  indigenous  components  and  if
 not,  the  percentage  of  foreign  parts
 in  it  and  the  steps  taken  for  increased
 use  of  indigenous  material;  and

 (f)  the  total  foreign  exchange
 saved  by  manufacturing  it  in  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.
 N,  MISHRA):  (a)  to  (f).  <A  state
 ment  is  Jaid  on  the  Table  of  the  House.

 Statement
 (a)  No,  Sir;  the  Frigate  is  expected

 to  be  completeq  during  97l,  The  cost
 is  estimated  to  be  Rs.  8  to  Rs.  9
 crores.

 (b)  28rd  October,  1968,
 (c)  At  present  it  ig  being  fitted  out

 with  equipment.  The  trials  are  sche-
 duled  to  commence  by  early  1971,

 (d)  Leander  Class  Frigate  is  of
 British  design  and  the  first  of  this
 class  was  commissioned  by  the  Bri-
 tish  Navy  in  1963,  The  vessel  being
 constructed  by  Mazagon  Dock  Ltd.  is
 an  improved  version  and  the  first  of
 this  type  has  not  yet  been  com-
 missioned  in  U.  K.  The  Leander  de-
 sign  is  one  of  the  most  up-to-date  of
 its  type  and  such  vessels  are  being
 built  in  U.  K..  Holland  and  Australia.

 (e)  The  indigenous  content  in  the
 first  frigate  is  expected  to  be  about
 50  per  cent.  The  progress  of  indigeni-
 sation  of  equipment  js  closely  watch-
 ed  by  a  Technica]  Committee  set  up
 for  the  purpose.

 (f)  Approximately  Rs,  8  crores  are
 expected  to  be  savéd  by  the  manu-
 facture  of  this  frigate  in  India.

 aft  यदाथत  सिह  कुशवाह  :  क्या  प्रतिरक्षा
 मंत्री  महोदय  यह  बतलाने  की  कृपा  करेंगे
 कि  भारत  में  निरमतित  हो  रहे  युद्धपोत  में
 So  प्रतिशत:  पुर्ज  स्वदेशी  इस्तेमाल  में  लाये
 जा  रहे  हैं  भोर  50  प्रतिशत  पुर्ज  विदेशी
 झ्रायातित  प्रयोग  में  लाये  जा  रहे  हैं  तो  उस  मेँ
 कितनी  विदेशी  मुद्रा  व्यय  होगी  शौर  प्रंदाज़न
 कितने  साल  में  ऐसी  हालत  पैदा  की  जा  सकेगी
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 जबकि  युद्धपोत  के  निर्माण  में  काम  झाने  वाले
 शतप्रतिशत  पुर्जे  भारत  में  ही  निमित  हों  ?
 झौर  उस  के  लिए  सरकार  ने  क्‍या  कार्यक्रम
 भपनाया  है  ?

 aft  eo  ato  fort:  जहां  तक  माननीय
 सदस्य  के  पहले  प्रश्न  का  सवाल  है  5  प्रतिशत:
 इंडिजनस  इक्विपमेंट्स  का  इस्तेमाल  इस
 'फ़िगेट  के  निर्माण  में  किया  गया  है  बाकी  फौरेन

 पार्ट्स  इस्तेमाल  किये  गये  हैं  लेकिन  मजदूरं।
 के  लेबर  चाजज़  मिला  कर  भाधा  खर्चा  देश  के
 भीतर  हुभा  है  द्रौर  जैसा  मैंने  बतलाया  कि
 फ्रिगेट  की  कीमत  जोकि  i8—i9  करोड़  रुपये
 होगी  उसमें  विदेशी  मद्र'  ऋरीब  उसकी  भ्राधी
 होगी

 शनी  यदावन्त  सिंह  _कुशवाह:  प्रध्यक्ष
 महोदय,  मुझे  दूसरा  सवाल  पूछने  दिया  जाय  |

 भ्रध्यक्ष  महोदय  :  मैं  क्या  कर  बारह
 जज  चुके  हैं  ।

 SHORT  NOTICE  QUESTION
 Shortage  of  Raw  Rubber

 +
 SNQ.  6.  SHRI  D.  N.  PATODIA:

 SHRI  VASUDEVAN  NAIR:
 SHRI  SHRI  CHAND

 GOYAL:

 Wil]  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 acute  shortage  of  raw  rubber,  the
 manufacturers  of  rubber  goods  are  fac-
 ing  a  crisis  and  some  units  have  al-
 ready  closed  down  their  operations;

 (b)  if  so,  the  reasons  therefor  and
 the  steps  taken  by  Government  to  re-
 medy  the  situation;

 (c)  whether  it  is  qa  fact  that  the
 ruling  priceg  of  raw  rubber  are  con-
 siderably  higher  as  compared  to  the
 prices  fixed  for  the  same;  and

 (d)  the  long  term  measures  pro-
 posed  to  be  adopted  by  Government
 for  continuous  and  regular  supply  of
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 taw  rubber  to  ensure  that  the  indus-
 tries  manufacturing  rubber  products
 are  not  affected?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Sup-
 Ply  of  indigenous  rubber  is  not  suffi-
 cient  to  meet  the  demand.  HoWever,
 Government  is  not  aware  of  any  unit
 having  been  closed  down  on  this  ac-
 count.

 (b)  Even  normally  production  of
 rubber  in  the  country  is  less  than  tht
 requirement,  and  this  year  productior
 suffered  due  to  heavy  raing  and  then
 a  strike  by  plantaiton  workers.  Gov-
 ernment  have  allowed  imports  to  case
 the  deficiency.

 (c)  Ruling  prices  are  considerably
 higher  than  the  minimum  prices  fixed
 for  raw  rubber.

 (d)  It  is  proposed  to  build  up  and
 operate  a  buffer  stock,  issues  from
 which  are  to  be  regulated  by  Gov-
 ernment  to  ensure  reasonable  prices
 and  supply,  both  in  the  interest  of
 rubber  growers  and  the  manufac-
 turers  of  rubber  goods,

 SHRI  0.  N.  PATODIA:  This  pheno-
 menon  of  shortage  of  raw  rubber  in
 our  country  ig  not  new.  Right  from
 952  onwards  there  is  a_  continuous
 shortage  every  year  and  India  has  to
 import  to  feed  its  industries.  In  the
 last  two  years  some  avoidable  restric-
 tions  were  imposed  on  imports  as  a
 result  of  which  the  industry  is  facing
 this  crisis  today.  The  hon,  Minister
 stateq  they  are  not  aware  of  certain
 industries  having  been  closed.  I  beg
 to  submit  that  this  {is  not  very  cor-
 rect.  The  Minister  was  informed  by
 the  respective  Ministries  that  certain
 units  had  closed,  and  since  he  has  de-
 nied  it,  I  would  like  to  say  that  four
 industries  including  Shri  Krishna
 Rubber  Manufacturing  Company,  Cal-
 cutta,  were  closed  as  early  as  20  days
 beck.

 May  I  know  whether  it  is  afact  that
 during  the  current  year  there  would
 be  a  total  shortage  of  20,000  tonnes
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 to  meet  the  full  demand  of  production
 of  the  industries  in  the  country,  and
 in  that  context  the  programme  of  the
 Government  of  India  to  import  7,500
 tonnes  is  most  inadequate,  and  unless
 immediate  measures  are  adopted  to
 import  the  required  quantity;  many
 factories  will  have  to  close  down
 rendering  thousands  of  labourers  un-
 employed?  In  what  manner  do  they
 propose  to  import  the  balance  of  12,500
 tonnes  within  the  current  year?

 SHRI  MOHD.  SHAFI  QURESHI:
 The  gap  between  the  supply  and  de-
 mand  of  rubber  would  be  fully  met
 by  imports.

 SHRI  0.  N.  PATODIA:  Does  he
 agree  that  there  is  a  shortage  of  20,000
 tonnes,  and  what  are  the  arrange-
 ments  being  made?  That  was  my
 question.

 SHRI  MOHD.  SHAFI  QURESHI:
 The  requirements  of  rubber  normally
 imported  are  12,000  tonnes  natural
 rubber  and  3,000  tonnes  synthetic
 Tubber,  but  because  of  heavy  rains  in
 Kerala  and  the  strike,  additional  re-
 quirements  to  the  tune  of  6,500  ton-
 nes  will  have  to  be  imported.  So,  tak-
 ing  al)  these  factors  into  considera-
 tion,  we  are  importing  11,000  tonnes
 and  whatever  deficiency  remaing  after
 that  will  be  met  by  additional  im-
 ports.

 SHRI  D.  N.  PATODIA:  Has  Gov-
 ernment  made  any  assessment  of  the
 projected  demand  of  rubber  in  the
 course  of  the  next  five  years  taking
 into  account  the  expansion  programme
 of  the  industry,  and  in  that  context
 do  they  have  any  plan  of  regular  im-
 port  of  raw  rubber  so  that  this  diffi-
 culty  faced  this  year  may  not  be  re-
 peated  again  and  planning  of  imports
 may  be  properly  regularised  month
 after  month?

 SHRI  MOHD.  SHAFI  QURESHI:
 We  shall  have  to  import  rubber  for  a
 considerable  time,  upto  the  time  we
 have  increased  our  indigenous  pro-
 duction  of  rubber.  Government  is  as-
 sessing  the  situation  every  year  and
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 whatever  additional  demands  are
 there,  we  are  meeting  them  by  impor-
 ting  more  rubber.

 SHR]  SHRI  CHAND  GOYAL:  I
 would  like  to  know  from  The  hon.
 Minister  if  the  Planning  Commission
 has  admitted  that  the  gap  betwen  the
 supply  and  demand  has  to  be  met  by
 internal  production.  Have  the  Gov-
 ernment  taken  adequate  steps  to  in-
 crease  production  of  rubber  if  the
 Government  fee]  that  the  supply  of
 rubber  is  not  adequate  enough  to
 meet  the  demand,  because  my  infor-
 mation  is  that  on  account  of  the
 Price,  the  foreign  dominated  monopo-
 lists  are  not  prepared  to  lift  the  in-
 digenous  stocks  of  rubber  ang’  the
 Government  has  just  allowed  the  im-
 port  from  outsde  and  departed  from
 the  principles  of  acquiring  self-suffi-
 ciency.  My  second  question  is:  the
 only  synthetic  plant  in  the  country
 was  burnt  sometime  back.  Have  the
 Government  taken  some  steps  to  re-
 place  that  plant?  My  next  question
 is  this.  The  matter  was  referred  to
 the  Tariff  Commission  to  find  out  the
 reasona  for  increasing  the  price  of
 rubber.  May  I  know  whether  that  re-
 port  has  been  received  by  the  Govern-
 ment  and  if  so,  what  are  the  findings
 of  the  Commission.  My  last  question
 is:  this  question  of  rubber  is  very
 important  from  the  point  of  view  of
 the  economy  of  Kerala.

 MR.  SPEAKER:  No  explanation
 please,

 SHRI  SHRI  CHAND  GOYAL:  Did
 the  Government  before  importing  this
 rubber,  consult  the  Kerala  Govern-
 ment,  whose  economy  is  terribly  affect-
 ed  by  these  imports?

 SHRI  MOHD.  SHAFI  QURESHI:
 Replying  to  the  last  question  first,
 whenever  rubber  imports  are  to  be
 made  the  Government  take  into  con-
 sidera‘ion  the  views  of  the  State  Gov-
 ernment  also.  The  views  of  rubber
 growers,  manufactuers  and  small
 planters  are  also  taken  into  considera-
 tion  at  the  time  of  imports,
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 With  regani  to  the  indigenous  pro-
 duction  of  rubber,  I  would  like  to  in-
 form  the  hon  Member  that  the  Gov-
 ‘ernment  has  ulready  spent  Rs,  3,94,54,
 23  on  the  :cheme  of  replantation
 subsidy  uptc  the  end  of  1968.  This
 scheme  is  under  the  constant  review
 of  the  Gove:nment  and  more  loans
 are  given  to  'hese  growers  for  planta-
 tion.

 Another  pc  int  is:  the  hon,  Member
 wanted  to  k  iow  how  Tong  we  shall
 have  to  impc  ‘t  this  rubber.  As  I  said
 earlier,  we  ie  taking  steps  to  in-
 crease  the  iidigenous  production  of
 rubber.  So  t  u  such  time  we  are  self-
 sufficient.  na/arally  we  shall  have  to
 import.

 MR.  SPEAKER:  One  more  question
 he  put  about  the  synthetic  plant.

 SHRI  MOHD.  SHAFI  QURESHI:
 With  regard  to  the  synthetic  plant,
 the  productioa  in  968  was  2782  ton-
 nes  as  compa'‘ed  to  678  tonnes  in  Sep-
 tember  1967.  Naturally  there  has
 ‘been  an  increise  of  more  than  a  thou-
 sand  tonnes  ‘n  the  synthetic  rubber
 production  also  and  the  Government
 are  endeavouring  to  see  that  the  sy-
 nthetic  production  of  rubber  in  the
 country  also  increases,

 SHRI  5.  KISNDU;  There  is  another
 thing  before  the  production  of  rubber
 from  indigenous  sources  and  also  im-
 port  of  rubber.  There  ig  about  distri-
 bution  of  rubber  internally.  For  a
 long  time  we  know  there  is  a_  great
 shortage  of  scooter  tyres  and  cycle
 tyres  and  also  cycle  tubes  and  scooter
 fubes.  The  small  industries  who
 manufacture  these  tyres  and  tubes  are
 facing  great  difficulty  in  getting  raw
 rubber  and  a  lot  of  corruption  is  go-
 ing  on  in  the  market.  Has  the  Minis-
 ter  got  any  scheme  to  see  that  the
 raw  rubber  ig  uniformly  distributed
 to  the  smal]  scale  :dustfies  who
 manufacture  these  scooter  and  cycle
 tyres  and  tubes  and  also  that  they
 are  not  dominated  by  the  monopolists?

 SHRI  MOHD.  SHAFI  QURESHI:
 Ag  4  have  already  stated,  the  Govern-
 ment  is  keeping  a  regular  watch  over
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 the  price  trends  of  raw  rubber  which
 ultimately  determine  the  price  of  the
 finished  products  also.  In  case  the
 Government  ‘feels  that  the  price  fluc-
 tuations  in  rubber  are  affecting  the  in-
 dustry,  then  the  Government  may  take
 to  state  trading  in  rubber  not  only
 for  the  imported  rubber  but  also  for
 the  indigenoug  rubber  to  regulat  the
 market'in  a  way  that  the  growers  and
 the  manufacturers  are  benefited,  and
 see  that  the  consumer  ultimately  is
 not  burdened  heavily  with  high  costs.

 SHRI  5.  KUNDU:  I  asked  about  the
 distribution  of  raw  rubber  internally,
 and  said  that  q  lesser  quantity  of  raw
 rubber  is  supplied  [०  (fie  cycle  and
 scooter  tyre  manufacturing  industries,
 and  go,  I  asked  whether  he  is  going  to
 give  more  rubber  to  them  and  whe-
 ther  he  will  ditribute  it  in  such  a
 way  that  these  people  get  it,  and
 whether  he  wil]  see  that  corruption  is
 eliminated  and  greater  production  in
 this  sector  takes  place.

 SHRI  MOHD.  SHAFI  QURESHI;  I
 have  already  explained  that  at  this
 Stage  there  is  no  government  agency
 to  distribute  rubber,  but  Government
 ig  thinking  of  having  a  Government
 agency  which  would  distribute  and
 regulate  the  distribution  in  the  coun-
 try.

 SHRI  NITIRAJ  SINGH  CHAUDH-
 ARY:  Since  both  synthetic  and  na-
 tural  rubber  are  being  used  in  the
 manufacture  of  rubber  goods,  may  I
 know  from  the  Minister  the  per  tonne
 price  of  synthetic  rubber  and  the  per
 tonne  price  of  the  rubber  produced  in
 thig  country  from  natural  sources?

 SHRI  MOHD.  SHAFI  QURESHI:
 The  price  hag  been  fluctuating  bet-
 ween  Rs.  470  and  Rs,  450  per  00  Kgs.
 The  price  of  natura]  rubber  today  is
 ranging  around  Rs.  4700  per  tonne,
 and  it  is  flunctuating  between  Rs,  575
 per  00  kilos  and  Rs.  470.  This  ig  the
 price  range  within  which  the  price  of
 rubber  hes  been  fluctuating  of  late.

 SHRI  RANGA:  Have  the  Govern-
 ment  receivegd  any  complaint  or  any
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 representations  from  the  rubber  gro-
 wers  of  Kerala  and  whether  the  Ke-
 rala  Government  also  has  made  any
 report  in  regard  to  those  repregenta-
 tions  that  the  minimum  price  that
 has  been  fixed  is  much  too  low  and
 the  production  of  rubber  there  has
 become  uneconomical  and  something
 has  got  to  be  done  by  way  of  pooling
 the  imports  as  well  as  the  local  pro-
 duction,  and  having  a  uniform  price
 so  that  the  local  price  which  would  be
 made  availabje  to  the  growers  would
 be  economical?

 SHRI  MOHD.  SHAFI  QURESHI:
 It  was  to  protect  the  interests  of  the
 grower  that  the  Government  remov-
 ed  the  ceiling  price  of  raw  rubber
 recently,  so  that  the  price  this  time
 is  now  ranging  from  Rs,  400  to  Rs.  470
 as  I  stated  earlier.  As  compared  to
 the  internatiynal  price,  thig  price  is
 much  higher,  but  the  higher  price  for
 the  grower  is  not  to  his  benefit,  be-
 cause  if  the  price  of  rubber  is  too
 high,  it  will  give  no  inducement  to
 him  for  replantation  nor  will  a  dep-
 ressed  price  of  rubbér  leave  any  en-
 thusiasm  in  Lim  to  have  replantation
 of  old  plantations.  So,  @  reasonable
 price  has  to  be  given  for  the  manu-
 facturerg  and  growers  which  would
 also  be  for  the  benefit  of  the  consu-
 mer.

 SHRI  RANGA:  What  about  the
 grower?

 SHRI  MOHD.  SHAFI  QURESHI:
 The  growers  are  getting  much  higher
 price  at  this  time  than  the  ceiling
 fixed  earlier.  Our  ceiling  was  Rs.  416,
 but  the  price  at  this  time  is  ranging
 from  Rs,  470  and  Rs.  B10.  per  00  Kgs.

 ्ी  रणबीर  सिह  :  श्री  कुंड  न ेकार  भौर

 स्कूटर  के  बारे  में  कहा  भौर  भ्रमीर  प्रादमियों
 की  वकालत  भी  |  मैं  मिनिस्टर  साहब  से  पूछना
 चाहूंगा  कि  रबर  की  किल्लत  की  वजह  से
 जब  देश  में  so  फीसदी  ट्रैक्टर  बेकार  हैं
 क्योंकि  उन  भी  लिये  टायर  नहीं  मिलते,  शौर
 मिलते  भी  हैं  Ww  इतनी  सख्त  ब्लैक  मार्केट  है
 जिसका  6१  नहीं  है,  तब  ट्रैक्टरों  के
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 मालिकों  को  यानी  किसानों  को  जो  तकलीफ  है
 उस  को  दूर  करने  के  लिये  भोर  देश  में  प्रोडक्शन
 बढ़े,  ज्यादा  से  ज्यादा  झनाज  पैदा  हो  इस
 नजरिय  से,  देश  के  हित  के  नजरिये  से,  चालीस
 करोड़  लोगों  के  हित  के  नजरिये  से,  जिन,की
 वजह  से  हम  शौर  भाप  यहां  पर  हैं,  क्या
 सरकार  इस  खाम  रबर  की  कमी  को  दूर  करेगी
 ताकि  देश  में  प्रजातंत्न  बढ़  सके  ?

 श्रो  मुहम्मद  द्ाफो  कुरेशी:  खाम  रबर
 की  कमी  की  वजह  से  ही  तो  हम  इतना  ज्यादा
 ब्रायात  करते  हैं  ।

 SHRI  8,  M.  BANERJEE:  Although
 I  fully  support  the  demands  of  the
 planters  that  the  price  should  be
 much  more’  remunerative  and  it
 should  be  increased,  at  the  same  time,
 I  wanted  to  know  from  the  hon.  Mi-
 nister  if  it  is  not  a  fact  that  the  mo-
 ment  the  price  of  rubber  is  raised,
 immediately  the  manufacturers  will
 also  raise  the  price  of  the  various
 tyres,  etc.,  which  ultimately  affects
 the  consumer.  I  wanted  to  know,
 therefore,  whether  any  policy  has
 been  evolved  to  the  effect  that  the
 price  for  the  growers  is  also  increas-
 ed,  keeping  in  view  that  the  price  of
 tyres  is  not  increased,  which  wil?
 affect  the  consumer?  Has  any  plan
 been  evolved  for  that?

 SHRI  MOHD.  SHAFI  QUREHI:
 Government  is  thinking  of  State-trad-
 ing  in  rubber  in  order  to  facilitate
 giving  a  good  price  to  the  grower  and
 alsy  to  gee  that  regular  supplies  are
 made  to  the  manufacturers  of  tyres,
 etc.  and  to  see  that  the  consumer  is
 also  benefited  and  he  does  not  have
 to  pay  a  higher  price  for  rubber  pro-
 ducts.

 ft  awe  किशोर  जर्मा :  इंडस्ट्रीज  की
 डिफिकल्टीज  के  बारे  में  हम  ने  भ्रभी  बहुत
 कुछ  सुना  |  कन्ज्यूमर  की  दिक्कत  के  बारे  में
 श्री  बनर्जी  ने  जो  सवाल  पूछा  उस  के  सन्दर्भ  में
 मैं  पूछना  चाहता  हूं  कि  जो  इंडस्ट्रीज  इन  टायर

 ट्यूब  की  कौमत  बढ़ा  रही  हैं  क्या  मिनिस्टर
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 महोदय  का  ध्यान  उस  की  तरफ  है  ?  यदि
 उस  की  तरफ  उनका  ध्यान  है  तो  झाज  टायर
 झौर  ट्यूब्ज  पर  जो  अलैक  मार्केट  चल  रही  है
 उस  को  रोकने  की  ,दशा  में  क्या  सरकार  द्वारा
 कोई  कदम  जल्दी  उठाये  जाने  को  हैं  ?  अगर हैं
 तो  वह  कदम  कारगर  होंगे  या  नहीं  ?

 श्री  मुहम्मद  द्ाफी  कुरेशी:  जैसा  मैंने
 पहले  भर्ज  किया  है  हमारी  जो  जरूरत  है  वह
 पैदावार  से  काफी  ज्यादा  है  7  उस  कमी  को
 पूरा  करने  के  लिये  हम  बाहर  से  रबर  का  झायात
 करते  हैं  7  रबर  के  झायात  का  मतलब  यह  है
 कि  जो  रबर  की  प्राइसेज  हैं  वह  कम  हों,  भोर
 रबर  की  प्राइसेज  जब  कम  होंगी  तो  उस  का
 फायदा  कन्ज्यमर  को  भी  मिलेंगा  ।

 भी  नवन  किशोर  शार्मा:  मेरा  सवाल  यह
 है  कि  कोई  कदम  उठाये  गये  हैं  या  नहीं  ?

 SHRI  A.  SREEDHARAN:  Kerala
 is  the  main  producer  of  rubber  in
 this  country.  Becausé  of  the  ‘liberal
 import  of  rubber  during  the  last  few
 years,  rubber  cultivation  has  been
 badly  hit.  There  has  been  g  change
 in  Government's  policy  recently  and
 Government  of  India  are  giving  va-
 rious  types  of  incentives  and  aidg  to
 rubber  cultivators  to  intensify  and
 also  to  extend  rubber  cultivation.  May
 I  know  what  percentage  of  the  incen-
 tives  and  aid  given  to  the  rubber  cul-
 tivators  has  gone  to  those  whose  hold-
 ings  are  less  than  20  acres  or  to  put
 it  broadly,  to  the  small  cultivator?

 SHRI  MOHD,  SHAFl  QURESHI:
 My  hon.  friend  is  not  correctly  in-
 formed  about  production  of  rubber.
 In  fact,  rubber  production  in  the  coun-
 tr):  has  been  going  up.  From  1963-64
 when  the  production  of  natural  rub-
 ber  and  synthetic  rubber  was  37,487
 tons  and  8075  respectively,  the  pro-
 dution  today  is  72,000  tong  and
 30,000  tons.  There  is  no  decrease,  but
 a  tremendous  increase  in  rubber  pro-
 duction.  But  the  demand  has  also
 gone  up.  With  regard  to  aid  given
 to  the  small  growers,  I  have  said  that
 Government  have  given  more  than
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 Rs.  3.94  crores  by  way  of  replanting
 subsidy.

 SHRI  A.  SREEDHARAN:  What
 percentage  of  the  aid  has  gone  to  the
 smal}  cultivators?

 SHR]  MOHD.  SHAFI  QURESHI:  I
 wil]  have  to  work  out  the  figure.

 श्यी  To  ला०  बारूपाल  :  यहां पर  बहुत  से
 सदस्यों  में  स ेकिसी  न ेमोटर  की  बात  कही  शौर
 किसी  ने  स्कूटर  को  बात  कही,  लेकिन  मैं
 करोड़ों  साइकिल  वालों  की  बात  कहता  हूं  ।
 जब  भी  इन  लोगों  को  टायर  खरीदने  की
 झावश्यकता  पड़ती  है  तब  यह  होता  है  कि
 पहले  बहू  राशन  कार्ड  ले  जायें,  साइकिल
 टोकन  ले  जायें,  उस  के  बाद  जा  कर  बहां  पर
 लाइन  लगायें  |  इस  के  बावजद  साहकिल  टायर
 भौर  ट्यूब  निकाल  कर  रखना  होता  है  ।
 उस  के  बाद  भी  उन  को  मिल  नहीं  पाता  है  iy
 भगर  श्री  कुरेशी  के  पास  साइकिल  होती  पौर
 वह  टायर  लेने  जाते  तो  उन  को  मालम
 होता  t
 SHRI  BAL  RAJ  MADHOK:  Rubber

 is  a  very  gtrategic  raw  material  and
 We  have  been  told  that  the  demand
 has  been  increasing  but  the  supply  is
 not  keeping  pace  with  that.  In  the  first
 place,  I  want  to  know  whether  the
 government  has  made  any  survey
 whether  there  are  lands  outside  Kerala
 also  which  are  guitable  for  plantation
 of  rubber.  Secondly,  may  I  know
 whether  it  is  a  fact  that  increase  in
 rubber  plantation  is  not  taking  place
 adequately  because  of  the  s0-called
 restrictions  which  make  the  Kerala
 Government  and  also  the  cultivators
 give  more  stress  to  food  production?
 In  view  of  the  fact  that  this  is  a  very
 strategic  raw  material  and  only  cer-
 tain  particular  areas  can  grow  rubber,
 will  the  government  see  to  it  that
 enough  food  is  supplied  to  those  areas
 so  that  the  cultivators  and  the  gov-
 ernment  there  may  ‘pay  more  atten-
 tion  to  the  plantation  of  rubber  and
 other  cash  crops  in  preference  to  pro-
 duction  of  foodgrains?  Then,  since
 there  is  shortage  of  natura]  rubber,
 will  the  government  pay  more  atten-
 tion  to  the  production  af  synthetic
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 rubber—Now  we  have  only  one  fac-
 tory  which  is  producing  2,000  tonnes—
 so  that  the  shortage  can  be  met  at
 the  earliest  possible  time?  Then,
 may  I  know  whether  the  available
 ‘supply  including  imports  will  be  given
 ‘on  a  priority  basis  first  to  the  manu-
 facturers  of  tyreg  because  they  are
 ‘facing  a  lot  of  inconvenience  on  ac-
 ‘count  of  the  shortage  of  rubber?
 Then,  the  import  should  not  be  chan-
 Nelled  through  the  agency  of  the  STC
 Decause  their  distribution  system  is
 wrong.  So,  there  has  to  be  free  im-
 port  in  this  case.

 SHRI  MOHD.  SHAFI  QURESHI:
 There  is  no  import  of  rubber  through
 STC  at  this  stage.  What  I  said  was
 that  if  there  are  violent  price  fluctua-
 tions  in  the  rubber  industry,  it  will
 affect  the  consumers  as  well  and  then
 the  government  might  think  of  regu-
 lating  the  price  through  some  State
 agency.  Then,  my  hon,  fricnd  has
 been  talking  about  the  production  of
 synthetic  rubber.  I  have  already
 given  the  figures  of  production  of  sy-
 nthetic  rubber.  It  has  gone  up.  In
 September  967  the  figure  was  678
 tonnes.  For  September  968  the  figure
 is  2,732  tonnes,  So,  the  production  of
 synthetic  rubber  is  going  up.

 SHRI  PILOO  MODY:  Is  he  giving
 the  monthly  or  annual  production?

 SHRI  MOHD,  SHAFI  QURESHI:
 For  one  month,

 SHRI  PILOO  MODY:  He  should
 Sive  the  figures  for  one  whole  year  so
 that  we  can  judge  whether  that  pro-
 duction  is  being  maintained.

 SHRI  MOHD.  SHAF]  QURESHI:  I
 can  give  the  annual  figures  also.  From
 April  to  September  967  the  produc-
 tion  was  7,614,  tonnes.  In  the  current
 year  the  production  for  the  corres-
 ponding  period  is  19.942  tonnes,  show-
 ing  a  tremendous  increase  of  °  12.000
 tonnes  in  the  case  of  synthetic  rub-
 ber.  With  regard  to  natural  rubber,
 I  have  already  said  that  government
 have  a  scheme  for  replanting  subsi-
 dies.  Under  this  scheme  more  than
 Rs,.  4  crores  have  been  spent  by  the
 govérnment  on  new  plantations.
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 SHRI  BAL  RAJ  MADHOK:  Sir,  he
 has  not  followed  my  question.

 SHRI  MORD.  SHAF]  QURESHI:  I
 am  coming  to  what  we  are  going  to
 do  in  regard  to  plantation  of  rubber
 in  new  States.  The  Rubber  Board,
 which  is  charged  with  the  responsibi-
 lity  of  looking  after  the  development
 of  the  rubber  industry,  ts  feekng  into
 the  question  of  having  rubber  planta-
 tions  in  the  various  States  like  Anda-
 man  and  Nicobar  Islands.

 SHRI  BAL  RAJ  MADHOK:  I  had
 been  to  Kerala  recently  and  I  found
 that  sorne  of  the  rubber  plantations
 are  being  cut  down  and  people  are
 Planting  paddy.  Ca.  you  assure  that
 State  enough  of  rice  39  that  more  and
 more  land  can  be  brought  under  rub-
 ber  culfivation?

 SHRI  MOHD.  SHAFI  QURESHI:
 The  subsidy  scheme  is  there.  We  are
 having  certain  schemes  for  having
 more  and  more  rubber  plantations.  I
 have  no  information  with  regard  to
 cutting  of  rubber  trees  for  paddy  cul-
 tivation,

 श्री  विभूति  सिध:  सिथेटिक  रबर  कितना
 हमारे  देश  में  पैदा  होता  है  श्रौर  नैचुरल  रबर
 कितना  होता  है  ध्रौर  देश  की  डिमांड  कितने
 की  है  ?  मैं  जानना  चाहता  हूं  कि  जो  डिफिसिट
 है  उसको  पूरा  करने  के  लिये  +  रकार  क्या  उपाय
 कर  रही  है  ?

 भी  मुरसद  ही  क्रशी  :  मैं  चार  बार
 इस  सवाल  का  जवाब दे  चुका  हूं  ।  शब  भी

 चूंकि  सवाल  पूछा  गया  है,  इस  वास्ते  मैं  इसका
 जवाब  देता  हूं  ।  जहां  तक  नैचुरल  रबर  की
 प्रोडक्शन  का  ताललुक  है,  967-68  को  वह
 64468  टन  है  भौर  सिथेटिक  रबर  हम
 १9942  टन  बनाते  हैं  ।  उसके  मुकाबले  में

 जो  हमारा  डिफिसिट  है  वह  कोई  बारह  हजार
 टन  नैचुरल  रबर  का  है  भोर  तीन  हजार  टन
 सिथेटिक  रबर  का  है,  यानी  कुल  पंद्रह  हजार
 टन  का  है  |  इसमें  से  ग्यारह  हजार  टन  झालरेढी
 थ्  चुका  है  ।  चार  हजार  टन  की  जो  कमी  है
 झोर  जो  एडीशमल  चार  हजार  की  बारिश  की
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 THE  MINISTER  OF  STATE’  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  Some  organisa-
 tional  changes  are  contemplated  in

 wag  से  कमी  हुई  है,  उसको  हम  भ्ायात  करके
 पूरा  करने  की  कोशिश  कर  रहे  हैं  ।

 भी  जाअं  फरनेन्डीज्  :  पिछले  सप्ताह
 टायरों  के  दाम  साढ़े  छः  प्रतिशत  कारखानेदारों
 की  तरफ  से  बढ़ाये  गये  हैं  1  मैं  जानना  चाहता
 हैं  कि  क्या  ये  दाम  सरकार  से  सलाह  मश्विरा
 करके  बढ़ाये  गये  हैं  ?  श्राप  रा  रबर  प्रोडयूससे
 को  सबसिडी  देते  हैं  तो  क्या  आप  ने  का  रखाने-
 दारों  पर  भी  दामों  पर  रोक  लगाने  के  बारे  में
 किसी  तरह  का  नियंत्रण  लगाया  है  ?  यहां
 पर  कहा  जाता  है  कि  टायर  मंसुफंक्चरजं
 परेशान  हैं  ।  लेकिन  अ यक्ष  महोदय,  इस  में
 कोई  तथ्य  नहीं  है  ।  श्राप  देखें  कि  फायरस्टोन
 टायर  कम्पी  जैसा  कारखाना  रोज  एक  लाख
 रुपया  मुनाफा  कमाता  है  उस  पर  जो  टायर
 वह  बनाता  और  बेचता  है  ।  जो  दाम  बढ़े  हैं
 इनके  बारे  में  क्या  आप  को  सूचना  है  शौर
 दाम  न  बढ़े  इस  पर  श्राप  कोई  रोक  लगायेंगे
 झौर  कोई  कदम  उतठायेंगे  ?

 श्री  मुहम्मद  शफी  कुरेशी :  इस  सवाल  का
 ताल्लुक  इंडस्ट्रीज  मिनिस्ट्री  से  है  श्रौर  मेरी
 इत्तिला  के  मुताबिक  इंडस्ट्रोज़  मिनिस्ट्री  और
 कारखानेदारों  के  बीच  इस  वक्‍त  इसके
 मुताल्लिक  बातचीत  चल  रही  है  भोर  वे  किसी
 नतीजे  पर  जल्‍दी  पहुंचने  वाले  हैं  ।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Reshuffling  of  Units  of  Hindustan
 Aeronautics  Ltd.

 *363.  SHRI  ESWARA  REDDY:  Will
 the  Ministe:  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  reshuffle  the
 Hindustan  Aeronautics  Limited  Units
 in  Bangalore  and  Kanpur;  and

 (b)  if  so,  the  details  thereof

 HAL  Organisation  as  a  whole.

 (b)  The  main  features  are  the
 appointment  of  a  whole-time  Chair-
 man,  division  of  the  existing
 Hindustan  Aeronautics  Ltd.,  Organi-
 sation  into  three  units,  namely,
 Bangalore  Division,  MIG  Complex  and
 the  Kanpur  Division,  and  to  give  to
 heads  of  these  Divisions  increased
 authority  and  initiative.

 हिन्दुस्तान  एयरक्राफ्ट  फंक्टरी  में
 जिसान  इंजनों  का  लिर्माण

 +366.  श्री  हुकम  चन्द  कछवाय  :
 क्या  रक्षा  मंत्री  यह  बताने  को  कपा  करेंगे
 कि:

 (#)  बंगलौर  स्थित  हिन्दुस्तान  एयर-
 क्राफ्ट  फैक्टरी  में  किस  प्रकार  के  विमानों  के
 इंजिनों  का  निर्माण  होता  है  ;

 (ख)  किस  फैक्टरी  ने  भ्रव  तक  “प्रार-
 फि  यस”  प्रकार  के  कितने  विमान  इंजिनों  का
 निर्माण  किया  है;  प्रौर

 (ग)  यहूइंजिन  किस  प्रकार  के  भारतीय
 विमानों  में  लगाये  गये  हैं.  ?

 प्रतिरक्षा  संत्रालय  में  राज्य  मंत्री  (भी
 लग्गा  मिन) :  (क)  हिंदुस्तान  एयरो-
 ताटिबस  लिमिटेड  (बंगलौर  डिवीजन)  में
 निम्नलिखित  प्रकार  के  विमान  इंजिनों  का
 निर्माण  किया  जा  रहां  है

 lL  झाफियस  70]

 2.  अाफिस  703

 3.  ढा  आ्रारहए-7
 4.  भार्टुगटे  3-बी

 (ख)  इस  सूचना  को  बताना  जनहिंत
 में  मन  होगा
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 (ग)  नाट  विमान  क  हल्का  लड़ाकू
 विमान  है  जिस  पर  आफियस  01इंजन
 लगाया  जाता  है  ।

 एच  एफ  मार्क  |  लड़ाकू  वमवर्षक  जेट
 विमान  है  जिस  पर  झआफियस  703  इंजन
 लगाया  जाता  है  1

 एच  एस  749  परिवहन  विमान  है  जिस
 पर  आर  डी  ए  47  इंजन  लगाया  जाता  है  ।

 प्रल्वीट  दैलोकोप्टर  पर  ्रादुर्टे  iia
 इंजन  लगाया  जाता  है  1

 Tribals  of  Chhotanagpur  and  Santhal
 Paragans

 *368.  SHRI  KARTIK  ORAON:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  deplorable  economic  position  of
 the  tribals  of  Chhotanagpur  and
 Santhal  Paraganas  of  Bihar;  and

 (b)  if  so,  the  steps  which  are  being
 taken  under  1968-69.  Plan  and  pro-
 posed  to  be  taken  under  the  Fourth
 Five  Year  Plan  for  bringing  the  per
 eapita  income  of  these  tribals  upto
 the  Al]  India  level  by  providing  incen-
 tive  and  rapid  development  of
 industry,  particularly  small  and
 medium  scale  industry  and
 agriculture?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (bd).
 Government  are  aware  that  although
 many  schemes  have  been  undertaken
 for  the  welfare  of  tribal  areas,  much
 more  has  yet  to  be  done.

 Under  the  1968-69  plan,  an  expendi-
 ture  of  Rs.  30  !akhs  is  likely  to  be
 incurred  on  programmes  of  economic
 development  and  extension  of  educa-
 tional  health  and  other  facilities,
 including  construction  of  houses  for
 the  tribal  population,
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 The  State’s  Fourth  Five  Year  Plan
 has  not  yet  been  finalised.  However,
 it  is  hoped  that  in  the  allocation  of
 funds,  the  State  Government  wi!]  give
 due  consideration  to  the  requirements
 of  this  area  in  order  to  secure  its
 accelerated  development.  In  this  con-
 nection,  attention  is  also  invited  to
 the  reply  given  to  part  (c)  of  Un-
 starred  Question  No.  485  on
 November  13,  1968,

 प्रतिरक्षा  उत्पादन  के  लिये  बिजली  को
 दरों  को  कस  करने  क  लिये  राज-सहायता

 *369.  श्री  न  ०  स्व०  शर्मा  :
 शी  जगल्लाथ  राव  जोशी  :

 क्या  शक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 फि

 (क)  क्‍या  प्रतिरक्षा  उत्पादन  के  लिये
 सप्लाई  की  जाने  वाली  बिजली  की  दरों  को
 कम  करने  के  लिये  केन्द्रीय  तथा  राज्य
 सरकारों  द्वारा  राजसहायता  दी  जाती
 है  ;  शौर

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या
 है?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (भी
 Wo  ato  fret)  :  (क)  जी  नहीं  t

 (ख)  प्रश्न  नहीं  उठता  ।

 Indo-U.K,  Bilateral  Talks
 १370.  SHRI  R.  छू.  AMIN:  Will  the

 Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  various  delaying  tactics  adopted
 in  Indo-U.K.  move  for  bilateral  talks;

 (b)  if  so,  whether  they  are  because
 of  the  pressure  from  Pakistan  on
 UK;

 (c)  if  so,  the  action  Government
 propose  to  take  in  the  matter;  and

 (d)  if  not,  the  reasons  for  the  delay
 in  holding  the  talks?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  B.  R.  BHAGAT):  (a)
 No,  Sir.

 (b)  and  (०).
 (d)  There  is  no  delay.  The  talks

 are  being  held  in  early  December,
 1968,  according  to  the  mutually  agreed
 programme,

 Do  not  arise,

 India’s  Trade  Relations  with  North
 and  South  Vietnam

 *871.  SHRI  YOGENDRA  SHARMA:
 SHRI  VASUDEVAN  NAIR:
 SHRI  CHINTAMANI

 PANIGRAHI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 has  no  trade  relations  with  North
 Vietnam  while  it  is  maintaining  its
 trade  relations  with  South  Vietnam;

 (b)  if  so,  what  are  the  reasons  for
 the  discrimination  shown  against
 North  Vietnam  in  relation  to  trade;
 and

 (c)  whether  Government  propose
 to  open  trade  relations  with  that  coun-
 try?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  B.  R.  BHAGAT):  (a)
 to  (०).  No  Sir.  India  ha;  Trade  re-
 lations  wi:h  the  Demociatic  Republik
 of  Vietnam  (Norih  Vietnam)  under
 a  trade  Agreement  initially  signed  on
 22nd  Septembcr,  956  and  renewed
 from  time  to  time.

 Ex-Servicemen  in  Rajasthan

 *372,  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  DEFENCE  be

 pleased  tu  refer  io  the  reply  given  to
 Starred  Question  No.  502  on  the  i4th
 Augusi,  968  and  state:

 (a)  whether  the  information  re-
 garding  resettlement  of  ex-servicemen
 in  Rajasthan  since  has  been  collected
 by  Government;  and

 5०

 (b)  if  so,  the  details  tehreof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 M.  R.  KRISHNA):  (a)  Yes,  Sir.

 (b)  A  statement  giving  the  infor-
 mation  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2336/68.)

 समाचार  एजेंसियों  को  भुगतान

 *373.  थ्री  रामस्थरूप  विश्या्थों:
 श्री  भारत  सह  चोहान:
 क्री  हरदयाल  देवगुण  :

 क्या  सूचना  झौर  प्रसारण  मंत्री  यह  बताने
 की कृपा  करेंग्रे  कि  ;

 (क)  968  के  पहले  छ:  महीनों  में
 विभिन्न  समाचार  एजेंसियों  को कितनी  धनराशि
 दी  गई  है  ;

 (ख)  क्‍या  यह  सच  है  कि  सरकार  को
 ऐसे  कई  मामलों  का  पता  लगा  है  जिनमें
 भुगतान  करने  में  झरत्यधिक  विलम्ब  किय।  गया
 है;  शौर

 (घ)  यदि  हां,  तो  ऐसे  भुगतानों  को
 निपटाने  के  लिये  क्‍या  कार्यवाही  की  जा  रही
 है  ?

 सूचना  धौर  प्रसारण  मंत्री  (भी  के०  के०
 दाह):  (क)  2)  मत्नालयो,  विभागों,  जिनके
 उत्तर  प्राप्स  हुए  है,  में  से  केवल  9  मंब्रालयों,/
 विभागों  ने  द्वारा  भुगत।न  किया  गया  है  जिसकी
 सूचना  एक  विवरण  में  दी  शई  है  जो  सदन
 की  मेज  पर  रख  दिया  गया  है  [पु  ःसकालय  में
 रखा  गया।  देखिये  संस्था  LT-2337.  68]
 aa  मंत्रालयों,  विशागों  से  सम्बन्धित  जानकारी
 की  प्रभी  प्रतीप  है  द्रौर  प्राप्त  होने  पर  सदन  की
 मेज  प*  रख  दी  जायेगी  ।

 वि)  जी,  नहीं  t

 (ग)  प्रश्न  नही  उठता  t
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 N.C.C.  in  Madras
 "374,  SHRI  RABI  RAY:  Will  the

 Minister  of  DEFENCE  be  pleased  to
 State:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  recent

 Statements  of  the  Government  of
 ‘Tamilnad  about  removing  Hindi
 ‘commands  from  N.C.C.;  and

 (b)  if  so,
 thereto:

 Government's  reaction

 ‘THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 M.  R.  KRISHNA):  (a)  and  (b).  The
 ‘Chief  Minister  of  Tami'nadu  requested
 in  January  1968,  that  the  words  of
 command  used  in  the  NCC  units  in
 the  State  should  be  changed  from
 Hindi  to  English.  The  correspondence
 which  followed  rests  with  a  request
 to  the  Chief  Minister  to  agree  to  the
 ‘continuance  of  the  status  quo  in  this
 matter.

 भारतीयों  को  प्रन्तर्राष्ट्रीय  पुरस्कार

 *375.  श्री  ग्रटल  बिहारी  बाजपेयी  :
 क्रो  बलराज  मधोक  :

 क्या  बेदेशिक-कार्य  मंत्री  28  प्रगस्त,
 968  के  तारांकित  प्रश्न  संख्या  724  के

 उत्तर  के  सम्बन्ध  में  यहूं  बताने  की  कृपा  करेंगे
 किः

 (क)  ऐसे  भारतोयों  के  नाम  तथा
 संख्या  कपा  है  जिनको  ह: थ  तक  प्रन्तर्राष्ट्रीय
 पुरस्कार  मिले  हैं  प्रथवा  जिन्हें  पाकिस्तान,
 रूस  दौर  प्रन्य  साम्पवादी  देशों  की  सरकारी
 झौर  गैर-सरकारं  संस्थाप्रों  स ेनकद  पुरस्कार
 श्राप्त  हुए  हैं  ;  बौर

 ख)  इन  में  से  प्रत्येक  को  किस  किस
 झ्राधार  पर  यह  पुरस्पार  मिले  हैं  ?

 अंदेदिक-कार्य  संजालय  सें  राज्य  मंत्रो

 द्भी  wo  रा०  भगत)  :  (क)  प्रोर  (ख).
 यह  सूचना  सदन  की  मेज  पर  रख  दी  गई  है

 a  में  रखा  गया  देखिये  संख्या
 LT.3339'68]
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 Assessment  of  China’,  Nuclear  Power
 *376.  SHRI  YASHPAL  SINGH:

 Will  the  Minister  of  DEFENCE.  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  China
 have  manufactured  g  number  of Atom  and  Hydrogen  bombs;

 (b)  if  so,  whether  Government
 have  made  any  assessment  in  this
 matter;  and

 (c)  the
 thereto?

 reaction  of  Government

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to
 (c).  Government’s  assessment  of  the
 nuclear  strength  of  China  was  con-
 veyed  to  the  House  in  reply  to  the
 Starred  Question  No.  6l]  answered  on
 the  430  March  968  where  it  was
 mentioned  that  China  could  produce
 about  40  nuclear  bombs  every  year  of
 20  kiloton  capacity.  The  develop-
 ment  of  nuclear  weapons  by  China  in
 so  far  as  it  has  a  bearing  on  our
 security  is  a  subject  of  continuous
 assessment  by  the  Government.

 Inspection  of  Indian  Missions  Abroad
 *377.  SHRI  K.  LAKKAPPA:

 SHRI  KAMESHWAR  SINGH:

 Wil  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarreq  Question
 No.  842]  on  the  24th  April,  968  and
 State:

 (a)  the  approximate  time  by  which
 Indian  Missions  in  Moscow,
 Washington  and  Bonn  will  be  ins-
 pected;  and

 (b)  the  reasons  for  undue  delay  in
 this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  8.  R.  BHAGAT):
 (a)  and  (b),  The  Foreign  Service
 Insp-ctorate  of  the  Ministry  of  Ex-
 ternal  Affairs  was  set  up  in  May
 954  and  functioned  actively  until  960
 when  it  was  discontinued  for
 administrative  reasons.  Although  it
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 was  revived  in  ‘1964,  the  serious
 foreign  exchange  crisis  ang  the  Indo-
 Pakistan  conflict,  prevented  the  Ins-
 pectorate  from  functioning  effectively
 unti!  September  1966.

 Apart  from  advising  and  guiding
 the  Heads  of  Missions  in  maintaining
 the  Missions  abroad  on  a  uniform
 level,  of  efficiency  the  Inspectorate
 also  makes  recommendations  on  a
 variety  of  matters,  e.g.,  fixing  foreign
 allowances  and  representational
 grants,  property,  rental  ceilings  for
 accommodation,  administrative
 matters  and  maintenance  of  accounts
 of  the  Missions  according  to  financial
 rules  etc.  Apart  from  the  periodic
 inspection,  The  Missions  are  required
 to  regularly  submit  consular  and
 administrative  reports  as  well  as
 statements  of  accounts  which  are
 scrutinised  by  the  Inspectorate  on  a
 continuing  basis.

 Since  ‘1964,  the  Foreign  Service
 Inspectors  have  inspected  4]  Missions.
 The  Missions  in  Moscow  and  Bonn
 were  last  inspected  in  954  and  will  be
 covered  in  the  coming  year  along
 with  the  Mission  in  Washington  which
 was  last  inspected  in  1959.  The
 Inspectors  wil]  visit  Sikkim  and
 Bhutan  shortly  and  a  number  of  other
 Missions  in  the  course  of  the  next
 year.
 Supply  of  Newsprint  to  'NeWspaper®

 during  Strike  period
 °378.  SHRI  HIMATSINGKA:  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 newspapers  continued  to  get  their  sup-
 plies  of  newsprint  during  the  currency
 of  the  strike  by  the  newspapers  em-
 ployees  and  lock-outs  by  certain
 presses  during  the  period  from  July
 to  September,  1968;

 (b)  if  so,  the  accumulation  of  news-
 print  with  the  presses  during  the  above
 period;  and

 (c)  the  steps  which  have  been
 taken  by  Government  to  ensure  that
 the  newsprint  quota  is  not  misused
 and  to  prevent  it  from  going  into
 black  market?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K,  K.  SHAH):  (a)  Newsprint  is
 allocated  and  licensed  on  annual  basis
 and  publishers  had  stocks  of  news-
 print  against  annual  allocations  on  the
 day  the  strike  started  in  July,  1968.

 (b)  The  extent  of  saving  if  any,  on
 account  of  strike  would  be  known  only
 when  some  Policy  decision  ‘s  taken.

 (c)  Ample  _  provision  exists  for
 bringing  to  book  the  users  for  misuti-
 lization  of  newsprint  under  the  Import
 Trade  Control  Regulations  and  no  spe-
 cial  steps  are  considered  necessary.

 face  भव  (रेयर  र्थ )

 *379.  क्री  महाराज  सिह  भारती:
 क्या  प्रधान  मंत्रों  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  निकाली  गई
 बिरल  मद  (रियर  र्थ )  की  कुल  मात्रा  का
 इस  समय  विदेशों  को  निर्यात  किया  जा  रहा
 है;

 (ख)  क्‍या  यह  भी  सच  है  कि  कच्चे  माल
 के  रूप  में  इस  उत्पाद  से  कम  लाभ  प्राप्त  हो
 रहा  है  जब  कि  यदि  देश  में  ही  इसके  तत्वों
 को  प्रलग  किया  जाये  तो  लाभ  में  कई  गुना
 बृढ्धि  होने  की  संभावना  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  बिरल  मृद
 के  इस  समय  कम  उत्पादन  को  रखते  हुए
 देश  में  इसके  तत्वों  को  प्रलग  प्रलग  करता
 लाभप्रद  नहीं  होगा  ;  श्रोर

 (भ)  यदि  हां,  तो  उक्त  कारसणाने  का
 प्रसार  न  करने  के  क्या  कारण  हैं  ताकि  बिरल

 मद  का  उत्पादन  पर्याप्त  मात्रा  में  हो  सके  ?

 प्रथान  संत्री  ,  जु  शक्ति  मंत्री,  योजना
 मंत्री  तथा  बंदेशिक-कार्य  मंत्री  (जीमती
 इन्दिरा  बांची) :  (क)  इंडियत  रेयर  अगप
 लिमिटेड  द्वारा  उत्यादित  बिरले  मृदाप्रों  का
 झधिकांश  इस  समय  निर्यात  किया  जाता
 है  t
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 ि
 (@)  तथा  (7).  इंडियन  रेभ्र  झ्युस

 मटेड  अलग  श्रलग  पदार्थों  को  उन  उन
 स्थानों  पर  बेचने  का  प्रयत्न  करती  है  जहां
 बेचना  श्राथिक  दृष्टि  से  भ्रच्छा  हो  ।

 (घ)  बिरल  मृद  बलोराइड  की  मांग
 को  पूरा  करने  के  लिए  समय  समय  पर  संयंत्र
 की  उत्पादन  क्षमता  का  प्रसार  किया  गया  है  ।

 Crimes  committed  by  Government  of
 South  Rhodesia

 380.  SHRI  P.  K.  DEO:
 SHRI  GADILINGANA  GOWD:
 SHRI  ए,  N.  SOLANKI;

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  rais-
 ed  or  propose  to  raise  the  question  of
 victims  of  the  White  racist  clique  in
 South  Rhodesia  especially  the  heinous
 crime  of  executing  Africans  in  March
 968  in  the  United  Nations;  and

 (b)  if  so,  the  attempts  made  to  ob-
 tain  cooperation  from  other  countries
 in  this  regard?

 THE  DEPUTY  MINISTER  JN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  and  (b)  As  already  stated  in  reply

 to  Lok  Sabha  Starred  Question  No,
 027  dated  the  3rd  April,  1968,  this
 matter  was  discussed  at  lengtn  by  the
 U.N.  Security  Council  during  its  ses-
 sion  between  March  to  May  this  year.
 India’s  representative  demanded  stern
 action  against  the  illegal  ana  racist  re-
 gime  in  Rhodesia.  The  Security  Coun-
 cil  passed  a  resolution  on  the  29th  May,
 968  condemning  the  inhuman  execu-
 tions  carried  out  by  the  illegal  regime
 and  calling  upon  the  Government  of
 the  United  Kingdom  to  tuke  all  pos-
 sible  measures  to  put  an  end  to  such
 actions.

 Expulsion  from  Tanzania  of  Dawood!
 Bohra  Community  Leader

 ©38].  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:
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 (a)  whether  Government  have  re-
 ceived  any  report  from  our  High  Com.
 missioner  in  Tanzania  regarding  the
 expulsion  of  the  leader  of  the  Dawoodi
 Bohra  Community,  Dr.  Syedna  Mohd.
 Burhanuddin,  in  August,  1968;

 (b)  if  so,  the  salient  features  there-
 of;

 (c)  whether  any  protest  was  lodged
 with  the  Government  of  Tanzania  over
 this  matter;  and

 (d)  if  so,  the  reply  received  from
 the  Tanzania  Government  to  the  pro-
 test?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  and  (b).  Yes,  Sir.  The  High  Com-
 missioner  forwarded  a  copy  of  the
 Press  Release  of  the  Tanzanian  Gov-
 ernment  on  the  subject,  issued  on  the
 4th  August,  1968,  which  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-2339|68].

 (c)  and  (d)  Yes,  Sir.  The  matter
 was  taken  up  with  the  Tanzanian  Gov-
 ernment.  However,  they  regretted
 their  inability  to  rescind  the  expulsion
 orders.

 Study  Team  on  Border  Publicity
 *382.  SHRI  R.  BARUA:

 SHRI  N.  R.  LASKAR:
 SHRI  OM  PRAKASH  TYAGI:
 SHRI  NARENDRA  KUMAR

 SALVE:
 Will  the  Minister  of  INFORMATION

 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  the  report  of
 the  Study  Team  on  Border  publicity;

 (b)  if  so,  the  main  recommendations
 thereof;  and

 (०)  the  steps  which  have  been  taken
 to  implement  them?

 THE  MINISTER  OF  INFORMA.
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Not  yet,  Sir.

 (b)  and(c).  Do  not  arise.
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 Acquisition  of  land  by  Permanent
 Magnets  Ltd,  Bombay

 *383.,  SHRI  MADHU  LIMAYE:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  the  salient  features  of  the
 memo/letter  received  from  an  MP.
 concerning  land  acquisition  by  the
 Permanent  Magnets  Ltd.  of  which  Shri
 Kanti  Desai  was  the  Managing  Direc-
 tor;

 (b)  whether  it  is  a  fact  that  with
 the  intervention  of  the  Housing  Com-
 missioner,  Bombay,  Shri  Chhotubhai
 Desai,  brother  of  the  present  Finance
 Minister,  the  company  had  obtained
 land,  acquired  in  the  first  instance  by
 the  Housing  Board  for  constructing
 houses  at  a  low  price  and  thus  made
 a  lot  of  profit;

 (c)  if  so,  whether  Government  con-
 sider  it  to  be  a  normal  practice  of
 making  money;  and

 (d)  if  not,  whether  Government
 Propose  to  wet  up  an  inquiry  to  look
 into  the  whole  affair?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIDRA  GANDHI):  (a)  to  (d).  Pre-
 sumably  the  Hon’ble  Member  is  refer-
 ring  to  his  own  letter  to  the  Prime
 Minister  on  the  subject.  The  allega-
 tions  made  in  that  letter  briefly  were
 that  some  lund  was  purchased  by  Per-
 manent  Magnets  Ltd.  from  the  Hcus-
 ing  Board,  Bombay;  that  the  Board
 had  acquired  the  land  for  the  purpose
 of  housing,  but  the  then  Housing  Com-
 missioner,  caused  it  to  be  sold  to  Per-
 manent  Magnets  Ltd.  It  was  also
 alleged  that  some  Adivasi  tenants  were
 got  ejected  from  a  part  of  the  Jand
 and  later  on  pressurised  to  sign  off
 their  interests  in  favour  of  the  Per-
 manent  Magnets,

 The  matter,  which  is  many  years
 old,  concerns  the  Maharashtra  State
 Government.  According  to  the  State

 Government,  the  facts  are  as  follows:
 Some  time  in  ‘1956-57,  the  Bombay

 Housing  Board  purchased  807९  land
 aggregating  about  50  and  odd  acres
 for  a  housing  scheme.  Subsequent)y,
 some  of  the  plots  purchased  were  put
 in  an  industrial  zone  under  a  deve-
 lopment  plan  of  the  Bombay  Muni-
 cipal  Corporation.  The  Housing
 Board,  therefore,  decided  that  land
 falling  in  the  industrial  zone  be  offer-
 ed  for  sale  to  such  industries  as  might
 be  nominated  by  the  Industrial  De-
 partment  of  the  State  Government
 on  payment  of  the  prevailing  market
 price.  Messrs  Permanent  Magnets
 Ltd.,  who  already  had  about  5000
 square  yards  of  land  of  their  own
 in  the  area,  requested  the  Industrial
 Department  of  the  State  Government
 to  help  them  in  getting  an  area  of
 this  land  which  adjoined  a  survey
 number  belonging  to  the  firm.  The
 State  Government  Department  pass-
 ed  on  the  request  to  the  Housing
 Board  which  decided  to  sel]  an  area
 of  5  acres  and  4  gunthas  to  the  firm
 at  Rs.  5.50  per  square  yard  which  was
 the  market  price  prevailing  in  that
 area.  The  proposal  of  the  Housing

 -Board  was  approved  by  the  State  Gov-
 ernment  on  27th  December,  1960.  The
 State  Government  has  no  information
 readily  available  about  eviction  of
 Adivasis.

 Nagas  in  China

 *384,  SHRI  HEM  BARUA:
 SHRI  SAMAR  GUHA:
 SHRI  J.  H.  PATEL:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  esti-
 mated  the  number  of  hostile  Nagas
 who  are  at  present  in  Peking  receiv-
 Ing  military  training  there  under  the
 auspices  of  the  Chinese  Army;

 (b)  whether  some  of  these  Chinese
 trained  Naga  hostiles  have  already
 returned  to  Nagaland  with  foreign
 arms  and  ammunitions;  and
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 (c)  if  so,  the  steps  which  Govern-
 ment  have  taken  to  disrupt  this  nefa-
 rious  connection  of  Indians  with  our
 enemies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (ar)  and  (b).  Government  have  made
 an  assessment  of  the  numbers  of  Un-
 derground  Nagas  who  went  to  China
 for  military  training.  Some  of  them
 have  since  returned.  The  House  will
 appreciate  that  it  will  not  be  in  the
 public  interest  to  disclose  the  details
 of  information  in  Government's  pos-
 session.

 (c)  Government  are  taking  all  pos-
 sible  steps  to  prevent  the  re-entry
 of  China-trained  Underground  Nagas
 into  India  and  have  tightened  security
 measures  along  the  international  bor-
 der  towards  this  end.  In  this  connec-
 tion  attention  of  the  Hon’ble  Members
 is  invited  to  the  reply  given  on  l8th
 November,  968  in  the  Lok  Sabha  in
 Tesponse  to  Starred  Question  No.  75.

 Rhodesta

 ०३385.  SHRI  A.  SREEDHARAN:  will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  the  further  moves  which  have
 been  made  by  Government  through
 the  U.N.,  the  Commonwealth  or  other
 diplomatic  and  international  channels
 to  bring  about  the  replacement  of  the
 White  Minority  Government  headed
 by  Mr.  John  Smith  by  a  popular  Gov-
 ernment  in  Rhodesia;  und

 (b)  the  results  thereof?
 THE  DEPUTY  MINISTER  JN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  Presumably  the  Honourable  Mem-
 ber  is  referring  to  Mr.  Ian  Smith,  the
 Head  of  the  illegal  racist  regime  and
 not  to  John  Smith  with  whose  name
 the  House  become  familiar  in  another
 connection.

 As  in  the  past,  the  Government  of
 India,  both  at  the  U.N.  as  well  as  at
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 the  meetings  of  Commonwealth  Sanc-
 tions  Committee,  has  been  urging  that
 the  only  effective  and  speedy  way  of
 ending  the  illegal  regime  in  Rhodesia
 is  through  the  use  of  force  by  Britain.
 and  that  Britain  should  not  grant  in-
 dependence  to  the  colony  except  on
 the  basis  of  majority  rule,  enshrining
 the  principle  of  ‘one-man-one-vote’.

 (b)  The  General  Assembly  has  ac-
 cordingly  passed  two  resolutions  as
 follows:

 (i)  The  first  on  October  28,  ‘1968,
 calling  upon  Britain  not  to
 grant  independence  to  Rhode-
 sia  until  free  elections  are
 held  and  majority  govern-
 ment  established  in  that
 colony;  and

 (ii)  The  second  on  the  November
 7,  1968,  calling  upon  Britain
 to  use  force  in  order  to  bring
 to  an  end  the  illegal  regime.
 In  the  same  resolution  the
 attention  of  the  Security
 Council  has  also  been  drawr
 to  the  urgent  need  of  widen-
 ing  the  scope  of  sanctions  and
 for  imposing  sanctions  on
 South  Africa  and  Portugal

 Ohinese  charge  against  Indian  Colla-
 fooration  with  South  Korea

 *386,,  SHRI  BENI  SHANKER
 SHARMA:

 SHRI  D.  C.  SHARMA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  China  has  charged
 India  with  stepping  up  its  collabora-
 tion  with  South  Korea  to  strengthen
 U.S.  bases  for  aggression  in  South
 Korea;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  8  R.  BHAGAT):
 (a)  and  (b).  Referring  to  the  visit  of
 the  South-Korean  Economic  Delega-
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 tibn  to  New  Delhi  in  August,  1968,
 Chiriése  official  publicity  media  alleg-
 ed  that  ft  was  indicative  of  India’s
 collaboration  with  South  Korea  to
 setengthen  US  basis  for  aggression  in
 South  Korea.  Such  distortion  of  facts
 by  Chinese  propaganda  media  carries

 Mb  conviction  with  anyone.

 विरात  दुर्घटनायें

 +387.  भी  कंग्र  लाल  गुष्प :  क्‍या
 सा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  तीन  वर्षों  में  कितने
 सैनिक  विमान  दुर्घटनाग्रस्त  हुए  तथा  ये
 डुबेंटनाएं  कहां-कहां  हुईं  ;

 (ख)  इन  दुधेटनाओों  के  परिणाम-
 स्वरूप  जान  ब्ीर  माल  वी  कितनी  क्षति
 हुई;  श्रौर

 (ग)  कितनी.  दु्घेटनाएं  तोड़-फोड़
 की  गतिविधियों  के  कारण  हुईं  भौर
 छनफ।  व्यौरा  क्‍या  है  ?

 प्रतिरका  मंत्री  (थो  ह्य  सिह) :
 (क)  तथा  (ख).  इस  सूचना  को  देना
 जनहित  में  न  होगा  4  सामान्यतथा  भ्रन्य  देश
 थी  इस  प्रक.र  को  सूचना  नहीं  दिया  कमते
 हैं।  फिर  भी  न्य  देशों  में  सैनिक
 विमानों  के  दुष्ट नादर  होने  की  जो
 थोड़ी  बहुत  सूचना  हमारे  पास  उपलष्ध
 है  उसे  देखते हुए  कहा  जा  पकता  है  कि  हमारे
 यहां  जो  दुषंटनाएं  होती हैं  वे  भन्‍य  बहुत
 से  देशों  में  होते  वालो  ऐसी  दु्घटनाधों  की
 अपिक्षा  कहीं  फम  होतो  हैं  t  पिछले
 3-4  वर्षों  के  दौरान  दुषंटनाशों  की

 ह; (६  हम  होती  चलो  at  रही  हैं

 (ग)  ¥6  नहीं  t

 9388.  SHRI  8.  M.  BANERJEE:  Will

 (a)  whether  any  discussion  has
 taken  place  between  his  Ministry  and
 representatives  of  All  India  Defence
 Employees  Federation  to  revive  the
 Permanent  Négotiating  Machinery  for
 the  civilians  in  Defence;

 (b)  if  so,  the  result  thereof;  and

 (c)  if  not,  the  reasons  for  the  delay
 in  holding  discussions  and  taking  a
 decision  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.
 R.  KRISHNA):  (a)  to  (c).  Discus-
 sions  had  been  held  in  the  past  with
 representatives  of  the  All  India  De-
 fence  Employees  Federation  un  thetr
 demand  about  revival  of  the  Perman-
 ent  Negotiating  Machinery  for  the
 Ministry  of  Defence  and  as  already
 indicated  in  reply  to  Starred  Ques-
 tion  No.  738  answered  on  the  Floor  of
 the  House  on  28th  August  1968,  Gov-
 ernment  were  of  the  view  that  the  re-
 vival  of  the  Permanent  Negotiating
 Machinery  in  its  previous  form  did  not
 fit  into  the  Joint  Consultative  Machi-
 nery  Scheme.  However,  In  view  of
 the  feelings  of  the  Federation  in  this
 matter,  Government  were  prepared  to
 hold  informal  discussions  on  the
 agenda  of  the  meetings  of  the  Depart-
 mental  Counci]  (JCM)  with  represen-
 tatives  of  the  Federation  a  few  days
 ahead  of  the  dates  fixed  fur  the  De-
 partmental  Council  meetings.  Such
 discussions  were  to  be  héld  only  at
 the  level  of  the  Ministry  and  the  offer
 was  conditional  on  the  All  India  De-
 fence  Employees  Federation  agreeing
 to  join  the  Joint  Consultative  Machi-
 nery  Scheme  at  all  levels.  The  Gov-
 ernment  view  had  also  been  convéyed
 formally  to  the  Federation  but  ne
 reply  was  received  from  St.

 Combat  Airérast

 "389.  SHRI  DHIRESWAR  KALIPA:
 SHRI  YAJNA  DATT

 SHARMA:
 SHRI  J.  M.  BISWAS:
 SHRI  C.  JANARDHANAN:

 Will  the  Minister  of  DEFENCH  be
 pleased  to  state:
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 (a)  whether  it  is  a  fact  that  India’s
 aircraft  industry  is  having  an  aim  of
 0  years  target  to  produce  best  combat
 aircraft;

 (b)  if  so,  how  the  difficulties  faced
 tm  the  field  of  designing  and  availabi-
 lity  of  indigenous  technical  know-
 how  is  proposed  to  be  met;

 (c)  whether  there  is  any  proposal
 to  bring  all  the  Research  Sections  of
 aircraft  industry  under  onc  unit  to
 expedite  this  project;  and

 (d)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  There  is  a  pro-
 posal  to  develop  a  new  military  sir-
 craft,  but  no  target  date  has  been
 fixed.

 (b)  The  problems  are  being  exa-
 mined  by  Hindustan  Aeronautics  Ltd.

 (९)  and  (d).  The  only  unit  in  the
 country  at  present  engaged  in  the
 design  and  development  of  aircraft  is
 the  Hindustan  Aeronautics  Lti.,  Ban-
 galore  Division.  No  question  of  mer-
 ger  arises  though  all  available  facili-
 ties  in  the  country  would  be  made
 use  of.

 Statement  by  Zambian  President  on
 Indian  Businessmen

 °390.  SHRI  S.  छू.  TAPURIAH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  Zambian
 President’s  nation-wide  broadcast  on
 radio  on  the  eve  of  his  visit  to  Algieris
 and  Paris  stating  that  businessmen  in
 certain  industries  notably  cloth  indus-
 try  supplied  from  India  were  deliber-
 ately  inflating  prices  and  keeping  ex-
 ceas  funds  in  the  country  of  supply  to
 build  up  accounts  overseas  and  an-
 nouncing  tough  measures  to  stop
 ‘shameless  currency  smuggling  and  to
 prevent  dismissal  of  industrial  work-
 ers’;  and

 _(b)  if  po,  Government's  reaction
 thereto?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  Yes,  Sir.

 (b)  Government  condemn  the  mal-
 practices  associated  with  the  invoic-
 ing  of  goods.  While  it  is  for  the  Gov-
 ernment  of  Zambia  to  proceed  against
 the  malpractitioners  inside  their  own
 country,  Government  of  India,  on
 their  part,  are  looking  into  the  allega-
 tions  against  the  Indian  suppliers  in
 the  context  of  our  own  laws,

 Bhabha  Atomic  Research  Centre
 2267.  SHRI  GEORGE  FERNANDES:

 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  the  total  number  of  scientific,
 technical,  administrative  and  other
 personnel  cmployed  in  the  Bhabha
 Atomic  Research  Centre,  category-
 wise,  as  on  the  3lst  March,  ‘1968;

 (b)  how  many  of  these  are  per
 manent  and  how  many  are  temporary
 in  each  category;  and

 (c)  how  many  have  compieted
 three  years  and  more  of  service  out
 of  the  total  number  of  temporary  em-
 ployees?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):

 (a)  Scientific  per-
 sonnelason  3%-3-I968  7844

 Technical  Do.  3777-
 Administrative  Do.  7843
 General  Mainte-

 nance  &  Auxi-
 liary  Do.  ‘1752

 TOTAL  926

 Perma-  Tem-  Total
 Ment  porary

 (b)  Scientific  perso-
 mnel  t  680  7764  844

 Technical  Per-
 sonnel  Tosy  ams  3777

 Administrative
 jonnel  428  ats  7843 pers Genera]  Mainte-

 nance  Auxiliary.  62
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 (०)  4890  temporary  employees  have
 completed  three  years  or  longer
 service.

 Bhabha  Atomic  Research  Centre:

 2268.  SHRI  GEORGE  FERNANDES:
 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  whether  the  CCS
 are  applicable  to  employees  of
 Bhabha  Atomic  Research  Centre;

 (b)  if  so,  whether  the  provisions  of
 these  rules,  in  so  far  as  their  appli-
 cation  to  the  temporary  employees
 with  more  than  three  years  service  is
 concerned,  have  been  implemented;
 and

 (c)  if  not,  the  reasons  therefor?
 THE  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b),  Yes,
 Sir.

 (c)  Does  not  arise.

 Indian  High  Commission  in  U.K.
 3289.  SHRI  C.  JANARDHANAN:

 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  total  strength  of  the  staff
 now  working  in  the  Indian  High  Com-
 Mission's  Office  in  UK,

 (b)  the  annual  expenditure  in-
 curred  by  Government  at  present  in
 maintaining  the  High  Commission's
 Office  there;

 (c)  whether  any  attempt  has  been
 made  by  Government  to  effect  eco-
 nomy  in  the  working  of  the  Com-
 mission  during  the  last  three  years;
 ang

 @  if  so,  the  reduction  in  staff  and

 (TS)  Rules
 the

 the  amount  saved  as  a  result  thereof?.
 THE  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER

 (a)  The  High
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 Commission  of  India,  London  consists
 of  several  departments  which  are
 out-posts  of  various  Ministries  of  the
 Government  of  India  and  are  financ-
 ed  and  staffeq  from  the  resources  of
 the  parent  Ministries.  On  3i-0-
 ‘1968,  the  Mission’s  total  strength  was
 761,  +  (India-based—l73)  and  local
 staff—588,  of  whom  337  represented.
 Class  IV  staff).

 (b)  The  total  expenditure  incurred
 in  ‘1967-68  was  1,517,248  Pounds  Ster-
 ling,  i.e.  Rs.  27,310,464,  Actual  expen-
 diture  incurred  by  the  Ministry  of
 External  Affairs  during  the  same  year
 was  Rs.  12,635,085.

 (c).  Yes,  Sir.  The  question  of  as-
 sessing  the  work  patterns  of  the
 High  Commission  of  India,  London
 and  effecting  economy  has  been  eng-
 aging  the  attention  of  the  Govern-
 ment,  The  Foreign  Service  Inspectors
 looked  into  this  question  when  they
 visited  London  in  March-April,  967
 and  have  recommended  g  reduction

 of  posts  and  rationalisation  of  various
 aspects  of  the  work  within  the  High
 Commission.

 (d)  The  following  posts  (India-bas-  |
 ed  and  local)  were  retrenched  over
 the  years  1965/66,  1966/67  and  1967/68;
 (upto  October,  31).  The  consequential
 effect  of  saving  is  shown  against  each
 group:

 No,  of  Estimated
 Year  posts  saving  in

 reduced  Pounds
 (Indie-  _—_  Sterling bastd

 plus  local)

 (1)  (2)  G)

 1965-66  “4  62,289  हि
 1966-67  26  74
 1967-68  46  93,638

 (Upto  October  31,
 7968)

 ‘Tomah.  ्
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 Amateur  Radio  Operators

 3270.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  DEFENCE  be
 Pleased  to  state:

 (a)  ‘the  detailg  of  the  scheme  ap-
 proved  by  Government  for  integrat-
 ing:  amateur  radio  operators  (hams)
 {nto  the  civil  defence  set-up  and
 when  it  wil]  come  into  force;

 (b)  the  names  and  number  of  hams
 already  operating,  the  conditions  un-
 der  which  licenses  are  issued  and  the
 precautions  taken  by  Government  to
 prevent  misuse  of  transmitters;

 (९)  whether  any  hams  were  found
 indulging  in  activity  prejudicial  to
 the  eafety  of  the  country  and  if  60,
 how  many;  and

 (d)  whether  action  wag  taken
 ageinst  them  and  if  not,  the  reasons
 therefor?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  No
 scheme  for  integrating  Amateur  Radio
 Operators  (Hams)  into  the  civi)  de-
 feace  set-up  ié  under  consideration  of
 Government.

 (b)  Two  statements  are  laid  on  the
 Toble  of  the  House  in  which  a  total
 of  463  Amateurs  (names  in  Statement
 T)are  currently  licensed,  under  the
 conditiong  set  out  in  (Statement  II)
 {Placed  in  Library.  See  No.  LT-2340/
 88].  Amateurs  can  pass  traffic  which  is
 connected  with  the  amateu:s  hobby.  No
 traffic  of  any  other  category  or  third
 party  messages  are  permitted  to  be
 passed  by  amateur  stations.  The
 eeteblishment,  maintenance  or  work-
 ing  of  an  amateur  station  without  a
 walid  licence  or  failure  to  comply  with
 any  condition  of  the  licence,  consti-
 tute  an  offence  under  the  Indian  Tele-
 graph  Act,  1888.

 हटो  and  (d).  A  further  statement
 will  ‘be  laid  on  the  Tatite  of  the  House
 @e  soon  as  possible.
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 Bharat  Ecarth  Movers  Ltd,

 2271,  SHRI’  BABURAO  PATSES::
 Wil]  the  Minister  of  DEFENCE  ४२
 pleased  to  state:

 (a)  the  type  of  equipment  produced
 by  the  Bharat  Barth  Movers  Ltd.
 Kolar,  (Mysore)  ang  the  ४०७]  value
 of  goods  produced  annually  by  them;

 (b)  the  names  and  number  of  for-
 eign  experts  with  the  names  of  coun-
 tries  engaged  by  the  Bharat  Farth
 Movers  Ltd.,  and  the  annua]  cost  of
 maintaining  them;

 (c)  when  the  Bharat  Earth  Movers
 Ltd.,  is  expected  to  reach  its  target
 of  production  and  the  reasons  for
 delay  in  starting  production;

 (d)  the  names  and  designation  of
 ten  top  officials  of  the  Bharat  Earth
 Movers  Ltd.,  with  their  salaries  and
 other  emoluments;  and

 (e)  the  number  of  total  employees
 and  the  Bharat  Earth  Movers  Ltd.
 and  their  annual  wage  bills?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  to  (९).  A  state-
 ment  giving  the  information  is  laid
 on  the  Table  of  the  House.

 Statement
 (a)  Bharet  Earth  Movers  Limited,

 which  has  its  registered  Head  Office  at
 Bangalore,  has  two  Divisions,  name-
 ly.  the  Railcogch  Division  located  at
 Bangalore  ang  the  Earth  Mover  Divi-
 sion  located  at  Kolar  Gold  Fields,  In
 the  Railcoach  Divis:on,  the  Company
 is  manufacturing  integral  railcoaches
 for  the  Railways  while  the  Earth
 Mover  Division  is  producing  Crawler
 Tractors  and  Heavy  earthmoving
 equipment  such  as  Scrapers,  Rear
 Dumps,  off-the-highway  Rear  dump
 trucks  and  Motor  Graders.

 The  production  in  the  Railcosch
 Division  was  of  the  order  of  Rs.  563.23
 lakhs  and  that  in  the  Earth  Mover
 Division  was  of  the  value  of
 Rs.  592.6  lakhs  te.  a  total  of  Rs.
 ,T55.38  lakhs,  during  -1967-€8.

 (b)  No  foreign  expert  has  bees
 engaged  in  the  Railcvech  Divisio.
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 ‘U.S.A,  ‘namely,  Mr.  Charles  Apacki,
 ‘tg  at  present  engaged  in  the  Earth
 “Mbver  Division  for  rendering  techni-
 caj  assistance  ip  the  production  of
 Heavy  earth  moving  equipment.  The
 annual  cost  of  maintaining  this  Tech-
 nician  is  Rs.  60,000  approximately.

 (oe  In  the  Railcoach  Division,  the
 targetted  capacity  has  been  esta-
 blished  and  production  is  going  on
 acoordingly.  The  factory  for  the
 manufacture  of  Crawler  Tractors,
 and  Heavy  earth  moving  equipment
 at  K.G.F.  has  not  yet  been  regularly
 commissioned  as  the  plant  and  machi-
 nery  is  yet  to  arrive,  There  has
 been  some  delay  in  the  implementa-
 tion  of  the  Project  mainly  due  to
 foreign  exchange  difficulties.  How-
 ever,  pending  the  regular  commis-
 sioning  of  the  factory,  assembly  of
 Crawler  Tractors  and  Heavy  earth
 moving  equipment  with  imported
 CED  packs  and  gradually  increasing
 indigenous  content  has  already  com-
 menced,  It  is  expected  that  the  fac-
 tory  would  be  able  to  establish  tar-
 getteq  production  capacity  for  such
 equipment  by  1972-78.

 (4)  The  information  regarding  the
 names,  designations,  and  salary  and
 other  emoluments  of  the  ten  top
 officials  of  the  Company  is  as  under:

 Rs.
 Le  Maj.Gen.O.M.  Pay  /2,800-00,

 Director.
 2.  Shri  R.  L.  Kapoor,  Pay  2,§00°00

 Dy.  General  Ma-
 pager, Division.

 3.  ShriN.R.Bhar-  Pay!  I,700-00
 |  Be

 Gen,  Deputstion
 Barth-  allowance  =  300°00,

 mover  Division,  Dearness
 jowance  =‘  I00  00

 4.  प्त
 a

 Pay’  _3,000°00
 rayen

 Buy,
 Dearness

 General  »  allowance’  00°00
 Commercial  Dé-

 Rs.
 5.  Shri  C.  ५.

 On  eel
 7,480°00,

 Gee
 Oeewace  7

 allowance  =‘:  100'00°
 City  Com-

 i
 stowance  §0°00

 6.  ShriB.  R.  Govind,  Pay  3,€00°00 ief  Engineer,  oa
 (Construction)  br  =  300°00

 allowance
 City  Com
 pensatory
 allowance}  =  §0:00

 7.  ShriK.  T.Sam-'  Pay  ¥,340°00
 path;  ५,  Fac
 tory  Riocinen:  allowance  100°00
 dent,  Railcoach
 Division.

 8.  ShriA.  5.  Kurpad,  Pay  ‘480-00,
 Sales  Manager.  Dearness  790°00

 allowance
 City  Com-
 lions

 9.  Shri  B.  R.  Srinive-
 samurthy,  Pay  I,420-00
 Chief  Production  Dearness
 Engineer,  Earth-  allowance  100°00°
 mover  Division

 io.  ShriK.  Kurup,  Pay  890-00
 Secretary  and  Dearness

 allowance  =  100-00

 (e)  The  information  regar@ing  the
 total  number  of  employees  amg  the
 annua]  wage  bill  of  the  Company
 ig  as  under:

 (i)  Total  number  of  employees  ७8
 on  Ist  November,  1968:

 Railcoach  Division  3.899
 Earth  Mover  Division  1380

 To:  ११  /  $,239  Nos,
 (ii)  Total  estimeted  wage  bil?

 ‘or  796
 Railcoach  Division  Rs.  338  takhe  approx.
 Earth  Mover

 Division  Re.  45  lakhs  approx.

 TOTAL  Re.  383  lekhe  approx.

 Atomic  Fower  Matien  in  Gujeret
 2272,  SHRI  VIRENDRA  KUMAR

 SHAH:  Wil  the  PRES  MINISTER
 be  pleased  to  state:
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 (a)  whether  there  is  any  proposal
 before  the  Central  Gecvernment  for
 setting  up.  an  Atomic  Power  Station
 in  Gujarat;  and

 (b)  if  not,  whether  Government
 propose  to  consider  such  a  proposal
 favourably  for  implementation  dur-
 ing  the  Fourth  Plan  period  ?
 ‘THE  PRIME  MINISTER,  MINIS-

 TER:  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  and
 (b).  A  request  had  been  received
 from  the  Government  of  Gujarat  for
 the  establishment  of  a  Nuclear  Power
 Station  in  that  State.  The  Atomic
 Energy  Commission  js  currently
 studying  the  implications  of  large
 atomic  power  stations  as  sources  of
 low  cost  energy  in  India,  The  re-
 quest  of  the  Gujarat  Government
 wil)  receive  due  consideration  in  the
 light  of  the  result  of  this  study  and
 in  the  light  of  the  Power  Programme
 for  the  Fourth  Plan.

 Film  Finance  Corporation

 2273.  SHRI  K.  N.  PANDEY:  Will
 the  Minist-r  of  INFORMATION
 ‘AND  BROADCASTING  be  pleased
 ‘to  state:

 (a)  whether  Government  have  de-
 cided  to  provide  more  finance  to  the
 ¥  lm  Producers  through  the  Film
 Finance  Corporation;

 (b)  if  so,  the  reasons  therefor  when
 the  Film  Finance  Corporation  could
 not  show  any  net  profit  during  the
 last  two  years;  and

 (c)  the  reasons  for  not  showing  net
 profit?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  to  (c).  The  need
 for  providing  additional  funds  to  the
 Corporation  with  a  view  to  assist  the
 F'lm  Industry  in  the  production  of
 Films  of  high  artistic  quality  with
 commercial  possibilities  is  recognis-
 ed,  but  no  decision  to  provide  fur-
 ther  funds  has  yet  been  taken.  The

 Tole  which  the  Corporation  is  ex
 pected  to  play  is  more’  promotional
 than  merely  earning  a  profit  on  the
 investment.

 Research  work  in  units  of  Hindustan
 Aeronautics  Ltd.

 2274.  SHRI  ESWARA  REDDY: SHRI  DHIRESWAR  KALITA:
 Will  the  Minister  of  DEFENCE  be

 pleased  to  state:
 (a)  the  results  of  the  research

 work  done  at  the  two  units  of  Hin-
 dustan  Aeronautics  Ltd.  at  Bangalore
 and  Kanpur;  and

 (b)  whether  Government  propose
 to  lay  reports  regarding  the  particu-
 lar  research  works  whch  the  Units
 are  doing  on  the  Table?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  Neither
 the  Bangalore  Division  nor  the  Kan-
 pur  Division  of  Hindustan  Aeronaut-
 ics  Limited  is  engaged  in  any  funda-
 mental  research  work.  Bangalore
 Divis‘on  has,  however,  an  organisa-
 tion  for  designing  and  developing
 aircraft,  piston  and  gas  turbine  en-
 Bines,  aircraft  accessories  and  ground
 equipment  in  assoc:ated  technological
 fields.

 (b)  A  statement  showing  the  main
 development  projects  of  HAL  is
 attached.

 Statement
 Main  Development  Projects  Under-
 taken  by  Hindustan  Aeronautics  Ltd

 Bangalore  Division
 (i)  HT-2:  An  all-metal  trainer

 aircraft,  fitteq  with  a  Cirrus
 Major  Mk,  III  engine,  with
 two  tandem  _  seats,  suitable
 for  bas  training  for  pilots
 on  piston  engined  aircraft.

 (ii)  HF-24:  A  supersonic  fighter
 a‘rcraft,  powered  by  Bristol
 Orpheus  703  engines,  design-
 ed  for  multi-purpose  opera
 tions.

 (iii)  Pushpak:  An  ultra  light  two
 seater  aircraft  suitable  for
 Flying  Clubs.
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 (iv)  Krishak:  A  light  four  secter.
 aircraft  suitable  for  short
 distance  passenger  travel,  air
 observation  duties  etc.

 4v)  HJT-6:  A  basic  jet  trainer
 aircraft,  powered  by  Viper
 U  turbo-jet  engine,  with  two
 side  by  side  seate  for  basic
 pilot  training  on  jet  aircraft.

 (vi)  Agricultural  Aircraft:  The
 Div  sion  has  undertaken  the
 design  of  an  agricultura)  air-
 craft,  anq  a  piston  engine
 suitable  for  the  aircraft.  The
 first  prototype  is  under  fab-
 rication  and  the  initia]  flight
 of  the  protoype  is  expected
 to  take  place  shortly.  The
 a'reraft  is  designed  for  un-
 dertaking  pest  contro]  and
 crop-spraying  operations.

 Publicity  Officers  in  Indian  Missions
 abroad

 2275.  SHRI  हू.  LAKKAPPA:
 SHRI  KAMESHWAR  SINGH:
 SHRI  A,  SREEDHARAN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  9133,  on  the  Ist  May,  968  and
 state:

 (a)  whether  the  Publicity  Officers
 have  since  been  appointed  in  the  Mis-
 sions  which  are  of  considered  im-
 portance  only;

 (b)  if  so,  the  names  of  Missions  in
 which  Public.ty  Officers  have  been
 evpointed;  and

 (c)  the  number  of  Missions  in  which
 Publ  city  Officers  know  the  'anguage
 of  the  country  in  which  they  are
 posted?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir,

 (b)  Publicity  Officers  have  been  ap-
 pointed  in  47  Missions.  The  question
 of  apvointing  Publicity  Officers  in  2

 Missions  viz.  Damascus  and  Jeddah
 is  under  consideration.  A  list  of  Mis-
 sions  ig  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-3343]
 68).

 (c)  In  27  Mission  the  Publicity
 Officers  know  the  language  of  the
 country,

 झाकादायाणी के  सांस्कृतिक  कार्यक्षमों
 पर  व्यय

 2276.  भी  महाराज  सिह  भारती :
 क्या  सूचना  शौर  प्रसारण  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  r967-68  में  सरकार
 ने  प्राकशवाणी  के  सांस्कपिक  कार्यक्रमों
 पर  कितना  खर्च  किया  था?

 सूचना  तथा  प्रसारण  मंत्री  (शो  to
 Fo  शाह)  :  सूचना  एकत्र  को  जा  रहो  है
 धौर  यथासमय  सदन  की  मेज  पर  रख  दी
 जाएगी  ।

 विलापनों  का  प्रसारण

 2277.  भो  महाराज  सिंह  भारती:
 क्या  सूचना  प्लौर  प्रसारण  मंत्रो  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  चालू  वित्तीय  वर्ष  में  विज्ञापनों
 का  प्रसारण  शह  करके  प्राकाशवाणों  ने
 झब  तक  कितना  लाभ  कमाया  है  ;

 (ख)  यदि  विज्ञापनों  का  प्रसारण
 सफल  हो  गया  है,  ता सरबार  का  इसके
 लिये  तर  कितता  समय  देते  का  विवार
 है;  ध्ोर

 (7)  क्या  इस  विज्ञापन  सेवा  के
 शख्  भिये  जाने  से  भ्रन्य  देशों  में,  जा  से
 पहले  प्रसारण  हुमा  करते  थे,  विज्ञापन
 भेजे  जाने  पर  रोक  लगी  है?

 सूचना  तथा  प्रसारण  मंत्री  (भी  के०
 के०  काहु) :.  (क)  नवम्बर  1,  967  से
 30  सितम्बर,  i968  तक  ]!  महीने

 में  बम्बई  के  वाणिज्यिक  प्रसारण  सेवा  से
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 -भाकाशवाणी  को 33.  3,30i  रुपये
 का  शुद्ध  लाभ  हुप्रा।  कलकता  से  बाणि-
 फ्यिक्र  बेवा  i5  प्रक्‍तूबर,  i968  से
 शुरू  हुई घौर उस  केन्द्र  से  शुद्ध लाभ  क्या  हुआ,
 इसकी  सूचना  प्रभी  उपलब्ध  नहीं  है।

 (ख)  यश्वपि  भ्रकाशवाणी  से  वाणि-
 ज्यिक  विज्ञापन  सफल  हुआ  है,  परन्तु  प्रभी
 विज्ञापों  के  लिये  नियत  समय  में  वृद्ध
 के  प्रश्न  पर  विचार  नहीं  क्रिया  गया  है।
 बाशिज्यिक  सेवा  के  देश  के  भ्र्न्य  केन्द्रों
 मैं  विस्तार  होते  के  उपरान्त  इस  पर  विचार
 किया  जा  सकता  है।

 (ग)  यह  रोक  लगनी  चाहिये  परन्तु
 इस  प्रंवस्था  में  ठीक  ठीफ  यह  बताना
 सम्भव  नहीं  है  कि  ,झ्राफाशवाणी  की
 बाणिज्यिक  सेवा  से  पढ़ोसी  देशों  को
 बाणिज्यिक  प्रसारण  सेंवात्ों  की  आय  पर
 क्या  प्रभाव  पड़ा  है।  प्राकाशवाणी  का
 बाणिज्यिक  सेवा  के  इस  पहलू  का  निश्चित
 अध्ययन  यक्षासमय  किया  जायेगा  ।

 सस्ते  रेडियो  सेटों  का  निर्माण

 8378.  भी  सहाराज  सिह  भारती  :
 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 छोटे,  हल्के  धौर  सस्ते  रेडियो  सेटों  के  बनाने
 के  बारे  में  क्या  प्रगति  हुई  है  ?

 प्रतिरक्षा  संत्रालय  में  राज्य  मंत्री  (भी
 Wo  wo  firm)  :  सन्‌  i966  से  सुयोजित
 क्षेत्र  में  उत्पादित  सस्ते  रेडियो  रिसीवरों

 NOVEMBER  27,  ‘1968

 की  सख्या  निम्न  प्रकार  रही  है  —

 wt  सस्ते  रेडियो  सेटों  की  संख्या
 (125  रु०  से  कम  )

 966  52,499

 967  206,587
 सितरबर  :9689R  328,276
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 ay  उद्योग  क्षेत्र  के  ह.  निर्धारित
 रेडियो  रिसीवरों  की  उस्पादन-क्षम्रता  वही  है
 जो  सुयोजित  क्षेत्र  क ेलिए  थी  लघु  उद्योग
 क्षेत्र.  में  मुख्यतया  सस्ते  रेडियो  सेटों  का  उत्पादन
 होने  पर  भी  उनके  भलग  अलग  प्रांकड़े  इस
 समय  उपलब्ध  नहीं  हैं  ।

 Tour  abroad  by  late  Prime  Ministers
 2279.  SHRI  P.  K.  DEO:

 SHRI  N.  SHIVAPPA:
 SHRI  R.  K.  AMIN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  482  on  the  l3th  November,  968
 and  state  the  details  in  regard  to
 number  of  persons  and  officials  ac-
 companying  the  late  Shri  Jawahar  Lal
 Nehru  and  Shrj  Lal  Bahadur  Shastri
 oa  their  travels  abroad?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  The  information
 regarding  tours  from  May  953  on-
 wards  as  available  with  Government
 ‘s  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-2342|
 68].

 Formation  of  a  National  Committee
 on  Pakhtoonistag

 2280.  SHRI  GEORGE
 FERNANDES:

 SHRI  SAMAR  GUHA:
 SHRI  D.  N.  PATODIA:
 SHRI  NITIRAJ  SINGH

 CHAUDHARY:
 SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  EX  TERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whethtr  Government  are  aware
 of  the  formation  of  a  National  Com-
 mittee  to  support  the  demand  of
 Pakhtoonistan  and  to  invite  the
 Frontier  Gandhi  to  visit  India;

 (b)  whether  Government  propose
 to  extend  support  to  the  Nationa?
 Committee  in  its  activities;
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 (c)  whether  Government  have  re-
 ccived  any  request  from  Khan  Abdul
 Geffar  Khan  for  help  in  achieving
 Pakhtoonistan;  and

 (d)  if  so,  what  is  the  nature  of  the
 request  and  the  steps  which  have
 been  taken  by  Government  thereon?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNNG  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.

 (b)  to  (d).  Government  policy  and
 information  in  this  respect  are  con-
 taineg  in  the  statements  made  by  the
 Deputy  Minister,  in  the  Lok  Sabha  on
 l3th  November,  968  during  the  half-
 an-hour  discussion,

 Emergency  Commissioned  Officers
 228l.  SHRI  GHORGE

 FERNANDES:
 SHRI  NARENDRA  KUMAR

 SALVE:
 SHRI  GADILINGANA

 GOWD:
 SHRI  S.  M  BANERJEE:
 SHRI  D.  N.  PATODIA:
 SHRI  S.  R.  DAMANT:
 SHRI  SHARDA  NAND.:
 SHRI  R.  K.  SINHA:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  number  of  Emergency
 Commissioned  Officers  of  the  Indian
 Army  who  have  been  released  from
 the  Army  so  far;

 (b)  the  number  of  Emergency
 Commissioned  Officers  who  have  so
 far  been  rehabilitated;

 (c)  the  total  number  of  Emergency
 Commisaioned  Officers  who  have  to  be
 rehabilitated;  and

 (d)  the  additional  oppurtunities
 being  created  to  gainfully  employ
 them?

 THS.  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  Upto
 the  end  of  October,  1968,  3048  Emer-

 gency  Comigsioned  Officers  have  bee»
 released.

 (b)  Out  of  the  3,068  released.
 officers,  ,6l5  have  been  rehabilitated
 upto  the  end  of  October,  968  by  ab-
 sorption  in  Central|State  Government
 Departments,  Public  Sector  Undertak-
 ings  or  in  private  sector  or  reversion
 to  civil  posts  or  self-employment  in
 agriculture  or  business,  287  ex-ECOs.
 are  not  being  catered  for  since  they
 either  resigned  or  refused  the  jobs
 offered  to  them  or  were  sent  out  an
 disciplinary  grounds.

 (c)  Rehabilitation  assistance  is
 still  required  for  the  remaining  1146,

 (d)  A  statement  containing  the
 various  measures  taken  by  Govern-
 ment  for  the  rehabilitation  of  releas-
 ed  Emergency  Commissioned  Officers
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-23843{
 68].
 Conference  of  Afro-Asian  Solidarity

 Organization
 2282.  SHRI  R.  BARUA:

 SHRI  N.  R.  LASKAR:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  India

 also  participated  in  the  Conference  of
 the  Afro-Agian  Solidarity  Organisa-
 tion  helq  at  Cairo  some  time  back:

 (b)  if  so,  how  many  countries
 participated  in  the  Conference;  and

 (c)  the  subject  discusseqg  and  the
 decisions  arrived  at?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  (ed.  So  far
 as  the  Government  is  concerned,  the
 Afro-Asian  Peoples’  Solidarity  Or-
 ganization  is  a  non-official  body.  The
 questiog  of  Government  of  Indlo  par-
 ticipating  in  the  Cairo  Conference
 does  not  arise.  No  report  concerning
 the  activities  of  the  Organisation
 would,  therefore,  be  received  by  the
 Government  of  India  officially,  from:
 the  Secretariat  of  the  Organisation.
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 खिल्किल  में  झमरीकी  संभठम

 2293.  थी  मु  लिसये  :  क्या  बेदेशिक-
 कार्य  संत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 _(क)  झ्राथिक,  सामाजिक  शौर  धन्य
 “अकार  के  कितने  भ्रमरीकी  संगठन  इस  समय
 सिक्किम  में  सक्रिय  हैं  ;

 (ख)  ये  संगठन  सिक्किम  में  कब  से
 सक्रिय  हैं  तथा  प्रत्येक  सं  ठन  का  व्यौरा  क्‍या  है

 '-और  उन  कार्यकलाप  क्याह;  श्रौर

 (ग)  पिछले  पांच  वर्षों  में  कितने भ्रम  रीकी
 नागरिकों  ने  सिक्किम  का  दौरा  किया,  वे  किन
 किन  स्थानों  पर  गये  शौर  वहां  कितने  कितने
 समय  तक  ठहरे  ?

 प्रधान  मंत्री,  ध्रणु  शक्ति  संजो,  योजना
 न्मंत्री  तथा  वेदेशिक-कार्य  संत्रो  (श्रीमती
 इन्दिरा  वाधी) :  (क)  कोई  नहीं  ॥

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  शस  सम्बन्ध  में  विवरण  उपलब्ध
 नहीं  है  क्‍योंकि  नागरिकता  के  प्राधार  ५र
 झांकड़े  नहीं  तैपार  किये  जाते  ।

 सामान्यत:  यात्रा  केवल  गंगतोक  के  लिए
 ही  स्वीकृत  थी  पौर  बह  भी  सिर्फ  सोन  दिनों
 के  लिए

 Nagaland

 2284.  SHRI  HEM  BARUA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Gcvernment  of  Nagalang  have  asked
 the  Central  Government  to  transfer

 ‘the  responsibility  of  maintaining  law
 and  order  in  the  State  to  the  State
 Government  which  is  at  present  the
 responsibility  of  the  Governor  of
 Nagaland  and  Assam;  and

 (b)  if  s0,  the  reaction  of  Govern-
 ‘ment  thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTEB
 OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MAT]  INDIRA  GANDHI):  (a)  The
 specia]  responsibility  of  the  Governor
 with  respect  to  law  and  order  in  the
 State  of  Nagaland  for  the  period  dur-
 ing  which  internal  disturbances  con-
 tinue,  is  derived  from  Sub-clause  1)
 (b)  of  Article  ‘371-A.  of  the  Constitu-
 tion,  No  proposal  to  make  any  change
 in  this  respect  has  been  received  from
 the  Government  of  Nagalard,

 (b)  Does  not  arise.

 Radio  Stations  in  Andhra  Pradesh

 2285.  SHRI  ESWARA  REDDY:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  any  schemes  have  been
 formulated  for  the  improvement  and
 expansion  of  radio  stations  in  Andhra
 Pradesh  during  the  Fourth  Plan;  and

 (b)  if  so,  the  broad  details  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K,  SHAH):  (a)  No,  Sir.  These
 schemes  are  yet  in  the  process  of
 being  formulated.

 (b)  Does  not  arise.

 Distortation  of  fac‘s  in  ALR,
 Broadcasts

 2286.  SHRI  A.  SREEDHARAN;
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  criticism  in  the
 press  as  reported  to  in  the  ‘Patriot’  of
 the  22nd  September,  4968  that  All
 India  Radio  broadcasts  often  distorted
 facts;  and

 (b)  if  so,  the  steps  which  Govern-
 ment  have  been  taken  to  give  impar-
 tial  and  objective  reports  in  All  India
 Radio  broadcasts?
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 EK.  EK.  SHAH):  (a)  Yes,  Sir.

 (b)  The-criticism  referred  to  was
 not  justified.  AIR  takes  every  care  to
 be  impartial  and  objective.

 हज  यात्री

 2287.  भी  हुकम  चनन्‍्द  कछवाय  :
 क्या  वेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  पिछले  दो  वर्षों  में  सरकार  ने
 इज  यात्रा  के  लिये  कितने  हज  यात्रियों  को

 झनुमति  दी  थी  ;  शौर

 (ख)  उक्त  भ्रवधि  में  हज  यात्रा  के  लिये
 यात्रियों  को  सरकार  ने  कितनी  विदेशी  मुद्रा
 की  मंजूरी  दी  ?

 प्रधान  मंत्री,  ध्रणु-्क्ति  मंत्री,  योजना
 संत्री  तथा  वंदेशिक-कार्य  मंत्री  (श्रीमतो
 इन्दिरा  गांधो)  :  (क)

 967  ‘15,2300
 968  15,000

 (ख)  रुपये  विदेशी  मुद्रा  में

 967  2,38,84  205
 968  2)34,13,315

 Association  of  private  sector  with
 Industrial  and  Export  programme

 during  Fourth  Plan

 2288.  SHRI  R.  BARUA:
 SHRI  B.  K.  DASCHOW-

 DHURY:
 SHRI  N.  R.  LASKAR:

 Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Planning  Commission  have  constituted
 small  working  groups  to  facilitate  fre-
 quent  consultations  with  the  private
 eector  in  the  formulation  of  industrial

 and  export  programme  of  the  Fourth
 Plan;  ,

 (9)  if  so,  their  constitution  and  per-
 sonnel;  and

 (c)  the  manner  in  which  the  Plan-
 ning  Commission  will  be  benefited  by
 the  association  of  these  working
 groups?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise,

 पधाकादावाणी  के  साम्यवादी  विचारधारा
 वाले  कर्म  बारी

 2289.  थ्रो  कंबर  लाल  गुप्त:
 शी  धोंकार  सिह  :
 श्री  शारदा  द... 6  :
 श्री  हुकम  चम्द  कछवाय  :

 क्या  सूचता  शौर  प्रसारण  मत्रो  यह
 बजाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरबर  को  इन  प्राशय  की
 कोई  शिकायत  प्राप्त  हुई  हैं  कि  प्राप/शवाणो
 के  प्रतारण  विभाग  के  कुठ  वरष्उ  प्रधिक/रो
 साम्यवादी  विचारधारा  के  हैं;

 (4)  क्या  यह  सच  है  कि  उक  !  प्रधिक  री
 रूपकों,  समाक्षाओओं,  वर्लाप्रों,  चर्बायं  इस्य,दि
 में  साम्यवाद  विचारधारा  को  रधिया  मदत्व
 देते  हैं;  श्रौर

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार
 ने  क्‍या  कार्ताहों  को  है  तथा  कया  नाति
 अपन ई, है है  ?

 सूचना  तथा  प्रसारण  मंत्री  (थीके०
 we  ang)  :  (१)  जा,  नहीं  t

 (@)  दौर  (ग).  प्रश्न  नहीं  उठते  t
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 बॉडिस्तान  झौर  चीन  के  कबसे  लेष्

 2200.  ो  कंवर  लाल  गुत्त:
 करो  रघुबीर  सिंह  झास्त्री :
 भी  Mo  Ho  हआरिका  :

 क्या  जेदेशिक-कार्य  मंशों  यह  बता  ने  कि
 कफा  करेंगे  कि

 (क)  पाकिस्तान  भौर  चीन  के  कब्जे
 में  कितना  भारतीय  क्षेत्र  हैं  श्रौर  उसका
 ब्यौरा  क्‍या  है;

 ख  चीत  शौर  पाकिस्तान  द्वारा  कब्जा
 करने  के  बाद  वापस  लिये  गये  भारतीय  क्षेत्र
 का  ब्यौरा  क्‍या  है;

 (प्र)  उक्त  क्षेत्रों  को  वापिस  लेने  के
 बारे  थें  यदि  कोई  शान्तिपूर्ण  बातचीत  की
 चई  है  तो  उसके  क्‍या  परिणाम  निषसे  हैं;
 जौर

 च)  बिरोध  पत्रों  जौर  शान्तिपुर्ण  बात-
 बोत  के  प्रतिरिक्त,  जिसके  भी  तक  कोई
 बरिणाम  नहीं  निकले  हैं,  उचस  क्षेत्र  को  वापस
 हने  के  लिये  सरकार  द्वारा  कया  कोई  और

 कार्जवाही  को  गई  है  या  करने  का  विचोर  है  ?

 प्जान  संजी,  धजु-दाक्षि  भरी,  योजना
 शची  तथा  वेदेशिक-कार्य  मंत्री  (ओऔमती
 इन्दिरा  धांधी)  :  (क)  से  (घ).  (a)
 were  में  14,500  वर्गमील  का  जो  भारतीय
 ब्रदेश  लीन  के  गेर-कानूनी  कब्जे  में  है,  उसके
 झजावा,  पाकिस्तान-प्रधिकृत  काश्मीर  भें
 2,000  वर्ग  मील  से  कुछ  अधिक  भारतीय
 ब्रदेश  भी  चीन  के  भ्रधिकार  में  हैं  जो  कि
 मार्च  963  के  पाकिस्तान  जौर  चीन  के
 बीच  तथाकथित  सीमा  करार  के  परिणाम-
 स्वरूप उसके  भ्रधिकार  में  झा  गया  है  ;

 (2)  जम्मू  घौर  काश्मीर  में  30,500
 अर््भील  भारतीय  प्रदेश  पर  पाकिस्तान  का

 जेर-कासूनी  कब्जा  है;
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 (3)  असम-छूव  पाकिस्‍तान  सीभा  पर

 लाठीटीला-डभावाड़ी  गांवों  के  क्षेत्र  में,  काम-
 चलाऊ  सीमा  करारों  के  अंतर्गत  249  एकड़
 भूमि  पर  पाकिस्तान  का  वन्जा  है  ।  इस
 क्षेत्र  में  सीमा  के  रेखांकन  पर  पाकिस्तान  के
 साथ  विवाद  है  v  हाल  ही  में,  पाकिस्तान
 सरकार  महांसर्वेक्षकों  के  स्तर  पर  सीमा  के
 प्रश्न  पर  विचार-विभर्श  करने  को  राजी
 हो  गई  है  ।

 (4)  त्रिपुरा-पृवं  पाकिस्तान  सीमा
 पर,  फैनी  नदी  के  ऊपरी  इलाकों  में  'बारतीय
 प्रदेश  के5  वर्गेमील  के  टुकड़े  पर  पाकिस्तान
 का  कब्जा  है  ।  यह  भी  सीमा  के  रेखंकत
 के  बारे  भें  दोनों  देशों  के  दीच  विवाद  है;

 (5)  ऊपर  जो  कुछ  बतया  गया  ह€ू
 उसके  प्रलावा  पश्चिम  बंगाल,  प्रसम  श्रौर
 त्रिपुरा  की  पूर्व  पाकिस्तान  से  लणने  वाली
 सीमांग्रों  पर  ऐसे  भी  भामले  हैं  जिनमें  एक
 देश  के  ग्रधिकार  भें  दूसरे  देश  के  प्रदेश  के
 छोटे-छोटे  टकड़े  हैं।  जहां  तक  उपर्युक्त
 मद  संख्या  (3),  (4)  शौर  (5)  का  प्रश्त
 है,  सीमाधों  पर  निशान  लग  जाने  के  बाद
 स्थिति  में  संशोधन  कर  दिया  जाएगा।

 जो  भारतीय  प्रदेश  दूसरे  देशों  के  झधि-
 कार  में  हैं  उन्हें  बासप  हासिल  करने  के  लिए
 भारत  सरकार  निरंतर  शांतिपूर्ण  तरीकों  प्ले
 काम  लेती  रहेगी  ।

 Wage  structure  of  Civilian  Defence
 Employees

 2291,  SHRI  5.  M.  BANERJEE:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  227  on  the  8ist  July,
 968  and  state:

 (a)  whether  a  final  decision  has
 since  been  taken  to  appoint  Classi-
 fication  Committee  to  go  into  the
 wage  structure  of  the  civilian  emplo-
 yees  in  Defence  Establishments;  end

 (9)  if  not,  the  reason  for  the  delay?
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 THE
 on

 MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 Tb).  ‘The  case  for  setting  up  of  a
 Rationalisation  Committee  is  now  in
 the  final  stages  of  consideration  ang  a
 Gecision  is  expectei  to  be  reached
 shortly.

 Fiying  Branch  of  Alr  Force

 2202,  SHRI  SRADHAKAR  SUPA-
 KAR:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  the  officers  in  the  Fly-
 ing  branch  of  the  Air  Force  have
 ¢qual  prospects  and  ranks  with  offi-
 cers  on  administrative  and  special
 ‘duties  for  equal  period  of  service;  and

 (b)  whether  this  rule  is  followed
 uniformly?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b)  Prospects  for  promotion  of  offi-
 cers  are  on  the  whole  better  in  the
 General  Duties  Branch  (Flying
 Branch)  than  in  the  Administrative
 and  Specia]  Duties  Branch.

 Film  Finance  Corporation  Ltd.

 2293.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 atete:

 (a)  the  year  in  which  the  Film
 Finance  Corporation  of  India  Ltd.  was
 floated  and  who  were  the  members  on
 its  Board  of  Directors  at  that  time  and
 how  long  the  same  Board  continued;
 and

 (०७)  who  are  the  members  of  the
 Buard  af  Directors  at  present  ang  who
 is  the  Chairman  or  Managing  Direc-
 tor  of  the  Corporation,  when  they  were
 appointed  ang  what  is  their  tenure
 and  their  terms  of  employment?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 XK,  K.  SHAH):  (a)  The  Film  Finance
 Corporation  Limitea  was  floated  in
 March,  “1986,  ै  statement

 showing
 the

 Nunes  of  meinbets  of  the  of
 Directors  during  the  years  ह ... ह  ठ

 ‘1967-68  is  laid  om  the  Tabla  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2344768).

 (b)  The  following  are  the  members
 ofthe  Board  of  Directors  at  present:

 ,  Shri  Himmat  Singh  ¢Chairmen)
 2.  Shrj  P.  K.  Samal  (Director)
 3.  Shri  A.  P.  V.  Krishnan  (Dir-

 ector)
 4.  Shri  मर,  R.  Mahajani  (Director)

 (Non-official)

 Others  will  be  appointed  in  due  course.
 Shri  Himmat  Sinh  is  the  honorer>
 Chairman  of  the  Corporation.  He  was
 appointed  on  4th  October,  967  for  a
 term  of  2  years.  The  other  three
 Directors  were  appointed  on  4th  Sep-
 tember,  ‘1968,  They  will  hold  office  till
 the  date  of  the  next  Annual  General
 Meeting  of  the  Corporation.  The  Dir-
 ectors  are  not  paid  any  salary,  but  are
 paid  T.A.  and  D.A.  at  Central  Govern-
 ment  rates.  The  non-official  members
 are  paid  a  fee  of  Rs.  25/-  per  meeting
 of  the  Board  attended  by  them  ti
 addition  to  the  T.A.  and  D.A.

 Film  Finance  Corporation  Léd.

 2294  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  INFORMATION AND  BROADCASTING  be  pleased  to
 state:

 (a)  how  much  loss  the  Film  Finance
 Corporation  Ltd.  hag  suffered  oh  e@t-
 count  of  (i)  irregularities,  (ii)  theft,
 (iii)  stock  shortages,  (iv)  fire  ००  any
 other  such  causes;  and

 (b)  whether  these  matters  were
 looked  into  and  if  so,  the  result  there-
 of  and  if  not,  why?

 THE  MINISTER  OF  INFORSA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  and  (b).  The  Filth
 Finance  Corporation  Limited,  Bombay
 has  not  suffered  any  loss  on  account
 of  irregularities,  theft,  stock  shortage,
 fife  or  any  other  such  catises
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 Film  Finance  Corporation  Ltd.
 2295.  SHRI  PREM  CHAND  VERMA,

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 gate:

 (a)  whether  the  Film  Finance  Cor-
 poration  Ltd.  has  proper  rules  for  staff
 recruitment  for  jobs  carrying  more
 than  Rs.  500  p.m.  ang  for  purchase,
 @cntracts  and  sales;

 (b)  if  so,  what  are  those  rules;  and
 ‘(c)  if  not,  whether  there  ig  any

 proposal  to  draft  these  rules  and
 when?

 THE  MINISTER  OF  }NFORMAs
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  The  Film  Finance
 Corporation,  Bombay  has  framed  Staff
 Recruitment  Rules  for  jobs  carrying  a
 salary  of  more  than  Rs.  500  p.m.,  but
 hag  not  framed  any  rules  for  pur-
 chases,  contracts  and  sales.

 (b)  Relevant  extract  from  the  Staff
 Recruitment  Rules  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,  See
 No.  LT-2345/68}.

 (c)  As  regards  the  rules  for  pur-
 chases,  contracts  and  sales,  it  may  be
 mated  that  the  Corporation  being  a
 financial  institution,  no  sales  or  large-
 scale  purchases  are  involved  during
 the  course  of  its  business.  Purchases
 are  made.  after  inviting  quotations
 from  standard  suppliers  or  through  the
 D.G.S.&D.  or  at  the  rates  approved  by
 the  latter.  Ag  this  practice  is  being
 followed,  no  rules  are  proposed  to  be
 framed.

 2296.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  a  general  assessment  of
 the  working  of  the  Film  Finance  Car-
 poration  Ltd,  has  been  done  at  any
 time;  and

 (e) it if  so,  the  ‘result  thereof  and  if

 expert  in  order  to  fing  out  the  draw-
 backs  and  to  bring  about  improvement
 in  its  working?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  and  (b).  The  Film
 Finance  Corporation  ig  an  autonomous
 body;  nevertheless  Government  main-
 tains  an  over-all  watch  over  its  acti-
 vities  through  the  Administrative  Min-
 istry.  No  special  assessment  through
 an  expert  is  contemplated.

 Union  Labour  Mimister’s  visit  to  Fiji

 2297.  SHRI  KAMESHWAR  SINGH:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that.  the
 Union  Labour  Minister  visiteq  Fiji
 recently;

 (b)  if  so,  whether  he  had  talks  with
 Mr.  Mera.  on  the  issue  of  freedom  ०
 Fiji,  and

 (c)  if  so,  the  out-come  thereof?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OP
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  Yes..
 Sir.  The  Union  Minister  of  Labour,
 Employment  and  Rehabilitation  paid  a
 goodwil]  visit  to  Fiji  at  the  invitation
 of  the  Chief  Minister  of  Fiji  from  the
 29th  October,  to  the  2nd  November,
 1968.  During  his  stay  in  Fiji  he  had
 occasion  to  discuss  with  the  Chief  Min-
 ister  and  other  leaders  in  Fiji,  various:
 matters  including  the  future  of  Fiji.

 (c)  The  visit  itself  and  the  talks  in
 particular  contributed  towards  pro-
 moting  understanding  and  goodwill
 between  Fiji  and  India.  The  Union
 Minister  of  Labour,  Employment  and
 Rehabilitation  wag  greatly  impressed
 with  the  wisdom  and  sincerity  of  the
 leadership  in  Fiji  and  has  returned  tq
 India  with  a  feeling  of  optimism  about.
 हफ
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 MLPs,.  included  in  Indian  Delegation

 to  UNO,

 2208.  SHRE  R.  हू.  AMIN:  Wil)  the
 Minister  of  EXTERNAL  AFFAIRg  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  5  Mem-
 bers  of  Parliament  have  been  included
 in  the  Indian  Delegation  to  the  U.N.
 General  Assembly  meeting  this  year;

 (b)  if  so,  the  parties  from  which
 they  have  been  taken;  and

 (c)  the  expenditure  which  was  in-
 curred  and  what  reports  they  have
 submitted  and  the  extent  to  which  they
 were  found  useful  by  Government?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.

 (b)  The  Congress  Party.
 (c)  An  estimated  total  expenditure

 of  Rs.  2,06,332.00  is  likely  to  be  incur-
 red.  The  General  Assembly  js  still  in
 session  and  will  end  on  20th  Decem-
 ber,  1968.  The  report  of  the  Delega-
 tion  will  become  available  thereafter.
 There  is  no  doubt  that  the  participa-
 tion  of  the  M.Ps.  is  useful.

 Agreement  for  Nuclear  Research  with
 छित्कज्ी।

 2299.  SHRI  CHINTAMANI  PANI-
 GRAHI:

 SHRI  SHRI  CHAND  GOYAL:
 SHRI]  MAHARAJ  SINGH

 BHARATI:
 Will  the  PRIME  MINISTER  be

 pleased  to  state:
 (a)  whether  an  agreement  has  been

 reached  between  India  and  Brazil  on
 technical  co-operation  in  nuclear  re-
 search;  and

 (b)  if  so,  the  nature  of  cooperation
 agreed  to?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF

 INDIRA  GANDHI):  (a).  An  agree-
 ment  for  cooperation  between  India.
 and  Brazil  in  the  field  of  the  peaceful
 uses.of  Atomic  Energy  is  under  nego--
 tiation,

 (b)  Does  not  arise.

 Flight  trials  of  UAR-E300  engines

 2300.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  908  on  the
 S3ist  July,  968  and  state:

 (a)  whether  flight  development
 trials  of  the  U.A.R.-E300  engines  have
 since  been  completed;

 (b)  if  so,  the  details  thereof;  and

 (c)  Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.
 N,  MISHRA):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 sponsored  schemes  in
 Kerala

 Centrally

 2301.  SHRI  P.  C.  ADICHAN:  Will
 the  PRIME  MINISTER  be  pleased  to
 state  the  schemes  in  Kerala  which
 will  be  affected  as  a  result  of  the  re-
 commendations  made  by  the  State
 Planning  Secretaries  at  their  meeting
 held  in  New  Delhi  in  September  last
 to  drastically  slash  the  existing  list  of
 92  Centrally  Sponsored  Schemes?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  Besides  a  few
 schemes  common  to  all  States,  two
 schemes  specifically  relating  to  Kerala
 State-Kerala  Plantation  Corporation
 and  Travancore  Titanium  Products
 have  had  to  be  left  out  from  the  cate-
 gory  of  Centrally  Sponsored  schemes
 in  the  Fourth  Five  Year  Plan,  after
 considering  relative  priorities  ani
 available  resources.
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 “जीन  से  छिपे  मागाओझं  को  बापसी

 3302.  श्री  नारायण  स्वरूप  हामा :
 जया  वैदेधिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  चीन  और  पाकिस्तान  से  प्रशिक्षण
 ज्ाप्त  कर  लौटने  वाले  छिपे  नागाशों  की
 खपा  ब्या  है;

 (ख)  उन  देशों  के  नाम  कया  हैं  जिनसे
 उन्हें  सैनिक  सहायता  तथा  न्य  सहायता

 -प्राप्त  होती  2;  भौर

 (ग)  इन  गतिविधियों  को  रोकने  के
 लिये  क्‍या  प्रभावी  कार्यवाही  को  गई  है  ?

 प्रधान  संत्री,  ग्णु-दाक्ति  मंत्री,  योजना
 मंत्री  तथा  वेदेशिक-कार्य  मंत्री  (श्रोमती
 इन्दिरा  गांधी):  (क)  ब्रौर  (ख).  चीन
 और  पा७िस्तान  से  प्रशिक्षण  लेने  के  बाद  जो

 "छिपे  नागा  लौटे  हैं,  उनकी  संख्या  से  संबठ
 सूचना  वर्गक्त  है  t  ये  दोनों  देश  छिपे

 :नागाझों  को  सैनिक  ब्र  न्य  सहायता  देते
 रहे  हैं  ।

 (ग)  बर्मा  श्रौर  पाकिस्तान  के  साथ
 मिलमे  वाली  प्र॑तर्राप्ट्रीय  सीमा  पर  सुरक्षा  के
 ब्रबन्ध  झर  मजबव  कर  दिए  गए  हैं।  गश्त
 बढ़ा  दो  गयी  है घौर  भासूचना  के  प्रबन्ध  बेहतर
 कर  दिए  गए  हैं  -  कानून  और  व्यवस्था

 संबंधी  कार्य  के  लिए  नागा  लैंड  सरकार  को
 श्र  पुलिस  बल  दे  दिया  गया  है  ।

 tho  to  सी०  के  'फैमली  ेबरिट'  नाभक
 फार्यकन  के  हंग  का  प्रसारण

 9303.  भरी  झोग  प्रकाश  त्यागी:  क्या
 'खुजना  झौर  प्रसारण  मंत्री  यह  बतामे  को
 कृपा  करेंगे  कि  :

 _ (8)  कया  यह  सच  है  कि  ब्रिटिश
 कूचना  केस्  बो०  बी०  सो०  विश्य  के  विभिन्न
 भागों  में  रहने  बाले  नागरिकों  को  ब्रिटिश

 परम्पराभों  तथा  संस्कृति  से  परिचित  करोगे
 के  लिए  प्रत्येक  रविथार  को  'फैमली  फेवास्टि'
 नामक  कॉर्यक्रम  का  प्रसारण  करता  हे  भीर
 इन  प्रय॑त्नों  में  बी०  बी०  सी०  झन्य  देशों  के

 सूचना  केन्द्रों  से  भी  सहायता  लेता  है;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  विदेशों  में  रहने  वाले  भारतीयों  को
 भारतीय  संस्कृति  से  परिचित  कराने  के
 लिए  ऐसा  प्रसारण  कायेक्रम  आरम्भ  करने
 का  है;

 (ग)  घदि  हां,  तो  कब  तक,  और

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 सूचना  और  प्रसारण  मंत्रो  (श्री  के०
 के०  शाह)  :  (क)  दस  प्रकार  छा  कार्यक्रम
 बी०  बी०  सी०  द्वारा  प्रत्यक  रविार  को  कुछ
 समय  पूर्व  प्रसारित  किया  जाता  था  ।  परन्तु
 पता  लगा  है  कि  बी०  बी०  सो०ते  अब  इसको
 बन्द  कर  दिया  है  |

 (खि)  विदेशों  में  रहने  वाल  भारतीयों
 को  भारतीय  संस्कृति  से  परिचित  कराने  के
 लिए  झ्राकाशवाणी  द्वारा  प्रंग्रेजी,  हिन्दी
 तमिल  शौर  गजराती  में  कार्यक्रम  पहले  ही
 किए  जा  रहे  हैं  t

 (ग)  भ्रौर  (घ).  सवाल  नहीं  उठते  ।

 महात्मा  गांधो  को  झिल्षाझ्रों  का  प्रसारण

 2304.  थ्री  झोम  प्रकादा  त्यागी  :  क्‍या

 सूचना  हौर  प्रसारण  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  2  भ्रक्तुबर,
 I968  को  अ काशवाणी  से  महात्मा  नांघी

 की  वाणो  का  प्रसारण  करते  समय  उनका
 शिक्षायें  प्रंप्रेजी  में  प्रसारित  की  थई  थीं;

 (ल)  यदि  हां,  तो  उनको  शिक्षाप्रों  &
 घंदेजी  में  दी मई  शिक्षायें  सुनने  त  क्या  कारण
 हैं;  जौर
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 (ग)  क्‍या  उनकी  शिक्षाओं  के  प्रंप्रेजी  में
 प्रसारण  से  'स्वदेशी'  के  बारे  में  उनकी  मूल
 शिक्षा  का  उल्लंघन  नहीं  होता  ?

 सूचना  शौर  प्रसारण  मंत्री (भो  Ko  Ko

 शाह)  :  (क)  जी,  नहीं।  2  अक्तुवर,  968
 को  आकाशवार्णी  के  दिल्ली  केन्द्र  से  अंग्रेजी
 में  ऐसा  कोई  कार्यक्रम  प्रन्‍/रित  नहीं  किय।
 गया  |  2  श्रकतूबर,  968  को  ग्न्य  केन्द्रों
 से  प्रसारित  कार्यक्रमों  के  बारे  में  सूचना
 एकत्र  की  जा  रही  है  ।

 (ख)  और  (ग).

 बुबाई  स्थित  भारतीय  मिशन  द्वारा
 पारपन्र  जारी  करना

 2305.  श्री  शोम  प्रकाश  त्यागी  :  कया

 वेदे  शिक-कार्य  मंत्री  यह  बताने  की  बपा  करेंगे
 कि

 (क)  कया  यह  सच  है  कि  भारतीय
 व्यापारी  अवैध  रूप  से  दुबाई  बन्दरगाह
 (ईरान)  में  चल  जाते  है  अर  भारत  वापिस
 जाने  के  लिये  वहां  के  भारतोय  मिशन  से
 पारपक  प्राप्त  कर  लेते  है;

 (ख)  यदि  हां,  तो  एस  व्यक्तियों  की
 संख्या  कितनी  है  जिसके  पास  भारतीय  पारपव
 नहीं  था  परन्तु  दुबाई  स्थित  भारतीय  मिशन
 ने  967  के  दोरान  भारत  वापिस  शाने  के
 लिये  पारपत्र  जारी  किये;  बौर

 (ग)  क्‍या  सरकार  इस  विषय  में  जांच
 करवाने  का  विचार  कर  रहो  है  ?

 प्रधान  संत्री,  झ  शक्ति  मंत्री,  योजना
 मंत्रो  तथा  वेदेशिक-कार्य  मंत्री  (ओवतो
 इन्दिरा  गांधी)  :  (क)  बहुत  से  भारतीय
 अ्वेध  इंग  से  बिना  बाता-प्रलेश  लिए  हो
 दुबई  चले  गये  हैं।  उनके  भारत  लौट  प्राने

 की  बात  पुरी  तरह  प्रभाषित्त  हो  जाने  पर,
 जैसी  स्थिति  होती  है,  उसके  धंतुमांर  उर्ें  '

 2483  (ai)  LSD—4.

 पासपोर्ट  या  झापात  प्रमाण-पत्र  जारी  किए
 जाते  हैं

 (ख)  कुल  कितने  प्रादमी  दुबाई  गए  t
 इसकी  संख्या  निर्धारित  करने  के  लिए  कोई
 साधन  नहीं  हैं  |  वर्ष  967  के  दोरान
 मस्कत  स्थित  हमारे  मिशन  ने  653  व्यक्तियों
 के  नाम  पाचपोर्ट  जारी  किए  थे  ।

 (ग)  सरकार  इस  प्रक। र.  झवंध  रूप  से
 जाने  वाले  व्यक्तियों  पर  प्रतिबंध  लभाने  के
 लिए  ग्रावश्यक  कदम  उठा  रही  है  t  इस
 लिए,  इस  संत्रध  में  जांच-पड़ताल  ग्रनावश्यबः
 है

 Inclusion  of  Dr.  Rudolph  De  Meilo  in
 Indian  Delegation  to  U.N.O.

 2306.  SHRI  HEM  BARUA:
 SHRI  K.  P.  SINGH  DEO:
 SHRI  S.  K.  TAPURIAH:
 SHRI  MEETHA  LAL  MEENA:
 SHRI  BAL  RAJ  MADHOK:

 Will  the  Mnister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Indian  delegation  was  sent  to  the  UNO
 General  Assembly  recently;

 (b)  if  so,  whether  Dr.  Rudolph  De
 Mello  was  included  in  the  delegation;
 and

 (९)  if  so,  the  University  from  which
 he  obtained  his  Ph.D,  and  what  are
 his  other  qualifications  justifying  this
 choice?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  and
 (b).  Yes,  Sir.

 (c)  The  Government  are  not  aware
 whether  he  has  the  Ph.D.  degree,  but
 he  is  a  graduete  from  Oxford  Univer-
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 हिन्द  महासागर  में  चीन  द्वारा  परमाणु  शास्त्रों
 का  प्रस्तावित  परीक्षण

 2307.  भरी  हुकम  चन्द  कछवाय  :
 श्री  'रा०  Fo  fag:
 श्री  नरेन  कुमार  साल्वे  :
 श्री  सीताराम  केसरी  :
 श्री  रघवीर  सिह  शास्त्री  :

 क्या  रक्षा  मन्वी  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  इस  बात  की
 जानकारी  है  कि  चीन  ने  हिन्द  महासागर  में

 परमाणु  शस्त्रों  का  परीक्षण  करने  का  निर्णय
 किया  है;

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है;  और

 (ग)  परीक्षण  से  उत्पन्न  होने  व.ली
 स्थिति  का  मुकाबला  करने  के  लिये  क्‍या

 कार्यवाही  की  गई  है  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सिह)  :

 (क)  सरकार  को  इस  सम्बन्ध  में  कोई  सही
 जानकारी  नहीं  है  ।

 (ख)  श्रौर  (ग).  प्रश्न  नहीं  उठते  ।

 पाकिस्तान  ढ्  भारत  विरोधी
 प्रशार

 2308.  थी  झोकार  लाल  बरवा:  क्या

 जे  देशिक-कार्य  मन्‍्त्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  यह  सच  है  कि  पाकिस्तान  के
 भारत  में  रहमे  बाले  मुसलमानों  को  भड़काने
 के  लिये  भारत-बिरोध्ली  प्रयार  तेज़  कर  दिया

 है;  दौर

 (ख)  ग्रदि  हां,  तो  इस  शरारत  क्षरे
 श्रचाउ  का  Hees  करने  के  लिये  सरकार  द्वारा
 क्या  कार्थवाहो  की  गई  है  ?
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 प्रधान  मंत्री,  झ  शक्ति  मंत्री,  योजना
 मंत्री  तथा  वंदेशिक-कार्य  मंत्री  (भीमती
 इन्दिरा  गांधी):  (क)  जीहां।

 (ख)  सरकार  ग्रधिकारिक  प्रवकताश्रों
 के  तथा  सुलभ  सूचना  माध्यमों  के  जरिए  इस

 निन्दा  त्मक  प्रचार  का  खण्डन  करती  रही  हैं  ।
 हाल ही  में  संयुक्त  राष्ट्र  महासभा  की  बहस  में
 बोलते  हुए  पाकिस्तान  के  प्रधान  मन्त्री  ने
 भारत  में  मुसलमानों  के  क्रत्ले-प्राम  का  जब
 अ्ारोप  लगाया  था  तो  विदेश  मन्त्रालय  में
 राज्य  मन्त्री  ने  तत्परतापूर्वक  इन  आरोपों  का
 खण्डन  किया  था  ।

 सरकार  विरोधी-पत्रों  के  माध्यम  से  भी
 पाकिस्तान  सरकार  के  साथ  इन  मामलों  को
 उठाती  रहती  है।  हमने  पाकिस्तान  सरकार  का
 ध्यान  इस  तथ्य  की  ओर  आकर्षित  किया  है  कि
 इस  तरह  का  भारत-विरोधी  नेहरू-लियाकृत
 सन्धि  और  ताशकन्द  घोषणा  के  विपरीत  ही
 है  बल्कि  दोनों  देशों  के  सम्बन्धों  को  सामान्य
 करने  की  प्रक्रिया  में  भी  ग्राड  ग्राता  है  ।  ग्रभी
 तक  पाकिस्तान  सरकार  से  कोई  सकारात्मक
 प्रतिक्रिया  नहीं  हुई  है  ।

 Shifting  of  Director  General  Ordnance
 Factories  Headquarters

 2309.  SHRI  SAMAR  GUHA:
 SHRI  TRIDIB  KUMAR  CHAU-

 DHURI:
 SHRI  INDRAJIT  GUPTA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  s  ate:

 (a)  whether  it  is  a  fact  that  Head-
 quarters  of  tho  Di-ector-General,  Ord-
 nance  Factories  is  going  to  be  ghifted
 to  Kanpur  from  Calcutta;

 (b)  if  so,  the  reasons  for
 this  office  to  Kanpur;

 shifting

 (c)  the  amount  which  will-be  spent
 for  the  constructiop  of  new  buildings
 and  what  other  expenditure  will  be
 incurred  fot  fresh  establishment  at  a
 new  site  including  cots  for  shifting
 from  Calcutta;



 97  Written  Answers  AGRAHAYANA  6,  890  (SAKA)  Written  Answers  98

 (d)  whether  the  Government  of
 West  Bengal  and  the  Employees’  Union
 objected  to  such  shifting  of  this  de-
 fence  concern;  and

 (e)  how  such  transfer  of  Directorate-
 General,  Ordnance  Factories  from
 Calcutta  to  Kanpur  will  affect  security
 and  other  conditions  of  service  of  the
 employees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  (a)  No,  Sir.  A  small  part
 of  the  office  which  is  under  the  contro!
 of  Addl.  Director  General  Ordnance
 Factorics  (Ordnance  Equipment  Fac-
 tories  Group)  is  to  be  shifted  to
 Kanpur.

 (b)  The  location  of  the  office  at
 Kanpur  will  result  in  better  adminis-
 tration  coordination  and  supervision  of
 the  five  factories  constituting  the
 Group  two  of  which  are  located  in
 Kanpur  &  a  third  at  Shahjahanpur.

 (c)  The  estimated  expenditure  on
 shifting  of  the  office  furniture,  records
 and  payment  of  travelling  allowance  to
 officers  and  staff  is  expected  to  be
 about  Rs.  lakh.  No  decision  has  yet
 been  taken  regarding  the  construction
 of  new  buildings.  Efforts  are  being
 made  to  locate  suitable  accommodation
 in  the  existing  Government  buildings.

 (d)  Yes,  Sir.  The  circumstances
 under  which  the  shifting  of  the  office
 has  been  decided  upon  and  the  advan-
 tages  which  are  expected  to  flow  from
 have  been  explained  to  them.

 (e)  Since  officers  and  staff  in  the
 Ordnance  Equipment  Factories  Group
 will  continue  to  be  borne  on  the  com-
 bined  seniority  roster  with  the  other
 employees  of  the  Directorate-General
 of  Ordnance  Factories.  their  conditions
 of  service  will  not  be  adversely
 affected.

 Defence  Public  Relations  Department

 23i0.  SHRI  P.  VISWAMBHARAN:
 will  the  Minister  of  INFORMATION

 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  the  Defence  Ministry’s
 proposal  mooted  over  a  year  ago  for
 the  amalgamation  of  the  Journalistic
 staff  of  Defence  Public  Relations  De-
 partment  including  Sainik  Samachar
 with  the  Central  Information  Service
 has  been  implemented;  and

 (b)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  INFORMA-

 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Not  yet,  Sir.

 (b)  The  proposal  has  various  impli-
 cations  requiring  detailed  consideration
 and  approval  of  the  various  Ministries
 concerned  as  well  as  the  Union  Public
 Service  Commission.  The  case  is  aw
 cordingly  being  processed.

 Cooper  Allen  and  Company,  Kanpur

 231),  SHRI  K.  RAMANI:
 SHRI  C.  K.  CHAKRAPANI;
 SHRI  MOHAMMAD  ISMAIL:

 Will  the  Minister  of  DEFENCE  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  6213,  on  the
 28th  August,  968  and  state:

 (a)  whether  Government  have  since
 examined  the  proposal  to  take  over
 the  Cooper  Allen  Company  Ltd,
 Kanpur;

 (b)  if  so,  the  decision  taken  thereon;
 and

 (c)  if  not,  when  the  decision  is  like-
 ly  to  be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.
 N.  MISHRA):  (a)  to  (०).  The  propesal
 is  still  under  consideration  in  the  De-
 fence  Ministry,  in  consultation  with
 other  Ministries  who

 ha
 co!

 me with  several  aspects  relevant  to  a
 sion  in  the  matter.  It  would  take
 some  time  for  a  final  decision  to  be
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 Pakistan  Law.  Minister's  Fiight  over
 Kachchativu  Island

 2312,  SHRI  VISHWA  NATH
 PANDEY:

 SHRI  S.  M.  BANERJEE;
 SHRI  SHIVA  CHANDRA

 JHA:
 SHRI  H.  N.  MUKERJEE:
 SHRI  YOGENDRA  SHARMA:
 SHRI  RABI  RAY:
 SHRI  R.  छू,  SINHA:
 SHRI  SITARAM  KESRI:
 SHRI  K.  G.  DESHMUKH:
 DR.  SUSHILA  NAYAR:
 SHRI  OM  PRAKASH  TYAGI:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 SHRI  D.  N.  PATODIA:
 SHRI  E.  K.  NAYANAR:
 SHRI  GADILINGANA  GOWD:
 SHRI  YAJNA  DATT

 SHARMA:
 SHRI  K.  P.  SINGH  DEO:
 SHRI  N.  K.  SANGHI:
 SHRI  D.  C.  SHARMA:
 SHRI  BENI  SHANKER

 SHARMA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Pakistani  Law  Minister,  Mr.  S.  M.
 Zafar  was  flown  over  the  tiny  Island
 of  Kachchativu  in  a  Ceylon  Air  Force
 plane  in  October,  968  without  taking
 permission  from  the  Indian  Govern-
 ment  who  later  on  declared  that  this
 Island  was  unmistakably  a  part  of
 Ceylon;

 (b)  if  so,  whether  this  matter  has
 been  taken  up  with  the  Governments
 of  Pakistan  and  Ceylon;  and

 (c)  if  so,  with  what  results?

 THE  PRIME  MINISTER,  MINISTER
 OF.  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  According  to
 the  information  available  to  us  a  flight
 over  Kachchativu  had  not  been  plann-
 ed  for  Mr.  5.  M.  Zafar,  Law  Minister
 oft  Pakistan,  by  the  Ceylon  Govern-
 ment.  The  pilot  of  the  Ceylon  plane,
 by  which  the  Minister  was  travelling,
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 in  response  to  query  from  the

 Pakistan  Minister,  only  pointed  out  the
 Island  of  Kachchativu  from  the  air  to
 the  Minister  during  a  flight  over  the
 northern  area  of  Ceylon.

 (b)  and  (०).  The  Government  have
 been  in  touch  with  the  Government  of
 Ceylon  concerning  this  matter.  Pakis-
 tan  has  no  standing  in  this  matter.

 विज्ञपनों  के  प्रसारण  से  झ्राकाशवाणी
 को  शाथ

 (2313.  श्री  रधुबीर  सिह  शास्त्री  :
 क्या  सूचना  श्रा(  प्रसारण  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  आकाशवाणी  से  विज्ञापनों
 के  प्रसारण  पर  कितना  व्यय  हुआ  है  और  अब
 तक  उससे  कितनी  अय  हुई  है  ?

 सूचना  तथा  प्रसारण  मंत्री  (श्री  के०
 के०  शाह)  :  1  नवम्बर,  967  से  30
 सितम्बर,  LoG8  तक  L  महीने  की  अवधि  में
 विविध  भारती  के  बम्बई  केन्द्र  की  वाणि-
 ज्यिक  सेवा  पर  हुआ  व्यय  (पूंजीगत  व्यय  को
 छोड़  कर)  अ्रौर  उससे  हुई  आय  इस  प्रकार
 है  al

 (1)  कमीशन  काटने  के  बाद  आय
 37,  03,  (01  रुपये  ।

 (2)  सेवा  पर  व्यय  3  89,  800  रुपये  ।

 (3)  शुद्ध  लाभ  33,113,301  रुपये  ।

 विविध  भारती  के  कलकत्ता  केन्द्र  से
 वाणिज्यिक  सेवा  15  अक्तूबर,  968  से

 चालू  हुई  थी  |  उस  सेवा  पर  हुआझ्ना  व्यय  जौर
 उससे  हुई  झाय  के  बारे  में  जानकारी  द्रभी
 उपलब्ध  नहीं  है  ।

 Naval  Academy
 2314,  SHRIMATI  ILA  PALCHOU-

 DHURI:
 SHRI  SITARAM  KESRI:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pro-
 posal  to  establish  a  Naval  Academy  is
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 under  the  consideration  of  Govern-
 ment;

 (b)  if  so,  the  reasons  therefor;
 (c)  the  site  for  the  proposed  Naval

 Academy;
 (d)  the  initial  total  estimated  ex-

 penditure  which  will  be  incurred  in
 Setting  up  the  Academy;

 (e)  when  the  proposal  is  likely  to
 be  finalised  and  when  the  work  is  like-
 ly  to  start  on  the  project;  and

 (f)  whether  with  the  establishment
 of  the  proposed  Naval  Academy,  there
 will  be  no  need  to  send  Nava!  Officers
 abroad  for  specialised  technical  courses
 as  at  present?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  No.
 Sir.

 (b)  to  (f).  Do  not  arise.

 Manufacture  of  Aviation  Accessories
 2315,  SHRI  D.  N.  PATODIA:  Will  the

 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Hindustan  Aeronautics  Ltd.  has  sub-
 mitted  a  scheme  for  the  establishment
 of  a  factory  in  public  sector  for  the
 manufacture  for  aviation  accessories;

 (b)  whether  the  Hindustan  Aeronau-
 tics  has  also  submitted  another  propo-
 sal  to  Government  to  set  up  a  factory
 for  overhauling  the  MIG  aircraft;

 (c)  the  extent  to  which  the  accesso-
 Ties  produced  in  the  factory  will  be
 able  to  meet  the  nations  demand  and
 what  would  be  the  earnings|gain
 through  both  the  projects;  and

 (a)  when  Government  would  be  able
 to  take  decisions  on  these  projects?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  (a)  Yes,  Sir.

 (०)  HALL.  have  submitted  a  ह...
 gal  for  the  establishment  of  overhaul
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 facilities  at  the  existing  MIG  Divisions
 of  HAL  in  Nasik,  Hyderabad  and
 Koraput,

 (c)  The  plan  is  to  build  up  progres-
 sively  capacity  to  meet  the  require-
 ment  of  accessories  for  the  aircraft  to
 be  produced  in  the  country.  Both  the
 projects  will  result  in  substantial  sav-
 ing  in  foreign  exchange.

 (d)  Government  have  already  taken
 a  decision  to  establish  overhaul  facili-
 ties  at  the  three  MIG  Divisions  ot
 HAL.  The  proposal  regarding  Acces-
 sories  factory  is  under  consideration
 and  it  is  difficult  to  indicate  a  date  by
 which  a  final  decision  would  be  taken.

 Fishermen  in  Navy
 2316.  SHRI  LOBO  PRABHU:  Wil!

 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  the  number  of  members  of  the
 fisherman  community  working  in  the
 Navy;

 (b)  the  steps  taken  by  Government
 to  secure  a  higher  representation
 of  this  community  in  the  Navy
 in  view  of  the  proficiency  of  this
 community  on  the  water  and  its
 general  incapacity  for  other  employ-
 ment;

 (c)  the  reason  for  not  subsidising
 the  cost  of  maritime  education  for
 fishermen  in  the  existing  fishery
 schools;  and

 (da)  the  constitutional  objection  to
 reservation  of  a  percentage  of  the
 posts  to  this  community?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  Sts-
 tistics  based  on  hereditary  occupa-
 tions  are  not  maintained.

 (b)  As  recruitment  to  the  Navy  is
 not  made  on  community  basis  and  as
 aptitude  for  sea-lfe  is  not  the  only
 requisite  for  entry  into  the  Navy,  this
 question  does  not  arise.

 (९)  The  correct  position  is  that  al-
 most  the  entire  expenditure  in  this  re-
 gard  is  borne  by  the  Governments
 concerned.
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 (d)  The  objection  is  not  on  the
 basis  of  constitution  alone  though  the
 Constitution  gives  equality  of  oppor-
 tunity  to  all  classes  in  matters  relat-
 ing  to  employment  under  the  State
 and  prohibits  discrimination  on
 grounds  only  of  religion,  race,  caste,
 descent  and  the  like  for  purpose  of
 employment  or  office  under  the  State.
 While  tnis  does  not  prevent  the  State
 from  making  provision  for  the  resei-
 vation  of  posts  in  favour  of  any
 backward  class  of  citizens  which  in
 Its  opinion  is  not  adequately  represent
 ed  in  the  services  under  the  State,
 it  does  not  authorise  the  State  to
 make  a  reservation  in  favour  of  only
 one  class  of  citizens  even  if  they  are
 backward,  as  distinct  from  backward
 classes  generally.

 Defence  Expenditure
 2317.  SHRI  DHIRESWAR  KALITA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 State  Chief  Ministers  in  the  last  Na-
 tional  Development  Council  meeting
 had  suggested  reduction  in  defence
 expenditure  so  that  money  could  be
 used  for  development  programme;

 (b)  whether  it  is  also  a  fact  that
 during  the  Fourth  Plan,  allocation  for
 defence  programmes  will  not  be  less
 than  Rs.  6,000  crores;

 (c)  whether  Government  propose
 to  reduce  the  Defence  expenditure;
 and

 (d)  if  so,  when  and  how?

 THE  MINISTER  OF  DEFENCs
 (SHRI  SWARAN  SINGH):  (a)  One

 of  the  Chief  Ministers  made  a  sugges-
 tion  in  the  meeting  of  the  National
 Development  Council  held  on  17th
 and  i8th  May,  968  about  reduction
 in  Defence  expenditure  without  cur-
 tailing  our  striking  power.

 (b)  The  outlay  on  Defence  during
 the  Fourth  Five  Year  Plan  period  has
 not  yet  been  finalised.

 (९)  and  (d).  The  question  of  effect-
 ing  economies  in  Defence  expenditure
 has  been  undertaken  as  a  continuous
 exercise  and  a  number  of  measures
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 have  been  adopted  and  some  others
 are  being  considered.
 Anti-Indlan  propaganda  by  Pakistan

 Radio
 2318,  SHRI  BABURAO  PATEL:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  has  been  a  glaring
 increase  in  anti-Indian  propaganda  by
 Radio  Pakistan  recently;

 (b)  if  so,  Government’s  reaction
 thereto  and  the  number  of  Protest
 Notes  sent  and  the  result  thereof;

 (c)  the  nature  of  anti-Indian  propa-
 anda  and  the  steps  taken  by  Govern-
 ment  to  check  it;  and

 (d)  the  reasons  why  Pakistan  indul-
 ges  in  ceaseless  anti-Indian  propagand.:
 despite  the  Tashkent  Declaration  of
 19667,

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIM..TI
 INDIRA  GANDHI):  (a)  Anti-Indian
 propaganda  by  Radio  Pakistan  conti-
 nues  at  a  high  pitch.

 (b)  to  (da).  Pakistan’s  anti-Indian
 propaganda  has  been  concentrating  on
 trying  to  make  out  that  Kashmir
 wishes  to  opt  out  of  India,  that  the
 Nagas  and  the  Mizos  are  waging  a
 freedom  struggle,  that  the  minorities
 in  India  are  ill-treated,  that  India  is
 making  war  preparations  and  that  the
 Farakka  Barrage  would  cause  grave
 harm  to  East  Pakistan.

 The  Government  have  contradicted
 the  false  allegations  made  by  Radio
 Pakistan,  through  the  Ministry's  offi-
 cial  spokesmen,  and  our  Missions  ab-
 road.  The  All  India  Radio  has  also
 been  contradicting  the  false  allega-
 tions  made  by  the  Pakistani  Radio.

 Several  protest  notes  have  also  been
 sent  to  the  Government  of  Pakistan
 pointing  out  that  such  anti-Indian  pro-
 paganda  is  in  contravention  of  the
 Tashkent  Declaration,  the  Nehru-Lia-
 quat  Pact  and  hinders  normalisation
 of  relations  between  the  two  coun-
 tries.  Our  protests  have  had  no
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 moderating.  influence  on  Pakistan’s
 propaganda.

 Such  8  hate-India  campaign  falls
 in  line  with  Pakistan’s  known  policy
 of  seizing  every  opportunity  to  malign
 India.

 Surrender  of  Nagas
 2319.  SHRI  HIMATSINGKA:

 SHRI  S.  K.  TAPURIAH:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to.  state:
 (a)  whether  it  is  a  fact  that  number

 of  hostile  nagas  have  recently  sur-
 rendered  both  in  India  and  in  Burma;

 (b)  if  so,  the  number  of  Naga  hos-
 tiles  who  have  so  surrendered;  and

 (c)  the  extent  and  nature  of  the
 arms  surrendered  by  them?
 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMA‘TI
 INDIRA  GANDHI)  (a)  to  (c).  Gov-
 ernment  have  no  precise  information
 about  the  number  of  Underground
 Nagas  who  have  surrendered  in
 Burma.  Available  information  in  res-
 pect  of  surrenders  in  Nagaland  and
 Manipur  for  the  period  from  the  Ist
 July  to  the  30th  September,  968  is
 placed  on  the  Table  of  the  House.

 Statement

 Numbers  Details  of
 surrendered  arms

 surrender-
 e

 Mc  mnt  h

 12,  Nagaland  Nil
 I7  Manipur
 9  Nagaland  Nil

 5  Manipur
 46  Nagaland  Nil

 8  Manipur

 July,  7968

 August,  1968

 September,  7968
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 Will  the  Minister  of  DEFENCE  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  expand  the
 Computer  industry  to  manufacture
 more  computers;

 (b)  if  so,  the  reason  therefor;
 (c)  the  total  amount  of  foreign  ex-

 change  needed  for  the  expansion;  and

 (d)  the  total  number  of  computers
 to  be  manufactured  in  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.
 N.  MISHRA):  (a)  to  (d).  On  account
 of  the  great  impact  of  computers  on
 the  techniques  and  practices  of  scien-
 tific  and  industrial  research,  govern-
 mental  and  defence  stratagies,  produc-
 tion  methods  of  industry  and  the  art
 of  business  management,  use  of  com-
 puters  is  increasing  al]  over  the  world.
 Bhabha  Committee  has  estimated  that
 about  5,500  computers  will  be  re-
 quired  by  ‘1975,  It  is  intended  to  es-
 tablish  adequate  capacity  in  the  coun-
 try  for  the  production  of  computers.

 The  total  amount  of  foreign  ex-
 change  that  will  be  needed  in  the  next
 three  years  by  this  Industry  would  be
 about  Rs.  4  crores  which  would  he
 found  by  the  manufacturers  by  ex-
 ports  of  some  allied  items.

 Defence  Research

 GANDILINGANA 2321.  SHRI
 of  D£- GOWD:  Will  the  Minister

 FENCE  be  pleased  to  state:

 (a)  whether  {t  Is  a  fact  that  three
 Functional  Groups,  viz.  Directorate  of
 Psychological  Research,  Scientific  ana
 Evaluation  Group  and  Scientific  Ana-
 lysis  Group,  are  proposed  to  be  sepa-
 rated  from  the  Headquarter  Organi-
 sation  with  a  view  to  facilitate  them
 to  devote  fuller  attenion  to  the  re-
 search  aspect;

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard;  and

 (९)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHR]  L.  N.  MISHRA):  (a)  to  (c).

 No,  Sir.  These  groups  should  have  al-
 most  daily  liaison|contact  with  Scien-
 tific  Adviser.  Services  Headquarters
 and  R&D  Headquarters.  Efficiency
 will  suffer  if  they  are  separated.  Sepa-
 ration  would  also  involve  avoidable
 expenditure  on  land,  building,  trans-
 port  and  administrative  facilities.

 Fourth  Five  Year  Plan
 2322.  SHRI  GADILINGANA  GOWD:

 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  whether  various  suggestions  put
 forth  through  letters  Parliament
 Questions  in  respect  of  Fourth  Five
 Year  Plan  by  Members  of  Parliament
 are  considered  by  the  National  Deve-
 lopment  Council  in  their  general  ap-
 proach,  objectives  and  priorities  for
 the  Fourth  Five  Year  Plan;

 (b)  if  so,  the  number  of  letters
 Parliament  Question  received,  State-
 wise  and  Mhnhiistry-wise,  as  on  3lst
 August,  ‘1968;

 (c)  whether  members  are  informed
 where  the  repliesjassurances  have
 been  given  for  consideration  of  the
 Suggestion  at  the  time  National  Deve-
 lopment  Council  meets  for  the  pur-
 pose;  and

 (d)  if  not,  the  reasons  therefor?
 THE  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  All  such  sue-
 gestions  are  examined  in  the  Planning
 Commission,  Central  Ministries  or
 State  Governments,  as  the  caSe  may
 be.  It  will  be  appreciated  that  the
 N.D.C.  itself  is  concerned  mainly  with
 larger  questions  of  policy,  and  does  not
 have  occasion  to  go  into  such  indivi-
 dual  suggestions.

 (b)  to  (d).  Do  not  arise.

 Pending  requests  for  new  Air  Stations
 2323.  SHRI  GADILINGANA  GOWD:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:
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 (a)  whether  any  request  from  any
 of  the  States  for  opening  an  all  India
 Radio  Station  is  pending  considera-
 tion  of  Government;

 (b)  if  so,  the  names  of  those  States,
 the  places  where  these  stations  have
 been  proposed,  State-wise;

 (c)  the  likely  expenditure  involved;
 and

 (d)  Government’s  reaction  thereto?

 THE  MINISTER  OF  INFORMA-
 TION  AND.  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Yes,  Sir.

 (b)  Srikakulam,  Tirupati  and
 Karimnagar  in  Andhra  _  Pradesh;
 Mangalore  in  Mysore:  Jhansi  in  Uttar
 Pradesh:  Port  Blair  in  Andaman  and
 Nicobar  Islands  and  in  Haryana.
 There  are  other  requests  from  non--
 Government  agencies  and  individuals.

 (c)  and  (d).  Final  decisions  on
 these  requests  will  be  taken  when  the
 draft  of  the  Fourth  Five  Year  Plan  is
 finalised.  It  will  take  some  more
 time  yet.  An  idea  of  the  expenditure
 involved  can  also  be  given”  at  that
 stage.

 Threat  to  India’s  Security  905
 2324.  SHRI  GADILINGANA  GOWD:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government  have  ob-
 tained  the  findings  of  Brig.  Rathy
 Sawhny  on  a  study  of  the  threat  to
 India’s  security  in  the  1970;

 (b)  if  so,  the  details  thereof;  and
 (c)  Government’s  reaction  thereto?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  A  summary  of  the  paper  prepar-

 ed  by  Brig  Rathy  Sawhney  (Retd)  is
 laid  on  the  Table  og  the  House.
 [Placed  in  Library.  See  Nv,  LT-2346/
 68).

 (c)  The  assessment  of  the  threats
 to  India’s  security  is  a  subject  of  con-
 tinuous  study  by  the  Chiefs  of  Staff
 and  the  Government  have  been  allo-
 cating  the  available  resources  for
 defence  and  development  purposes  to
 the  best  advantage  of  the  country.
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 Kerala  for  scrutiny  of  Union  Law
 Minister’s  Speeches

 2325.  SHRI  VASUDEVAN  NAIR:
 SHRI  R.  K.  AMIN:
 SHRI  C,  हू.  CHAKRAPANTI:
 SHRIMATI  SUSEELA

 GOPALAN:
 SHRI  VISWANATHA

 MENON:
 SHRI  P.  GOPALAN:
 SHRI  E,  K.  NAYANAR:
 SHRI  BHOGENDRA  JHA:
 SHRI  K.  P.  SINGH  DEO:

 Will  the  PRIME  MINISTER  ७९
 pleased  to  state:

 (a)  whether  the  Kerala  Govern-
 ment  have  requested  the  Centre  to
 scrutinise  the  recent  speeches  of  Law
 Minister,  Shri  P.  Govinda  Menon,  in
 Kerala  to  find  out  whether  they
 amounted  to  open  incitement  for  ye-
 volt  against  the  elected  Government
 in  the  State;  and

 (b)  if  so,  he  action  which  has  been
 taken  in  this  regard?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  The  Chief
 Minister  hag  complained  that  the  Law
 Minister  had  made  certain  speeches
 which  were,  in  his  view  objection-
 able,  provocative  and  constitutionally
 improper.

 (db)  In  a  recent  letter  to  the  Chief
 Minister,  the  Law  Minister  hag  sum-
 marised  the  burden  of  his  speeches.
 The  main  point  he  made  was  that  the
 Marxists  and  those  under  their  influ-

 ence  were  indulging  in  liv.lessness  in
 Kerala,  and  that  the  responsible
 authorities  of  the  State  Government
 did  not  come  forward  to  check  their
 activities  under  the  law.  In  the  cir-
 cumstances,  according  to  the  Minister,
 the  people  had  no  way  but  to  orga-
 nize  themselves  to  protect  their  pro-
 perty,  lives  and  honour.  The  Law
 Minister  stated  that  there  was  no  in-
 citement  for  revolt  against  the  elected
 Government  in  the  State.
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 Statement  by  Minister  of  State  for
 External  Affairs  in  Washingten

 2326.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  a  statement  made  by  the  Minister
 of  State  for  External  Affairs  in
 Washington  that  China  is  building
 permanent  fortifications  and  air  strips
 along  India’s  north  east  frontier  and
 that  he  did  not  know  “to  what  extent
 they  will  create  new  conflicts  for  us”;

 (b)  whether  it  is  proper  for  the
 Minister  to  let  out  this  latest  infor-
 mation  in  a  foreign  country  before
 informing  Parliament;  and

 (c)  the  steps  taken  by  Government
 to  meet  the  Chinese  danger?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  The
 Minister  of  State  for  External  Affairs
 at  a  Press  Reception  in  Washington
 referred  in  general  terms  to  Chinese
 military  posture  along  the  Sino-
 Indian  border  in  the  context  of
 China’s  attitude  towards  India.  He
 did  not  give  any  details  or  new  in-
 formation  that  is  not  known  to  the
 Parliament.

 (c)  Government  have  informed  the
 House  that  an  appropriate  provision
 has  been  made  in  our  defence  plans
 to  meet  any  threat  to  the  security  of
 India  and  to  safeguard  India’s  terri-
 torial  integrity,

 Acquisition  of  Land  im  Cantonment
 Areas

 2327.  SHRI  RAMAVATAR  SHAS-
 TRI;  Will  the  Minister  of  DEFENCE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  346  on
 the  7th  August,  968  and  state:

 (a)  whether  it  is  not  a  fact  that
 one  Shri  A.  Fonseca,  acting  as  M_E.O.,
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 Bihar  and  Orissa  Circle  after  giving
 a  threat  to  ‘resume’  a  site  of  a  bun-
 galow  at  Dinapur  Cantonment  under
 his  letter  No.  D-424/B,  and  0/5  dated
 the  25th  November,  965  compelled
 the  owner  of  that  bungalow  to  -exe-
 cute  an  acknowledgement  deed;

 (b)  if  so,  the  action  which  Govern-
 Ment  propose  to  take  against  such  an
 officer  who  is  prima  facie  liable  for
 committing  extortion  punishable  un-
 der  section  384  of  the  Indian  Penal
 Code;

 (c)  whether  it  is  the  policy  of  Gov-
 ernment  to  guard  these  officers  from
 being  exposed  to  prosecution;  and

 (d)  if  not,  why  action  has  not  been
 taken  against  him  so  far?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  No,
 Sir.  Since  the  property  was  purport-
 ed  to  be  transferred  in  contravention
 of  the  terms  on  which  it  was  held,
 notice  was  issueq  by  the  Military
 Estates  Officer  to  the  holder  ६०  show
 cause  why  the  site  should  not  be
 resumed,  The  transferee  communi-
 cated  his  regret,  requested  for  regu-
 larisation  and  agreed  to  execute  the
 “admission  deed”  in  accordance  with
 the  terms  of  grant.  There  was  no
 coercion,

 (b)  to  (d).  Do  not  arise  in  view
 of  reply  to  (a)  above.

 Military  Lands  ang  Cantonment
 Service  Rules,  95i

 2328.  SHRI  RAMAVATAR  SHAS-
 TRI;  Will  the  Minister  of  DEFENCE
 be  leased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  405  or
 the  l4th  August,  968  and  state  whc-
 ther  the  text  of  the  Governor  Gen-
 eral’s  order  No.  79  of  886  which  is
 incorporated  in  the  Military  Lands
 Manual  is  available  to  the  general
 public?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  Yes,  Sir.
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 A  copy  of  the  Governor  General's
 Order  No.  79  of  836  was  also  plac.
 ed  on  the  Table  of  the  House  in  reply
 to  Unstarred  Question  “No.  3059
 answered  in  the  Lok  Sabha  on
 7-8-1968,

 Construction  of  Houses  in  Cantonment
 Areas

 2329,  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in-
 structions  have  been  issued  by  his
 Ministry  to  the  Cantonment  Boards  to
 demand  acknowledgement  deeds  from
 the  applicants  who  intend  to  erect  or
 re-erect  buildings:  and

 (b)  if  so,  from  which  dates  and  the
 reasons  therefor?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  No,

 Sir.  However,  ‘admission  deed’  is  re-
 quired  to  be  subscribed  by  a  trans-
 feree  of  a  grant  made  under  General
 Order  of  the  Governor  General  in
 Council,  No.  179,  dated  l2th  Septem-
 ber  ‘1836,  in  accordance  with  the
 terms  thereof,

 (d)  Does  not  arise.

 Electronic  Computer  in  Indian  Statis-
 tical  Institute  Calcutta

 2330.  SHRI  GANESH  GHOSH:
 SHRI  MOHAMMAD  ISMAIL:
 SHRI  B,  K.  MODAK:

 Will  the  PRIME  MINISTER  ४०
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Electronic  Computer  hag  been  instal.
 led  at  the  Indian  Statistica)  Institute,
 Calcutta;

 (b)  if  so,  whether  the  computer
 will  be  used  for  research  work;

 (c)  if  not,  the  reasons  for  installing
 the  computer:  and

 (d)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  create  a  Compu-
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 ter  Centre  at  the  Indian  Statistical
 Institute?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  (c).  An
 IBM  40l  Computer  System  is  func-
 tioning  in  the  Indian  Statistica!  Insti-
 tute,  Calcutta  and  is  being  mainly
 utilised  for  research  work.  A  Honey-
 wel}  H-400  computer  has  also  been
 acquired  but  is  yet  to  be  installed.

 (d)  No  such  proposal  is  under  con-
 sideration.

 LN.A,  Personnel
 233l.  SHRI  D.  N.  PATODIA:

 SHRI  SHARDANAND:
 Will  the  Minister  of  DEFENCE  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 October,  1968,  Government  had  _an-
 nounced  that  the  forfeited  pay  and
 allowances  of  the  I.N.A.  personnel
 dismissed  or  discharged  from  the
 Indian  Army  services,  would  be  re-
 stored  to  them:

 (b)  whether  it  is  also  a  fact  that  in
 practice  only  lump  sum  of  grant  which
 is  less  than  one  tenth  of  the  forfeited
 pay  and  allowances  of  I.N.A.  soldiers
 is  being  paid  to  them  merely  on  the
 plea  that  only  the  running  ledger  ac-
 counts  of  the  I.N.A,  personnel  were
 maintained  and  are  available;  and

 (c)  if  so,  whether  steps  have  been
 taken  to  reconstruct  the  ledger  ac-
 counts  and  to  ensure  that  the  pay-
 ments  being  made  to  the  Ex-LN.A.
 personnel  are  nearer  to  the  loss  suff-
 ered  by  them?

 ‘THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  Gov-
 ernment  had  announced  in  August,
 987  the  decision  to  restore  the  balan-
 ce  of  the  forfeited  pay  and  allow-
 ances  of  ex-Indian  Army  personnel
 who  had  Joined  the  LN.A.
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 (b)  and  (c).  In  the  case  of  person-
 nel  whose  Individua)  Running  Ledger
 Accounts  (IRLAS)  are  available,  the

 Pay  and  allowances  actually  forfeited
 are  being  paid  after  deducting  (i)  the
 amounts  paid  to  their  families  by  way
 of  family  allotment  during  the  period
 of  captivity,  and  (ii)  the  ad  hoc
 grants  given  to  them  or  their  heirs
 in  pursuance  of  Government  orders  in
 this  behalf  issued  in  1948,  963  and
 ‘1965.  In  a  large  number  of  cases,  the
 IRLAS  are  not  available  at  this  dis-
 tance  of  time.  In  such  cases,  pay-
 ments  are  being  made  on  the  basis
 of  averages  applicable  to  personnel  of
 corresponding  ranks  whose  IRLAS  are
 available.  There  is  no  way  of  re-con-
 structing  the  IRLAs,

 Atomic  Power  Plant  in  North  India
 2332,  SHRI  0.  N.  PATODIA:  Will

 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  the  Government  of
 Uttar  Pradesh  have  asked  the  Centre
 to  locate  the  Atomic  Power  Plant
 proposed  to  be  set  up  in  the  North
 India  in  that  State:  and

 (b)  if  so,  wheher  the  request  has
 been  considered?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  A  request  has
 been  received  from  the  Government
 of  U.P.  for  setting  up  an  atomic  power
 station  in  that  State.

 (b)  The  question  of  establishing
 new  atomic  power  stations  in  the
 Northern  Electricity  Region  so  as  to
 make  the  optimum  economic  use  of
 the  various  sources  of  energy  avail-
 able  in  that  Region  is  presently  under
 study  by  the  Department  of  Atomic
 Energy.  The  request  of  the  U.P.
 Government  will  receive  que  consi-
 deration  in  the  light  of  the  result  of
 this  study  and  the  Power  Program-
 me  for  the  Fourth  Plan.



 il  Written  Answers

 Soviet  War  Ships  in  South  East  Asian
 Waters

 2333.  SHRI  9,  N.  PATODIA:
 SHRI  MRITYUNJAY  PRA-

 SAD:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  accord-
 ing  to  a  statement  made  by  the  Thai
 Prime  Minister  as  reported  to  in  the
 Hindustan  Times  of  the  22nq  October,
 i968  a  convoy  of  Soviet  war  ships
 have  entered  the  South  East  Asian
 waters:

 (b)  if  so,  Government’s  information
 in  this  regard;  and

 (०)  Government's  reaction  thereto?
 THE  MINISTER  OF  DEFENCE

 {SHRI  SWARAN  SINGH):  (a)  and
 (b).  Government  have  no  information
 about  the  entry  of  a  convoy  of  Soviet
 war  ships  in  South  East  Asian
 waters.

 (c)  Does  not  arise.

 Fort  William,  Calcutta

 2334.  SHRI  BENI  SHANKER  SHA-
 RMA;  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  some  attempts  were  made  to  con-
 struct  a  Masjid  near  Fort  William  of
 Calcutta  behind  Royal  Cal,  Turf  Club
 ground  which  falls  in  a  zone  whe-c
 no  private  individual  or  association  is
 allowed  to  purchase  any  land  or  make
 any  structure;

 (b)  whether  Government  are  also
 aware  that  for  the  safety  of  the
 Fort  William  and  to  keep  people  away
 from  the  place  of  Defence  establish-
 ment,  such  a  step  was  taken  in  the
 past;

 (०)  whether  Government  are  fur-
 ther  aware  that  though  the  construc-
 tion  has  been  prevented,  the  land  is

 NOVEMBER  27,  968  Written  Answers  446

 still  in  occupation  of  some  people where  Namzz  is  alzo  offered  at  times
 to  establish  in  the  long  run  that  it is  a  religious  place;  and

 (d)  if  so,  whether  it  is  not  against the  security  of  the  vital  Military  esta-
 blishment  and  whether  Government
 propose  to  ban  the  entry  of  persons and  associations  in  that  area?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to  (d). The  information  is  being  collected  .and
 will  be  placed  on  the  Table  of  the House.

 India’s  original  complaint  to  Security Council  about  Kashmir
 2335.  SHRI  DEVEN  SEN.

 SHRI  BHOLA  NATH
 MASTER:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  _  atten-
 tion  has  been  drawn  to  a  news-item  in
 the  Statesman  of  the  28th  October.
 968  about  the  reported  assertion  by the  Pakistan  Foreign  Minister  in  the
 U.N.  General  Assembly  that  India’s
 original  letter  of  the  Ist  January,  948
 to  the  Security  Council  made  no  re-
 ference  to  Kashmir  being  part  of
 India;  and

 (b)  if  so,  whether  Government  pro-
 Pose  to  lay  a  copy  of  the  said  letter
 On  the  Table  and  the  position  clari-
 fied?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir,
 Government  have  seen  the  text  of
 the  statemnt  as  well  as  press  reports
 to  this  effect.

 (b)  India’s  letter  dated  January  ,
 948  addressed  to  the  President  of  the
 Security  Council,  specifically  stated
 that  Jammu  and  Kashmir  “has  acced-
 ed  to  the  dominion  of  India  and  is
 part  of  India”.  A  copy  of  the
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 vant  .paragraph  of  India’s  letter  is
 placed  on’  the  Table  of  the  House.
 (Placed.  in  Library.  See  No,  LT-2847/
 68).  It  will  be  seen  therefrom  that
 the  Pakistan  Foreign  Minister's  state-
 ment  is  factually  incorrect,

 झ्राफाशवार्ण'  से  बाजार  भाव  सम्बन्धी
 बुलेटिन  प्रसारित  करना

 2337.  श्री  बाल्मीकी  चउं  धरी  क्या
 सूचना  झोर  प्रसारण  मंत्री  यह  बताने  का
 कृपा  करेंगे  किः

 (क)  क्‍या  ग्राकाशवाणी  के  दिल्ली
 केन्द्र  तथा  ग्रन्य  केन्द्रों  म ेबाजार  भाव
 बताने  वाले  बलिएनों  का  प्रसारण  बन्द्र  कर
 दिया  गया  है  ;

 खि)  यदि  हां,  तो  इसके  क्या  कारण
 हैं

 (7)  क्‍या  दैनिक  उपयोग  का  बलस्तुप्रों
 के  भावों  को  चढ़ने  से  रोकने  के  लिये
 ऐसे  बलेटिनों  का  प्रसारण  पुनः  झारम्भ
 किया  जा  रहा  है;  और

 (घ)  यदि  हां,  तोइस  सम्बन्ध  में
 क्या  निर्णय  किया  गया  है?

 सूचना  तथा  प्रसारण  मंत्री  (श्री  Ho
 के०  शाह)  :  (क)  जी,  हां।  अप्रैल,  1968
 स।

 (ख)  सरकार  को  इन  प्रसारणों  की
 उपयोगिता  के  बारे  में  सन्देह  था।

 (ग)  शोर  (घ).  इस  प्रकार  का  कई
 प्रस्ताव  इस  समय  विचाराधीन  नहीं  है।

 Seizure  of  Gold  Ornaments  by
 Pakistan  Authorities

 2338.  SHRI  YAJNA  DATT  SHAR-
 MA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  Shri-
 mati  Lila  Wati  W/o  Late  Gurdyal  of
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 Qadian  Punjab  regarding  the  release
 of  her  gold  ornaments  which  were
 seized  by  Pakistan  Customs  authori-
 ties  in  962  when  she  was  returning
 from  Pakistan  via  Khokrapar  Immi-
 gration  Check  Post:

 (b)  if  so,  whether  Government
 have  taken  up  the  matter  with  the
 Pakistan  authorities  for  the  release  of
 her  ornaments:  and

 (c)  if  so,  the  result  thereof?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI);  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  No  final  reply  has  been  receiv-
 ed  from  the  Pakistan  Government
 despite  repeated  reminders.

 Asian  News  Agency  for  T.V.  and
 Radio

 2339.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  All  India  Radio
 has  suggested  the  setting  up  of  an
 Asian  News  Agency  for  Television
 and  Radio;

 (b)  if  so,  the  reaction  of  the  Asian
 Countries  thereto;  and

 (c)  the  other  issues  discussed  at
 the  recent  Asian  Broadcasting  Union
 Conference?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  and  (b).  All  India
 Radio  had  sponsored  an  item  at  the
 Asian  Broadcasting  Union  Conference
 held  at  New  Delhi  this  month  propos-
 ing  establishment  of  a  smal]  com-
 mittee  to  examine  the  feasibility  of
 an  Asian  News  Agency  for  Television,
 But  this  suggestion  was  ‘not  accepted

 ‘by  the  Conference.

 (७०)  In  the  Programme  Committee  of
 the  Asian  Broedcasting  Union  Coa-
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 ference,  a  variety  of  matters  of  com-
 mon  interest  to  broadcasting  organi-
 sations  in  the  Asian  region  were  dis-
 cussed,  like  the  possible  impact  of
 ‘Space  Communication  on  Asian  Broad-
 casting,  joint  production  of  educa-
 tional  films  for  children,  exchange  of
 Programmes  and  information,  Farm
 Broadcasting  Listener  Research,
 Radio  and  T.V.  support  for  Family
 Planning,  and  broadcasting  for  inter-
 national  understanding  and  mutual
 appreciation  of  cultures.

 The  Engineering  Committee  of  the
 Asian  Broadcasting  Union  Conference
 reviewed  the  technological  develop-
 ments  in  the  Ratio/T.V_  field  in  the
 participating  countries  and  exchanged
 information  of  mutual  interest  sub-
 jects  like  setting  up  of  a  regional
 training  institute  at  Kuala  Lampur
 with  the  assistance  of  UNESCO,  re-
 commendations  on  exchange  of  Vidco
 ‘tapes|films  were  also  discussed.  The
 Committee  stressed  the  need  for  col-
 lection  of  data  and  intensive  studies
 on  the  technological/economic  aspects
 of  satellite  broadcasts.

 Demand  for  Pak.  Territory  for  Settle-
 ment  of  Minority  Communities,

 from  East  Pakistan
 2340.  SHRI  5  R.  DAMANT:  Will  the

 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  or  their
 spokesmen  have  ever  suggested  since
 partition  to  the  Government  of  Paki-
 stan  that  some  territory  of  East  Paki-
 stan  might  be  surrendered  to  India  in
 order  to  rehabilitate  minority  com-
 munities  systematically  driven  out  of
 that  part  of  Pakistan:

 (b)  if  so,  when  this  was  made  and
 the  nature  of  follow  up  action  taken
 on  the  suggestion:  and

 (९)  if  not,  the  reasons  for  not  mak-
 ing  such  a  demand  in  view  of  the
 burden  of  resettling  millions  of  re-
 tugees  coming  {o  India  from  East
 Pakistan?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  No,  Sir.

 (b)  Does  not  arise,

 (c)  The  Government  are  opposed
 to  laying  any  claims  to  foreign  terri-
 tory.

 Defrauding  by  Film  Producers
 2341.  SHRI  JUGAL  MONDAL,  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No,  33  on  the  i4th  February,
 968  and  state:

 (a)  whether  Government  have  since
 completed  the  investigation  regarding
 defrauding  of  several  lakhs  of  rupees
 by  some  Indian  Film  producers  and
 advertisers  in  league  with  Commercial
 Services  of  the  Ceylon  Broadcasting
 Corporation;  and

 (b)  if  so,  the  names  of  film  produ-
 cers  und  advertisers  who  are  involv-
 ed  in  this  fraud  and  the  action  taken
 against  them?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  छू  SHAH):  (a)  No,  Sir.  Investiga-
 tions  are  still  in  progress.

 (b)  Does  not  arise.

 au  ऊर्जा  विभाग  में ६  दी  झनुभ:ग

 2342.  का  सरद  स्ना:क  :  क्‍या

 प्रधान  संत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बयाईँ भणु  ऊर्जा  विभाग  ने

 गह-कार्य.  मंत्रालय  के  इस  ऑ्ादेश  को
 कि  संयुक्त  सचिव  के  स्तर  के  प्रत्येक

 क्िकारी  केसाथ  एक  हिन्दी  भ्रनुभाग
 होना  चाहिये  कार्यरूप  विया  है;  और

 (ख)  बदि  नहीं,  तो  इसके  कण  कारण

 है?
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 प्रधात  बंत्री,  स  afer  संत्रो,  योजना
 मंत्री  तथा  बेदेशिक-कार्य  मंत्रो  (श्रीमती
 इन्श्रि  गंंधौ):  (क)  भोर  (ख).  विभाग
 का  वर्तेमान  हिन्दी  सैल,  जिसमें  यथोचित्त
 वृद्धि  की  जा  रही  है,  वर्तमान  कार्यभार
 को  पूरा  करने  के  लिये  पर्याप्त  है।

 ग्रा  रक  ऊर्जा  विभाग  में  हिन्दों  का  प्रयोग

 2343.  श्री  नरदेव  स्नातक  :  क्या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विभिन्न  विषयों  में.  जैसे  कि
 हिन्दों  भाषी  क्षेत्रों  में  काम  करने  वाले
 चतुर्थ  श्रेणी  के  कर्मचारियों  की  सेवा-
 पुस्तकों  को  हिन्दी  में  लिखने,  सब्र  प्रकार
 के  प्रपत्र  के.  हिन्दी  में  प्रकाशित  कराने,
 तथा  श्रधिकारियों  की  मुहरों  को  हिन्दी  में
 बनाने  गश्रादि  के  काम  में  हिन्दी  का  प्रयोग
 करने  के  बारेमें  भारत  सरकार  द्वारा  समय-
 समय  पर  जारी  कि  गये  श्रादेशों  की
 ग्राण्विक  ऊर्जा  विभाग  में  कहां  तक
 faateat  किया  गया  है  ;

 (a)  किन-किन  विषयों  से  सम्बन्धित
 गो  को  उक्त  विभाग  द्वारा  क्रियान्वित

 नहीं  किया  गया  तथा  इसके  क्‍या  कारण  हैं;
 और

 (ग)  उक्त  सब  झादेशों  को  कब  तक
 क्रिप्रान्वित  किये  जाने  की  संभावना  है?

 प्रधान  मंत्रो,  प्रभु  शक्षित  मंत्री,  योजना
 मंत्री  तथा  बेदेशिक-कार्य  मंत्री  (शीमती
 इस्दिरा  गांगो)  :  (क)  से  (ग).  विभाग
 में  एक  हिन्दी  सैल  है।  विभाग  को  वाधिक
 रिपोर्ट,  इसके  राज्यपत,  बजट  तथा  दूसरे
 देशों  के  साथ  किए  गए  करारों  के  हिन्दी
 झरूपान्तर  बनाए  जाते  हैं।  संसद  के
 प्रश्नोलरों  पर  कार्यथाही  करने  में  भी

 ह्वित्दी  का  पावश्यकतानुल्लार  प्रयोग  किया
 जाता  है।
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 हिन्दी-साषी  क्षेत्रों  में  विभाग
 के  दो  यूनिट  हैं  ।  विभाग  के  सचिवालय
 की  दिल्ली  स्थित  शाखा  में  नाम  पट्टों
 तथा  पत्रों  के  शीष  नामों  में  हिन्दी  का
 प्रयोग  किया  जाता  है।  कोटा  स्थित  यूनिट
 में  हिन्दी  का  प्रयोग  करने  के  लिए  प्रावश्यक
 कार्यवाही  की  जा  रही  है।

 विभाग  में  काम  में  झाने  वाले  फार्मों
 में  स  कोई  भी  जनसाधारण  के  काम  में  नहीं
 आता  ।

 विभाग  के  छोटे-छोटे  यूनिट  जिनके
 कर्मचारियों  का  स्थानानतरण  एक  क्षेत्र  से
 दूसरे  क्षेत्र  म  किया  जा  सकता  है,  भारत  में
 अनेक  स्थानों  पर  कार्य  करने  हैं।  यह  विभाग
 अधिकांशतः  वैज्ञानिक  तथा  उच्च  तकनीकी
 विषयों  से  सम्बद्ध  कार्य  करता  है  जिनमें
 तुरन्त  हिन्दी  का  प्रयोग  करने  के  मार्ग  में
 प्रत्यक्ष  कॉटनाइयां  है।  तथापित,  हिन्दी  के
 प्रयोग  का  ग्रधिकाधिक  विस्तार  किया  जा
 रहा  है  ।

 Pakistan's  Assistance  to  Mizos

 2344.  SHRIMATI  JYOTSNA  CHAN-
 DA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  Pakistani  soldiers  tresspassed  in-
 to  the  Mizo  District  on  more  than  two
 uccasions  recently  to  help  the  armed
 cebels;

 (b)  whether  it  ig  also  a  fact  that
 one  rebel  Mizo  leader  actually  drew

 a  large  sum  of  money  from  a  foreign
 bank  operating  in  East  Pakistan
 sometime  back  and  that  the  payment
 was  made  to  him  in  Indian  currency:
 and

 (c)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 THE  PRIME  MINISTER,
 AAMT OF  ATOMIC

 ENERG
 Y

 OF  PLANNING  MINISTER  OF
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 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  No,  sir.

 (b)  Government  have  received  no
 reports  to  confirm  this.

 (९)  Does  not  arise.

 Release  of  Indians  Imprisoned  in
 Shanghai

 2345,  SHRI  HEM  BARUA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
 Indians  imprisoned  at  Shanghai  by
 the  Chinese  authorities,  Sarvashri
 Makhan  Das  and  Gurdial  Singh,  have
 recently  been  released  after  long
 detention:  and

 (b)  if  so,  the  reasons  for  their  de-
 tention  as  also  the  terms  of  imprison-
 ment  served  on  them?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.

 (b)  The  alleged  reason  for  the  de-
 tention  of  Shri  Makhan  Lal  Das  was
 the  charge  of  rape  ani!  the  term  of
 imprisonment  served  on  him  was  5
 years  from  29th  October,  963  to  28th
 October,  1968.  The  alleged  reason  for
 the  detention  of  Shri  Gurdial  Singh
 was  collecting  intelligence  about
 China.  He  was  in  detention  from
 6th  September,  1968,

 Rejected  Ammunition

 2346.  SHRI  MOHAMMAD  YUSUF:
 Will  the  Minister  of  DEFENCE  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  millions
 of  rejected  rounds  of  7.62  ammunition
 are  lying  at  the  Ordnance  factories
 at  Kirkee  and  Varangaon:

 (b)  if  so,  whether  this  rejection  is
 due  to  manufacturing  defects  which

 NOVEMBER  27,  968  Written  Answers  I24

 could  be  taken  care  of  by  the  mana-
 gement:  and

 (c)  if  so,  the  action  which  Govern-
 ment  propose  to  take  against  the
 management  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N,  MISHRA):  (a)  to  (c).
 In  the  production  of  Defence  stores,
 rejection  during  inspection  is  not  an
 abnormal  feature  and  this  cannot  be
 entirely  avoided,  particularly  in  res-
 pect  of  ammunition  items.  7.62  is  a
 new  item  of  production  which  is  being
 established  in  stages.  In  new  items
 of  production,  heavy  rejections  often
 occur  until  production  is  fully  ~esta-
 blished.  In  the  present  case,  some
 ammunition  is  under  investigation  and
 the  quantities  of  suspect  ammunition
 are  not  abnormally  high  having  re-
 gard  to  the  fact  that  it  is  a  new  item,
 Appropriate  corrective  measures  have
 already  been  undertaken.

 Shortage  of  Batteries  for  Radio  sets  in
 Bihar

 2347.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  have  en-
 quired  about  the  authority  of  ‘he
 news  published  in  the  Indian  Nation
 (Patna)  of  the  23rd  October,  1968,  that
 700  radio  sets  distributed  by  the
 Public  Relations  Department  of  the
 Government  of  Bihar  in  Tirhut  Divi-
 sion  are  lying  idle  for  want  of  batter-
 ies;  and

 (b)  ig  so,  the  reasons  therefor  and
 the  steps  being  taken  to  remedy  the
 same?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K,  SHAH):  (a)  and  (b).  Informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House,
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 New  Party  formed  by  Underground
 Nagas

 2348.  SHRI  R.  K.  SINHA:
 SHRI  SRINIBAS  MISRA:
 SHRI  SHARDANAND;
 SHRI  CHENGALRAYA

 NAIDU:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  an

 influencial  section  of  the  underground
 Nagas  has  formed  a  new  party  and
 new  Government:

 (b)  whether  it  is  also  a  fact  that  the
 new  party  favours  negotiations  with
 the  Government  of  India;

 (c)  whether  the  Prime  Minister  has
 received  any  communication  from  the
 new  party  requesting  reopening  of  the
 talks:  and

 (d)  if  8०,  Government’s  response
 thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER’
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  In

 8  meeting  of  the  Underground  factions
 led  by  Shri  Kughate  Sukhai  at  Sata-
 kha  on  the  Ist  November,  968  a
 statement  was  issued  dissolving  the
 set-up  of  the  Pro-Phizo  Underground
 group  led  by  Mhesiey  and  the  set-up
 established  by  the  late  Kaito  and  esta-
 blishing  a  new  party  under  the  name
 of  the  “Council  of  Naga  People”  with
 Kughato  Sukhai  as  its  President  and
 also,  an  Underground  set-up  under  the
 so  called  name  of  the  “Revolutionary
 Government”.  The  leaders  of  the  new
 party  announced  that  they  favour  the
 resumption  of  talks  with  the  Govern-
 ment  of  India  to  find  a  peaceful  solu-
 tion  of  the  Naga  political  problem,

 (०)  No,  Sir.

 (d)  The  Government  of  Nagaland  is
 the  lawfully  constituted  Government
 of  the  State  and  represents  the  people
 of  Nagaland.  Government  of  India
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 ate  always  willing  to  exchange  ideas
 with  leaders  of  different  opinions  in
 Nagaland  provided  the  basic  position
 about  Nagaland  being  a  part  of  Indian
 Union  is  accepted  and  the  unlawful
 activities,  especially  the  import  of
 arms  and  ammunition  from  abroad,
 is  stopped.

 Panchayat  as  Unit  for  Planning

 2349.  SHRI  LOBO  PRABHU:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  the  Planning  Commis.
 sion  hag  considered  the  Panchayat  as
 the  unit  for  Planning;  and

 (b)  if  not,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  It
 is  left  to  the  State  Governments  to
 decide  the  unit  for  area  planning,
 keeping  in  view  the  relevant  condi-
 tions.

 Indian  Consulate  Officers  in  Nepal

 2350.  SHRI  SHIVA  CHANDRA
 JHA:  Wil)  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  open  Consulate
 offices  at  Biratnagar  (Nepal)  and  at
 Raxaul;

 (b)  if  so,  the  reason  therefor;  and

 (c)  if  not,  how  many  such  offices,
 if  any,  are  there  at  present  in  Nepal?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  (c).
 The  proposal  to  open  Consulates  at
 Biratnagar  and  at  Birganj  (not  Rexaui
 as  mentioned  in  the  question  which
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 happens  to  be  in  India)  is  being  exa-
 mined  in  consultation  with  the  receiv-
 ing  country.

 “Yellow”  Press
 235i.  SHRI  SHIVA  CHANDRA

 JHA:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASIING  be
 pleased  to  state:

 (a)  whether  it  is  a  lact  that  India
 has  “Yellow”  press  as  in  U.K.  and
 U.S.A.,  und

 (b)  if  60,  the  steps  taken  by  Gov-
 ernment  to  stop  it  and  with  what  suc-
 cess?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Yes,  Sir.  There
 are  a  few  journals  which  do  not  con-
 form  to  accepted  standard  of  journal-
 istic  ethics.

 (b)  Where  such  journals  violate
 provisions  of  law  regarding  obscenity
 etc.,  legal  action  is  taken.  There  are
 certain  journals,  however,  which
 might  fall  short  of  mischief  under  the
 law  but  which  do  not  conform  to  ac-
 cepted  journalistic  cthics.  One  of  the
 functions  of  the  Press  Council  of  India
 is  to  entertain  and  adjudicate  on  com-
 plaints  against  such  journals.  Upto
 October,  ‘1968,  the  Press  Council  exa-
 mined  9  complaints  relating  to  “Yellow
 journalism”.  The  Council  upheld  the
 complaints  in  three  cases  and  passed
 censure  on  the  editors  concerned.

 वाकिस्तान  स्थित  गुर॒द्वारों  की  दक्षा

 2352,  भरी  रामावतार  दार्मा :
 ह. उ  लेंगलराया  नायड  :

 क्या  बैदे  दिक-कार्य  मन्‍त्री  यह  बताने  की
 ढपा  करेंगे  कि  :

 (8)  ष्पा  सरकार  का  ध्यान  पाकिस्तान
 स्थित  गुरुद्वारों  की  दयनीय  दशा  की  ओर
 दिलाया  गया  है;

 (@)  यदि  हां,  तो  क्‍या  सरकार  ने
 पाक्सतिस  सरकार  का  ध्यान  इस  झोर
 दिलाया  है;  भौर
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 (ग)  यदि  उपरोक्त  भाग  (क)  भौर
 (ख)  का  उत्तर  स्वीकारात्मक  है  तो  इस
 सम्बन्ध  में  पाक्षिस्तान  सरकार  की  क्या
 प्रतिक्रिया  है  ?

 प्रधान  मन्त्री,  भणु  शक्ति  मन्त्री,  योजना
 मन्त्रों  सथा  बेदेदिक-कार्य  संत्रो  (भोभती
 इर्दिरा  गांधी)  :  (क)  बौर  (ख).  जी  हां  1

 (ग)  पाकिस्तान  की  प्रतिक्रिया
 उत्साहवर्धक  नहीं  रही  है  :  उनका  यही  कहना
 है  कि  पाकिस्तान  में  गुरुद्वारों  की  देखभाल  ठीक
 तरह  से  हो  रही  है  ।  बहरहाल,  पाकिस्तान  में
 गुरुद्वारों  की  ठीक  देखभाल  का  उचित  प्रबन्ध
 करवाने  के  लिये  सरकार  बराबर  प्रयत्न  कर
 रही  है।

 गाजियाबाद  में  फिल्म  स्ट्डियों

 2353  श्री  रामावतार  शर्मा
 श्री  बसुमतारो  :

 क्या  सूचना  जौर  प्रसारण  मत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (फ)  क्‍या  यहू  सच  है  कि  गाजियाबाद
 (उत्तर  प्रदेश)  के  निकट  फिल्‍म  स्टूडियो

 स्थापित  फरने  के  लिये  फिल्म  निर्माताओं  द्रौर
 उद्योगपतियों  को  सरकार  ने  लगभग  32  लाख
 रुपये  तक  के  ऋण  उदारतापूर्वक क  दिये  हैं  शौर
 बड़े  सस्ते  दरों  पर  भूमि  दी  है;

 (ख)  ऐसे  निर्माताग्रों  तथा  उद्योग-
 पतियों  के  नाम  क्‍या  हैं;  शोर

 (ग)  ये  ऋण  किन  शर्तों  पर  दिये  गये
 थ?

 सूचना  तथा  प्रतारण  मस्तों  थी  eo
 Bo  शाह)  :  (क)  से  (ग).  एक  विवरण
 सदन  को  मेज  पर  रख  दिया  गया  है  जिसमें
 उत्तर  प्रदेश  से  प्राप्त  सूचना  दी  गई  है  ।
 [पुस्तकालय  में  रख  दिया मया।  बेखिये  ांधधा
 LT-~2348/68]
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 प्रतिरक्षा  उतपारन  विभाग  हारा  कलकत्ता
 में  एक  मकान  का  किराये  पर  लिया

 जाना

 2354.  शी  रामावतार  दहार्मा  :  क्‍या
 रक्षा  म्न्व्री  यह  बताने  की  कपा  करगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  प्रतिरक्षा
 उत्पादन  विभाग  ने  कलकत्ता  स्थित  मकान
 संख्या  44  पाक  स्ट्रीट  को  प्रतिवर्ष  6  लाख
 50  हजार  रुपये  पर  किराये  पर  लिया  है;

 (ख)  क्या  बिल  मन्त्रालय  के  उपविस्तीय
 सलाहकार  ने  इस  सम्बन्ध  में  आपत्ति  उठाई
 है;  और

 (ग)  यदि  हा.  तो  क्‍या  किराये  की
 राशि  को  कम  कराने  के  लिये  सरकार  द्वारा
 कोई  कार्यवाही  की  गई  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्री  (भी
 ल०  नात  मिश्र):  (क)  जी  हा  ।  पाक  स्ट्रीट
 कलकत्ता  में  बिल्डिंग  नं०  44  को  54,590
 ह्पये  प्रतिमाह  किराए  पर  लिया  गया  है  ।

 (ख)  वित्त  मन्त्रालय  (रक्षा  विभाग)
 की  स्वीकृति  प्राप्त  करने  के  बाद  ही  सरकारी

 मंजूरी  दी  गई  है  ।

 (ग)  भूमि  अ्रधिग्रहग  कलक्टर  ने
 किराए  की  दर  को  और  सैनिक  सम्पदा  अ्रचधि-
 कारी  ने  निर्धारित  मासिक  किराए  को  समुचित
 समझा  है।

 उत्तर  प्रदेश  के  पहाड़ो  जिले

 2355.  श्री te  wo  सिह  :  विष्ट :
 क्या  प्रधाल  झंत्री  रह  बताने  की  कपा  करेंगे
 कि

 (क)  क्‍या  सरकार  को  पता  है  कि  उत्तर
 प्रदेश  के  श्राठों  पहाड़ी  जिलों  के  लोगों  में
 प्रसन्‍्तोष  फैला  हुभा  है;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  उस्त
 झसन्तोष  को  दूर  करने  के  लिये  कोई  योजना
 बना  रही  है;

 (ग)  क्‍या  सरकार  का  विचार  हाल
 ही  में  बनायी  गयी  पर्वत  विकास  परिषद्‌  को
 प्रधिक  शक्तियां  देने  का  है;

 (घ)  यदि  हां,  तो  इस  योजना  का  स्वरुप
 क्या  है  ;  भौर

 (=)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं?

 प्रधान  मंत्री,  भु  शक्ति  मंत्री,  योजना
 मंत्री  तथा  बंवेशिक-कार्य  मंत्री  (श्रीमती
 इन्दिरा  गांधी)  :  (क)  भौर  (ख).  सम्भवत:
 माननीय  सदस्य  फ्र  मतलब  पर्वती  जिलों  के
 तेजी  से  विकास  घ्रौर  भ्रप्रिक  झावंटन  की
 भावना  से  है  ।  सरफार  इस  भावना  के  प्रति
 सहानुभूति  रखती  है  श्रौर  उपलब्ध  साधन
 तथा  प्रायमिकतायें  जितनी  प्रभुमति  दें  उनके
 ढारा  विफास  की  गति  जितनी  भी  तेज  करनी
 सम्भव  है,  उसके  लिए  उत्सुक  है  ।

 (ग)  से  (3).  पर्वतीय  विकास  बोर्ड  एक
 सलाहकार  संगठन  है  ध्रौर  पर्वतीय  जिलों  के
 लिगय्रे  विकास  योजनाएं  तैयार  करते  समय  तथा
 उन्हें  कार्यान्वित  करते  समय  राज्य  सरकार
 बोई  की  सिफारिशों  पर  समुचित  ध्यान  देती
 है  |  बोर्ड  के  कार्य  में  प्रभी  तक  कोई  कठिनाई
 नही  पाई  है,  फिर  भी,  यदि  कोई  कठिताइयां
 सरकार  के  ध्यान  में  लायी  जायेंगी  तो  उनपर

 समुचित  विचार  किया  जायेगा  ।

 राष्ट्रीय  छात्र  सेना  इल  के  कैडेटों  का
 इंडियम  मिलिटरी  झकादमी

 में  प्रवेश

 2356.  बी  निहाल  सिंह:  क्‍या  रखा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सीनियर  डिवीजन  राष्ट्रीय
 छात्र  सेना  दल  के  शी  प्रमाण-पत्र  प्राप्त  कैडेटों
 को  इब्डियन  मिलिटरी  झकादनी  में  दालिशे
 के  सिये  प्राथमिकता  एवं  रियायतें  दी  जाती  हैं;
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 (ख)  यदि  हां,  तो  उन  का  व्यौरा  क्‍या
 है;  भौर

 (ग)  भायु,  शिक्षा तथा  भहंताओं  प्रादि
 के  सम्बन्ध  में  उन्हें  दी  जाने  वाली  रियायतों
 का  ब्यौरा  क्‍या  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्रो  (६ |
 Wo  ato  मिश्र):  (क)  जी  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  प्रश्न  नहीं  उठता  ।

 Separate  Cell  in  Planning  Commission
 and  a  separate  Ministry  to  tackle

 Natural  Calamities

 2357.  SHRI  8.  N.  SHASTRI:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  creat  a  separate  cell  in  the  Planing
 Commission  and  a  separate  Ministry
 for  the  efficient  handling  of  the  situa-
 tion  arising  as  a  result  of  perennial
 nature  of  the  widespread  natural  cala-
 mities  such  as  drought,  floods  and
 cyclones;  and

 (b)  if  not,  the  measures  which  Gov-
 ernment  propose  to  take  in  this  regard
 on  a  permanent  footing?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).
 There  is  already  a  small  organisation
 in  the  Ministry  of  Home  Affsirs  to
 deal  with  the  Emergency  Relief  Orga-
 nisation  Scheme,  which  coordinates
 the  activities  of  the  various  Ministries
 In  this  regard,

 Mnteedaction  of  गस  Ras’  pregramnie
 en  AIR,

 2388.  SHRI  MAHANT  DIGVIJAI
 NATH:  Will  the  Minister  of  INPOR-
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 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern.
 ment  to  introduce  the  ‘Vir  Ras’  pro-
 gramme  on  the  pattern  of  ‘Jai  Mala’;

 (b)  if  so,  when  such  a  programme
 is  proposed  to  be  started;  and

 (c)  the  time  which  will  be  allotted
 to  this  programme?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  No,  Sir,

 (b)  and  (c).  Do  not  arise.

 Ministerial  level  talky  betWeen  India
 and  Nepal

 2359.  SHRI  MAHANT  DIGVIJAI
 NATH:  Wil]  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  minis-
 terial  level  talks  between  India  and
 Nepal  are  proposed  to  be  held  in  the
 near  future;  and

 (b)  if  so,  the  subjects  which  are
 likely  to  be  discussed  there?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Ministerial
 level  talks  were  held  between  the
 Government  of  India  and  His  Majes-
 ty’s  Government  of  Nepal  from  5th
 to  9th  November,  968  at  Kathmandu.
 The  Indian  Delegation  was  led  by
 Shri  B.  R.  Bhagat,  Minister  of  State
 in  the  Ministry  of  External  Affairs
 and  the  Nepalese  delegation  was  led
 by  Shri  Surendra  Bahadur  Basnet,
 Minister  of  Commerce,  Industry  and
 Finance  of  HMG  of  Nepal.

 QO)  A  statement  detailing  the  sub-
 Jects  discussed  and  the  decisicns
 reached  during  the  talks,  was  placed
 on  the  Table  of  the  House  on  ‘19th.
 November,  1968,
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 Delegation  from  TaiWan
 2360.  SHRI  MAHANT  DIGVIJAI

 NATH:
 SHRI  A.  SREEDHARAN:
 SHRI  P.  C.  ADICHAN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Tai-
 wan  delegation  visited  India  during
 September,  ‘1968;

 (b)  if  so,  whether  it  is  also  a  fact
 that  the  Government  of  Communist
 China  have  sent  a  protest  note  to  the
 Government  of  India  objecting  to  the
 visit  of  the  delegation;  and

 (c)  if  so,  the  details  of  the  prctest
 note  from  China  and  the  reply  sent  by
 Government  of  India  to  the  Govern-
 ment  of  China  in  this  regard?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Three  Tai-
 wanese  individuals  visited  India  dur-
 ing  September,  968  cn  private  visit.

 (b)  Yes,  Sir.

 (c)  Chinese  Protest  citing  the  evi-
 dence  of  the  above  visit  accused  India
 of  collaborating  in  the  alleged  “Two
 China  plot”  of  the  United  States  of
 America.  The  Governrnent  of  India’s
 stand  in  regard  to  recognition  of  Peo-
 ple’s  Republic  of  China  and  our  Pclicy
 of  allowing  private  7nd  non-official
 visits  by  Taiwanese  in  accordance  with
 Indian  laws  has  been  made  abundant-
 ly  clear  to  Chinese  Government  on
 several  previous  occasions.  An  appro-
 priate  reply  to  the  Chinese  Note  will
 be  sent  in  due  course.

 योधा  के  युवकों  की  पुर्तगाली  सेना  में

 Pot  के  आरे  में  श्रक्तोकी  चिद्षार्थी
 ध  हारा  वारित  weare

 2364.  थी  एस०  एच०  जोशी  :

 थी  लार्ज  फरनेग्डील  :
 ली  लौभिधास  जिन  :

 क्या  वैदेशिक-कार्य  मंत्री  यह  बताने
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 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  प्रफ़ीकी
 विद्यार्थी  संच  के  वाधिक  झ्धिवेशन  में  जिसका
 उद्घाटन  पूना  में  महाराष्ट्र  बिश्वान  सभा  के
 उपाध्यक्ष  (श्री  गिरमें)  द्वारा  किया  गया  था,
 पारित  प्रस्ताव  की  झोर  दिलाया  गया  है  कि
 झफ़ीका  में  स्वतन्त्रता  प्रेम्यों  का  दमम  करने
 के  लिये  दिल्ली  स्थित  ब्राजील  के  दूतावास  की
 सहायता  से  मोचा  के  नवयुवकों  को  पुतंगाल
 की  सेना  में  भर्ती  किया  जा  रहा  है;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  इस
 भम्बन्ध  में  तथ्यों  का  पता  लगाया  है;  और

 (ग)  यदि  हां,  तो  उस  का  ब्यौरा  क्या  है
 प्रौर  विदेशी  दूतावासों  की  ऐसी  कार्यवाही  को
 रोकने  के  लिये  सरकार  द्वारा  क्‍या  कार्यवाही
 की  जा  रही  है  ?

 प्रधान  मंत्री,  ह्रण  श्वित  मंत्री,  योलता
 मंत्री  सथा  बदेधिक- कार्य  मंत्री  (भीगती  इस्बिशा
 गांधी)  :  (१)  जी  हां  ।  प्रफीकन  स्टुडेन्ट्स
 एसोशिएशन  (भारत)  ने  पूना  में  अपने
 वाधिक  भ्रधिवेशन  में  जो  संकल्प  पास  किया
 था,  उसकी  जानकारी  सरकार  को  है  ।

 (वय)  जी  हां  ।

 (ग)  नई  दिल्‍ली  स्थित  ब्राजील  राज-
 दूतावास  ने  हमें  सूचित  किया  है  कि  भारत  में
 रहने  वाले  पुर्तगालियों  के  हित  के  लिये  रक्षा
 सेना  के  रूप  में  गोबा  मूल  के  अ्यक्तितयों  के
 प्रनुरोध  पर  उन्हें  पुर्तगाली  पासपोर्ट  जारी  किया
 जाता  रहा  है  1  किन्तु,  इस  बात  की  सूचना  हमें
 नहीं  मिली  है  कि  इन  व्यक्तियों  की  नियुक्ति
 पुतंगाली  सेना  में  भ्रफ्रीका  में  स्वतंत्रता  की
 लड़ाई  लड़ने  वालों  के साथ  बड़ने  के  लिये  की
 था  रही  है।

 लेकित,  हम  ने  श्राजीज  राजदूताबास  को
 ह  शक््ता  दिया  है  कि  भोदा  में  रहने  बि
 भारतीय  नागरिकों  को  बिक  हमारी  सलाह  के
 पुतंग,ली  पासपोर्ट  न  जारी  करें  t
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 Demarcation  of  International  Border
 between  West  Bengal  and  East

 Pakistan

 2363,  SHRI  NARENDRA  SINGH
 MAHIDA:

 SHRI  CHENGALRAYA
 NAIDU:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  a  two-day  conference  of  Survey
 officials  of  India  and  Pakistan  was
 held  at  Dacca  regarding  the  question
 of  demarcation  of  the  international
 border  between  West  Bengal  and  East
 Pakistan;  and

 (b)  if  so,  the  conclusions  arrived
 thereat?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir;  the
 conference  was  held  at  Dacca  on  the
 9th  and  40979  November,  1968,

 (b)  At  this  conference,  agreement
 was  reached  on  the  programme  of
 demarcation  work  on  certain  portions
 of  the  West  Bengal-East  Pakistan
 border  during  the  next  fleld  season
 This  programme  includes—

 (i)  the  embedding  of  additiona!
 pillars  in  the  Jhar  Singhes-
 war  area;

 (ii)  the  demarcation  of  the  West-
 ern  boundary  of  Mouza  Chila-
 hati;

 Subject  to  the  vacation  of  the
 Calcutta  High  Court’s  injunc-
 tion  by  the  Supreme  Court.
 commencement  of  the  demar-
 cation  work  in  the  Berubari
 Union.

 (il)

 (iv)  commencement  of  Seasonal
 demarcation  of  the  river

 “boundary  along  the  Ganges,
 covered  by  Bagge  dispute  |

 4  and  II,  on  the  4th  of  Decem-
 ber,  1968,
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 Growth  Rate

 2364,  SHRI  NARENDRA  KUMAR
 SALVE:  Will  the  PRIME  MINISTER
 be  pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  come  to  any  conclusion  re-
 garding  the  determination  of  growth
 rate;  and

 (b)  whether  Government  propose
 lo  lay  the  deliberations  of  the  Plan-
 ning  Commission  on  tnis  subject  on
 the  Table  so  as  to  elicit  the  views  of
 Parliament  before  taking  the  decision
 in  the  matter?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OL
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  This  ques-
 is  still  under  consideration.

 (b)  The  Draft  Fourth  Plan  will  be
 placed  on  the  Table  of  the  House  as
 soon  as  it  is  finalised,

 New  President  of  Underground  Nagas

 2305.  SHRI  BENI  SHANKER
 SHARMA;

 SHRI  D.  C.  SHARMA:
 SHRI  C.  K.  BHATTACHARY-

 YA:
 SHRI  MAHANT  DIGVIJAI

 NATH:
 SHRI  SHARDANAND:
 SHRI  CHENGALRAYA

 NAIDU:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  new  hostile  Naga
 Chief,  Shri  Cumbemo  Murry,  Speaker
 of  Tatar  Ho-Ho  (Naga  underground
 Parliament)  till  a  year  ago  has  assum-
 ed  powers  of  the  underground  “Pre-
 sident”  till  Shri  Mhesieu  continues  to
 be  held  by  the  Kaito  faction  and  has
 declared  emergency;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  steps  being  taken  to  check
 his  activities?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC’  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  (०).
 Chumbemo  Murry,  has  after  the  dis-
 appearance  of  his  leader,  Mbhesieu,
 declared  himself  the  acting  “Presi-
 dent”  of  the  Underground  set-up  and
 has  announced,  what  he  calls  “a  state
 of  emergency”  in  Nagaland.  He  has
 urged  his  followers  ४०  use  necessary
 measures  for  “normaiizing  the  situa-
 tion’,  This  development  is  reported
 to  be  the  result  of  internal  dissensicns
 umongst  the  Underground.  The  situa-
 tion  is  being  watched.

 Emergency  Commissioned  Officers

 2367.  SHRI  CHENGALRAYA
 NAIDU;

 SHRI  RAGHUVIR  SINGH
 SHASTRI:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  depu-
 tation  of  Ex-Emergency  Commission-
 ed  Officers  met  the  Prime  Minister  on
 the  lst  November,  1963,  and  presented
 a  memorandum  about  their  difficul-
 ties;

 (b)  whether  it  is  also  a  fact  that
 the  Prime  Minister  yave  a  sympathe-
 tic  hearing  to  their  demands;  and

 (c)  if  so,  what  are  their  main  de-
 mands  and  how  far  the  Prime  Minis-
 ter  has  agreed  and  accepted  their
 demands?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  Their  main  demands  were:  Stop-
 page  of  further  release  of  ECOs;  re.
 servation  of  certain  categories  of  posts
 for  them;  running  of  special  short-
 term  courses  by  Universities  to  en-
 able  ECOs  to  complete  and  improve
 their  academic  and  technicai  qualifica-
 tions;  liberal  financial  assistance  to
 those  ECOs  who  desire  to  re-settle
 themselves  in  business,  agriculture  or
 industry;  and  relaxation  of  age,  and
 educational  qualification  and  removal

 of  linguistic  restrictions  for  Central
 and  State  Competitive  examinations,
 These  demands  are  under  examina-
 tion  in  the  Ministry  of  Defence.

 Carrying  away  of  a  lady  by  floods  to
 East  Pakistan

 2368.  SHRI  C.  K.  BHATTACHARY-
 YA:

 SHRI  INDRAJIT  GUPTA:
 SHRI  SAMAR  GUHA:
 SHRI  8.  K.  DASCHOWDHU-

 RY;
 SHRI  KANWAR  LAL

 GUPTA:
 SHRI  HEM  BARUA:
 SHRIMATI  SHARDA  MUKH-

 ERJEE:
 SHRIMATI

 SINHA:
 TARKESHWARI

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  utten-
 tion  has  been  drawn  to  the  _  report
 that  Shrimati  Geeta  Bagchi,  wife  of
 an  Indian  doctor,  was  carried  away
 by  the  last  North  Bengal  floods  from
 Siddeswari  Gopaljhar  village  in  Jal-
 dhaka  Police  Station  to  Rungpur  in
 East  Pakistan;

 (b)  whether  steps  have  been  taken
 for  her  return  from  Pakistan  to  India;
 and

 (c)  if  so,  Pakistan  Government's
 respqnse  thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  AINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDH]).  (a)  to  (e).  The
 report  received  by  Governmen:  on  the
 6th  November,  968  indicated  cuat
 Shrimati  Geeta  Bagchi  was  washed
 away  by  the  last  North  Bengal  floods
 into  East  Pakistan  and  that  she  was
 being  sheltered  by  a  Pakistani  natio-
 nal  in  village  Shiddheswari—Gopal-
 jhar,  P.S.  Jaldhaka,  District  Rangpur
 (East  Pakistan).  When  the  Govern-
 ment  of  East  Pekistan  were  approach-
 ed,  they  after  enquiry,  replied  that  the
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 lady  could  not  be  traced  at  this  ad-
 dress,

 According  to  subsequent  newspape)
 reports,  Shrimati  Bagchi  is  being
 sheltered  by  one  Mr.  Soleman,  chair-
 man,  Union  Board,  et  Golumda,  in
 Jaldhaka  P.S.  District  Rangpur,  East
 Pakistan.  On  the  basis  of  this  report,
 the  Deputy  High  Commissioner  of
 India,  Dacca  was  immediately  re-
 quested  to  approach  the  Government
 of  East  Pakistan  again  and  arrange
 for  her  return  to  India  without  delay.
 We  are  now  awaiting  a  reply  from
 Dacca  on  this  subject.

 The  West  Bengal  Government  have
 also  been  apprised  of  the  latest  press
 report  in  case  they  could  also  through
 border  officials  give  assistance.

 War  compensation  for  Manipur

 2369.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  total  amount  of  war  com-
 pensation  sanctioned  for  Manipur  by
 Government  for  the  damage  wrcught
 by  the  last  Great  War;

 (b)  the  total  amount  of  such  com-
 pensation  paid  to  claimants  in  Mani-
 pur;  and

 (c)  whether  any  claim  is
 in  the  Courts?

 pending

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  The  amount  sanctioned  and  dis-
 bursed  since  1946-47  is  approximately
 Rs.  2,98,00,000.

 (c)  One  claim  is  pending  in  the
 court  of  Munsiff  at  Imphal,  Manipur.

 Student  Cadets  from  Madhya  Pradesh
 in  Rashtriya  Indian  Military  Cellege

 at  Dehradun

 237l,  SHRI  9.  C.  DIXIT:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:
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 (a)  whether  scholarships  have  been
 awarded  to  the  student  cadets  from
 Madhya  Pradesh  now  reading  in  the
 Rashtriya  Indian  Military  Co.lege  at
 Dehradun;

 (b)  if  so,  the  list  of  student  cadets
 awarded  with  the  said  merit-cum-
 means  scholarship  for  1968-69;  and

 (c)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  the  reasons  for  the
 delay  in  granting  the  said  scholarship?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.
 R.  KRISHNA):  (a)  Yes.

 (9)  (i)  Cadet  V.  K.  Jesani
 (ii)  Cadet  A.  K.  Raxena.

 (c)  Does  not  arise.

 Radio  sets  in  India

 2372.  SHRI  MAHARAJ  SINGH
 BHARATI:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  the  total  number  of  radio  sets
 in  working  order  in  the  country  last
 year  with  the  approximate  vatue
 thereof;  and

 (b)  the  capital  invested  in  the
 radio  set  manufacturing  industry  and
 the  annual  capacity  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  The  only  offi-
 cial  record  of  the  radio  scts  in  use  in
 the  country  is  the  number  of  broad-
 casting  receivers  .icences.  This  num-
 ber  was  '15,79,468,  on  3lst  December,
 1967,  The  approximate  value  of  these
 sets  is  Rs.  90  crores.

 (b)  The  licensed  annual  capacity
 in  the  organised  sector  is  for  proguc-
 tion  of  8  lakh  sets.  An  equal  capa-
 city  has  been  reserved  for  the  Small
 Scale  Sector.  As  a  majority  of  the
 manufacturers  engaged  in  the  manu-
 facture  of  radio  ceceivers  are  in  the
 small  scale  sector,  information  re-
 garding  investment  is  not  readily
 available.  However,  on  the  ‘asis  of
 the  present  installed  capacity  it  ‘ts
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 estimated  that  the  investment  would
 be  of  the  order  of  Rs.  6-7  crores  ap-
 proximately.

 मब्य  प्रश  बत्तर  तथा  सरगुजा जा  जिलों  में
 प्रति  व्यक्ति  झाय

 2373.  शी गं०  wo  दीक्षित:  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  मध्य  प्रदेश  के  बस्तर  तथा  सरगुजा
 जिलों  में  वर्ष  1966-67  श्रौर  1967-68
 में  प्रति  व्यक्ति  श्राय  क्‍या  थी;

 (ख)  यह  श्राय  राष्ट्रीय प्रति  व्यक्ति  श्राय
 से  प्रधिक  थी  श्रववा  कम;  और

 (ग)  क्‍या  यह  सच  है  कि  उक्त  जिलों  में
 उक्त  दो  वर्षों  के  दौरान  प्रति  व्यक्ति  श्राय
 राष्ट्रीय  प्रति  व्यक्तित  श्राय  से  बहुत  कम  थी  ?

 प्रजान  मंत्री,  च्णु  शक्ति  संत्री,  योजना
 मंत्री  तथा  वे  देशिक-कार्य  मंत्री  (श्रीमती  इन्दिरा
 गांधी)  3  (क)  से  (ग).  राज्यों  के  सांख्यि-
 कीय  कार्यालयों  द्वारा  7%  राज्य  के  लिये
 प्रति  व्यक्ति  आय  के  अनुमान  तैयार  किये  जात
 हैं,  जिलावार  नहीं  ।  इसलिये  प्रति  व्यक्ति
 राष्ट्रीय  झाय  की  तुलना  उक्त  दो  जिलों  की
 प्रति  व्यक्ति  ऑ्राय  से  करना  सम्भव  नहीं  है  ।

 'झुक  गया  झासमान'  फिल्‍म

 2374.  थो बरबत  सिह  भरोरिया:
 क्या  सूबता  शोर  पारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  मालूम  है  कि
 फिल्म  “ुक  गया  झ्ासमान'  में  गालियों  का
 बहुत  प्रयोग  किया  गया  है;

 (@)  क्या  सरकार  को  इस  फिल्‍म  के
 बारे  में  कुछ  शिकायतें  प्राप्त  हुई  हैं;  धौर

 (ग)  यदि  हां,  तो  इस  फिल्‍म  क ेप्रदर्शन
 की  मंजूरी  देने  वाले  व्यक्तियों  के  विरद्ध  कया
 कार्यवाही  की  गई  है  शौर  फिल्म  में  माशलियों  के

 प्रयोग  की  उपेक्षा  करते  हुए  इसके  प्रदर्शन  की

 मंजूरी  देने  के  क्या  कारण  हैं  ?

 सूचना  दौर  प्रसारण  मंत्री  धी  Foto

 ame)  :  (क)  “झुक  गया  प्रासमान'  फिल्‍म  में
 “सी  कोई  गाली  का  प्रयोग  नहीं  किया  गया  है
 जो  कि  सेंसर  की  दृष्टि  में  प्रापत्तिजनक  समझी
 जा  सकती  हो  |

 (ख)  जी,  नहीं  ।

 (ग)  सबाल  नहीं  उठता  ।

 फिल्‍मों  को  ब्रदर  के  लिए
 मंज्रो  देना

 2375.  श्री  झ्र्जुन  सिह  भदौरिया  :
 ब्या  सूचना  झोर  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  पहले  छः  महीनों  में  भारतीय
 फिल्म  निर्वाचन  बोर्ड  ने  प्रदर्शन  के  लिये  कितनी
 फिल्मों  की  मंजूरी  दी  शौर  इन  फिल्मों  के  तथा
 इनके  निर्माताओं  के  नाम  तथा  पते  क्या  हैं;

 (ख)  कया  उक्त  बोर्ड  ने  कुछ  फिल्मों  के
 मामलों  में  स्वीकृति  नहीं  दी,  यदि  हां,  तो  इन
 फिल्‍मों  के  नाम  क्‍या  हैं;

 (ग)  ऐसी  फिल्‍मों  के  नाम  क्‍या  हैं,
 विवाबन  बोर्ड  ने  जिनका  कोई  हिस्सा  नहीं
 हृठाया;  शरीर

 (घ)  जिन  फिल्‍मों  के  कुछ  भंश  हटा
 दिये  गये,  उनके  ध्रलग  भ्रलग  कारण  क्या  थे  ?

 सूचना  झोर  प्रसारण  मंत्री  (भी  Bodo
 शाह):  (क)  से  (4).  सूचना  एकत्र की  जा
 रही  है  भौर  शीघ्र  ही सदन  की  मेड  पर  रख
 दी  जायेगी  ।

 Cllver  Jubilee  Celebration  of  J.N.A.

 2376.  SHRI  K.  D.  TRIPATHI:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that,  en
 the  occasion  of  the  साश्था,  Jubilee  of
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 the  I.N.A,  and  the  establishment  of
 the  provisional  Government  by  Netaji,
 on  the  2st  October,  1968,  Delhi  sta-
 tion  failed  to  broadcast  any  talk  or
 discussion  thereon;  and

 (b)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  INFORMA-

 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Error  in  Akashwani  Publication

 2377.  SHRI  K.  D.  TRIPATHI:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  its
 November,  l0—l6,  968  issue  of
 “Akashvani”  it  was  stated  that  there
 would  be  a  broadcast  on  Nevember  14,
 968  at  9.30  p.m,  on  the  occasion  of
 Dr.  Rajendra  Prasad’s  birthday  while
 Shri  Jawahar  Lal  Nehru’s  birthday
 falls  on  this  date  and  not  of  Dr.  Raj-
 endra  Prasad;  and

 (b)  if  so,  how  this  mistake  occurred
 and  the  action  taken  against  the  per-
 son  concerned  for  this  mistake?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 हू,  K.  SHAH):  (a)  Yes,.  Sir.

 (b)  The  matter  is  being  looked  into
 and  suitable  action  will  be  taken
 against  the  officer  concerned  after  in-
 vestigation  is  completed.

 Demarcation  of  Berubari

 2878,  SHRI  D.  C.  SHARMA:  —  Will
 the  Minister  of  EXTERNAL  AFFAIKS
 be  pleased  to  state:

 (a)  whether  the  demarcation  of
 Berubari  has  been  completed;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  for  the  de-
 lay?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
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 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI);  (a)  No,  Sir,

 (b)  Does  not  arise.
 (c)  On  the  3rd  January  +1968,  the

 Calcutta  High  Court  had,  on  a  peti- tion  filed  by  Shri  Sudhansu  Mazum-
 dar  and  others  passed  a  judgement the  concluding  portion  of  which  reads as  follows;

 “Let  an  order  in  the  nature  of
 mandamus  do  issue  restrain-
 ing  the  Respondents  from  an-
 nouncing  the  ‘appointed  day’
 within  the  meaning  of  cl.  (2)
 (a)  of  the  Constitution  (Ninth
 Amendment)  Act,  960  and
 from  constructing  any  pillars
 to  demarcate  Berubari  Union
 No.  2  for  the  purpose  of
 effecting  the  transfer  of  the
 portion  of  that  Union  to  Pak-
 istan  until  a  law  is  passed  by
 the  appropriate  Legislature
 providing  for  payment  of
 compensation  to  the  Petition-
 ers  in  respect  of  their  disput.
 ed  properties.”

 An  appeul  against  this  judgement  has
 been  filed  in  the  Supreme  Court  of
 India  which  has  not  yet  been  taken
 up  for  hearing.

 Kashmir  in  Soviet  Maps

 2379,  SHRI  J.  H.  PATEL:  Wil)  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 latest  map  published  in  the  Soviet
 Union  has  described  the  entire  Pak-
 istan-occupied  territory  of  Jammu  and
 Kashmir  as  part  of  India.

 (b)  ‘whether  Headquarters  of  the
 Pakistan  held  area,  Muzzaforabad  and
 Mirpur,  have  been  shown  on  the  Indian
 side;  and

 (c)  whether  Gilgit,  Hunzo  and
 Skardu  are  included  in  the  Indian  ter-
 ritory  and  if  so,  the  reaction  of  Gov-

 ernment  thereto?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  (c).  Paxis-
 tan-occupied  Kashmir  has  been  shown
 as  part  of  India  except  for  a  portion
 of  Hunza  which  is  shown  as  part  of
 China.  The  correct  alignment  of
 India’s  boundary  with  China  has  been
 brought  to  the  notice  of  the  U.S.S.R.
 Government.

 2.25  hrs,
 RE:  CALLING  ATTENTION  NOTICES

 (Procedure)
 MR.  SPEAKER:  Befvure  taking  up

 the  calling-attention  notice,  |  would
 like  to  explain  the  procedure  which  I
 have  been  following.

 At  times  there  arises  some  problem
 when  calling-attention  notices  are
 given  cn  a  particular  day.  Sometimeg
 I  get  30  to  40-ca!ling-attention  notices,
 Out  of  those  30  notices  I  have  to  re-
 ject  29  and  can  only  accept  one,  not
 because  the  other  29  are  bad  and  that
 one  alone  is  good.

 श्री  सबु  लिमये:  (मुंगेर)  :  नियमों  में
 दो  का  इंतज़ाम  है  ।  श्राप  दो  एक्सेप्ट  कर
 सकते  हैं  ।  लेकिन  श्राप  करते  ही  नहीं  हैं  ।

 MR.  SPEAKER:  Even  then,  out  of
 30  you  cannot  have  29,  and,  if  not  29,
 28  will  have  to  be  rejected.  It  is  not
 a  question  of  one  or  two,

 At  times  important  calling-attention
 notices  are  held  over  for  a  day  or
 two.  But  you  cannot  hold  them  over
 for  a  long  time.  So,  what  happens
 is  that  8  or  40  days  later,  after  some
 calling-attention  notices  have  been
 rejected,  simi‘ar  type  of  calling-atten-
 tion  notices  may  come  up  again  and  if
 they  are  important  they  may  be  inciu-
 ded.  It  has  been  brought  to  my  no-
 tice  that  some  calling-attention  notice
 was  rejected  earlier  but  the  same
 thing  came  up  eight  days  later.  Shri-
 mati  Tarkeshwari  Sinha  brought  it

 to  my  notice  and  I  entirely  agreed  with
 her....  (Interruption).
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 made  it  clear  that  if  a  calling-atten-
 tion  was  not  admitted  on  a  particular
 day  and  was  admitted  a  few  days
 after,  even  names  of  those  hon.  Mem-
 bers,  whose  calling-attention  notice
 was  rejected  earlier,  will  be  clubbed
 with  others  and  then  the  names
 will  be  balloted.  Therefore  there
 will  be  no  discrimination  now.
 It  is  only  a.  ballot  and  it  dves
 not  matter  for  me  whether  it
 is  of  three  names  or  of  ten  names.
 But  if  the  calling-attention  notices  are
 different  in  concept—if  it  is  only  dif-
 ferent  in  language,  it  does  not  mat-
 ter—if  the  subject  itself  is  g  little  dif-
 ferent  you,  will  have  to  leave  it  ‘to
 the  office  to  decide.  For  instance,
 Shri  Madhok  brought  to  my  no‘ice  a
 case.  I  called  for  it.  There  is  some
 possibility  of  the  office  taking  a  diff-
 erent  view.  You  wil]  have  to  tolerate
 a  little  discrepancy  that  way.

 SOME  HON.  MEMBERS:  rose—

 MR.  SPEAKER:  No  discussion
 please  Shri  Samar  Guha........  absent
 Shri  Daschowdhury.

 SHRI  8.  M.  BANERJEB  (Kanpur).
 Sir,  your  decision  is  welcome,  bu.
 there  is  one  snag  in  it

 MR.  SPEAKER:  Now  a  discussion
 जता  start.

 SHRI  8.  M,  BANERJEE:  Suppose,
 Shri  Bal  Raj  Madhok,  S.  M.  Banerjee
 or  anybody  else  has  given  a  calling-
 attention  notice  on  the  game  subject
 and  it  is  admitted  after  three  or  four
 days,  then  my  submission  is  that  pre-
 ference  should  be  given  to  the  earlier
 names.

 MR.  SPEAKER:  There  is  no  ques.
 tion  of  preference.  All  names  are
 balloted.  It  makes  no  difference.

 SHRI  RANGA  (Srikakulam):  It  is
 a  question  of  procedure  only  but  I
 am  sorry  to  draw  your  attention  te
 this.  You  need  not  bring  in  the  office
 in  this,  manner  in  the  House.  What-
 ever  you  may  ask  the  office  to  do,  it
 ig  the  Speaker.  (Interruption)

 MR.  SPEAKER:  You  must  not  com-
 Now  I  have  plain.  After  all  it  is  not  intentional.
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 (Mr.  Speaker].
 Nobody’s  name  is  eliminated.  There-
 fore  you  do  not  bring  in  any  comp-
 laint  or  anything  like  that.  Ultimat-
 ely,  I  am  responsible,  whoever  does
 it.  Nobodys  name  is  eliminated  on
 any  ground.  We  wou!d  like  to  be  as
 impartial  as  possible.

 SHRI  BAL  RAJ  MADHOK  (South
 DELHI):  Today  there  are  only  three
 names.  Are  you  giving  us  a  chance?

 क्री  To  ला०  बारूपाल  :  (गंगानगर)  :
 आपने  भ्रध्यक्ष  महोदय  कहा  है  कि  महत्वपूर्ण
 प्रश्नों  को  प्राथमिकता  दी  जाती  है  7  मैं
 समझ  नहीं  पा  रहा  हुं  कि  महत्वपूर्ण  प्रश्न
 का  प्रर्थ  क्या  है  ?  मैंने  एक  कालिंग  एटेंशन
 नोटिस  दिया  था  ।  वह  राजस्थान  के  श्रन्दर
 बीकानेर  जिले  में  हुई  मृत्युभ्रों  के  बारे  में  था  !
 एक  सप्ताह  पहले  वहां  बाईस  झादमियों  की

 मृत्यु  हो  गई  ८  उन  शिविरों  में  जहां  उनको
 रखा  गया  |  क्या  यह  महत्वपू  ने प्रस्न  नहीं  हूं
 मैंने  इसके  बारे  में  कटिंग  भी
 दिया  था  शौर  तार  भी  मेरे  पास  श्राया  है
 मुझे  अफसो /  है  कि  हमारे  विरोधी  भाई
 जब  छोटी  छोटी  चीजों  के  बारे  में  चिल्लाते  हैं
 तो  श्राप  उन  से  डर  जाते  हैं  श्रौर  भयभीत
 हो  कर  उनकी  बात  को  स्वीकार  कर  लेते
 हैं।  हम  जो  कुछ  कहते  हैं  उसकी  प्राप  परवाह
 ही  नहीं  करते  हैं.....

 SHRI  BAL  RAJ  MADHOK:  Sir,  it
 is  an  aspersion  on  the  Chair.  We  re-
 sent  it;  we  object  to  it.

 MR.  SPEAKER:  Some  hon.  Mem-
 bers  do  not  mean  what  they  say.  There
 is  no  point  in  our  getting  irritated.  He
 does  not  mean  it  at  all.  Rajasthan
 famine  is  very  important.  It  is  not  a
 question  of  Call  Attention  notice.  I
 have  allowed  a  discussion  for  two
 hours.  Today  evening,  we  are  dis-
 cussing  it.  It  is  not  that  it  Je  not
 important.  The  hon.  Member  does
 not  mean  it.  He  is  &  good  man.  We
 now  take  up  Call  Attention  Notice.

 1. ह  8.  K.  Daschowdhury.
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPOR-

 TANCE

 AUCTION  OF  PROPERTIES  OF  East  PAKis-
 TAN  DISPLACED  PERSONS

 SHRI  8.  K,  DASCHOWDHURY
 (Cooch-Behar):  Sir.  I  call  the  atten-
 tion  of  the  Minister  of  External
 Affairs  to  the  following  matter  of  ur-
 gent  public  importance  and  I  request
 that  he  may  make  a  statement  there-
 on:—

 Reported  auction  sale  of  the  pro-
 perties  of  the  Indian  citizens
 who  migrated  to  India  from
 East  Pakistan  after  partition
 by  the  East  Pakistan  Gov-
 ernment  as  Enemy  Properties
 and  taking  over  by  Pakistan
 of  the  assets  of  the  Premier
 Insurance  Company  of  India.

 THE  MINISTER  OF.  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  8.  R.  BHAGAT):  Dur-
 ing  and  soon  after  the  965  conflict,
 the  Government  of  Pakistan  took  over
 Indian  properties  in  East  Pakistan
 including  the  properties  of  persons
 who  had  migrated  from  East  Pakistan
 to  India  earlier,  and  declared  these
 to  be  enemy  property.

 Under  Artic'e  VIII  of  the  Tashkent
 Declaration  signed  in  January  1966,
 the  two  sides  had  agreed:

 “to  discuss  the  return  of  the  pro-
 perty  and  assets  taken  over
 by  either  side  in  connection
 with  the  conflict.”

 India  immediately  thereafter  expres-
 sed  its  readiness  to  discuss  the  sub-
 ject  of  the  return  of  properties  and
 assets  taken  over  by  either  side.  But
 Pakistan  did  not  respond.  Subse-
 quently  in  ‘1967,  Pakistan  forcibly
 seizeg  several  properties  belonging
 to  resident  minorities  in  East  Pakis-
 tan  and  declared  these  also  to  be  ene-
 Ty  properties.

 In  October  1968,  it  was  confirmed
 that  the  Government  of  Pakistan  were
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 disposing  oi  by  auction  some  of  the
 properties  suized  during  and  after  the
 965  conflict.

 The  Government  of  India  has  been
 in  touch  with  the  Government  of  Pak-
 istan  on  this  question  ever  since
 1966.  The  Government  has  _  been
 drawing  the  attention  of  the  Govern-
 ment  of  Pahistan  to  the  relevant  pro-
 vision  of  the  Tashkent  Declaration  and
 pressing  for  a  discussion  on  the  reci-
 proca’  retwn  of  seized  assets  and
 properties.  We  have  also  been  pro-
 testing  aga.nst  the  fresh  seizure  of
 properties  as  well  as  against  their
 sale.  We  hive  pointed  out  that  such
 action  on  tlicir  part  is  arbitrary  and
 contrary  to  International  Law  and
 practice  aml  a  flagrant  violation  of
 the  Tashkent  Declaration.

 None  of  he  properties  to  be  auc-
 tioned  are  perishable  goods.  Nor  has
 the  Government  of  Pakistan  notitied
 us  that  any  of  these  are  deteriotating
 Even  in  these  cases  the  disposal  should
 be  effected  hy  agreement  between  the
 two  Governments  and  it  has  to  be
 ensured  that  the  property  is  not  sold’
 at  a  throw-away  price,  and  the  sale,
 proceeds  thcreof  continue  to  be  depo-,
 sited  with  ‘Sovernment,  to  be  taken
 into  account  at  the  time  of  the  re
 turn  of  the  properties  and  assets.

 We  have  elso  made  it  clear  to  Pakis-
 tan  that  we  would  not  recognize  the
 title  that  Pakistan  or  any  third  party
 might  claim  to  have  acquire  by  such
 illegal  sale  ‘yy  auction  or  other  means,

 So  far,  0५76  has  been  no  positive
 response  frum  the  Government  of
 Pakistan  on  this  question.

 As  regards  the  taking  over  by
 Pakistan  of  the  assets  of  the  Premier
 Ingurance  Company  of  India,  the  Gov-
 ernment  have  seen  press  reports  to
 this  effect  in  yesterday’s  papers  and
 will  decide  upon  action  after  acer-
 taining  the  full  facts.

 SHRI  8.  X&  #DASCHOWDHURY:
 Sir  the  statement  made  by  the  hon.
 Minister  simply  shows  how  helpless
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 our  Government  is  at  the  high-hand-
 edness  of  Pakistani  Government.
 From  time  to  time,  they  are  acquiring
 properties  and  disposing  of  properties
 according  to  their  own  fashion  in  flag-
 rant  violation  of  internationa]  law.
 It  is  not  only  a  question  of  interna-
 tional  law  but,  as  stated  by  the  hon.
 Minister,  it.  is  also  in  flagrant  viola-
 tion  of  the  terms  and  conditions  of
 the  Tashkent  Declaration.  What  do  we
 find  here?  We  find  the  weakness  that
 has  been  shown  by  the  Government
 for  the  last  22  years  or  2l  years,  i.e.,
 from  the  date  of  Partition.  This
 weakness  of  our  Government  has
 strengthened  the  Pakistanis  to  take
 away  the  properties  of  the  minorities
 in  Pakistan.  I  have  seen  the  proceed-
 ings  of  1964;  on  the  3rd  April,  1964,
 in  this  August  House  a  Resolution
 was  adopted  on  the  question  of  the
 affairs  of  the  minorities  in  East  Pak-
 istan  to  refer  the  matter  to  the  U.N.O.
 I  do  not  know  whether  any  of  the
 hon,  members  knows  whether  _  this
 Resolution  has  been  carried  out  by
 this  Government.  Nowhere  the
 affairs  of  the  minorities,  the  proper-
 ties  of  the  Indian  citizens  lying  in
 East  Pakistan,  have  been  considered
 by  the  Government,  and  as  a  result,
 Pakistani  Government  are  taking  this
 course  of  high-handedness.  What  we
 are  seeing  today  is  this.  The  lives  of
 eight  million  minorities  who  are  still
 living  in  East  Pakistan  are  in  danger;
 their  properties  worth  a  few  thousand
 crores  of  rupees  are  to  be  destroyed,
 are  to  be  taken  over  at  throw-away
 prices  Still,  the  Government  is  say-
 ing  that  we  are  trying  with  the  Gov-
 ernment  of  Pakistan,  and  Govern.
 ment  of  Pakistan  is  not  responding.
 In  this  context,  may  I  know  from
 the  Government.  whether  this  Guv-
 ernment  is  willing  to  take  a  strong
 measure  aad  not  merely  send  protest
 letters  in  various  means;  by  “strong
 measure”  I  mean  this:  I  want  to
 know  whether  the  Government  is  wil-
 ling  to  take  the  process  of  interven-
 tion  as  it  has  been  done  in  other  coun-
 tries  in  the  world,  in  Turkey  and
 others;  the  great  powers  took  irterest
 even  in  the  domestic  affairs  of  Tur-
 key:  It  will  not  take  away  any  of
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 [Shri  B.  K.  Daschowdhury].
 the  rights  of  the  Government  of  India
 under  artic'e  2,  Clause  7,  which  is
 known  as  the  ‘domestic  jurisdiction’
 clause  of  the  United  Nationg  Charter.

 I  wouldd  like  to  know  whether  the
 Government  is  prepared  to  take  this
 action.

 Secondly,  in  regard  to  compensa-
 tion  to  the  displaced  persons  in  the
 case  of  West  Pakistan  for  the  proper-
 ties  lost  and  taken  over  by  Pakistan
 illegally  and  in  flagrant  violation  of
 international  law,  I  want  to  know
 whether  the  Indian  citizens  will  be
 paid  the  compensation  for  the  loss  of
 their  properties.

 Thirdly,  I  would  like  to  know
 what  action  the  Government  will  take
 to  protect  the  lives  and  propertics  of
 the  eight  million  minorities  who  are
 still  living  in  Pakiatan.

 SHRI  8.  R.  BHAGAT:  I  fully  ap-
 preciate  the  sentiments  expressed  by
 the  hon.  Member.  But  I  would  like
 to  humbly  implore  on  him  that  he
 should  not  mistake  it  for  any  weak-
 ness  on  our  part  if  we  are  not  able
 to  solve  some  of  these  problems  with
 Pakistan,  there  is  no  weakness.  He
 said  that  we  should  not  merely  send
 protest  notes  but  take  a  stronger
 measure....  (Interruptions)  I  do  not
 know  what  stronger  measure  thc  hon.
 Member  suggests

 Then,  he  saya  that  we  should
 wake  retaliatory  action.  So  far  as  the
 question  of  properties  scized  is  con-
 cerned,  Pakistan  is  taking  advantage
 of  the  fact  that  they  have  seized  four
 times  more  Indian  properties  in  Pak-
 kistan  than  we  have.  So,  even  if  we
 take  a  retaliatory  action,  it  will  be  to
 Pakistan's  advantage  apart  from  the
 fact  that  it  will  be  contrary  to  the
 agreement  between  the  two  countries
 and  the  internaional  law.  Pakistan
 would  ‘ike  us  to  take  such  aq  retalia-
 tory  action  because,  by  that,  they  will
 get  four  times  more  than  what  they
 would  lose.  So,  this  is  not  the
 answer  to  it......  (Interruption).
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 सरकार  ने  पाकिस्तान  की  प्रापर्टी  युनिलेट्रली
 क्यों  रिलीज़  कर  दी  थी  ?

 MR.  SPEAKER:  I  would  request
 him  to  answer  only  Mr.  Daschow-
 dhury.

 att  कंवरलाल  गुप्त:  (दिल्ली  सदर)

 SHRI  8.  R.  BHAGAT:  I  will  reply
 only  to  his  question.  So  far  as  the
 minorities  in  Pakistan  are  concerned,
 their  lives  are  in  constant  danger  and
 threat;  they  are  living  in  insecurity.
 Both  Pakistan  and  India  have,  as  a
 reault  for  the  Nehru-Liaquat  Agree-
 ment,  assumed  the  responsibility  for
 creating  this  security  and  safety  and
 the  responsibility  lies  with  either
 Government.  The  Pakistan  Govern-
 ment  is  not  realising  its  responsibili-
 ties.  We  are  trying  to  persuade  them
 to  do  so.  And,  according  to  us,  the
 whole  question  of  climate  depends  up-
 on  the  good  relations  between  these
 two  countries.

 SHRI  HEM  BARUA  (Mangaldai):
 Liaquat  Ali  agreement  is  dead  ag  dodo
 Sir.  What  jis  the  use  of  it  now?

 SHRI  B.  R  BHAGAT:  It  is  no  use
 throwing  the  hand  in  despair.  We
 don't  do  that.  Our  intention  is  that
 all  disputes  including  this  should  be
 settled  according  to  certain  principles
 of  agreement  entered  into  by  these
 two  Government,  the  Declaration
 that  the  two  Governments  have  un-
 deraken  and  as  per  the  principles  of
 international  law  and  practice;  and  it
 will  be  our  duty  and  we  are  persuad-
 ing  Pakistan  to  do  so.  Secondly  any
 other  problem  whether  it  is  of  the
 climate  and  all  that,  can  be  settled
 only  if  the  relations  between  the  two
 Governments  are  good  and  a  climate
 of  confidence  is  created.  We  are  try-
 ing  to  do  that.  I  don’t  know  what
 other  measures  in  the  existing  situa-
 tion  we  can  think  of.

 SHRI  B.  K.  DASCHOWDHURY:  Is
 he  thinking  of  raising  the  issue  before
 The  U.N.O.?  (Interruption).
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 MR.  ‘SPEAKER:  UNO  is  different.
 Please  resume  your  seat.

 SHRI  8,  K.  DASCHOWDHURY:  In
 964  the  Resolution  was  passed.  What
 happened  to  that?  (Interruption)

 MR,  SPEAKER:  Order  please.
 Please  resume  your  seat.  SHri  George
 Fernandes,

 श्री  जाज  फरनेन्डीश  (बम्बई  दक्षिण)  :
 ग्रध्यक्ष  महोदय,  यह  सरकार  इतनी  बेशर्म
 सरकार  है  कि  इस से  प्रश्न  पूछने  में  हमें  शर्म
 लगती  है  ।  जो  बयान  इन्होंने  श्रभी  पेश
 किया  इस  को  भप्रगर  प्राप  देखें  :

 “As  regards  the  taking  over  by
 Pakistan  of  the  assets  of  the
 Premier  Insurance  Company
 of  India,  the  Government
 have  seen  press  reports  to
 this  effect  in  yesterday’s  pa-
 pers  and  wil]!  decide  upon
 action  after  ascertaining  the
 full  facts”

 समझ  मेँ  नहीं  प्राता  कि  सरकार,  इतनी
 बडी  ताकत  रखने  वाली  सरकार  को  प्रख-
 बारों  के  जरिए  मालूमात  हासिल  करने

 पड़ते  हैं  कि  हिन्दुस्तान  की  एक  बीमा  कम्पनी
 का  माल  मत्ता  पाकिस्तान  की  सरकार  ने
 जब्त  कर  लिया  7  इसी  बयान  से  यह  भी

 मालूम  है  कि  i965  की  लड़ाई  में  पाकिस्तान
 ने  जो  भी  माल  भत्ता  हम  लोगों  का  लिया
 उस  के  बाद  ताशंकद  का  करार  होने  के  बाद
 भी  यानी  i967  8%  पाकिस्तान  ने  पूर्व
 पाकिस्तान  ,के  शल्  संख्यकों  को  कई  जाय-
 दादों  को  जब्त  कर  लिया  श्रौर  मंत्री  महोदय
 हमें  यह  बताते  हैं  कि  हमें  बातचीत  करनी
 चाहिए  भौर  बातचीत  कर  के  हमारे  धौर
 उनके  बीच  में  जो  फैसले  हैं  चाहे  वह  नेहरू-नून
 बैकट  हूं,  नेहरू  लियाकत  पैक्ट  हो  या  प्रभी
 का  झापका  ताशकंद  डीक्ले  रेशन  हो,  इनके  ही
 माध्यम  से  इस  मसल  को  पूरा  करना  भाहिए  1
 मैं  श्राप  का  ध्यान  दिलाना  चाहता  हूं,  34
 धगस्त  को  इस  सदन  में  जो  बहस  हुई  थी  तो
 मुहम्मद  शफोकुरंशी  ने  इसी  बारे  में  एक  बात
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 बनाई  थी,  मेरे  एक  प्रश्न  के  उत्तर  में  उन्होंने
 कहा  कि  मालमीय  सदस्य  हमारी  मुश्किल
 को  जानते  हैं  कि  हम  तो  पाकिस्तान  से  बात्त
 करना  चाह  हैं  लकिन  पाकिस्तान  आतचीत
 करके  किसी  फैसले  पर  पहुंचने  के  लिए
 तैयार  नहीं  है  ।  नो  जब  प्रध्यक्ष  महोदय,
 मामला  बिलकुल  साफ  है  कि  पाकिस्तान
 किसी  भी  मसले  पर  हम  लोगों  से
 बातचीत  कर  के  फैसला  करने  के  लिए
 तैयार  नही  है  शौर  सरकार  इस  बयान  में
 खुद  कहती  है  कि  :

 “We  have  also  been  protesting
 against  the  fresh  seizure  of
 properties  as  well  as  against
 their  sale.  We  have  pointed
 out  that  such  action  on  their
 part  is  arbitrary  and  contrary
 to  International  Law  and
 practice  and  a  flagrant  viola-
 tion  of  the  Tashkent  Decla-
 ration.”

 तो  मैं  मंत्री  महोदय  से  यह  पूछना  चाहता
 हैं  कि  भ्रगर  प्राप  इस  बात  को  मानते  हो  कि
 इंटरनेशनल  ला  का  यहां  पर  फलैप्रेंट  वायलेशन

 द््धा  है  तो  फिर  इंटरनेशनल  कोर्ट  में  जाने
 के  लिए,  हेग  में  या  दूसरे  किसी  भी  इंटर-
 नेशनल  मंच  पर  जाने  के  लिए  झाप  क्‍यों  हिचक
 रहे है !

 ग्रौर  दूसरे,  प्रभी  भ्रभी  पूर्व  पाकिस्तान  से

 पूर्व.  पाकिस्तान  भ्रसेम्बली  के  सदस्य  श्री

 पुलिन  &  हिन्दुस्तात  भाए  हैं,  बह  प्रपनी
 तमाम  जायदाद  यहां  छोड़  कर  भाए  हैं  भैसे
 साखों  भप्रस्पसंडयघक  कई  बचों  से  यहां  पर

 भा  रहे  हैं।  गह  प्रधान  मंत्री  से  मिले  थे
 झौर  इसलिए  मैं  प्रधान  मंत्री  से  पूछना
 चाहता  हूं  जब  पुलिन  डे  प्राप  से  मिले  तो
 उन्होंने  धाप  को  कोई  जानकारी  दी  ?  उस
 में  उत्होंने  वहां  भ्रल्पसंध्यकों  की  झाज  जो

 हालत  है  उस  के  बारे  में  कोई  जानकारो दी
 धौर  उस  पर  ग्राप  कया  करने  जा  रहे  हैं  ?
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 की ब०  Wo  अमत:  माननीय 7  सदस्यों
 ने  एक  सुझाव  दिया  है  कि  इस  मामले  को
 में  कर  हमें  इंटरनेशनल  कोट  में  जाना  चाहिये
 तो  उस  सुझाव  पर  हम  विचार  करेंगे  ।

 श्री  ल्लार्ज  फरनेन्डरोश  :  शौर  पुलिन  डे
 वाली  बात  ?

 श्री  ०  रा०  मगत  :  वह  प्रधान
 मंत्री  से  मिले  थे  और  उन्होंने  इन  बातों  का
 जिक्र  किया  था  v

 शी  जार्ज  फरनेन्डीज्:  तो  उस  पर
 प्रधान  मंत्री  क्या  करने  जा  रही  हैं  ?

 श्री  qo  रा०  भगत  :  बिना  विचार  किए
 कया  कहा  जा  सकता  है  ?

 भ्रष्यक्ष  महोदय  :  विचार  कर  रहे  हैं  ।

 थी  जाज  फरनेन्डोज्ञ:  कब  तक  विचार
 करेंगे  ?  प्रध्यक्ष  महोदय,  प्रधान  मंत्री  से
 कहिए,  वह  उत्तर  दें।  उन  से  बात  पूछी  जा
 रही  है  ।

 भी  wo  रा०  भगत  :  जो  उन्होंने
 कहा  है  उस  को  हम  ने  अपने  हाईकमिश्नर
 को  लिखा  है  ।  उस  पर  उन  के  विचार
 मांगे  हैं  शौर  सारी  बातों  परविचार  कर  के
 उस  पर  का्यवाही  की  जायगी  ।

 श्री  बलराज  मधोक  :  प्रध्यक्ष  महोदय,
 यह  एक  बड़ा  महत्वपूर्ण  प्रश्न  है  और  मैं

 चाहूंगा  कि  प्रधान  मंत्री  इस  के  बारे  में  जिम्मे-
 दारी  से  उत्तर  दें।  जभी  जो  वक्तव्य
 सदन  की  मेज  पर  रखा  गया  है  उस  में  कहा
 गया  है  कि  पुरानी  संधियां  हैं,  नेहरू-लिथाकत
 सन्धि,  नेहरू-नून  संधि  शौर  ताशकंद  डिक्लेरे-
 शन  इन  से  हम  बंधे  हुए  हैं  ।  मैं  पूछना
 चाहता  हूं  संधियां  दो के  बीच  में  होती  हैं  या
 एक  के  बीज  में  होती  हैं?  इन  में  स ेकिसी  एक
 संधि  पर  भी  पाकिस्तान  ने  प्रमल  किया  भौर
 यदि  मबलेंगेंट  यह  मानती  है  कि  पाकिस्तान
 में  गे  नेह_रूलिवाकत  ऐग्रीमेंट  पर  झबल
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 किया,  न  नेहरू-नून्र  ऐग्रीमेंट  पर  भमल
 किया  और  न  ताशकंद  डिक्लेरेशन  पर  अमल
 कर  रहा  है  और  जैसा  पुलिन  डें  ने  बताया,
 श्रौर  गवनंमेंट  भी  जानती  है  कि  पाकिस्तान
 सरकार के  ऑ्रार्डस  हैं  कि किसी  भी  माइनारिटी
 के  झ्रादमी  को  किसी  प्रकार  का  इच्पोर्ट
 लाइसेंस  या  एक्पपोर्ट  लाइसेंस  न  दिया  जाय,
 न  किसी  को  कोई  बिजनेस  करने  दिया  जाय,
 न  किसी  को  कोई  सरकारी  नौकरी  दी  जाय,
 इस  समय  वहां  पर  माइनारिटीज़  की  परसेंटेज
 वही  है  जो  हिन्दुस्तान  में  मुस्लिम  माइनारिटी
 की  है,  लेकिन  ध्राज  वहां  पर  एक  भी  माइना
 रिटी  का  प्रादमी  किसी  भी  पोस्ट  पर  नहीं
 है,  राष्ट्रपति  या  गवनंर  या  जज  होने  की
 बात  तो  अलग  है  कोई  तहसीलदार  भी  वहां
 श्राज  नहीं  है  प्ौर  उन  के  साथ  जिम्मी  जैसा

 सलूक  किया  जा  रहा  है,

 जजिया  वाली  बात  वहां  उन  के  साथ
 की  जा  रही  है  तो  इन  हालात  के  श्रन्दर  यह
 कहना  कि  हमारे  एग्रीमेंट्स  हैं,  इस  का  क्‍या
 मतलब  है  ?  मैं  पूछना  चाहता  हूं  कि  जब
 कि  पाकिस्तान  की  ओर  से  आप  को  कोई
 भी  पाजिटिव  रेस्पांस  नहीं  मिलता,  श्राप
 प्रोटेस्ट  नोट  भेजते  हैं  श्रौर  वह  रही  की  टोकरी
 में  फेंक  देते  हैं,  इन  हालात  में  क्या  श्राप  पाकि-
 स्तान  के  साथ  रेसीप्राकिल  ऐबशन  लेने  को
 तैयार  हैं  ?  प्राप  ने  कहा  कि  उन  के  पास
 4  गुनी  अधिक  प्रापर्टी  सीज्  की  हुई  है,  हमारे

 पास  कम  है  ।  मगर  जो  4  गुनी  भ्रधिक  है
 उसको  वह  बेच  देंगे  भौर  श्राप  कुछ  कर  नहीं
 पाएंगे  ।  मैं  कहना  चाहता  हूं  कि  जो  प्रापर्टी
 झाप  ने  बताई,  उस  के  झलावा  भी  बहुत
 सारी  प्रापर्टी  है  उन  की  जो  पाकिस्ताल  माइयग्रेट
 कर  गए  हैं,  जो  ईस्ट  पाकिस्तान  माइयमेट
 कर  गए  हैं  या  प्लौर  इसी  प्रकार  के
 दूसरे  लोग  भी  हैं  जो  चले  गये  हैं  उन  की
 प्रापर्टी  भी  सीज  कर  के  शौर  नीलाम  कर  के
 जिन  की  प्रापर्टी  को  पाकिस्तान  बेल  रहा
 है  उन  को  कम्पेस्सेट  करेंगे  ?
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 gra  प्रएन  मेरा  यह  है  कि  ¢  कि
 पाकिस्तान  बातचीत  करने  को  तैयार  नहीं
 है  इसलिए  क्या  ाप  पाकिस्तान  के  साथ
 किसी  भी  मामले  पर  तब  तक  बातचीत  नहीं
 करेंगे  जब  तक  पाकिस्तान  शाप  को  यह  न
 कहे,  केवल  जबानी  नहीं,  झमल  कर  के  कि
 वह  पुराने  ऐग्रीमेंट्स  पर  भ्रमल  कर  रहा  है  या
 उन  पर  'ध्रमल  करने  को  तैयार  है  ?  अ्रगर
 वह  उन  पर  श्रमल  करने  को  तैयार  नहीं  है  तो
 फिर  नई  नई  बात  करना,  कभी  फरक्का  के
 बारे  में  कभी  और  किसी  के  बारे  में,
 इसका  क्‍या  मतलब  है  ?

 तीसरा  यह  कि  जैसे  आप  ने  कहा  कि
 इंटरनेशनल  कोर्ट  म  ले  जाने  के  साथ  माथ

 दुनिया  भर  के  श्रन्दर  .

 हो  ae  रात  भगत:
 रहे  हैं,  मैंने  नहीं  कहा  |

 यह  बढ  कह

 श्री  बलराज  मबोक  :  प्राप  न  कहा  कि
 ले  जागे,  इस  पर  विचार  करेंगे  |

 बो ब  राठ  भगत :.  कोई  कमटिमेट
 नहीं  है.  -  जब  माननीय  सदस्य  कोई  सुझाव
 देखे  हैं  तो  उस  पर  हम  विचार  करेंगे  ।

 शी  बतर,ज  मथो&:  :  ता  क्या  प्राप
 प्रपती  डिप्लोमेंटक  एजेंसी  से  दुनिया  के
 ग्रम्दर  जितने  भी  मुल्क  हैं  उन  सब  को  इस
 बात  से  प्रवगत  करेंगे  कि  पाकिस्तान  इस  प्रकार
 का  बारबेरियन  रवैया  प्रपना  रहा  है,  इंटर
 नेशनल  ला  को  तोड़  रहा  है,  तकि  उस के  द्वारा
 पाकिस्तान  के  प्रोपेगेंड  का  जवाब  मिल
 सके  ?

 चौथा  मेरा  प्रश्न  है  कि  जब  यह  हालत
 है  कि  पाकिस्तान  किसी  भी  एऐश्रीमेट  पर

 453  (ai)  LSD—6,

 AGRAHAYANA  6,  890  (SAKA)  East  Pakistan  158
 0.  P.  Property  (C.A.)

 बात  करने  को  मैयार  नहीं  है  तो  फिर  क्या
 झाप  सोचते  हैं  कि  पाकिस्तान  से  क्लाइमेट
 इम्प्रूव  हो  सकती  है  ?  क्या  भाप  झपने
 दिमाग  से  यह  फिलूर  निकालेगे  कि  पाकि-
 स्तान  से  क्‍्लाइमेट  इम्प्रूब  होने  वाली  है  भौर
 पाकिस्तान  से  शत्रु  देश  के  रूप  में  हम  शील
 करें  ny

 ह है (अ  रात  भगत:  यह  बात  सही
 है  कि  पाकिस्तान  के  साथ  दस  समय  जैसा
 वातावरण  है,  वह  बहुत  प्रच्छा  नहीं  है  1
 यह  बात  भी  सही  है  धौर  हिन्दुस्तात  पौर
 पाकिस्तान  दोनों  के  फायदे  में  है  कि  वातावरण
 ठीक  हो  तथा  प्रभी  माननीय  सदस्य  ने  जो

 दुश्मनी  की  बात  रही  है,  वह  दोस्ती  के  रूप
 में  थोड़ा  बहुत  बदले  ।  इस  लिये  हम  ने  उन
 से  कहा  है  कि  हमारे  जो  मसले  हैं,  उन  को  हम
 बातचीत  से  सुलझायें  ।  चूंकि  पाकिस्तान
 ने  पिछले  दिनों  किसी  करारनामें  पर  सही  काम
 नहों  किया  है,  तो  उस  की  बिना  पर  हम  उन
 से  कोई  बात  ही  न  करें,  यह  नीति  ठीक  नहीं
 लगती  ।  इस  लिये  जहां  भी  कोई  रास्ता  हो,
 सदि  उन  मसलों  को  सुलझाया  जा  सकता  है
 तो  हम  सुलझाने  की  नीसि  में  विश्वास  करते
 हैँ

 माननीय  सदस्य  ने  एक  सवाल  पूछा  जिसे

 सुन  कर  मुझे  हैरानी  हुई--क्या  जो  प्रापर्टी
 यहां  पर  हैं,  उन  को  बेल  कर  हम  उन  लोगों
 को  मुभ्रावज्ा  दे  देंगे,  उस  को  मालूम  है  कि
 ऐसी  सारी  प्रापर्टीज--फा  टनेनन्यशयल-टाक्स
 में  जो  फहरिस्त  पिछल  सदनों  में  दी  गई  है--
 उस  के  मुकाबसू  में  जो  प्रापर्टीड  भारतीय
 बहां  के  छोड़  भाये  हैं,  बह  बहुत  ज्यादा  है  ।
 पाकिस्तान  a  चाहता  है  कि  वे  उसको  ले  लें,
 लेकिन  पह  हमारे  फायदे  में  नहीं  है  भ्रौर
 सिद्धान्त  के  हिसाब  से  भी  ठीक  नहीं  है
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 PAPERS  LAID  ON  THE  TABLE
 APPROACH  TO  FourTH  Five  Year  PLAN

 Couuection  or  Statistics  (CENTRAL)
 AMENDMENT  RULES

 THE  PRIME  MINISTER,  MINIS-
 TER.  OF  AUTOMIC  ENERGY,  MIN-
 ISTER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  I
 beg  to  lay  on  the  Table:

 (!)  A  copy  of  ‘Approach  to  the
 Fourth  Five  Year  Plan  [Plac-
 ed  in  Library.  See  No.  LT-
 2333/68).

 (2)  A  copy  of  the  Collection  of
 Statistics  (Central)
 ment  Rules,  968  pub'ished  in
 Notification  No.  SO.  2967  in’
 Gazette  of  India  dated  the  7th
 September,  ‘1968,  under  sub-
 section  (8)  of  section  4  of
 the  Collection  of  Statistics
 Act,  ‘1953.  [Placed  in  Library.
 See  No.  LT-2834/68).

 2.52  hrs.
 TRANSFER  FROM  JAIL  AND  RE-

 LEASE  OF  MEMBER
 (Shri  Madhu  Limaye)

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  I  have  received  the  fol-
 lowing  two  communications  dated  the
 28th  and  26th  November,  ‘1968,  res-
 pectively,  from  the  Superintendent,
 Central  Jail,  New  Delhi:

 l.  “I  have  the  honour  to  inform
 you  that  Shri  Madhu  Limaye,
 Member,  Lok  Sabha,  has  been
 admitted  in  this  jai},  the  28rd
 November,  1968,  on  transfer
 from  Patna  Central  Jail
 (Bihar)  and  will  be  produ-
 ced  in  the  Supreme  Court  of
 India,  New  Delhi,  on  the  25th
 November,  1968,

 I  may  further  add  that  he  will
 also  be  produced  in  the  Court
 of  Sub-Divisional  Magistrate,
 Saddar  Monghyr,  on  the  28th
 November,  1968,  in  case  Ujs.
 453]207—27  (8)  Cr.  P.  C.  in

 Amend-

 60

 response  to  endorsement
 dated  the  20th  November,
 ‘1968,  recorded  by  the  said
 Court  at  the  back  of  the  war-
 rant  for  Intermediate  Custody
 (Section  344  of  the  Criminal
 Procedure  Code).”.

 2.  “I  have  the  honour  to  inform
 you  that  Shri  Madhu  Limaye,
 Lok  Sabha,  was  produced  in
 the  Supreme  Court  of  India,
 New  Delhi,  on  the  25th  Nov-
 ember,  968  and  was  re‘eased
 by  the  order  of  the  Supreme
 Court  of  India,  New  Delhi,
 the  same  dav.”.

 SHRI  NATH  PAI  (Rajapur).  We
 would  like  to  raise  one  important
 point.  If  I  have  understood  you  clearly,
 you  have  read  out  from  the  letter  and
 stated  that  the  communications  are
 trom  the  Superintendent,  Central  Jail.
 New  Delhi,  and  are  to  the  effect  that
 Shri  Madhu  Limaye  had  been  brought
 to  that  Jail  on  the  23rd  November,
 1968.  Today  is  the  27th  November,
 1968.  I  know  how  the  post  office  is
 functioning.  May  I  know  it  takes  so
 long  for  this  basic  communication
 (which  is  under  our  laws  to  be  imme-
 diately  communicated  to  you)  to
 reach  you?  Why  is  there  this  kind  of
 apathy  and  indifference?  This  is
 something  very  scrious.  We  would
 like  you  to  get  an  explanation.  This
 is  not  the  first  time  that  we  have
 raised  this  matter.

 MR.  SPEAKER:  We  received  the
 communication  yesterday  evening.  I
 think  that  in  the  case  of  the  first  com-
 munication  there  was  delay,  but  the
 second  communication  about  his  re-
 lease....

 SHRI  NATH  PAI:  I  am  raising  the
 question  of  delay  in  regard  to  the
 first  one.

 MR.  SPEAKER:  According  to  what
 they  say,  the  transfer  was  made  on
 the  28rd  November.  We  shal!  have
 to  verify  when  he  reached  here  and
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 all  that.  He  was  transferred  from
 Mongyr.  So,  the  time  taken  for  the
 journey  is  also  there.

 SOME  HON.
 time.

 MEMBERS:  Every
 it  is  the  same  story.

 MR.  SPEAKER:  The  time  taken  by
 the  journey  is  also  there.  Therefore.
 the  details  are  to  be  looked  into.

 भो  कंबरलाल  गुप्ता  :  (दिल्ली  सदर)  :
 प्रध्यक्ष  महोदय  यह  मधु  लिमये  जी  की
 बात  नहीं  है  सिफ  एक  ही  केस  नहीं  है,  हस
 तरह  के  बहुत  सारे  केसेज़  हमारे  सामने  पाते
 हैं  हस  चीज़  के  बारे  में  भ्रापको  देखना  चाहिये  t

 COMMITTEE  ON  PRIVATE  MEM.
 BERS  BILLS  AND  RESOLUTIONS

 FourticTH  Report
 SHRI  KHADILKAR  (Khed.):  I

 beg  to  present  the  Fortieth  Report  of
 the  Committee  on  Private  Members’
 Bills  and  Resolutions.

 2.54  hrs.
 INDIAN  RAILWAYS  (AMEND-

 MENT)  BILL—contd.

 Clause  2—  cuntd.

 MR.  SPEAKER:  The  House  will
 resume  further  clause-by-clause  con-
 sideration  of  the  Indian  Railways
 (Amendment)  Bill.

 The  Business  Advisory  Committee
 had  allotted  3  hours  for  this,  but  we
 have  already  taken  6  hours.  At  least
 now,  we  have  to  finish  it  quickly.  We
 are  having  clause-by-clause  conside-
 ration  now.  The  general  discussion
 had  taken  6  full  hours.  No  doubt,  it
 is  an  important  Bill  and  it  is  good  that
 so  much  time,  jn  fact,  double  the  time
 allotted.  was  taken.  But  I  think  we
 shall  have  to  finish  the  clauses  e  little
 more  quickly.

 bhu  may  now  continue  his  speech
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 SHRI  M.  BANERJEE  (Kanpur):
 We  should  have  at  least  2  hours  more
 as  there  are  63  amendments.

 SHRI  LOBO  PRABHU:  (Udipi):  I
 my  speech  yesterday,  I  was  develop-
 ing  two  ideas.  The  first  was  that  it
 was  not  good  for  labour,  unions  and
 for  the  parties  supporting  them  to  go
 against  public  opinion.  The  second
 was  that  it  was  not  good  for  parties
 which  are  so  interested  in  these
 unions  to  create  an  image  that  they
 are  against  public  opinion,  which
 image  is  also  confused  with  the  image
 of  the  whole  Opposition.  [  would  like
 to  state  here  that  we  of  the  Opposi-
 tion  would  like  to  stand  shoulder  to
 shoulder  with  every  party  in  this
 House;  we  stand  shoulder  to  shoulder
 with  them  when  they  are  in  a  posi-
 tion  to  have  public  opinion  on  their
 side.  So  on  this  occasion,  I  would  like
 to  appeal  to  the  parties  supporting
 labour  to  realise  that  we  are  also  for
 labour,  in  the  context  of  the  whole
 country.  fn  the  context  of  all  work-
 ers.  jn  the  context  of  the  economy.

 SHRI  GEORGE  FERNANDES
 (Bombay  South):  In  the  context  of
 exploiting  them.

 SHRI  LOBO  PRABHU:  In  this  con-
 text,  if  they  would  like  us  to  support
 labour.  we  are  ready.

 I  have  moved  my  first  amendment.

 Now  I  come  to  the  second  which  is
 to  the  effect  that  in  respect  of  squat-
 ting  and  other  forms  of  satyagraghs
 the  provision  should  not  be  restricted
 only  to  those  who  obstruct  the  move-
 ment  of  trains  but  should  apply  also
 to  those  who  obstruct  the  use  by  the
 public  of  any  form  of  facility  avall-
 able  to  them  whatsoever.

 2.57  hrs.

 [Mr  Derory-Srsaxer  in  the  Chair]

 It  ig  quite  possibile.  for  obstructing
 the  public.  to  go  on  with  a  strike  in
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 [Shri  Lobo  Prabhu].
 regard  to  the  issue  of  tickets.  It  is
 quite  possible  to  prevent  people  from
 travelling  if  the  ticket  collector  says:
 ‘I  am  on  strike,  You  wil]  not  be  able
 to  have  your  ticket’.  It  is  quite  pos-
 sible  for  the  station  staff  not  to  open
 the  gates  or  otherwise  prevent  the
 movement  of  passengers  to  trains.  So
 this  particular  provision,  to  be  effec-
 tive,  must  be  extended  to  all  em-
 ployees  of  the  railway  concerned  with
 the  travel  of  the  public,  not  to  be
 confined  only  to  those  who  are  pre-
 venting  the  movement  of  trains.

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  Really  a  pro-labour  sugges-
 tion.

 SHRI  LOBO  PRABHU:  This  is
 certainly  a  pro-labour  suggestion  be-
 cause  among  the  passengers,  the  lar-
 gest  majority  are  workers.  They  may
 not  be  railway.  workers,  but  they  are
 workers  and  they  want  to  get  to  their
 work;  they  do  not  want  to  be  pre-
 vented  from  reaching  their  place  of
 work.

 I  stand  for  labour,  not  for  a  sec-
 lion  of  it.  I  stand  for  the  whole
 labour  of  this  country.  I  would,
 therefore,  press  that  Government  ac-
 cept  my  amendment  that  this  provi-
 sion  should  be  applicable  also  to  those
 who  are  concerned  with  travel  faci-
 lities,  to  those  who  deny  or  delay
 these  facilities.

 tt  बिह्वमाथ  पाण्डेय  (सलेमपुर  )
 प्रध्यक्ष  मद्दोदय,  मैंने  जो  संशोधन  पेश  किया
 है,  बह  इस  लिये  किया  है  कि  जो  विधेयक
 झ्रापके  सामन  प्रस्तुत  है,  उस  का  श्र  यह  है
 कि--

 “If  a  railway  servant,  when  on
 duty,  is  entrusted  with  any  res-
 ponsibility,  connected  with  the
 running  of  a  train,  railcar  or  any
 other  rolling-stock  from  one  sta-
 tion  or  place  to  another  station

 or  place...”
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 जिसके  हारा  कि  रेलबे  के  जो  कर्मचारी  हैं,
 जिनके  हाथ  में  रेल  को  चलाने  का  साधन
 दिया  गया  है,  वे  हस  स्थान  पर  रेल  को  पहुंचा
 दें,  जिससे  कि  रेल  में  यात्रा  करने  वाले  अपने
 स्थान  पर  पहुंच  जायें,  वीच  में  न  रह  जांयें  t

 दूसरे--लोग  ऐसी  कार्यवाही  न  करें  कि
 वे  पिकेटिंग  करें  या  हड़ताल  करें  मा  ट्रेक  के
 सामने  बैठ  जायें,  जिससे  कि  ट्रेन  के  चलने  में
 गतिरोध  या  प्रवरोध  पैदा  हो  ।  भारतीय
 रेलवे  कानून  के  प्रष्याय.  9  क्‍लाज  00

 (ए)  तथा  (थी)  में  जो  दण्ड  की  व्यवस्था  हैँ,  वह
 ग्यवस्था  कुछ  कम  है  प्रौर  वह  भी  इन  मामलात
 के  बारे  में  नहीं  है  7  भारतीय  रेलवे  कानून
 सन्‌  i890  का  है,  देश  की  परिस्थिति  के

 श्रनुसार,  समय  के  अनुसार  तथा  कार्य  के

 अनुसार  यह  भ्रावश्यक  है  कि  उस  में  प्रामूल
 परिवर्तन  किया  जाये  ।  यह  890  का

 कानून  है  धौर  ऐसा  मालूम  होता  है  कि  इसमें
 तीस  बाली  बार  संशोधन  हो  चुके  हैं  लेकिन
 इसने  संणोधन  होने  पर  भी  प्रभी  पर्याप्त
 संशोधन  नहीं  हुए  हैं  जिनसे  कि  रेल  कर्म-
 चारियों  की  कठिनाइयों  का  समाधान  हो
 सके  या  रेलवेज़  के  चलने  में  जो  कठिनाइयां
 हैं  उनका  निराकरण  हो  सके  ।  इसीलिए
 मैं  कहता  हूं  कि  इसमें  झामूल  परिवर्तन  किया
 जाये  ।

 इसी  संदर्भ  में,  जो  इसमें  दंड  निहित  है,
 उसके  सम्बन्ध  में  मैं  मे  कहा  है  कि  दो  वर्य  की
 सजा  को  बढ़ाकर  उसकी  प्रवधि  पांच  वर्ष
 कर  दी  जाए  तथा  पांच  सो  रुपए  जुमनि  के
 स्थान  पर  एक  हजार  कर  दिया  जाए  क्योंकि
 जब  तक  कठोर  दंड  की  व्यवस्था  नहीं  की
 जायेगी  तब  तक  ये  चीजें  बन्द  नहीं  हो  सकती
 है  मैं  झाशा  करता  हूं  कि  मंत्री  महोदय
 मेरे  संशोधन  को  स्वीकार  करेंगे  ।

 13,  brs.
 The  Lok  Sabha  adjourned  for

 Lunch  til]  Fourteen  of  the  Clock.
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 The  Lok  Sabha  reassembled  after
 Lunch  at  Seven  Minutes  past  Four-

 teen  of  the  Clock.

 [Mr,  Dspury-Speakgr  in  the  Chair]

 RE:  STRIKE  BY  LIC  EMPLOYEES

 SHRI  5.  M.  BANERJEE  (Kanpur):
 Sir,  before  you  start,  I  have  a  small
 submission  to  make.  I  request  you  to
 kindly  ask  the  Labour  Minister  to
 make  a  statement,  because  I  am  told
 that  he  is  doing  something.  We  have
 heard  of  an  impending  strike  by  the
 LIC  employees.  (Interruption).

 AN  HON.  MEMBER:  What  is  the
 point  of  order?

 SHRI  S.  M.  BANERJEE:  Kindly
 hear  me.  It  is  not  a  point  of  order.
 It  is  a  very  smal]  submission,  and  a
 most  humble  submission,  I  request
 you  to  kindly  ask  the  Labour  Minis-
 ter  to  make  a  statement  at  least  to-
 morrow  as  to  what  the  Government
 is  going  to  do,  what  steps  are  they
 taking  to  avoid  the  impending  strike
 by  the  insurance  employees.  I  would
 beg  of  you  to  ask  him  to  make  a  state-
 ment.

 Besides,  we  should  also  know  what
 the  Government  is  doing.  But  un-
 fortunately,  nobody  is  here.  Later  on,
 it  should  not  be  said  that  nothing
 could  be  done.  We  want  the  Labour
 Minister  to  intervene  effectively  now
 and  avoid  the  impending  strike  of
 the  insurance  employee  on  the  Sth
 December.  I  request  you  to  convey
 our  feelings  to  the  Labour  Minister
 and  to  ask  him  to  make  a  statement.

 SHRI  SHRI  CHAND  GOYAL
 (Chandigarh):  Why  permit  one  Mem-
 ber  alone?  We  have  an  equal  right  to
 be  here.  |  want  to  add  that  this  mat-
 ter  of  the  LIC  :mployees  is  a  very
 important  one,  and  since  the  Govern-
 ment  is  in  the  habit  of  taking  up  the
 plea  that  politics  is  working  and  it  is
 the  politicians  who  work  up  these  em-
 ployees  to  resort  to  strike  and  all  that,
 I  think  the  genera)  feeling  is  that  you
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 should  ask  the  Labour  Minister  te
 come  out  with  a  statement  and  to  let
 us  know  what  the  Government  has
 done  or  ig  doing  in  the  matter  to  avert
 the  strike.  (Interruption)

 aft  corre  सिह  (रोहतक)  :  फिसान
 पीछे  नहीं  रहेंगे  ।  हमें  गन्ने  की  कीमत  ह... ह

 नहीं  मिल  रही  है  ।  हरियाणा  में  पूरा
 इनक्लाब  किसान  कर  रहे  हैं  लडाई  हो  रही
 है  1

 भी  साज  फ़रनेग्डोज  (बम्बई-दक्षिण)
 आज  के  प्रखबारों  में  मैंने  पभी  देखा  एल०
 प्राई०  सी०  के  राधे  पेज  के  एड  शरटिज़मेंट
 में  ग्राया  है  कि  कमप्यूटर  लगाने  से  किसी  को
 बेकार  नहीं  किया  जायेगा  ।  कर्मचारियों  की
 हड़ताल  बेमतलब  है  ।  इस  प्रश्न  को  महे-
 नज़र  रख  कर  (णरबजात)  कल  रेल  मंत्री
 साहब  विधेयक  ले  कर  दाये  ।  ऐसी  परि-
 स्थिति  दुबारा  न  श्र  जाए.  |  इसलिये  मेरी
 प्रार्थना  है  कि  प्राप  उपाध्यक्ष  महोदय  की
 हेसियत  से  मेहरबानी  कर  के  मजदूर  मंत्री  से
 कहें  गौर  हो  सके  तो  विक्त  मंत्री  से  भी  कहें  कि

 प्रखबारो  में  प्रचार  करने  की  जगह  पर  यहां
 श््रा  कर  इस  प्रश्न  को  हल  करें  I

 tt  एस०  एम०  खोदी  (पूना)  :
 झाई०  सी०  की  यह  हड़ताल  टोकन  स्ट्राइक
 नहीं  है  बल्कि  यह  एल०  शाई ०  सी०  बकम  की
 प्रनिश्चित  काल  के  लिए  हड़ताल  है  ।
 निश्चित  रूप  से  मामला  धल्यन्त  गम्भीर  है  शौर
 सम्बन्धित  मंत्री  महोदय  को  इस  बारे  में  सदस
 को  जानकारी  देगी  चाहिए  धौर  में  एक
 बयान  देगा  चाहिए  ।

 एन०

 SHRI  S.  KUNDU  (Balasore):  I
 have  also  got  to  say  something  be-
 cause  I  am  the  holder  of  an  insurance
 policy.  As  a  result  of  this  strike,  the
 interests  of  the  policyholders  are  at
 stake.  Besides,  the  demeang  of  the
 workers  hag  been  pending  for  a  long
 time.  So,  the  hon.  Minister  shouts
 come  forward  and  make  a  statement.
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 att  few  नारायण  (बस्ती)  :  उधर
 के  माननीय  सदस्यों  द्वारा  सदन  को  गलत
 इतितिला  दी  जा  रही  है  क्‍योंकि  हकीकत  यह
 है  कि  एल०  झाई०  सी०  के  अ्ाधे  कमंचारियों
 ने  लिख  कर  दे  दिया  है  कि  वह  हड़ताल  पर
 नहीं  जायेंगे  ।  गलत  इनफौरमेशन  देकर
 बह  साननीय  सदस्य  हाउन  को  अंधेरे  में
 डाल  रहे  हैं  ।

 SHRI  5.  M.  BANERJEE:  64  Mem-
 bers  have  made  an  appeal  to  the  Mi-
 nister  and  that  is  being  handed  over
 to  the  Prime  Minister.  The  64  Mem-
 bers  belong  to  all  parties.

 MR.  DEPUTY-SPEAKER:  The
 hon.  Minister  has  taken  note  of  it.

 श्री  जाज॑  फरनेन्डीज़  (बम्बई-दक्षिण  )  :
 उपाध्यक्ष  महोदय,  कृपया  मंत्री  महोदय  को
 कहें  कि  बह  हस  बारे  में  बयान  दे  ।  प्राप
 इस  सदन  द्वारा  व्यक्त  की  गई  चिल्ता  मंत्री
 महोदय  को  पहुंचा  दें  ताकि  वह  यहां  पर  प्राकर
 बयान  =  |

 MR.  DEPUTY-SPEAKER:  Notice
 will  be  taken  of  whatever  has  been
 said  on  the  floor  of  the  House.

 AN  HON.  MEMBER:  You  =  should
 ask  the  Prime  Minister  to  make  a
 statement  about  it.

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  Since  it  is  a  very  serious  mat-
 ter,  can  we  not  make  a  submission
 that  some  statement  should  be  made
 in  the  House?

 MR.  DEPUTY-SPEAKER:  Every-
 body  from  the  Opposition  side  has
 made  a  plea  that  this  is  a  serious  mat-
 ter  and  it  should  be  taken  note  of,
 and  the  Labour  Minister  should  come
 forward  to  make  a  statement.  The
 Minister  of  Parliamentary  Affairs  has
 taken  note  of  it.  Beyond  that,  I  can-
 not  do  anything  now.

 SHRI  5.  KUNDU:  You  may  direct
 nim’  -to  make  a  statement.
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 MR.  DEPUTY-SPEAKER:  He  has
 taken  note  of  it.  !

 श्री  रणबीर  सिह:  किसानों  को  उन  के
 गन्ने  का  ठीक  दाम  मिलना  चाहिए  भ्राज
 किसान  को  उस  के  गन्ने  के  ठीक  दाम  नहीं
 मिल  रहे  हैं  जोकि  उसे  मिलना  बहुत  जरूरी
 है.....  (व्यवधान )  |

 SHRI  H.  N.  MUKERJEE  (Cal-
 cutta  North  East):  I  have  a  submis-
 sion  to  make.  You  have  permitted
 some  Members  to  bring  up  an  import-
 ant  matter,  and  this  being  g  sort  of
 mini-zero  hour  you  have  permitted  It,
 and  I  am  very.  glad  that  you  have
 permitteq  a  mention  of  this  subject.
 Since  you  have  permitted  mention  of
 this  subject,  it  has  acquired  a  special
 importance,  and  the  response  of  the
 Minister  is  not  to  be  taken  for  grant-
 ed  in  an  implied  manner,  as  you  were
 trying  to  say  when  you  said  that  the
 Minister  had  taken  note  of  it.  The
 hon.  Minister  is  sitting  here,  and  it  is
 his  job  to  take  note  of  it,  but  that  is
 not  sufficient.  The  point  is  that  once
 a  matter  is  brought  up  with  the  per-
 mission  of  the  Chair,  and  it  was  done
 with  the  permission  of  the  Chair  in
 this  case,  the  response  of  the  Gov-
 ernment  thereto  has  got  to  be  made
 positively  and  not  by  implication  or
 by  silence  or  by  the  bounden  obli-
 gation  on  the  part  of  the  Minister  to
 take  note  of  it.  Therefore,  we  want
 some  positive  statement  by  the  hon.
 Minister  on  this.  Something  should
 be  said  in  this  matter  which  you
 know,  Sir,  is  very  urgent.

 MR.  DEPUTY-SPEAKER:  The
 hon.  Member  would  realise  that  as
 soon  as  we  reassemble  here  after
 lunch  recess,  somebody  or  other  gets
 up  and  raises  something.  If  he  says
 that  permission  has  been  given  for
 that,  that  is  not  correct.  There  is  no
 question  of  permission.  No  intimation
 was  Siven  to  the  Chair.  But  since
 many  Memberg  have  pleaded,  as  Y  have
 said,  the  han.  Minister  of  Partiamen-
 tary  Affairs,  who  |  could  say  is  also
 very  much  interested  In.  averting  the
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 strike  if  possible,  would
 take  note  of  it.

 certainly

 AN  HON.  MEMBER:  But  he  is  not
 dealing  with  the  subject.

 SHRI  S.  KUNDU:  If  he  is  very
 much  interested,  then  let  him  say
 that,

 SHRI  RANDHIR  SINGH:  Dr.  Ram
 Subhag  Singh  knows  a  hundred  times
 more  about  these  things  than  my  hon.
 friends  opposite.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  What  is  the  reply
 from  Dr.  Ram  Subhag  Singh?
 हाउस  को  जानना  चाहिये  कि  भ्राखिर  सरकार
 इस ब.रे  में  कया  करने  ष्चा  रठी  है  ?  मंती
 महोदय  को  बतलाना  चाहिए  कि  उन  वर्क्स
 की  क्‍या  मांगें  हैं  द्ौर  बह  कहां  तक  उन्हें  पूरा
 कर  सकते  टै?  प्रगर  कुछ  दिक्कत  हो  तो  सारी
 पानिीयों  के  लीडरों  क ेसाथ  मिल  कर  बातचीत
 करटा  चाहिए  वरना  बाद  में  उन्हें  जिम्मेदार
 ठहराया  जाएगा  (व्यबचान)

 aft  रणघधीर  सिर  इन  मित्रों  ने
 दिल्‍ली  के  गरीब  लोगों  को  हरिजनों  पौर

 झुग्गी  वालों  को  मार  दिया  उन्हें  उजाड़
 दियाहै  |

 ची  कंबर  लाल  गुप्स:  मंत्री  महोदव
 प्राखिर  कुछ  तो  ध्पने  मुंह  से  कहें  ।  वह  क्‍या
 गूंगे  या  बहुरे  हैं  जोकि  इस  तरह  से  खामोश
 मुंह  बंद  किये  बैठे  हैं  ?

 श्री  फ्ताथ  नारायण  :  इम्होंने  दिल्ली  में

 झुग्गी,  झोंपडी  वालों  को  उजाड़  विया  है  ।

 MR.  DEPUTY-SPEAKER:  His  re-
 ply  itself  is  very  significant.

 SHRI  KANWAR  LAL  GUPTA:  Let
 him  stand  up  and  say  something.

 aft  fore  माराधण  :  श्री  dat  साल

 ्म्प्त  रि  हाउस  *  नेता  नहीं  हैं  ।  इन्होंने
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 दिल्ली  में  हरिजनों  को  उजाड़  दिया,  मजदूरों
 को  तनश्याह  नहीं  दी,  यह  क्‍या  इस  तरह  से
 बात  करते  हैं  ?

 MR.  DEPUTY-SPEAKER;  I  had
 already  asked  the  hon.  Member  not
 to  intervene.  But  still  he  got  up.  I
 have  already  said  that  the  hon.  Min-
 ister  of  Parliamentary  Affairs  has
 taken  note  of  what  has  been  said,  and
 whatever  has  been  stated  on  the  floor
 of  the  House  will  be  communicated
 or  conveyed  to  the  proper  quarters.
 On  the  spur  of  the  moment  it  is
 difficult  to  say  anything  further.  As
 T  have  said,  whatever  has  been  said
 on  the  floor  of  the  House  will  be
 conveyed  to  the  proper  quarters.
 That  ig  the  only  thing  I  can  say.

 at  मषु  लिमये  (मुंगेर)  :  उपाध्यक्ष
 महोदय  ने  तो  कह  दिया  है  कि  जो  कुछ  यहां
 पर  कहा  गया  हैं  वह  प्रौपर  क्यार्टर्स  में  कस्बे
 कर  दिया  जायेगा  लेकिन  यहां  पर  डा०  शाम

 सुभग  सिंह  बैठे  हुये  हंस  रहे  हैं  बह
 तो  कुछ

 सदन  में  भ्पने  मुंह  से  इस  बार  में  कहें  ।  यह
 तो  कहें  कि  वह  सम्बन्धित  मंली  को  सब  इस
 वारे  में  बतला  देंगे  ।

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COM-
 MUNICATIONS  (DR.  RAM  SUBHAG
 SINGH):  Shri  H.  N.  Mukerjee  had
 pointcd  out  that  this  is  not  the  zero
 hour.  So,  no  questions  should  have
 been  raised  here.  But  he  pointed  out
 that  if  the  Chair  had  permitteg  it
 then  it  could  be  raised.  You  said  that
 you  had  not  permitted  ft,  and,  there-
 fore,  I  kept  mum.

 aft  रणधौर  सिह  :  किसान  की  गे
 की  क्रीमत  ठौक  मिलनी  चाहिए

 DR.  RAM  SUBHAG  SINGH:  887
 Randhir  Singh,  Shri  Sheo  ‘Narais,
 Shri  8.  Kundu,  Shri  8.  M.  Banerjee,
 Shri  Ramevatar  Sbastri,  Shri  Madhu
 Limaye,  Shri  Kanwar  Lal  Gupte  and
 Shri  H.  NN.  Mukerjee  have  raised
 various  things.  As  you  have  yourself
 summed  Up,

 de  he
 the  fact  that  these

 were  not  ‘by  you,  it  is  my
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 duty.  to  take  note  of  anything  that
 happens  here  in  the  House  and  to  con-
 vey  it  to  the  proper  quartcrs.

 14.18  hrs,

 INDIAN  RAILWAYS  (AMEND-
 MENT)  BILL—contd.

 Clause  2—  contd.

 MR.  DEPUTY-SPEAKER:  The
 House  will  now  take  up  7  further
 clause-by-clause  consideration  of  tle
 Indian  Railways  (Amendment)  Bill.
 We  were  on  clause  2.

 भरी  मधु  लिमये  (मुंगेर)  :  उपाध्यक्ष

 महोदय,  मैंने  इस  भारतीय  रेलवे  (संशोधन)
 विधेयक  के  क्लाज़  2  पर  दो  संशोधन  दिये
 हैं  ।  पहला  संशोधन  है  कि  रेलवे  ऐक्ट  में
 जो  नया  खंड  जोड़ा  जा  रहा  है  l00T  at
 Loo,  इन  दोनों  को  खत्म  किया  जायें  |

 महू  संशोधन  मैं  इसलिए  रख  रहा  हूं  कि  i  007
 ac  i00  बी  को  लेकर  नागरिकों  के  जो

 बुनियादी  भ्रधिकार  हैं  श्रोर  रेल  कम॑  चारियों
 के  जो  बुनियादी  श्रधिकार  हैं  उन  के  ऊपर

 कुठारधात  होगा  |

 संविधान  की  दफा  i9  में सब  लोगों  को
 to  बी०  सी०  भ्रादि  में  जो  बुनियादी  प्रधि-
 कार  प्रदान  किये  गये  हैं  उन  में  बी०  धोर  सी०
 की  धोर  पाप  देखिये  7  बी०  में  है  टु  एसे-
 म्बिल  पीसैबली  विद्भ्राऊट  प्राम्सं  ध्ौर  सी  में

 है दु  फौर्म  भ्रसोसियेशंस  भौर  यूनियंस  |
 मेरा  कहना  यह  है  कि  इस  धारा  के  कारण
 दोनों  बुनियादी  भ्रधिकारों  पर  प्राक्रमण  होता
 है  श्रौर  इसलिए  मैं  इस  का  विरोध  करना
 चाहता  हूं  ।  मंत्री  महोदय  बतलायें  कि
 प्राक्षिर  किन  लोगों  के  हित  में  यह  सुझाव
 उन्होंने  झपने  हस  संशोधन  विधेयक  में  रक्खा
 है  ?  साबंजनिक  हित  में  भौर  जनता  के
 हित  में  हो  वह  एक  बात  होती  है  लेकिन  झगर
 बह  सिफ  सरकार  के  हित  में  इस  बात  को
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 रखते  हैं  तो  इस  का  विरोध  करना  हमारा
 कर्तव्य  हो  जाता  है  ।  यह  जो  वर्तमान
 रेलवे  ऐक्ट  है  उस  में  इस  सरकार  को  इतने
 व्यापक  भ्रधिकार  हैं  कि  नये  भ्रधिकारों  की
 कोई  प्रावश्यकता  नहीं  है  ।  झाप  रेलवे
 ऐक्ट  की  धारा  i00  को  देखिये  ।  उस  में
 कहा  गया  है  कि  :

 “I¢  a  railway  servant  is  in  a
 state  of  intoxication  while  on
 duty,  he  shall  be  punished  with
 fine  which  may  extend  to  Rs.  50
 or  where  the  improper  perfor-
 mance  of  the  duty  would  be  likely
 to  endanger  the  safety  of  any
 person  travelling  or  being  upon
 the  railway,  with  imprisonment
 for  a  term  which  may  extend  to
 one  year  or  with  fine  or  with
 both.”

 जब  इस  धारा  में  इस  के  लिये  प्रबन्ध  किया  गया
 है  तब  मेरी  समझ  में  नहीं  श्राता  है  कि  i00
 (ए)  शौर  i000  (बी)  की  जरूरत  क्‍या

 थी।  श्रागे  देखिये  कि  जो  रेलों  के  हुकक्‍मों  का
 उल्लंघन  करेगा  श्रौर  किसी  भी  पैसेन्जर  की
 जान  को  खतरा  पहुंचायेगा  उस  के  बारे  में
 घारा  i0]  मेँ  इन्तजाम  किया  गया  है  ।
 जब  सार्वजनिक  हित  की  रक्षा  बर्तमान
 रेलवे  कानून  के  झन्दर  है  तब  यह  नये  भ्रधिकार
 सरकार  प्रपने  पास  क्‍यों  लेना  चाहती  है  ?

 जहां  .क  i00  (बी)  का  सवाल  है,
 रेलवे  कमेचारियों  के  साथ  दूसरे  नागरिकों
 को  भी  घसीटा  है  t  इस  में  क्‍या  कहा  है  ?

 Tampering  with  signal,  etc.

 लेकिन  हस  के  बारे  में  रेलबे  ऐक्ट  की  जो
 धारायें  126,  :27  भौर  i28  &  उम  को
 देखिये  ।  तब  फिर  गया  प्रध्चिकार क्यों  ?
 (व्यवथा4)  थी  लोबो  प्रभु  को  याद  होगा

 कि  जब  धनकम  टैक्स  का  सामला धाया  था
 तब  उन्होंने  एक  दलील  का  इस्तेमाल
 फिया  था  कि  ।  सारे  अधिकार  ६ ६... ह  1 ह
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 भ्रप्तिकार  क्‍यों  ?  मैं  पूछना  चाहता  हूं  कि
 ग्रखिर  सरकार  नये  प्रधिकार  क्‍यों  प्राप्त
 करना  चाहतो  है  ?  मैं  अनाव:यक  प्रधि-
 कारों  का  विरोध  हसलिये  कर  रहा  हूं  कि
 उन  का  दुरुपयोग  किया  जाता  है  ।  00

 (ए)  और  i000  (बी)  में  उन  को  जो
 अधिकार  मिलेंगे  उन  में  नये  जुर्मों  को  उत्पन्न
 किया  गया  है  श्रौर  उन  जुर्मो  के  बारे  में
 धारा  3  में  लिखा  गया  है  ।  इस  में  रेलवे

 ऐक्ट  की  जो  धारा  isi  है  उस  में  परिवर्तन
 किया  गया  है  झौर  उस  में  कोशिश  यह  की
 गई  है  कि  i00  (ए०)  और  00  (बी)  के
 जो  जुर्म  हैं  उन  को  कार्निजेबल  बनाया
 जाय  धौर  पुलिस  को  बिना  वारण्ट  गिरफ्तार
 करने  का  अभ्रधिकार  दिया  जा  रहा  है  |

 रेलवे  मंत्री  (श्री  खेत  ः  पुनाजा )  :

 वह  i00  77%)

 श्री  मध  'सिमये :  श्राप  इसमें  भी
 दे  रहे  हैं  |  क्या  मंत्री  महोदय  कभी  151  मे
 गिरफ्तार  हुए  हैं  ?

 एक  खाननीय  सदस्व  :  नहीं  नहीं  |

 श्री मु  लिसये  :  महीं  हुए  हैं  तो  मेरे
 दर्द  को  मंत्री  महोदय  समझ  लें  1  मैं  पत्षासों
 बार  15  में  गिरफ्तार  किया  गया  हूं  1  भ्रब
 की  बार  भी  52  में  गिरफ्तार  किया  गया  था  1

 जौ  रणबीर  सिंह  (रोहतक)  :  कोई
 प्रादमी  151  में  गिरफ्तार  नहीं  होगा  (Ta.
 wm)

 aft  ह  लिमब े:  मैं  यह  कह  रहा  था  कि
 दफा  3  का  नतीजा  यह  होगा  कि  यह  थो
 नये  जुर्म  उत्पन्न  किसे गये  हैं  उन  को  काब्निजे-
 बल  बनाया  जायेगा,  भ्रौर  जब  जुर्म  काम्मि-
 & ल  बन  जाता  है  तब  पुलिस  को  चिना

 वारण्ट  भिरिक्तार  करमे  तथा  पकड़न ेका  भ्रश्ि-

 कार  लिख  जाता  है,  जिस  का  शिकार  मैं

 हो  चका  हूं  पिछले  बीस  दिलों  में  t
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 मुझे  पता  नहीं  है  कि  श्री  मुल्ला  बहां
 ह ैया  नहीं,  जोकि जज  रह  चके  हैं,  लेकिल श्री
 एन०  सी०  चटर्जी  साहब  हैं  ।  वह  भी  भूतपूर्व
 जज  हैं  ।  इन  जजों  ने  सी०  झार०  वी०  सी०
 की  धारा  151  में  पुलिस  को  ज,  बिना
 वारण्ट  गिरफ्तार  करने  का  ह्धिकार  दिया
 गया  है  उस  के  बारे  में  कहा  है  कि  यह  स्पेशल
 पाषर  है,  एक्सेप्शनल  पावर  है  ।  यह  भी
 कहा  है  कि  यह  इमजजेन्सी  पावर  है  ।  मैं
 जानना  चाहता  हूं  कि  भ्राज  कौन सी  हमर्जेन्सी
 है.  ?  कौन  से  एक्सेप्शनस  सक  म्स्‍्टान्सेज
 राज  हैं  ग्रौर  किस  चीज  को  ले  कर  इस  तरह
 के  नये  जुर्मों  का  निर्माण  किया  जा  रहा  है  ?

 पुलिस  को  बिना  वारण्ट  गिरफ्तार  करने  या
 पकड़ने  का  जो  प्रधिकार  दिया  जाता  है  इस
 ह उ  हमारे  मौलिक  प्रष्तिकारों  पर  झाक्रमण
 हो  रहा  है  ।

 मैं धाप  से  निवेदन  करता  हूं  कि  इस
 तरह  का  कानून  पास  करने  की  कोई  झाजश्य-
 कता  नहीं  है  1  इस  में  एक  ही  श्र्च्छी  बात
 है,  जिस  के  ऊपर  मैं  बाद  में भाने  बाजा  हूं
 द्रौर  वह  है  खण्ड  में  |

 The  Indian  Railways  Amendment
 Ordinance,  068  is  hereby  repealed.

 केवल  यह  वाक्य  इस  विधेयक  में  भ्रच्छा  है  ।
 उसका  श्राप  इस्तेमाल  कीजिये  ।  उन  को
 रहने  दीजिये  बाकी  को  एक  दम  खत्म  कीजिये  |
 बर्ना  प्राप  5)  दफा  में  पहले  गिरफ्तार
 हो  कर  जेल  में  रह  कर  तथा  साश  कुछ  धोग
 कर  झाइये  तब  मैं  मामूंगा कि  धाप  यह  कानून
 रखने  के  लिये  योग्य  व्यक्ति  हैं।  जब  तक
 श्राप  दूसरों  के  दर्द को  नहीं  समझेंगे पाप  यह
 नहीं  समझेंगे  कि  प्राप  यह  'झमागुष  कानून
 बनाभे जा  रहे  हैं  -  इसलिये  मैं  इसका
 ढट  कर  चिरोध  करना  चाहता  हूं  घौर  झष

 मे  निचेदर  करमा  बाइता हूं हूं  भाप  हथारी काल
 को  तां  धौर  इस  तरह  के  नये  काम्मिजेजल्
 धाफेम्स धाप तैयार मे नाप  तैयार  म  करें  |  जो  रेलवे  डक्ट
 है  शस वे  काफी  अधिकार  को  हैं  t
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 कोई  हमर्जेन्सी  नहीं  है,  कोई  संकटकालीन
 स्थिति  नहीं  है  ।  इस  को  मंत्री  महोदय
 वापस  लें  वर्ना  हम  को  इस  को  खत्म  करता
 पड़ेगा  ।

 श्री  श्लोम  प्रकाश  त्यागी  (मुरादाबाद)  :
 उपाध्यक्ष  महोदय,  श्राज  इस  देश  में  गरीब
 जनता  शर  मजदूर  दोनों  शोषण  शौर  शासन
 के  .शिकार  बने  हुए  हैं  भ्ौर  उनके  हित  का
 प्रश्न  सब  से  प्रमुख  है  ।  उन  बेचारों  को
 एक्स्प्लांयट  किया  जा  रहा  है  द्रौर  सताया
 जा  रहा  है,  उनको  फुटबाल  की  तरह  चारों  तरफ
 उछाला  जा  रहा  है।  मैं  इस  बिल  के  अन्दर  भी
 वही  स्थिति  देखता  हूं  ।  मैं  सरकार  की  ईमान-
 दारी  का  समर्थन  कश्ता  हूं  कि  वह  श्राज  एक
 विशेष  खतरे  को  सामने  रख  कर  इस
 बिल  को  लाना  चाहती  है  ny  मैं  उसकी  भावना
 का  समर्थन  करता  हूं  कि  इस  देश  में  कुछ  इस
 प्रकांर  के  तत्व  हैं  जो  शोषित  लोगों  की,  जो
 पिसे  हुए  हैं,  गिरे  हुए  हैं,  प्रसहाय  हैं,  विवशता
 का,  कंमजोरी  का  भौर  प्रसहायता  का  भनुचित
 लाभ  उठा  कर  भपने  विशेष  उद्देश्य  की  स्‍भोर
 बढ़ना  चाहते  हैं,  जिन  का  विश्वास  प्रजातन्त्र
 प्रे  नहीं  है,  जिनका  विश्वास  यह  है  कि  :

 ‘The  power  comes  through  the
 barre]  of  gun

 ag  इस  देश  में  इन  बेचारे  शोषित  लोगों  को
 भड़का  ,कर.  हिसात्मक  प्रवृत्तियों  की  श्योर
 ढकेल़ना  चाहते  हैं  झाज  देश  में  ऐसी  स्थिति
 है,  धौर  मैं  समझता  हूं  कि  इसी  को.  दृष्टि  में
 रख  कर  मंत्री  महोदय  मे  इस  बिल  को  यहां
 रखने.  की  चेष्टा  की  है  ।

 इस  बिल के  द्वारा  मंत्री  महोदय  मे.  एक
 बहुत  बड़ा  भ्रस्याय  सजदूरों  के  प्ताथ  किया  है  ।
 यह  भी  सत्य  है  कि  इस  देश  में  गरीब  मजदूर
 पिस  झा  है,  जख  की  मेहनत  का,  उसके  घटिल

 परिक्षम  का  फल  उसको  नहीं  मिल  रहा. है  |

 प्रगर  यह  तहीं:म्सलिगर  तो  Tae  एक्सप्लायट
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 करने  वाले  लोग  किसी  न  किसी  रूप  में  उसका
 शोषण  करेंगे  ।  इस  बिल  में  मंत्री  महोदय  ने
 यह  रखा  है  कि  जो  लोग  अपनी  ड्यूटी  को
 छोड़ते  हैं  उन  पर  यह  लागू  होगा  ।  यह  मुख्यतः
 हिंसात्मक  कार्यों  के  सम्बन्ध  में  होगा,  लेकिन
 मैं  एक  प्रश्न  पूछना  चाहता  हूं  कि  जो  शोषित
 हैं,  लेकिन  शोषण  के  साथ  लड़ना  चाहते  हैं,
 उनके  साथ  कया  भ्रन्याय  नहीं  हा  रहा  है  ?
 जिसके  बीबी  बच्चे  भूखे  मरते  हैं,  भौर  सरकार
 उनकी  सुनती  नहीं  है,  वह  किस  रूप  में  भ्रपनी
 शिकायत  लेकर  सरकार  तक  पहुंचेंगे  जब  कि
 प्रापने  रेलवे  ऐक्ट  में  उसके  प्रधिकार  छीन  लिये
 हैं  ।  वह  अभ्रहिसात्मक  ढंग  से  अपने  ग्रीवान्सेज
 प्रदशित  कर  सके  यह  भ्रधिकार  उसको  मिलना
 ही  चाहिये  i  श्राप  इस  ऐक्ट  के  ग्रनुसार  वह
 अ्रधिकार  उनसे  छीन  रहे  हैं  ।  ऐसी  बात  नहीं
 है  कि  वह  ड्यूटी  छोड़  कर  जाता  है।  लेकिन
 प्रगर  वह  लीगल  स्ट्राइक  करता  है  और  भ्रपने
 ग्रीवान्सेज  को  सरकार  के  सामने  बहरे  कानों
 तक  पहुंचाने  के  लिये  स्ट्राइक  का  सहारा  लिता
 है  तो  श्राप  उसको  इसकी  इजाजत  क्‍यों  नहीं
 देते  ।  इस  क्लाज  के  द्वारा  यानी  00
 (ए)  पौर  t00  (बी)  द्वारा  यह  प्रधिकार
 उससे  छीन  लिया  गया  है  ।  भ्गर  झ्लापको
 इनको  छीनना  है  तो  मैं  एक  बात  आपको
 संकेत  के  रूप  में  कहना  चाहता  हूं  ।  झगर
 श्रापने  मजदूरों  शौर  शोषित  लोगों  को  प्रपसे
 कष्टों  को  प्रदर्शि  करने  के  भ्रधिकार  से
 शर  भ्रहिसात्मक  तरीके  से  करने  के  भ्रधिकार  से,
 चाहे  वह  स्ट्राइक  हो  या  कोई  भी  हो,  छीनने
 की  कोशिश  की  या  उस  पर  प्रतिबन्ध  लगाने
 की  कोशिश  की  तो  उसके  दूसरे  परिणाम
 निकलेंग  t  प्लापको  मैं  संकेत  के  रूप  में  कहता
 चाहता  हूं  कि  झापने  इस  विधेयक  को  जो

 हिंसात्मक  रूप  में  पेश.  किम्ता  है,  तो  हिसा  क्रा
 अन्त  हिंसा  में  ही  होता  है  धौर  7  मासूस  ह. अ
 क्  रूप  में  सिकले  ।  भ्रगर  मजदूरों.  को  1....द
 ग्रीग्रेंसिस.  को  प्रदर्शित  करने  का.  हह़  कासून  में
 झापने  तहीं  दिया  शो  इसके  शोर  नतीजे  ft
 निकल  1... ड  हैं  oe  re  2  is  ‘eo
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 कल  मंत्री  महोदय  ने  कहा  था  कि  हमने
 मजदूरों  के  लिये  द्रिब्यूनल  बनाया  है  मैं  मंत्री

 महोदय  की  सूचना  के  लिये  कहना,  चाहता  हूं.
 कि  वह  सब  ढोंग  है,  वह  सब  ड्रामा है  I  वहां
 कुछ  नहीं  होता  है  ध्राज  मजदूर  पिसे जा
 रहे  हैं,  उनकी  कोई  सुनवाई  नहीं  होती  है  ।
 प्रगर  ट्रिब्यूनल  है  भौर  वहां  उनके  ग्रीवेंसिस
 को  सुना  जाता,  लोगों  के  कंष्टों  की  सुनवाई
 की  जाती  तो  फिर  मैं  कहना  चाहता  हूं  कि
 देश  में  स्ट्राइक  का  सवाल  ही  पैदा  नहीं  हो
 सम  ता  था  ।  मैं  मंत्री  महँंदय  का  एश्योरेंस
 देना  चाहता  हूं  कि  मुट्ठी  भर  लोग  ही  हैं
 जो  कि  विदेशों  के  इशारे  पर,  यहां  पर  खूनी
 क्रान्ति  या  न्य  प्रकार  की  क्रान्ति  की  बात
 करते  हैं  7  99  प्रतिशत  मजदूर  प्राज  भी
 देशभक्त  हैं  भ्रीर  वे  इस  प्रकार  का  कोई  इरादा
 नहीं  रखते  हैं  -  परन्तु  जब  वे  विवश  हो  जाते  हैं,
 शौर  जब  वे  भ्रपनी  गरीबी  से  तंग  प्रा  जाते  हैं,
 जब  महंगाई  बढ़ती  जाती  है,  लेकिन  उनकी
 कोई  सुनवाई  नहीं  होती  है,  तब  वैसी  भवस्था
 में  व ेमजबूर  होकर  इस  तरह  के  काम  करते
 हैं,  स्ट्राइक  इत्यादि  करते  हैं  ।

 उपाध्यक्ष  महोदय,  भ्राप  चाहते  हैं  कि  मैं
 जल्दी  खत्म  करू  ।  मैं  एक  प्रन  करना  चाहता
 हैं  भौर  चाहता  हूं  कि  मंत्री  महोदय  उसका
 उत्तर  दें।  भ्रापने  इस  क्लाज  में  कहा  है  कि  प्रगर
 कोई  ड्यूटी  छोड़  जाता  है  या  इस  तरह  का
 कोई  काम  करता  है  तो  उसको  दो  साल  की  सजा
 होगी  ।  उसके  साथ  ही  झापने  (बी)  में
 लिखा  है  कि  कोई  झगर  झावस्ट्रकशन  पैदा
 करता  है  रेलों  को  चलने  में  तो  उसको  भी  सखद्चा
 होगी  ।  लेकिन  झाप  देखें  कि  किन  लोगों  के
 ह्वारा  झाजकल  रेलगाड़ियां  रोकी  जाती  हैं  |
 रोज  या  हर  तीसरे  दिन  रेलें  रोकी  जाती  हैं
 रेलबेमन  के  द्वारा  नहीं,  रेल  कर्मचारियों  के
 द्वारा  नहीं  बरन  विद्यार्थियों  के  द्वारा,  स्कूल
 सौर  कालेज  के  विद्याधियों  के  हरा  ।  कगर
 कोई  लाठी  डंडा  लेकर  भा  जायें  धौर  ऐसे  पागल
 लोगों  के  सामने  से  रेल  का  इंजन  ड्राइवर
 झमर  इंजम  छोड़  कर  जाम  थाए  तो  ाप

 AGRAHAYANA  6,  890  (SAKA)  Railways  +78
 (Amdt.)  Bill

 क्या  करेंगे  ?  इसको  क्या  श्राप  ड्यूटी  छोड़ना
 कहेंगे  ।  ऐसी  झगर  भीड़  थ्या  जाए  तो  मंत्री
 महोदय  धाप  भी  हां  से  भ्राग  जायेंगे  wt
 इस  प्रकार  की  खतरनाक  भीड़  भगर  भा  जाए
 तो  बैसी  झवस्था  में  रेल  कर्मचारी  क्‍या  करे  ?
 उसे  छोड़  कर  भागना  ही  तो  पड़ेगा  i  इस
 तरह  के  जो  एक्सट्राभाश्निरी  सरकमस्टांसिस
 हैं  उनको  प्रापने  छोड़  दिया  है  1  झगर  फोई
 कर्मचारी  इन  सरकमस्टांसिस  में  ड्यूटी  छोड़
 कर  भागता  है  तो  इस  बिल  में  प्रापमे  उसके
 लिए  कोई  गुंजाइश  नहीं  रखी  है  ।

 फिर  एक  बात  भौर  है।  भापके  कानून
 के  प्नुसार  स्ट्राइक  लीगल  है  भौर  वह  झपने
 प्रीवेंसिस  को  प्रकट  करने  के  लिये  स्ट्राइक  करता
 है  तब  उसको  तो  ड्यूटी  छोड़ना  नहीं  माना
 जा  सकता  है  1  इस  सब  चीज़  को  ध्यान  में  रखते
 हुए  मैंने  इस  ब्लाज  में  एक  संशोधन  रखा  है
 जो  इस  प्रकार  है  :

 “Provided  that  there  is  no  ex-
 traordinary  gituation  before  him
 to  do  so  and  he  is  legally  au-
 thorised  to  do  so  in  order  to  ven-
 tilate  his  grievances”.

 इसको  मानने  से  यह  विधेयक  पूर्ण  हो
 जाता  है।  मैं  इस  चीज  का  समर्थन  करता  हूं
 कि  कोई  प्रगर  जान  बह  कर  इस  प्रकार  का  कार्य
 करता  है  तो  उस  पर  प्रतिबत्ध  लगना  ,  चाहिये,
 इलीब्रेटली  ऐसा  करता  है  तो  उसे  ऐसा  नहीं
 करना  चाहिये  ।

 झन्त  में  एक  बात  धौर  मैं  कहना  चाहता
 हैं  ।  हमारे  यहां  प्रजातन्त्र  है।  इस  प्रजातन्त्र
 में  झगर  भापने  गरीबों  की  प्राथाज  को  उठने
 से  रोका  शो  इस  देश  में  प्रजातम्ल  की  हत्या
 हो  जाएगी,  सिंहात्मक  प्रभुत्तियों को  बल  मिलेगा
 प्रोर  पटयंत्रकारियों  के  (हाथ  मजबत  होंगे
 झोर  पा  देश  में  ब्लडी  रेबोल्यूजन हो  जाएगा  t
 मैं  प्रार्थना  करता  हूं  कि  इस  पर  शाप  गम्भौ  रता-
 पूर्वक  विचार  कीजिये  पौर  इसको  सही  रूप  में
 हमारे  सामने  प्रस्तुत  कीजिये  |

 दम  शब्दों  के  साथ  मैं  cw  विरोध
 करता  हूं  t
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 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  I  wish  that  halg  the  concern,
 which  is  being  shown  by  certain
 Members  of  this  House  about  the
 alleged  plight  of  the  travelling  pub-
 lic  in  the  event  of  a  railway  strike
 taking  place,  was  displayed  last  year
 when  the  owners  of  the  big  collieries
 not  only  threatened  but  actually
 stopped  the  supply  of  coal  to  the  rail-
 ways  with  the  demand  that  unless  the
 price  of  coal  was  put  up  they  would
 not  supply  any  more  coal.  That  was  a
 strike,  if  I  may:  say  80,  by  the  col-
 liery-owners  against  the  railways.
 The  hon.  Minister  knows  very  well
 that  as  a  result  of  that  a  large  num-
 ber  of  trains  in  various  parts  of  the
 country  had  to  be  cancelled.  No
 doubt,  passengers  were  put  to  a  lot  of
 inconvenience  for  that  too,  but  never
 did  we  hear  anything  then  about  the
 plight  of  the  passengers  or  the  wick-
 edness  of  these  colliery-owners  nor
 was  any  Ordinance  issued  against
 that  nor  were  any  steps  taken  against
 them.

 SHRI  C.  M.  POONACHA':  The
 same  thing  did  happen  when  the  fire-
 men  went  on  strike.  There  was  can-
 cellation  of  trains  and  the  travelling
 public  were  jnconvenienced.

 SHRI  INDRAJIT  GUPTA:  Firemen.
 of  course;  but  not  colliery-owners.

 In  960  when  on  the  last  occasion
 there  was  a  strike  by  Central  Gov-
 ernment  employees—and  may.  I  re-
 ming  you  that  it  was  not  a  one-day
 taken  strike  but  a  call  for  continuous
 strike?—an  Ordinance  was  issued
 very  similar  to  the  present  Essential
 Services  Maintenance  Ordinance,  but
 once  that  strike  was  over  that  Ordi-
 nance  was  repealed—of  course,  Pan-
 dit  Nehru  was  the  Prime  Minister  at
 that  time—and  no  attempt  was  made
 as  is  being  made  this  time  to  put  it
 permanently  on  the  statute  book.

 What  is  the  reason  for  this  differ-
 enee,  may  I  know?  Ie  it  thet  this  time
 there  have  been  numerous  cases  of
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 running  staff  abandoning  trains  in  the
 middle  of  the  line  somewhtre  and
 disappearing?  You  have  not  been  able
 to  quote  a  single  case,  let  alone  many
 cases.  Not  one  single  case  has  been
 quoted.  The  only  difference  is  that
 over  these  few  years  the  vindictive
 and  anti-labour  attitude  of  the  Gov-
 ernment  hag  increased  ten-fold.  The
 sole  reason  for  persisting  in  convert-
 ing  these  Ordinances  into  permanent
 laws  is  that  they  know  that  if  the
 Ordinances  are  repealed,  the  nume-
 rous  prosecutions  and  court  cases,
 which  have  been  launched  against
 thousands  of  Central  Government
 employees,  including  railwaymen,  on
 the  ground  that  they  have  violated
 the  Ordinances,  will  automatically  go
 by  default.  It  ig  only  in  order  to
 prosecute,  persecute,  harass  and  vic-
 timise  them  through  the  medium  of
 police  and  court  cases  that  they  are
 persisting  with  this  measure.

 The  net  upshot  of  this,  whether  you
 like  it  or  not,  is  that  there  is  a  per-
 manent  and  blanket  ban  being  put  on
 the  right  of  railway  employees  ever
 to  go  on  strike  under  any  circumstan-
 ces.  That  is  what  it  means.  I  want
 the  hon.  Minister  to  please  tell  us
 when  he  replies  whether  such  a  dra-
 conian  provision  exists  in  any  other
 country,  which  is  supposed  to  be  run
 by  this  kind  of  parliamentary  form  of
 government.  Railway  strikes  take
 place  elsewhere  also.  We  are  reading
 about  them  in  the  papers  every  day.
 Two  or  three  months  ago  there  was
 three-week  long  go-Slow  by  British
 ‘ailwaymen  under  the  leadership  of
 the  National  Union  of  Railwaymen  in
 Great  Britain.  That  lasted  for  three
 weeks  and  it  was  reported  in  all  the
 press.  A  number  of  trains  had  to  be
 cancelled  and,  no  doubt,  there  are
 passengers  in  Great  Britain  also  who
 were  put  to  inconvenience.  We  have
 never  heard  of  an  Ordinance  or
 arrests  or  firing—nothing  of  the  kind.
 What  happens  there  We  would  like
 to  know.

 Yesterday  he  quoted  something
 from  Shri  Peter  Alvares,  a  efreuler
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 or  something.  J  am  sure  that  the  Mi-
 nistry  and  the  Railway  Board  have
 also  seen—unfortunately,  I  have  not
 that  copy  with  me  here  because  it  is
 an  old  document—the  circular  issued
 by  the  same  All  India  Railwaymen’s
 Federation  on  the  eve  of  this  strike
 of  the  l9th  September  specifying
 directions  to  the  running  staff  as  to
 what  they  should  do  if  at  6  o'clock
 in  the  morning  of  the  l9th  Septem-
 ber  they  happened  to  be  running  a
 train  somewhere  in  the  middle  of  the
 line.  They  were  not  told  that  they
 were  to  stop  the  train  there  and  aban-
 don  it  wherever  it  may  be  in  the
 middle  of  the  jungle  or  the  desert
 and  walk  off.  There  was  a  specific
 direction  given  there  that  they  were
 to  take  that  train  to  the  next  nearest
 station,  (Shri  J.B.  Kripalani:
 Maybe.  a  flag  station.)  whatever  that
 station  may:  be,  and  then  only  they
 could  leave.  A  lot  of  tears  have  been
 shed  as  if  something  terrible  has  been
 done  and  people  are  abandoning
 trains  in  the  middle  of  the  line  and
 going  away.  No  such  thing  has  oc-
 curred.  what  happens  in  Japan?  What
 happens  in  Great  Britain?  What  hap-
 pens  in  France?  What  happens  there
 when  railway  strikes  take  place  and
 go  on  for  weeks  together?  Therefore,
 I  must  say  that  this  is  an  extra-ordi-
 nary  provision.

 Then,  they  say  it  is  all  due  to  the
 fact  that  he  may  abandon  his  duty  in
 the  middle  of  the  line  somewhere.
 Is  he  entitled,  according  to  the  Min-
 ister,  to  go  on  strike  if  he  fs  not  ac-
 tually  running  the  train?  Suppose  his
 duty  hours  have  not  commenced,  the
 train  has  not  yet  left  the  station  of
 origin  from  where  the  train  js  to
 leave—the  train  is  still  standing
 there;  there  is  stil]  some  time  to
 leave—and  a  strike  takes  place  ag  a
 result  of  which  the  train  cannot  leave
 the  original  station  because  no  run-
 ning  staff  is  available  to  man  ft.  Is
 he  allowed  to  go  on  strike?  Will  they
 be  allowed  to  go  on  strike?  They  ure
 not  abandoning  the  train  in  the  mid-
 die  of  the  ne  somewhere.  This  puts
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 a  blanket  ban  on  everybody  that  you
 cannot  go  on  strike.

 What  happened  in  Pathankot?
 There,  all  the  trouble  which  took
 place,  firing  and  killing  of  the  people,
 beating  the  workers,  beating  up  wo-
 men,  etc.,  happened  before  any  train
 left  Pathankot.  The  first  train  which
 was  due  to  leave  in  the  morning,  6.20
 A.M.  or  some  such  time,  would  not
 leave  because  no  running  staff  came
 to  run  it.  As  a  result  of  that,  the
 police  went  on  rampage,  shot  down
 the  workers,  beat  up  the  women  and
 all  that.  How  does  it  come  within
 that?  This  means  jn  no  circumstances
 they  are  to  be  allowed  the  right  to
 strike.

 When  the  recognition  is  given  to  a
 railway  union,  according  to  the  rules
 framed  by  this  same  Government,  it
 is  said,  b:fore  going  on  a  strike,  you
 must  take  a  strike  ballot  and,  after
 the  strike  ballot,  if  the  majority  is
 in  favour  of  the  strike,  you  must
 serve  a  notice  of  strike—so  many
 days  notice  must  be  given.  etc.  etc.
 Everything  is  being  just  put  into  the
 waste  paper  basket.  This  is  no  longer
 necessary.  You  cannot  have  a  ballot
 now;  you  cannot  serve  a  strike  no-
 tice;  you  cannot  do  anything.  You  are
 not  to  go  on  strike  in  any  circumst-
 ances  whatsoever.  That  is  the  mea-
 ning  of  this  Ordinance  which  is
 sought  to  be  replaced  by  an  Act.

 I  suggest  that  this  is  something
 fantastic  and  unprecedented.  Such  a
 measure  has  never  been  taken  in  any
 country  before.  This  !s  simply  for
 the  sake  of  pursuing  court  prosecu-
 tions  and  harassing  these  people.
 The-.  should  not  be  so  petty-minded,
 mean-minded  and  it  is  a  repressive
 attitude  they  are  adopting.  J  have
 moved  my  amendments.  I  do  not  want
 to  take  more  time  of  the  House.  I
 oppose  it.  They  should  withdraw  it
 and  repeal  the  Ordinance  completely.

 MR.  DEPUTY  SPEAKER:  The  hon.
 Minister.

 SOME  HON  MEMBERS  rose—
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 MR.  DEPUTY-SPEAKER:  Let  us
 finish  the  clause-by-clause  considera-
 tion.

 SHRI  RANDHIR  SINGH:  Sir,  _  is
 the  word  ‘mean-minded’  parliament-
 ary?  I  want  your  ruling  on  that.

 SHRI  INDRAJIT  GUPTA:  I  said.
 petty-minded....  (Interruptions)

 SHRI  RANDHIR  SINGH:  You  said,
 mean-minded.  This  is  an  abuse.
 There  cannot  be  a  more  abusive  lan-
 guage  than  this.

 MR.  DEPUTY-SPEAKER:  You  may
 say  it  is  an  abuse.  It  ig  not  unparlia-
 mentary.

 SHRI  RANDHIR  SINGH:  It  is
 strange!  The  word  ‘mean-minded’  is
 not  unparliamentary?

 MR,  DEPUTY-SPEAKER:  Now  T
 have  permitted  only  those  who  have
 moved  their  amcndments.  I  am  not
 permitting  those  who  could  not  do
 it  or  those  who  want  to  speak  on
 amendments  because  we  have  already
 exceeded  the  time-limit.

 eft  सघ्‌  लिमये  :  उपाध्यक्ष  महोदय.
 ी  माननीय  सदस्यों  ने  हस  कलाज़  पर

 बोलना  है  ।

 शी  जा  फरनेण्डीज  :  उपाध्यक्ष  महोदय,
 मेरे  संशोधन  हैं  ।

 MR.  DEPUTY-SPEAKER:  I  am
 saying  about  Clause  2.  I  have  per-
 mitted  only  those  who  have  moved
 their  amendments.

 __.SHRI  KANWAR  LAL  GUPTA:  I
 want  to  speak  on  this  Clause.  This
 is  _a  very  important  Clause.  (Inter-
 ruptions)

 MR,  DEPUTY-SPEAKER:  T  canno:
 allow  a  debate  on  this  clause.  We
 have  already  exceeded  the  time-limit.

 SHRI  SITARAM  KESRI  (Katihar):
 Yesterday,  you  had  made  a  commit-
 ment  in  the  House  that  you  would
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 allow  me  to  move  the  amendments.
 So,  I  request  you  to  please  allow  me
 now,

 MR.  DEPUPTY-SPEAKER:  Let  us
 finish  the  clause-by-clause  considera-
 tion.  If  I  permit  you,  then  Mr.  Kan-
 war  Lal  Gupta  is  wanting  to  speak
 and  there  wi)]  be  so  many  others.

 SHRI  SITARAM  KESRI:  Please
 listen  to  me,  Sir

 MR.  DEPUTY-SPEAKER:  Already
 we  have  exceeded  the  time-limit.  I
 will  permit  you  at  the  final  stage

 SHRI  SITARAM  KESRI:  Please
 hear  me,  Sir...  (Interruptions)

 MR.  DEPUTY-SPEAKER:
 amendment  to  this
 there

 Your
 Clause  is  not

 SHRI  SITARAM  KESRI:  It  is  there.

 MR.  DEPUTY-SPEAKER:  Mr.  Kali-
 ta  has  not  moved;  Mr.  Jha  has  not
 moved.  So  many  members  were  ab-
 sent  at  that  time.  Therefore,  please
 resume  your  seat;  please  co-operate
 with  the  Chair.

 SHRI  SITARAM  KESRI:  This  is  a
 very  important  Bill.  I  am  the  Presi-
 dent  of  the  North  Frontier  Railway-
 men  Union.  I  must  be  given  an
 opportunity  to  speak  here.  I  have  to
 say  many  things....  (Interruptions)

 MR.  DEPUTY-SPEAKER:  You  will
 get  an  opportunity.  Please  resume
 your  seat.  As  I  said,  let  us  finish
 clause-by-clause  consideration.  I
 have  given  chances  to  those  who  have
 moved  their  amendments.  To  those
 who  have  not  moved  amendments,  I
 shall  try  to  give  an  opportunity  at  the
 final  stage.  Mr.  Kesri,  if  I  permit  you
 now,  I  will  have  to  permit  five  others.
 I  will  give  you  an  opportunity  later...
 (interruptions)

 SHRI  DHIRESWAR  KALITA  (Gau-
 hati):  I  have  moved  my  smendment.
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 MR.  DEPUTY-SPRAKER:  I  am
 sorry:  Yes;  your  amendment  is  there.
 I  will  permit  you  only  one  minute.

 श्री  जारज  फरनेग्डीज  :  उपाध्यक्ष  महोदय,
 मेरे  छः  संशोधन  हैं  v

 MR,  DEPUTY-SPEAKER:  Have  you
 moved  them?

 श्री  जाज  फरनेन्डीज्ञ  :  मैंने  पेश  किये  हैं  ।

 MR.  DEPUTY-SPEAKER:  |  will
 permit  only  one  or  two  minutes.

 att  झोकार  लाल  बेरवा
 मैंने  भी  संशोधन  पेश  किये  हैं  ।

 (कोटा  )

 MR.  DEPUTY-SPEAKER:  You  were
 not  here  when  amendments  were  being
 moved.

 You Mr.  Kalita  should  be
 brief.

 very

 SHRI  DHIRESWAR  KALITA:  Yes-
 terday,  the  hon.  Minister,  Shri  C.  M.
 Poonacha,  made  a  political  speech  as
 if  the  whole  of  India  was  going  on  a
 revolution  on  the  ]9th  September.  He
 based  his  arguments  only  on  this  as  if
 on  the  :9th  September  there  was  to  be
 a  revolution  or  something  like  that.
 That  was  not  the  point.  In  the  state-
 ment  that  has  been  laid  on  llth  Nov-
 ember,  ‘1968,  it  has  been  stated:

 “In  the  context  of  the  strike
 which  was  threatened  on  9th
 September,  ‘1968,  by  certain  orga-
 nisations  of  Central  Government
 employees,  including  a  section  of

 ‘railway  servants,  large  scale  in-
 cidence  of  concerted  action,  as
 mentioned  above,  was  apprehend-
 ed.  =

 MR.  DEPUTY-SPEAKER:  Please
 confine  your  remarks  to  your  amend-
 ment.  This  is  not  a  general  debate.
 You  may  speak  only  about  your  am-
 endment.

 SHRi  DHIRESWAR  KALITA:  I  am
 coming  to  that.
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 Yesterday  he  made  a  political  speech.
 He  did  not  deal  with  this  subject  at
 all  as  to  why  this  enactment  was  ne-
 cessary.  Thig  pena]  provision  which
 he  hag  moved  to  amend  the  Indian
 Railways  Act  is  not  at  all  necessary
 because  there  are  other  measures  like
 Unlawtu)  Activities  Act,  Preventive
 Detention  Act,  Central  Industrial
 Security  Force  Bill,  and  then  in  all
 the  States  there  is  the  maintenance  of
 Public  Order  measure.  Sections  5)
 and  54  of  the  Cr.  P.C.  and  all  other
 Acts  of  the  Government  of  India  are
 there.  In  spite  of  these  things,  this
 Government  wants  more  powers,  If
 you  want  to  go  on  enacting  all  these
 pena]  provisions  in  India,  were  will
 democracy  stand?  You  are  torpedoing
 the  whole  democratic  movement  in
 India.  You  are  responsible  for  that.
 You  have  not  said  a  single  word  for
 need-based  minimum  wage.  You  have
 not  met  a  single  demand.  You  have
 not  removed  a  single  grievance

 MR.  DEPUTY-SPEAKER:  You  may
 please  come  to  your  amendment.  I
 will  not  permft  general  diseussion
 now.

 SHRI  DHIRESWAR  KALITA:  Let
 me  give  one  example  in  Assam.  In
 Gauhati  the  railway  headquarters
 acted  in  collaboration  with  the  Gov-
 ernment  06  Assam  through  the  Assam
 Public  Maintenance  Act.  The  Rail-
 way  headquarters  have  been  declared
 द  protected  area.  There,  all  workers
 have  to  carry  their  identity  cards
 within  200  yards  of  that  area.  No-
 body  can  hold  a  meeting.  No  five  per-
 sons  can  go  together.  Even  a  mar-
 riage  celebration  cannot  take  place  in
 that  area.  Mrs.  Sucheta  Kripalani
 raised  this  point  day  before  yesterday.
 The  hon.  Minister  has  not  replied  at
 all.  These  things  are  taking  place,
 Sir.

 MR.  DEPUTY-SPEAKER:  Your  time
 is  up.  You  wre  not  referring  to  your
 amendment.  I  will  not  permit  a  gene-
 ral  discussion.  No,  please.  You  may
 refer  to  your  amendment  and  make
 your  suggestion.
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 SHRI  DHIRESWAR  KALITA:  In
 view  of  all  these  things,  Sir,  my  sub-
 mission  is  this,  that  the  amendment
 which  he  has  brought  today  for  the
 consideration  of  this  House  ig  not  at
 al]  necessary.  So.  my  submission  is
 that  my  amendment  should  be  accept-
 ed  by  the  Hon‘ble  Minister  and  he

 फाउंडर  मेम्बर  है  श्रौर  गवरनिंग  बाडी  का
 परमानेंट  मेम्बर  है,  उस  आई ०  एल०  श्रो०  के
 कन्वेंशनों  को  मानती  हो  तो  यह  मेरी  जो
 तरमीम  है  जिसमें  मैंने  यह  कहा  है  कि  झगर
 कोई  रेल  कर्मचारी  बेमतलब  ही  गाड़ी  छोड
 कर  ला  जाए,  कहीं  कोई  शराब  पी  कर  ्ाए,

 should  withdraw  his  amending  Bil).

 श्री  जाज  फरमेग्डोश :  ग्रध्यक्ष  महोदय,
 मेरी  छः  तरमीमें  हैं  जिनके  समर्थन  में  मैं  यहां
 खड़ा  हूं  ।  इस  विधेयक  पर  जो  कुछ  कहना  था
 बह  तो  हम  कह  चुके  हैं  ।  मेरी  तरमीम  इस
 प्रकार  है  कि  जहां  दो  वर्ष  की  सजा  की  बात  है
 यहां  तीन  महीने  की  की  जाये,  जहां  5  सौ  रुपये

 जुर्मामे  की  बात  है  वहां  50  रुपये  किया  जाय
 श्रौर  बागे  100(T)  के  श्रन्त  में  यह  लिखा
 जाये  :

 “Provided  that  if  the  Railway
 servant  abandons  his  duty  in  pur-
 suance  of  the  notice  of  strike  serv-
 ed  by  a  trade  union,  the  provision
 of  this  section  shall  not  apply.”

 ग्रद  इस  विधेयक  पर  जब  बहस  चली
 तो  गाड़ी  लाहन  पर  कहीं  छोड़  कर  जाने  वाली
 बात  शाई  कि  किन्‍्हीं  दो  स्टेशनों  के  बीच  में
 गाड़ी  छोड़  कर  चला  जाता  हो  तो  हजारों

 मुसाफिरों  का  क्या  होगा  इस  तरह  की  बात
 रेल  मंत्री  न  या  भन्‍य  लोगों  ने  यहां  पर  उठाई  ।
 एक  चीज  हम  लोग  बराबर  कहते  आए  और
 बार-बार  कहते  झाए  कि  प्रसल  में  यह  विधेयक
 कोई  रेल  का  माल  मत्ता  बचाने  के  लिए  या
 ऐसे  किसी  काम  के  लिए  नहीं  है  क्योंकि  उसके
 लिए  तो  इंडियन  रेलवे  कट  है  और  दूसरे  जो
 पीनल  लेजिस्लेशन  हिन्दुस्तान  के  हैं  वह  काफी
 »  1  'स  विधेयक  का  एक  ही  मकसद  है--
 <  +र्मचारियों  का  हड़ताल  का  जो  बुनियादी
 अधिकार  है  उसको  छीन  लेना  ।  प्रगर  सरकार
 में  ईमानदारी  हो,  सचमुच  सरकार  भाई  ०  एल  ०
 झो०  के  कन्वेंशन  को  सानती  हो,  कन्वेंशन  85
 और  कस्बेंशन  L05  श्राई०  एल०  ऑ्ो०  के
 जिस  प्राई०  एल०  प्रो०  की  भारत  सरकार

 ग्रापस  में  झगड़े  की  वजह  से  कहे  कि  मैं  नहीं
 काम  करूँगा  या  किसी  अफसर  ने  कोई  बात
 उस  को  सुनाई  और  झगड़ा  करके  हट  गया
 तो  वहां  मैं  लागू  करने  से  नहीं  रोक  रहा  हूं  ।
 लेकिन  भ्रगर  वह  हड़ताल  का  नोटिस  देता  है
 उसकी  यनियन  हड़ताल  का  नोटिस  देती  है

 बाकायदा  जो  हिन्दुस्तान  के  कानून  हैं  इन्डस्ट्रियल
 डिसप्यूट्स  ऐक्ट  द्रौर  इंडियन  ट्रेड  यूनियन
 ऐक्ट  तथा  मजदूर  सम्बन्धी  जो  दूसरे  ऐक्ट  हैं,
 उन  कानूनों  के  प्रन्तर्गत  प्रौर  प्राई०  एल  ०  प्रो  «
 के  कन्वेंशन  के  ग्रन्तगंत  वह  हड़ताल  का  नोटिस
 देता  है  तो  फिर  बह  नोटिस  गलत  है,  बराबर
 है,  उसको  इंडस्ट्रियल  डिस्प्यूटस  ऐक्ट  के
 मातहत  तय  करेंगे  ।

 उपाध्यक्ष  महोदय,  शायद  इस  हड़ताल
 को  बिठाने  में  प्रापका  भी  हाथ  था  जो  एयर
 इंडिया  के  इंजीनियरों  की  थी,  उन  में  मे  8
 ड्राइवरों  को  प्रभी  एक  एक  महीने  की  सजा
 हो  रही  है,  अगले  हफ्ते  वह  जेला  जा  रहे  हैं  ।
 इंडस्ट्रियल  डिस्प्यूट्स  कट  में  उनके  ऊपर

 मुकदमा  चलाया  गया  था,  बम्बई  में  ग्रोर  वहां
 से  उनको  जेल  हो  चूकी  है  जिस  हडताल  को
 बिठाने  में  प्रापका  भी  हाथ  रहा  है  ।  तो  में
 यह  बता  रहा  हूं  कि  अगर  कई  भी  कर्मचारी

 गैर-कासूनी  काम  करते  हों  तो  उसके  लिए
 झ्रापके  पास  झाज  कानून  हैं,  कायदे  हैं।  इंडियन
 रेलवे  ऐक्ट  में  इस  संगोधन  को  जो  मंत्री
 महोदय  यहां  पर  ला  चुके  हैं  प्रौर  जो  मेरी
 राय  से  और  इस  सदन  की  तमाम  लोगों  की
 राय  से  हडताल  पर  रोक  लगाने  वाला  कामून
 है,  इस  में  मैं  यह  कहना  चाहता  हूं,  यह
 यह  अधिकार  जो  कर्मचारियों  का  है,  हड़ताल
 पर  जाने  का  उस  अतिकार  को  हस  विधेयक
 के  द्वारा  नहीं  छीनना  चाहिए  भ्रौर  इसलिए
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 (ब्यथबात)  मेरे  छः  संशोधन  हैं  ।  100(&)  है  कर्मचारियों  के  लिए  ौर
 @  मिनट  में  मैं  खत्म  करूंगा  ।  इसलिए  मैं.
 मंत्री  महोदय  की  भौर  सरकार  की  इस  बारे
 में  ईमानदारी  की  राय  चाहता  हुं,  मैं  चाहता  हूं
 कि  सरकार  कुछ  ईमानदारी  का  बर्ताव  करे
 और  कमंचारियों  का  जो  बुनियादी  प्रधिकार
 हडताल  का  है  उस  पर  कोई  भी  रोक  लगाने
 का  काम  न  करे  ।

 जो  दूसरा  हिस्सा  है  संशोधन  का  कि  कोई
 गलत  काम  किसी  ने  किया  श्रौर  उका
 रंकने  में  ग्रा  गया  तो  उसको  दो  साल  की
 भजा  दी  जाये,  उके  बारे  में  मैं  पुनाचा
 साहब  से  पूछना  चाहता  2  कि  आ्लापके  रेल
 मन्त्री  हने  के  बाद  श्रौर  श्राप  से  पहले  एस०
 के०  पाटिल  के  जमाने  में  कितनी  रेलें

 दु्टनाएं  हुईं,  ऐक्सीडेंट्स  कमेटी  ने  जच
 करने  के  बाद  कितनी  ही  दुघंटनाझ्रों  के  बारे
 में  कह्दा  fy  रेल  की  जो  व्यवस्था  है,  उसने
 जो  ग़र  तियां  हैं  उसके  कारण  यह  दुषघंटनाएं
 हो  रही  हैं.  उस  के  कारण  यह  करोड़ों  रुपये  का
 नन  सान  होता  है.  करोड़ों  रुपए  की  चोरियां  होती
 है  और  पता  नहीं  क्या-क्या  नुकसान  होता  है,
 उसमें  कोई  सजा  देने  की  बात  नहीं  है  ।
 किसी  रेलवे  बोर्ड  के  मेम्बर  को,  किसी  रेल
 के  जनरल  मैनेजर  को  या  चीफ  इंजीनियर
 को  शब  तक  किसी  ने  जेल  भेजा,  यह  हमने
 नहीं  पढ़ा  है  ।  श्राज  ही  सुबह  के  भ्रखबारों  में
 हम  लोगों  ने  पढ़ा  कि  662  करोड़  रुपए  का
 इनकम  टैक्स  बाकी  है  हिन्दुस्तान  के  पूंजी-
 पतियों  के  ऊपर  झौर  उन  लोगों  को  जेल  भेजने
 की  कोई  व्यवस्था  सरकार  नहीं  करवी  है
 लकिन  एक  कमंचारी  गर  हड़ताल  करने  की
 बात  कहे,  कानूनी  नोटिस  देकर  तो  उसको

 द्दो  वर्ष  की  सजा  देने  का  यहां  जो  विधेयक
 आया  है  यह  ठीक  नहीं  है  ।  इसलिए  मैं  चाहता
 हूं  कि  मेरे  संशोधन  को  सरकार  माने  भौर
 सजा  को  कम  करे  t

 15.00  hrs.

 झगले  जो  तीन  संशोधन  हैं  00  (बी)
 मे  उनके  ऊपर  मुझे  कुछ  दूसरे  तर्क  देन  है  ।

 2453  (ai)  LSD—7.

 100(4T)  कर्मचारियों  के  लिए  नहीं  बल्कि
 कोई  भी  मामूली  नागरिक  है,  उसका  भी
 भ्रधिकार  छीनने  के  लिए  है  7  कल  यहां  पर
 बहुत  बहस  छिड़ी  सत्याग्रह  प्ौर  दुराग्रह  की
 बात  रखी  लेकिन  सत्याग्रह  करने  का  श्रधिकार
 ये  छीन  रहे  हैं  या  गांधी  जी  ने  किस  तरह  का
 सत्याग्रह  करने  को  कहा  था  भोर  भझाज  सत्या-
 ग्रह  के  बारे  में  क्या  रुख  है  इस  पर  मैं  कोई
 बहस  नहीं  करना  चाहता  ।  मुझे  एक  ही  चीज
 कहनी  है  कि  भगर  मुझे  रेलवे  में  जो  सुविधा
 मिलनी  चाहिए  वह  नहीं  मिलती  है,  मैं  एक
 सदस्य  हूं,  एक  सदस्य  होने  के  नाते  या  एक
 साधारण  नागरिक  के  नाते  मैं  पूछता  हूं  कि
 जब  मैं  रेलगाड़ी  मैं  बैठता  हूं  भ्रौर  मुझे  वह
 सुविधायें  नहीं  मिलतीं  हैं,  में  गाड़ी  को  चेन
 खींच  कर  रोक  लेता  हूं  भौर  कहता  हूं  कि
 गाड़ी  नहीं  जायेगी  जब  तक  कि  गाड़ी  में  पानी
 नहीं  होगा,  बिजली  नहीं  होगी,  पंखा  नहीं
 चलेगा  तो  क्‍या  ाप  मुझ  को  दो  साल  के  लिए
 जेल  भेज  देंगे  ?

 मन्त्री  महोदय  से  मैं  यही  कहना  चाहता
 हूं  कि  एक  तो  ऑ्ाप  मुझे  सुविधा  नहीं  देंगे,
 यदि  मैंने  सुविधा  की  मांग  की  या  हिन्दुस्तान
 के  किसी  भी  नागरिक  ने  सुविधा  की  मांग  की
 जो  कि  उसका  हक  है  तो  उसके  लिये  दो  साल
 की  जेल  श्रौर  500  रु०  जुर्माने  की  बात  भाप
 रखने  जा  रहे  हैं।  इसीलिये  मेरा  यह  संशोधन
 है  कि  सजा  दो  साल  की  जगह  तीन  महीने
 कीजिये  शौर  जुर्माना  500  दद०  की  जगह
 50  to  कीजिये  तथा  i00  (बी)  के  बाद  यह

 प्रोवीज्ों  जोड़िये--

 “Provided  that  this  section  shall
 not  apply  to  any  acts  done  in  pur-
 suance  of  a  demand  for  better  am-
 enities  to  railway  servants  or  pas-
 sengers”.

 रेल  मस्ती  मेरी  इन  पश्रमेण्डमेन्ट्स  को

 स्वीकार  करें  तथा  भ्रपती  सरकार  की  ईमान-
 दारी  यहां  पर  जाहिर  करें  1
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 aft  कार  लाल  बेरवा  :  उपाध्यक्ष
 महोदय  मैंने  जो  संशोधन  दिये  हैं,  भाष  मुझे
 उस  वर  बौलमे  के  लिए  एक  मिसट  का  समय
 दीजिये.  (व्यक्थात)

 थ्री  हुकम  नद  कछवाय  (उज्जैन)
 एक  मिनट  बोल  लेने  दीजिये,  इसमें  श्राषकों
 क्या  श्रापत्ति  है  ।

 MR.  DEPUTY-SPEAKER:  If  I  allow
 him  now,  I  will  have  to  allow  several
 others.  I  will  give  him  an  opportunity
 at  the  final  stage.

 श्री  ग्रोंकार  लाल  बेरवा:  यह  बिल
 कर्मचारियों  के  भ्रधिकारों  को  कुचलने  के
 लिये  लाया  गया  है  ।  प्रधिकारी  उस  को  कहेंगे
 कि  तुम  8  घन्टे  तक  सविस  करो,  24  घन्टे
 तक  सविस  करो.  (व्यवधान)

 MR.  DEPUTY-SPEAKER:  No.  No-
 thing  that  he  says  will  go  on  record.

 श्री  झकार  लाल  बेरवा  :

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  I  will
 confine  myself  to  the  amendments  that
 have  been  tabled  and  moved  to  cl.  2.

 ह (ह  झोंकार  लान  तरवा.  उपाध्यक्ष
 महोदय,  मेरे  साथ  श्न्याय  हुआ  है,  मैं  इसके
 विरोध  में  सदन  से  वाक-भ्राउट  करता  हूं  ।

 (Shri  Onkarlal  Berwa  then  left  the
 House)

 SHRI  C.  M.  POONACHA:  There  are
 several  amendments  moved.  Shri
 Fernandes’s  amendments  suggest  low-
 ering  of  the  penalty  for  the  offence.
 Shri  Viswanath  Pandey’s  amendment
 is  for  enhancement  of  the  penalty.
 Shri  Lobo  Prabhu’s  amendment  seeks
 to  substitute  the  word  ‘abstain’  in
 place  of  ‘abandon’.  Shri  Kundu’s  and
 Shri  Tyagi’s  amendments  as  well  as
 Shri  Kalita’s  amendment  suggests  that
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 if  one  abandons  the  train  in  connection
 with  a  begitimate  demand  concerning his  grievance,  in  such  an  ९
 or  contingency,  he  should  not  be  liable
 to  punishment  under  the  Bill.  I  wil?
 take  these  one  by  one.

 SHRI  OM  PRAKASH  TYAGI:  Or
 is  forced  to  do  that.

 —_-
 SHRI  C.  M.  POONACHA:  Yes,  Sup-

 POSe  a  riot  takes  place.  He  may  huve
 to  leave  the  train  and  seek  his  own
 safety.  In  such  a  circumstance,  he
 should  not  come  under  the  mischief  of
 this  Bill.  That  is  his  suggestion.

 As  regards  Shri  Lobo  Prabhu’s  am-
 endment,  it  attempts  to  enlarge  the
 scope  of  the  Bill.  We  do  not  want  to
 enlarge  the  scope  of  this  legislation
 under  the  term  ‘abstain’.  Very  many
 things  would  come  under  jt.  I  would
 like  to  make  it  specific  to  ¢~he  word
 “abandon”.  Only  abandonment  would
 be  considered  an  offence  under  the
 Proposed  Bill.  So,  I  do  not  accept  his
 amendment.  Such  abstaining  from
 duty  can  be  taken  care  of  by  the  dis-
 ciplinary  rules  and  I  do  not  propose
 to  introduce  the  word  “abstain”  here
 and  extend  the  scope  of  the  Bill  as
 suggested  by  my  hon.  friend.

 Regarding  punishment  Shri  Fernan-
 des  has  suggested  that  it  should  be
 lowered  to  three  months  or  Rs.  50
 while  the  other  friend  has  suggested
 that  it  should  be  five  years  and  Rs.
 1000.  I  think  what  we  have  suggested
 is  reasonable  and  I  am  not  prepared  to
 accept  those  amendments.

 The  question  has  been  raised  whe-
 ther  the  right  of  the  railway  servant
 to  represent  his  grievances  in  a  posi-
 tive  manner,  may  be  by  way  of  col-
 lective  bargaining,  should  be  comple-
 tely  taken  away.  That  point  has  been
 forcibly  placed  before  the  House.  I
 might  submit  that  over  and  above  the
 rights,  the  fundamental  rights  that  we

 ***Not  recorded
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 all  enjoy  as  citizens  o¢  Liga,  ,  there  are
 certain  reasonable  restrictions  placed
 on  us,  certain  obligations  placed  on  us.
 There  cannot  be  only  rights  without
 any  obligations.  Reasonable  restric-
 tions  have  been  placed  even  on  the
 fundamental  rights  of  an_  individual.
 This  cannot  be  disputed.  There  is
 something  which  is  superior  to  my
 own  individual  right,  and  it  is  the
 community’s,  the  society’s  essential  re-
 quirement  jn  relation  to  its  prosperity,
 its  day  to-day  life.  For  the  society’s
 day-to-day  life  requirements  I  have  got
 to  shed  a  part  og  my  fundamental
 rights  if  necessary.

 SHRI  MADHU  LIMAYE:  No.

 SHRI  C.  M.  POONACHA:  Article  9
 clearly  stipulates  that.  Article  9  is
 absolutely  clear  on  that.

 SHRI  MADHU  LIMAYE:  Reason-
 able  restrictions.

 SHRI  GEORGE  FERNANDES:  Are
 you  prepared  to  refer  it  to  the  I.L.0.?

 SHRI  C.  M.  POONACHA:  I  am  not
 yielding.

 There  is  something  ynuch  —  higher
 than  what  I  consider  to  be  my  indivi-
 dual  right,  ard  that  is  the  security
 of  the  nation,  the  well  beiny  of  the
 nation,  the  orderliness  of  the  nation,
 the  orderliness  of  the  society,  and  for
 that  there  can  be  reasonable  restric-
 tions  placed  on  my  individual  right.
 There  is  absolutely  no  doubt  about  it.
 These  things  have  been  made  clear  in
 the  Constitution  itself,  and  therefore,
 I  submit  that  what  is  attempted  to  be
 done  here  is  not  to  curtail  the  rights
 of  the  railwaymen  as  such,  but  to
 qualify  such  rights  for  the  well-being
 of  the  conutry.  the  essential  require-
 ments  of  the  society  and  also  the
 orderliness  of  running  the  rattways.
 Therefore,  I  am  not  accepting  the  am-
 endments.

 oft  art  करनेग्ढीस :  अगर  शाप  में

 हिम्मत  है  तो  इसे  भाई०  एस०  जी०  के
 रेफर  कौजिये  t
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 SHR  INDERJIT  GUPTA:  I  want  to
 know  whether  under  this  Bill  it  will
 be  possible  under  any  circumstances
 for  railwaymen  to  go  on  a  legal  strike
 Can  they  go  on  a  legal  strike  once
 this  Bill  is  passed?

 SHRI  S.  KUNDU:  Reasonable  res-
 trictions  can  never  take  away  the  right
 to  strike.

 SHRI  C.  M.  POONACHA:  I  have
 nothing  to  explain  on  this  point.

 eft  मधु  लिमये  :  मेरा  व्यवस्था  का  प्रश्न
 है  ।  व्यवस्था  यह  है  कि  बहस  भौर  विवाद  का
 जो  भ्राधार  है  उसको  ही  ये  समाप्त  करने  जा
 रहे  हैं।  हमने  जब  कहा  कि  मौलिक  ग्रधिकारों
 घर  यह  आक्रमण  है  श्रौर  कई  लोगों  ने  सफाई
 के  साथ  इस  बात  को  रखा  ो  उन्होंने  कठा  कि
 मैं  जवाब  दूंगा  a  उन्होंने  कहा  कि  संविधात
 में  यह  साफ  है  और  उन्होंने  संविधान  का
 हवाला  भी  दिया  in  मैं  प्रापके  सामने  वीं
 धारा  रखना  चाहता  हूं  जिसके  बारे  में  मैंने
 कहा  था  कि  इन  प्रधिकारों  पर  प्र  क्रमण

 हुश्न  है:

 To  assemble  peaceably  and
 without  arms.  To  form  associutions
 or  unions.

 wa  आप  सब  क्लाज़  (3)  ध्लौर  (4)  को
 भी  देखिए  :

 “Nothing  in  sub-clause  (b)  of
 the  said  clause  shall  affect  the
 operation  of  any  existing  law  in
 so  far  ag  it  imposes,  or  prevent  the
 State  from  making  any  law  impos-
 ing,  in  the  interests  of  the  soveret-
 gnty  and  integrity  of  India  or
 public  order,  reasonable  restric-
 tions  on  the  exercise  of  the  right
 conferred  by  the  said  sub-clause.”

 यही  बात  बलाज़  (4)  में  भी  कही  गई  है,
 रीजनेबल  रेस्ट्रिक्शन  यागी  विवेकपूर्ण  नियंत्रण
 सवाल  यह  उठाया  गया  कि  इस  बिल  के  पास

 होने  के  बाद  हृड़ताल  करने  के  भधिकार  पर
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 कंवल  नियन्त्रण  नहीं,  केवल  मर्यादा  नहीं,
 बल्कि  उसका  बिल्कुल  खात्मा  ही  किया
 जा  रहा  है  इसीलिए  हम  बार-बार  कह  रहे
 हैं  कि  श्राप  हमको  बताइये  ।  भ्रभी  श्री  इन्द्रजीत
 गुप्ता  ने  ठीक  ही  कहा  कि  इस  बिल  के  पास
 होने  के  बाद  क्या  कोई  ऐसी  स्थिति  भी  हो  सकती
 है,  कोई  ऐसी  सूरत  उत्पन्न  हो  सकती  है  जिसमें
 कि  कानूनी  हड़ताल  की  सम्भावना  होगी  |  भ्रगर
 इस  तरह  की  किसी  स्थिति  की  यह  कल्पना  भी
 नहीं  कर  सकते  हैं  तो  फिर  उसका  यह  साफ
 मतलब  ह्ध्रा  कि  यह  रीजनेबिल  रेस्ट्रिक्शन
 महीं  हैँ  बल्कि  यह  तो  खात्मा  करना  हुमा  ।
 उपाध्यक्ष  महोदय,  भ्राप  स्वयं  वकील  रह  चुके
 हैं  भौर  कानून  के  पंडित  हैं  श्राप  भी  इन  दोनों  में
 फर्क  समझते  होंगे,  एक  तो  प्रधिकार  पर  रोक
 या  मर्यादा  लगाना  शौर  दूसरे  उसको  समाप्त
 करना  ।

 अब  मन्वी  जी  कहते  हैं  कि  मैं  जवाब  नहीं
 दुंगा  तो  फिर  हम  ह 1  इस  बिल  को  पास  नहीं
 होने  देंगे  ।

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  ig  very  fundamental  here.  Now
 there  is  no  question  of  any  fundamen-
 tal  right  to  strike.

 SHRI  K.  NARAYANA  RAO  rose—

 MR.  DEPUTY-SPEAKER:  Please
 resume  your  seat.  This  is  a  point  of
 order  on  which  I  am  replying  to  him.
 There  is  no  question  o¢  fundamental
 right  to  strike.  That  is  very  clear
 from  the  enumeration  here  given  in
 Article  19.  But  a  question  was  put
 whether  it  amounts  to  total  ban  or  a
 reasonable  restriction  on  the  activity.
 That  is  the  only  point  raised  on  the
 question  of  reasonable  restriction.  I
 am  not  competent  ultimately  to  decide.
 Reasonable  restriction  has  been  defined
 by  the  Supreme  Court  on  various
 occasions.  But  I  would  like  this  clari-
 fication  from  you  whether  it  is  so.  I
 do  not  know.

 SHRI  NARAYANA  RAO  (Bobbili):
 Mr.  Deput:  Speaker,  Sir.
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 MR.  DEPUTY-SPEAKER:  Please
 resume  your  seat.  (Interruptions)

 IY  cannot  decide  this  issue.  But  am
 impression  is  given  by  your  reply.
 That  question  js  there.  Does  it  mean
 that  completely  within  the  legal  limits,
 whatever  the  conditions,  a  strike  would
 not  be  possible  after  passing  this  law?
 That  was  the  question.  I  want  a  clari-
 fication  from  the  Minister.  (Interrup-
 tion),

 SHRI  छू,  NARAYANA  RAO  rose—
 MR.  DEPUTY-SPEAKER:  I¢  I  per-

 mit  him,  I  wil]  have  to  permit  others
 also  on  this  side.  It  is  not  possible.  I
 am  not  going  to  decide  what  is  reason-
 able  restriction.  He  has  raised  a  point
 and  I  have  permitted  it.  Do  you  want
 a  debate  on  this?  I  do  not  want  a
 debate.  (Interruption)  Mr.  Narayana
 Rao,  I  have  repeatedly  said  that  I  will
 not  allow  it.  Please  resume  your  seat.
 When  I  am  standing,  you  cannot  stand.
 I  will  not  permit  it.  This  sort  of  thing
 will  not  do.  Please  resume  your  seat.
 Am  I  to  throw  this  point  of  order  open
 for  debate  here?  Then  it  will  take
 time.  As  J  have  said,  on  the  question
 of  reasonable  restriction,  neither  this
 House  nor  the  Chair  js  in  a  position
 to  give  a  final  verdict.  It  will  have  to
 be  determined  by  the  Supreme  Court.

 श्री  मच  लिये  :  नहीं,  नहीं,  आप  कर
 सकते  हैं  ।

 MR.  DEPUTY-SPEAKER:  No,  no.
 Please  resume  your  seat.  This  is  not
 possible.  Mr.  Limaye,  you  wil!  bear
 with  me  that  the  question  of  reason-
 able  restriction  as  it  is  stated  in  sub-
 clauses  (3)  and  (4),  while  allowing
 some  fundamental  rights,  has  been
 determined.

 थनी  एस०  एम०  जोशी  (पूना)  :  इसमें
 तो  पूरा  भ्रधिकार  हो  छीन  लिया  गया  है,
 रीजनेबिल  का  सवाल  हो  नहीं  रहता  ।

 MR.  DEPUTY-SPEAKER:  There-
 after,  on  that  point,  this  House  is  not

 mpetent  to  decide,  nor  the  Chair.
 Even  if  I  decide  it  one  wey  or  the
 other,  it  is  not  a  final  verdict.
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 tt  कंबर  लाल  गुप्त  :  प्रगर  प्राइमा  फेसी
 हो  तो  ठोक  है  ।

 MR.  DEPUTY-SPEAKER:  I  have
 asked  for  a  clarification,  and  then  let
 us  see.  Beyond  that,  I  cannot  ask.

 SHRI  RANDHIR  SINGH:  rose—
 MR.  DEPUTY-SPEAKER:  If  I  allow

 him,  then  I  will  have  to  listen  to  the
 other  side  also.  (Interruption)  Al
 right.  You  go  on.

 SHRI  K.  NARAYANA  RAO:  You
 cannot  dismiss  this  point  within  a
 couple  of  minutes  like  this.

 श्री  रणधीर  सिह  :  डिप्टी  स्पीकर  महोदय,
 यह  एक  बहुत  साफ  बात  है  a  मिनिस्टर  साहब
 की  तरफ  से  एक  बात  कही  गई  कि  पब्लिक

 इन्टे  रेस्ट  में,  कम्युनिटी  के  इन्टेरेस्ट  में.

 (वयबधान  )

 MR.  DEPUTY-SPEAKER:  Mr.  Ran-
 dhir  Singh,  are  you  arguing  about  the
 point  raised?

 SHRI  RANDHIR  SINGH:  I  am  giv-
 ing  my  own  argument.

 MR.  DEPUTY-SPEAKER:  That  is
 true,  but  on  that  point  only.

 श्री  रणधीर  सिह  :  कस्टीट्यूणन  में
 फंडामेन्टल  राइटस  में,  एक  नहीं  6-7
 धाराग्रों  में  यट  जिक्र  है  कि  प्रगर  पब्लिक
 इन्टेरेस्ट  में,  पब्लिक  पर्पज  के  लिए  किसो  के
 राइट  पर  थोड़ा  बहुत  रेस्ट्रिकशन  भी  हो  जाए,
 चाहे  कह  राइट  किसी  मजदूर  का  हो  या  किसी
 किसान  का  हो,  तो  वह  हो  सकता  है।  पब्लिक
 इन्टेरेस्ट  में  किसी  के  राइट्स  का  कंट्टेलमेंट  हो
 सकता  है।  यह  घारा  9  में है  भ्ौर  धारा  3
 में  भी  है  जहाँ  पर  कि  पब्लिक  पर्पजेंज  के  लिए
 जमीनें  एकक्‍्वायर  की  जातो  हैं  1  डिफेन्स  के
 पर्पज  के  लिए  या  रेलवे,  नहर  या  और  किसी
 पब्लिक  पर्पज  के  लिए  किसान  की  जमीन,
 चाहे  किसान  न  भी  चाहता  हो,  एक्यायर  की
 जाती  है।  उसी  तरह  से  यहाँ  पर  भी  कृम्युनिटी
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 का  सवाल  है,  सोशल  लाइफ  का  सवाल  है,
 क्ट्री  शौर  मेशन  का  सवाल  है  ।  तो  मेरा
 कहना  यह  है  कि  जब  नेशन  की  लाइफ  या
 फम्युनिटो  की  लाइफ  कम  हो  रही  हो  भौर  जब
 नेशनल  इन्टेरेस्ट  भ्ौर  पढ्लिक  पर्पज  की  यह्‌
 डिमाण्ड  हो  शौर  उससे  किसी  के  राइट्स  पर
 टैम्पोरेरीली  या  फार  स्पेसिफिक  टाइम  रेस्ट्रि-
 कशन  भो  लगता  हो  तो  वह  भो  कॉस्टोट्यूशन
 की  तहत  वैलीड  है।  इसलिए  मैं  इस  बिल  को
 सपोर्ट  करता  हूं  t

 श्री  कंवर  लाल  गुप्स  :  इस  प्वाइन्ट  पर
 हमको भी  प्राप  सुनें  1

 MR.  DEPUTY-SPEAKER;  T  will  call
 you.

 SHRI  K,  NARAYANA_  RAO:  Mr.
 Deputy-Speaker,  Sir,  yesterday  you held  and  today  also  you  have  observed
 that  the  right  to  atrike  cannot  be  call-
 €d  up  from  article  19,  There  are  also the  rulings  of  the  Supreme  Court  in  a
 serics  of  cases  which  I  can  quote.  For
 instance,  in  Kameswar  Prasad  versus
 the  State,  the  decision  was  given
 roundabout  962  or  (1963,  wherein  they have  clearly  laid  down  that  the  right to  strike  is  not  a  fundamental  right
 Guaranteed  under  article  19,  because
 they  have  the  right  of  association.

 Coming  to  the  present  instance,  once
 you  have  ruled  and  once  the  Supreme
 Court  hag  ruled,  the  question  whether
 the  restriction  on  the  right  to  strike
 ig  reasonable  or  not  does  not  arise.
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 the  light  og  these  submissions,  any
 discussion  under  article  9  will  be
 totally  irrelevant.

 MR.  DEPUTY-SPEAKER:  |  have
 already  stated  that  whether  the  res-
 triction  is  reasonable  or  not  has  been
 defined  by  the  Supreme  Court  in
 various  cases  and  neither  this  House
 nor  the  Chair  is  competent  to  decide
 that  finally.  The  main  question  is
 whether  this  enactment  is  tantamount
 to  a  complete  ban  on  the  strike.  That
 is  the  limited  question  which  has  been
 posed,

 SHRI  INDRAJIT  GUPTA:  Let  the
 minister  give  his  opinion  whether  it  is
 possible  for  any  legal  strike  to  take
 place  at  all  after  this  Bill  is  passed.

 oft  wax  लाल  गुप्त  :  उपाध्यक्ष  महोदय,
 मुझ  एक  ही  बात  कहनी  है  कि  श्रगर  यह
 प्राइमाफेसी  केस  है  जिसमें  कॉस्टीट्यूगन  का
 वायलेशन  हा  सकता  है  तो  उप  का  नेटिल  यह
 चेयर  ले  सकती  । झप  डइगाकिपी  केस  यह
 कॉस्टीट्यूशन  का  है  या  नहीं  है  इसको  जानने
 के  लिये  यह  जरूरा  है  कि  भ्राया  जो  च्घियक
 ग्राप  पास  करने  जा  रहे  हैं  इमके  पास  होने  के
 बाद  क्या  स्ट्राइक  कमप्लीटलो  बैन  हो  जायेगी  1
 आप  कोई  स्थिति  बता  दीजिये  जिशमें  मान
 लीजिये  सरकार  कुछ  भी  गलती  करती  है,
 किसने  फिक्लट्रीम  तक  जायेगी  क्या  उसी
 भी  स्थिति  के  अन्दर  रेलते  कमंचारी  स्ट्राइक
 कर  सकते  हैं  ?  यह  सवाल  है  t  अगर  बह  कर
 सकते  हैं  किसी  भो  हालत  में,  nye  में  से  99
 में  नहीं  कर  सकते  हैं  ौर  एक  में  कर  सकते  हैं
 तो  भी  ठीक  है  ।  या  बिल्कुल  कमप्लीट  टोटल
 बन  स्ट्राइक  पर  लगाया  है  इस  क्लै  रीफ़िकेशन
 के  बाद  चेयर  को  यह  फ़ैसला  करने  भें  ऑासानों

 होगी  कि  भाया  यह  प्राइमा  फ़ेसी  केस  कॉस्टो-

 ट्यूमन  फे  खिलाफ  है  या  नहीं  |

 मेरा  कहना  यह  है  कि  झ्रगर  टोटल  बैन

 स्ट्राइक  के  ऊपर  है  तो  यह  प्राइमा  फ़ेसी  कैस

 कॉस्टीद्यूशन  के  खिलाफ़  है  क्‍योंकि  कॉस्टी-
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 ट्यूशन  के  प्रन्दर  फ़न्डामेंटल  राइट्त  में  जायज
 माँगों  के  खिल/फ़  स्ट्राइक  का  +धिकार  दिया
 ह्प्ा  है  : भौर  भरगर  यह  ब्लेकेट  बेन  नहीं  है
 तब  यह  रोजनेविल  रेस्ट्रिक्शन  होगी  वह  कोर्ट
 तय  करेगी  ।  तो  यह  बताना  जरूरी  है  कि
 प्राया  यह  ब्लैकेट  बंन  भी  है  या  नहीं  है?  झगर
 नहों  है  तो  किन  हालात  में  कर्मचारी  स्ट्राइक
 कर  सकते  हैं  ?  कोई  एक  vite  स्थिति  बता
 दीजिये  शरीर  अगर  नहीं  कर  सकते  किसो  भी
 हालत  में  तो  यह  ।  ब्लैकेट  बैन  है  ।

 SHRI  S.  M.  BANERJEE:  When  this
 Bill  came  up  for  discussion,  some  of
 us  raised  certain  constitutional  points
 and  we  said  that  the  fundamental
 rights  og  some  citizens,  who  are  rail-
 way  employees,  are  being  curtailed  by
 this  legislation.  We  moved  a  motion
 on  which  you,  in  your  wisdom,  did  not
 give  a  ruling  and  the  House  rejected
 it  by  a  majority.

 This  question  has  ben  raised  by  the
 minister  himself.  He  says  this  Draco-
 nian  legislation  places  only  a  reason-
 able  restriction.  All  the  Trade  Unions
 in  the  country  are  registered  under
 the  Indian  Trade  Union  Act  of  1926.
 If  it  is  necessary  to  form  a  Trade
 Union,  then  that  Union  should  be  re-
 gistered  under  this  particular  Act  of
 1926.  Then,  ig  I  belong  to  the  Trade
 Union  registered  under  this  Act,  I  have
 the  right  to  go  on  strike;  though  it  may
 not  be  a  fundamental]  right  under
 Article  9  of  the  Constitution.  I  agree
 with  you  there.  But  stil]  I  have  the
 right  to  go  on  strike  under  the  piece
 of  legislation  which  is  also  a  creation
 of  this  House.  According  to  the  con-
 stitution  of  my  Union  or  organisation,
 there  is  a  provision  which  the  Govern-
 ment  og  India  accepted  that  ballot
 should  be  taken  because  in  some  cases
 majority  of  workers  may  not  agree.
 Unless  75  per  cent  of  the  workers  vote
 in  favour  of  strike,  there  shall  not  be
 a  strike  and  the  strike  should  be  cal-
 led  off.
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 Now,  the  question  arises  whether
 this  is  a  reasonable  restriction  or  not.
 My  hon.  friend.  Shri  Indrajit  Gupta,
 raised  @  very  pertinent  question  be-
 cause  a  fear  is  lurking  in  ¢he  minds
 of  Railway  employees  that  there  is
 going  to  be  a  total  ban  on  their  right
 to  strike.  When  the  Joint  Consulta-
 tive  machinery  came—All  India  Rail-
 ‘waymen’s  Federation  was  a  party  to
 it  and  they  signed  a  letter  ०१  intent
 also—and  when  the  question  arose
 whether  they  will  be  allowed  to  go  on
 strike,  whether  the  right  to  strike
 is  abjured,  whether  it  is  taken  away,
 we  were  assured  by  the  then  Home
 Minister,  Shri  Nanda,  and  algo  the
 Labour  Minister  that  it  was  not  so.
 They  said:  “we  want  to  declare  the
 strike  as  superfluous  by  mutual  agree-
 ment,  that  is  by  signing  a  letter  of
 intent  by  both  the  parties  and  we  want
 to  declare  strike  as  superfluous  by  re-
 ferring  al)  matters  to  adjudication  or
 arbitration.”  That  is  why  people  were
 not  joining  the  J.C.M.  They  had  the
 fear  that  their  right  (०  strike  which
 they  acquired  after  00  years  of  fight
 with  capitalistic  system  would  be  lost.
 Now,  the  hon,  Minister  should  clearly
 state  the  position.  This  point  of  order
 raised  by  Shri  Madhu  Limaye  is  per-
 fectly  justified.  You  should  not  give
 a  ruling  on  this  constitutional  point.
 We  wanted  somebody  to  advise.  We
 wanted  the  Attorney  General  to  come.

 MR.  DEPUTY-SPEAKER:
 over,

 That  is

 SHRI  S.  M.  BANERJEE:  They  did
 not  also  agree  for  a  reference  to  the
 Supreme  Court.  It  is  all  the  more
 necessary  for  the  Minister  to  state
 clearly,  jn  clear  terms  whether  there
 is  going  to  be  a  blanket  ban  on  strikes;
 even  in  the  case  of  registered  or  re-
 cognised  union  and  even  when  due
 notice  of  4  days  is  given  after  tak-
 ing  the  strike  ballot,  whether  they  will
 not  be  allowed  to  strike.  There  is  no
 such  Ordimance  in  the  country.  Under
 the  Industrial  Disputes  Act,  after  tak-
 ing  the  strike  ballot,  if  they  give  l4
 days  notine,  whether  they  will  be
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 allowed  to  go  on  strike  or  not,  the  hep.
 Minister  should  inform  us  clearly.

 शी  नर्  फरनेम्डोल  :  उप|ध्यक्ष  बहोदव,
 श्री  मधु  लिमये  जी  ने  जो  प्रश्न  उपस्थित  किया:

 है  उसका  समर्थन  करते  हुए  मैं  दो  बातें  झाफ्के
 सामने  रखना  चाहता  हूं  ।

 एक  तो  झापने  यह  बात  उठायी  है  कि

 क्या  सदन  को  अभ्रधिकार  है  कि  यह  कमन
 संविधान  के  खिलाफ़  जाता  है  या  नहीं,  यह
 तय  करने  का  ।  एक  तो  हमारा  संविधान  है
 द्रौर  दूसरे  हमारे  नियम  हैं  ।  नियम  के  भ्न्दर

 'भप्रगर  कोई  गलती  करे,  जैसे  कल
 माननीय  केसरी  ज्ञी  यहाँ  नहीं  थे  झपना
 संशोधन  पेश  करने  के  लिये  तो  श्रापने  झाज
 उनको  संशोधन  पेश  करने  की  इजाजत  नहीं
 दी  यहाँ  पर  ।  माननीय  प्रोंफार  लाल  बरबा
 कल  नहीं  थ  धपना  संशोधन  पेश  करने  के  लिये
 तो  प्राज  श्रापने  उनको  इजाजत  नहीं  दी  t

 क्यों  ?  क्योंकि  नियमों  का  पालन  श्राप  करना

 चाहते  हैं धौर  फराना  चाहते  हैं।  नियम  यहां
 पर  माना  जाये  इस  बात  को  भी  महेनजर  रख

 कर  श्राप  उनका  पालन  कराते  है|  तब  प्रगर

 संविधान  में  ऐसी  कोई  धारा  हो  तो  यह  कहती

 है  कि  सरकार  को  या  हुकूमत  को  यह  ग्रधिकार

 नहीं  है  कि  वहू  संविधान  के  खिलाफ  कोई  भी

 कानून  बनाये  तो  कया  उस  प्रधिकार  को  भी

 भ्रमल  में  लाने  का  चेयर  को  भ्रधिकार  नहीं  है  ?

 इसलिये  उपाध्यक्ष  महोदय,  मैं  प्रापका  ध्यान

 धारा  .3  की  ओर  प्राकृषित  करना  चाहता

 4  :  “Laws  inconsistent  with  or  In  @e-
 rogation  of  fundamental  rights.”

 फंडामेंटल  राइट  है  इस  बारे  में  कोई
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 [श्री  जाज  फाने  प्डीज|

 बहस  नहीं  है  1  फ़न्डामेंटल  राइट है  यह
 हिन्दुस्तान  की  प्रदालतें  तय  कर  चुकी  हैं  |
 भ्रगर  भ्राप  3  (2)  पढ़िये  तो  देखेंगे  कि  इसमें
 बहू  लिखा  हुभा है  :

 “The  State  shall  not  make  any
 law  which  takes  away  or  abridges
 the  rights  conferreq  by  thig  Part
 and  any  law  made  in  contraven-
 tion  of  this  clause  shall,  to  the  ex-
 tent  of  the  contravention,  be  void.”

 wa  उपाध्यक्ष  महोदय,  मेरा  यह  श्राग्रह
 है  कि  इस  पर  कोई  जल्दबाजी  न  की  जाये  ।

 बहू  एक  बहुत  महत्वपूर्ण  प्रश्न  है।  लाखों  कर्म-
 चारियों  के  ब्‌नियादी  भ्रधिकारों  को  छीन  लेने
 की  बात  यह  पर  हो  रही  है  1  श्री  इन्द्रजीत  गुप्त
 प्रौर  श्री  मधु  लिमये  ने  जो  प्रश्न  उठाये  उन
 प्रश्नों  के  उत्तर  मंत्री  महोदय  यहाँ  नहीं  दे
 सकते  हैं  हालाँकि  कई  सलाहकार  उनके  पीछे
 बैठे  हुए  हैं  ।  इसलिए  में  चाहता  हूं  कि  श्राप  इस
 मामले  पर  धत नत  गम्भीरता  के  साथ  गौर
 करे  भौर  इस  को  देखें  कि  आपके  यहाँ  सदन  के
 ध्न्दर  बढे  हुए  हिदुस्तान  के  लाखों  कर्म-
 चारियों  का  वह  बुनियादी  श्रधिकार  जो  कि
 संविधान  ने  उन्हें  दिया  हुप्रा  है  वह  उनसे  न
 छीना  जाय  |  इस  पर  फंसला  देने  में  भ्रगर  समय
 लगता  हो  तो  समय  ले  लिया  जाय  लेकिन  मैं

 चाहगा  कि  i3(2)  का  सही  और  ठीक
 इंटरप्रेटशन  झाप  के  जरिए  भाना  चाहिए  और
 जैसे  यह  नियमों  का  पालन  करने  का  झ्रापका
 प्धिकार  है  48  ही  संविधान  के  पालन  करने
 का  भी  प्रापका  जो  प्रधिकार  है  उसे  भी  शाप
 डीक  तरीके  से  पालन  कराइये  |

 दूसरी  बात  मैं  धारा  के  बारे  में  कहना
 आहूंगा  |  जब  श्री  लोबो  प्रभु  यहाँ  पर  बोले  भौर
 कई  सदस्यों  ने  कहा  कि  राईट  दु  स्टाइक  इल
 शोट  ए  फंडामेंटल  राइट  तो  मैं  इस  बात  को
 नहीं  मानता  3  लेकिन  तक  के  लिए  एक  क्षण
 के  लिए  बह  बात  स्वीकार  भी  कर  ली  जाय  तो
 मेरा  कहना  है  कि  श्राप  प्राटकिल  4  को
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 उठा  कर  देख  लीजिये  ।  प्राटिकल  34  क्‍या

 कहता  है?  वह  इब्वलिटी  बिफोर  ो  ला  की
 बात  कहता  है  ।  इसलिए  मैं  मत्री  महोदय  से
 श्रौर  खास  तौर  से  श्राप  से  इस  बारे  में  ध्यान
 देने  के  लिये  निवेदन  करूंगा  >  चूंकि  भाप  इस
 सदन के  भ्रधिकारों  की  ग्रोर  स ंविधान  की  सुरक्षा
 करने  वाले  हैं  इसलिये  मैं  श्राटिकल  34  की
 शोर  विशेष  रुप  से  श्राप  का  ध्यान  आकपित
 करना  चाहता  हूं  t

 “The  State  shall  not  deny  to  any
 person  equality  before  the  law  or
 the  equa]  protection  of  the  laws
 within  the  territory  of  India.”

 ग्रब  सवाल  यह  उठता  है  कि  यह  विधेयक
 अगर  यहां  इस  रूप  में  पास  होता  है  ग्रौर  इस
 के  द्वारा  हिन्दुस्तान  के  मजदूर  वर्ग  का  और
 रेल  कर्मचारियों  का  जो  हड़ताल  करने  का
 ग्रधिकार  है  उस  को  छीना  जाता  हो  तो
 इंडस्ट्रियल  डिस्प्यूट  एक्ट  के  अन्तर्गत  जो  उन
 को  झधिका र  प्राप्त  है  उस  श्रधिकार  से  श्रमिकों
 को  श्रगर  वंचित  किया  जाता  तो  स्रीर
 एकः  क्षण  के  लिये  यदि  हम  ऐसा  मान  भी
 लें  कि  हड़ताल  का  अधिकार  यह  बुनियादी
 ग्रधिकार  नहीं  है,  फंडामेंटल  राइट  नहीं  है
 तो  भी  इंडरिट्यल  छिस्प्यूट्स  एक्ट  में  श्रमिकों
 को  जो  अ्रधिकार  मिला  हुमा है  उस  अधिकार
 से  अगर  आप  उन  को  वंचित  करने  जाते  हैं
 तो  श्राटिकल  4  यह  इहृवजं  पिटी  'िफोर  दों
 सा  वहां  पर  आयेगा।  फडामेंटल,  प्रिसिप्स
 का  जो  पार्ट  3  है  उस  पार्ट  3  के  खिलाफ
 जा  कर  यहां  इस  तरह  का  विधेयक  लाने  का
 सरकार  को  प्रधिकार  नहीं  है  |

 भरी  मधु  लिमये :  उपाध्यक्ष  महोदय,
 मुझे  खुशी  है  कि  कानून  मंत्री  इस  सदन  में  भा
 शये  हैं।  मैं  कानून  को  बारीकी  में  नहीं  जाना
 चाहता  हूं।  प्राप  ने  स्वयं  इस  बात  को  स्वीकार
 किया  है  कि  झगर  प्राइमाफेसी  में  यह  बात
 साबित  कर  दूं  कि  यह  कानून  व  नियादी  श्रष्ि-
 कारों  से  टकराता  है  तो  उस  पर  स्पीकर  को
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 फैसला  करने  का  झवश्य  प्रधिकार  है  1  यह  मैं
 लेजिस्लेटिव  कौम्पिटेंप  का  सवाल  उठा  रहा  हूं
 और  जैसा  मैं  ने  कहा  प्राइमाफेसी  झगर  हो  तो
 स्पीकर  को  उस  पर  फंसला  करने  का  जरूर
 प्रधिकार  है  ।

 इस  बहस  के  दौरान  एक  सवाल  यह  उठाया
 गया  और  जिस  पर  अप  को  सोचना  है  कि
 क्या  हड़ताल  करने  का  अधिकार  बुनियादी  या
 मौलिक  प्रधिकार  है  ?  नम्त्रर  2  यह  कि  क्‍या
 इस  विधेयक  के  कारण  यह  ग्रधिकार  चाहे  वह
 मौलिक  हो  या  कानूतो  हो  उसे  क्‍या  छीना  जा

 रहा  है  ?  इन  को श्राप  के  सामने  साबित
 करना  पड़ेगा  कि  श्रधिकार  है  लेकिन  वह
 नियमित  या  नियंत्रित  किप्रा  गया  है।  इस  का
 जवाब  उन्हें  देना  चाहिए  कि  फनां  फनां  स्थिति
 में  कर  सकते  हैं।  एक  ो  उदाहरण  यदि  वह
 दे  सकें  तो  मैं  मान  लूंगा  कि  यह  नियन्तित
 या  नियमित  करने  का  प्रयास  है  खत्म  करने  का
 प्रयास  नहीं  है  ।

 ब्भी  मेरे  पास  संविधान  नहीं  है  श्राप
 संविधान  की  धारा  oi2  खोल  कर  देखिये  ।
 मैं  ने  प्राग्म्त  में  जो सवाल  उठाया  था  वह  3
 को  ले  कर  उठाया  था  7  3(  2)  इस  प्रकार

 हैः
 “The  State  shall  not  make  any

 law  which  takes  away  or  abridges
 the  rights  conferred  by  this  Part”,

 means,  fundamental  rights.

 ग्राटिकिल  12 में  स्टेट  की  डेफिनिशन

 में यहू  दिया  हुआ  है  :

 “In  this  Part,  unless  the  context
 otherwise  requires,  “the  State”
 includes  the  Government  and  Par-
 liament”.

 स्टेट  की  परिभाषा  में  राज्य  को  परिभाषा
 में  पालियामेंट  झाती  है  तो  भव  मैं  यह  सवाल
 उठा  रहा  हूं  कि  भूंकि  संविधान  की  दफा
 2%  प्रन्तर्सत  राज्य  की  ब्यास्या  में  पालियामेंट
 झाती  है  भौर  मैं  पालियामेंट  की  लेजिस्सेटिय
 कौष्प्टिंस  का  सवाल  उठा  रहा  हूं  जिस  पर  कि
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 झाप  को  फैसला  करना  है।  वह  सवाल  यह  है  कि
 क्या  यह  कानून  जो  कि  झाप  बनाने  जा  रहे  हैं
 यहू  संविधान  की  धारा  i3.  भौर  14,  इक्विलिटी
 बिफोर  दी  ला  झौर  प्रोटेक्शन  भाफ  दि  लाज
 से  टकराता  है  या  नहीं  ?

 एक  सानमीय  सबस्य :  यह  सुप्रीम  कोर्ट
 का  काम  है

 aft  ष  लिसये  :  प्राइमफेसी  होते  पर  यह
 इन  का  भ्रधिकार  है  इसलिये  पार्लियामेंट  की
 लेजिस्लेटिव  कौम्पिटेंस  का  सवाल  दो  चीजों  को
 ले  कर  मैं  क॑म  से  कम  उठा  सकता  हूं  साधारण
 तौर  से,  वै  से  दूसरी  भी  ची  जें  हैं।  क्या  पालियामेंट
 साधारण  तोर  पर  यनियन  लिस्ट  श्रौर  कौन-
 करेंट  लिस्ट  में  जा  कर  कोई  कानून  बनाने
 जा  रहो  है  ?  इंडम्ट्रिपल  सिक्य  रिटी  फोर्स
 विधेयक  जब  यहां  ग्राया  था  तो  यह  सवाल  उठाया
 गया  था।  मैं  उस  समय  जेल  में  था  7  सवाल

 यह  उठाया  गया  था  यूनियन  लिस्ट  का  और
 कौनवारेंट  लिस्ट  का  ।  उस  में  भी  लेजिश्लेटिव
 कौम्पिटेंस  का  सवाल  ग्राता  है  दूसरे  फंडामेंटल

 राइट्स  को  ले  कर  सवाल  आता  है  i  उस  वक्‍त
 फंडामेंटल  राहटस  को  ले  कर  FT  विधान  की  धारा
 12, 13 भ्ौर  4  को  लेकर  मैं  बहू  सवाल

 उठा  रहा  हू  -  लेजिस्लेटिव  कौम्पिटेंस  का  भी

 इस  में  सवाल  है  प्रौर  भ्राप  को  उस  बारे  मेंफैसला
 करना  है  t

 मैं  भप्राखिर  में  श्री  बसु  को  संविधान
 सम्बन्धी  कामेंटरी  की  पुस्तक  में  से  6i3
 पेज  का  हवाला  देना  चाहूंगा  |  उस  में  पहले
 झ्रमरीका  की  पोंजोशन  बतलाई  गई  है  भौर
 करीब  करीब  हिन्दुस्तान  में  बैसी  ही  है।  ऐसा
 उस  में  कहा  गया  है।  उस  में  उन्हों  ने यहू  कहा
 है:

 “The  right  to  strike  work  collec-
 tively  to  vindicate  legitimate  grie-
 vances  would  follow  from  the  right
 of  collective  bargaining.

 But  “because  of  its  more  serious
 émpact  upon  the  public  ्
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 [at  ay
 the  right  to  strike  “is  more  vulne-
 rable  to  regulation  than  the  right
 to  organize  and  select  representa-
 tives  for  lawful  purposes  of  collec-
 tive  bargaining  which  this  Court
 has  characterised  as  a  ‘fundamen-
 tal  right’.”

 कलेक्टिव  बा  रग्रेनिंग  का  ग्रधिक/र  मौलिक
 अधिकार  माना  गया  है  प्रौर  राइट  दू  फार्स
 एसोविएशन  से  निकलता  है।  लेकिन  हड़ताल
 'करने  के  भ्रधिकार  के  बारे  में  उन्हों  ने कहा  है  कि
 चूंकि  समाज  के  ऊपर  इस  क।  प्रभाव  होगा
 इस  लिये

 “It  is  more  vulnerable  to  regu-
 lation....

 रेगूलेशन  ऐंब/लिशन  नहीं,  जोर  उन्हों  ने
 इस  के  बारे  में  यह  कहा  है  कि  :

 “In  India,  it  may  be  expected
 that  similar  views  will  be  taken.
 Thus,  a  right  to  strike,  subject  to
 reasonable  restrictions,  muy  be  in-
 terred  from  the  right  of  association
 as  well  ag  the  right  not  to  work...

 प्रोफेशन  वाला  जो  अधिकार  है

 the “..,.which  is  included  in
 freedom  of  profession.”

 aa  forties  दे  दिया  है  इस  को  जरा
 वक्त  देख  ले  ।

 SHRI  Ss.  A.  DANGE  (Bombay  Cen-
 tra]  South):  Mr.  Deputy-Speaker,  Sir,
 in  addition  to  all  that  has  been  said,  I
 would  request  you  to  give  considera-
 tion,  while  giving  your  ruling,  to  one
 more  provision  in  the  Constitution.

 ‘This  Ordinance  bans  my  right  to
 strike.  Supposing  the  right  is  not
 there  except  by  implication,  assuming
 there  is  no  right  to  strike,  there  is  my
 right  to  offer  my  labour  or  to  with-
 draw  my  labour.

 SHRI  MADHU  LIMAYE;  That  is  a
 fundamenta]  right.
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 SHRI  S.  A.  DANGE:  That  is  @  fus-
 damental  right.  Whether  you  call  it
 strike  Or  do  not  call  it  strike,  y  have
 a  right  to  offer  my  labour  or  not
 to  offer  my  labour.  Secondly,  I
 offer  labour,  accept  service,  under
 certain  conditions....  (Interruptions).
 You  cannot  alter  the  service  conditions
 without  my  consent.  So,  there  is  a
 contract  in  certain  factories  ang  here
 it  is  service  conditions.  My  right  is
 there  to  withdraw  my  labour  when  I
 want.  Thirdly,  you  cannot  impose  on
 me  compulsory  labour.  When  I]  want
 to  withdraw  my  labour,  if  you  say,
 “No,  you  shall  not  withdraw  it”,  I
 want  to  know  whether  this  will  not
 come  under  article  23(l)  ang  (2).

 SHRI  RANDHIR  SINGH:  When  you
 say.  it  is  a  contract,  the  matter  ends.
 (Interruptions).

 SHRI  S.  A.  DANGE:  Article  23()
 says:

 “Traffic  in  human  beings  and
 begar  and  other  similar  formg  of
 forced  Jabour....".

 When  I  do  not  want  to  give  my  labour
 and  when  you  impose  it  by  Ordinance,
 it  becomes  a  forced  labour  and  ‘forced
 labour  and  begar’  are  prohibited  and
 any  contravention  of  the  provision
 shall  be  an  offence.  You  please  con-
 sider  whether  this  applies  here.

 Then,  in  sub-section  (2),  there  is  a
 proviso:

 “Nothing  in  this  article  shall
 prevent  the  State  from  imposing
 compulsory  service  for  public  pur-
 poses,  and  in  imposing  such  ser-
 vice  the  State  shall  not  make  any
 discrimination.  Pons  a

 Now,  I  claim  protection  under  this
 ‘discrimination’.  The  railway  servant
 is  being  discriminated  against  as  a
 class  in  comparison  to  other  classes  of
 employees.  Therefore,  it  comes  under
 “on  grounds  only  of  religion,  race,
 caste  or  class  or  any  of  them”,  So,  he
 ig  trying  to  impose  begay  or  compul-
 sory  labour.
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 MR.  DEPUTY  SPEAKER:  The  Lay-~  the  issue  had  been  raised  from  this
 Minister.

 SOME  HON.  MEMBERS  rose—(In-
 terruptions).

 MR.  DEPUTY  SPEAKER:  I  am  not
 permitting.  The  Law  Minister  is  here.
 I  want  to  call  him.

 SHRI  K.  NARAYANA  RAO:  Mr.
 Deputy-Speaker,  Sir....

 MR,  DEPUTY-SPEAKER:  |  permit-
 ted  him  once.  I  want  to  call  the  Law
 Minister.  Does  he  want  to  carry  on
 the  debate  like  this?  If  necessary,  I
 will  cal]  him.

 SHRI  J.  M.  BISWAS  (Bankura):  We
 want  to  hear  the  Railway  Minister  and
 the  Law  Minister  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Now  no-
 thing  will  go  on  record.  I  will]  call  the
 Law  Minister  and  the  Railway  Minis-
 ter.  None-else  will  speak.  (Interrup-
 tions)  +

 SHRI  THIRUMALA  KAO  (Kaki-
 nada):  J  am  not  making  any  submis-
 sion,  I  just  want  to  point  this  out.
 You  have  given  ample  time  to  the
 Opposition  members  to  expound  the
 case  from  several  points  of  view  quot-
 ing  not  only  Indian  law  but  also
 American  law.  Mr.  Dange  has  also
 given  his  arguments.  Mr.  K.  Nara-
 yana  Rao  claims  to  be  a  knowledgeable
 person  in  Jaw  on  behalf  of  our  Party.
 I  would,  therefore.  request  you  to  give
 him  two  or  three  minutes  to  rebutt  all
 those  arguments.  (Interruption),

 MR.  DEPUTY-SPEAKER:  May  I
 now  have  the  permission  of  the  House
 to  speak?  Before  J  cail  the  Law  Min-
 ister,  I  would  like  to  say  this.  Mr.
 Thirumala  Rao  has  raised  a  question.
 When  Mr.  Randhir  Singh  wanted  to
 Say  something—I  know  he  makes  a
 contribution  on  such  points—and  when
 Mr.  Narayana  Rao  wanted  to  speak,  I
 gave  them  an  opportunity  because  at
 that  time  the  Law  Minister  was  not
 here  to  enlighten  the  House.  Because

 side,  I  first  restricted  it  to  that:  point,
 to  the  remarks  made  by  Shri  Limaye;
 I  did  not  throw  it  open  for  a  general
 debate,  and  when  it  was  thrown  open
 to  debate,  I  gave  them  permission.  I
 have  heard  Mr.  Narayana  Rao.  The
 Law  Minister  represents  the  Treasury
 Benches  so  far  ag  this  side  is  poncern-
 ed.  Therefore,  I  would  not  extend  this
 discussion.  We  have  already  taken  a
 long  time.  J  know,  there  are  several
 lawyers  here  who  would  come  forward
 if  I  throw  it  open,  but  that  is  not  pos-
 sible  because  we  have  already  taken
 such  a  long  time.

 Now,  the  hon.  Law  Misister.  If  he
 wants  to  know  the  background,  |  will
 sum  it  up  in  two  minutes,

 THE  MINISTER  OF  LAW  (SHRI
 GOVINDA  MENON):  I  know  .  ,(In-
 terruptions)

 SHRI  THIRUMALA  RAO:  I  hope
 you  are  not  laying  down  a  permanent
 dictum  that  members  of  the  Congress
 Party  have  no  right  to  intervene  on
 important  matters  when  Ministers  are
 present.

 MR.  DEPUTY-SPEAKER:  Thig  is
 very  unfair.

 SHRI  GOVINDA  MENON:  The
 question  raised  being  8  question  of
 law,  of  Constitutiona)  law,  which  is
 rather  difficult,  I  would  request  the
 House  to  bear  with  me  if  I  explain  the
 matter  slowly.  The  question  is  whe-
 ther  there  is  a  Fundamental  Right  to
 go  on  strike...

 MR.  DEPUTY-SPEAKER:  Excuse
 me.  This  has  been  decided.  There  is
 no  Fundamental  Right.  I  have  already
 ruled  that.  The  basic  question  ig  this.
 There  is  an  apprehension  expressed
 from  this  side  that  the  present  mea-
 sure  is  likcly  to  take  away  the  right
 to  strike;  strike  means  with  al]  reason~
 able  restrictions  under  our  general
 scheme  of  things  regarding  labour
 policy.  That  is  the  only  question...
 (Interruptions).

 *Not  recorded.
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 SHRI  GOVINDA  MENON:  I  am,

 thankful  to  you  for  this.  You  have
 already  held  that  there  is  no  Funda-
 mental  Right  to  go  on  strike...

 SHRI  MADHU  LIMAYE:  Who  has
 held?

 SHRI  GOVINDA  MENON:  That  is
 the  ruling  given...  (Interruption).
 If  the  matter  is  still  doubted,  my
 learned  friends  here  need  not  go  to
 the  American  Constitution  or  Ameri-
 can  law  because  we  are  governed  by
 the  Supreme  Court  ...The  Supreme
 Court  has  said  88  follows:

 ‘It  is  only  necessary  to  add  that
 the  rule,  in  so  far  as  it  prohibits  a
 strike,  cannot  be  struck  down
 since  there  is  no  fundamental
 right  to  resort  to  strike.’

 This  is  laid  down  by  the  constitution
 bench  of  the  Supreme  Court.  This
 appears  in  AIR  ‘1962,  Supreme  Court,
 page  172,  Column  2,  para  20.  If  there
 is  a  fundamental  right,  it  has  to  be
 enumerated  as  such  in  Part  III  of  the
 Constitution.  Nothing  which  is  not
 enumerated  in  Part  III  of  the  Consti-
 tution  can  be  a  fundamental  right.
 You  cannot  invoke  fundamenta]  right
 in  a  case  where  there  is  8  written
 constitution  apart  from  what  is  con-
 tained  therein.  Often  this  is  referred
 to  and  my  hon.  friend  Mr.  Dange
 referred  to  Article  23  anq  I  am  sure
 you  won't  think  there  is  anything  in
 it.  Now,  what  is  it  that  hag  been
 sought  to  be  enacted?  In  Clause  2  of
 this  Bill  there  are  two  provisions,  00A
 and  00B  which  is  sought  to  be  enact-
 ed.  l00A  reads:

 Tf  a  railway  servant,  when  on
 duty,  is  entrusted  with  any  res-
 ponsibility  connected  with  the
 running  of  a  train,  rail-car  or  any
 Other  rolling-stock  from  one  sta-
 tion  or  place  to  another  station  or
 place,  and  he  abandons  his  duty
 before  reaching  such  station  or
 place...’
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 That  is  I00A.  I  do  not  want  to  read
 the  wholething.  00B  says:

 ‘If  a  railway  servant,  when  on
 duty  or  otherwise,  or  any  other
 person  obstructs  or  causeg  to  be
 obstructed  or  attempts  to  obstruct
 any  train,  rail-car  or  other  rolling-
 stock  upon  a  railway,  by  squatting,
 picketing,  keeping  without  autho-
 rity...’  etc.  etc.

 Now,  the  question  is,  if  this  sovereign
 Parliament  of  this  country  wants  to
 enact  a  provision  preventing  a  railway
 servant  from  leaving  hundreds  of
 people  riding  in  a  train  mid-way  bet-
 ween  two  stations,  is  there  anything
 wrong  inherent  in  this  law?  They
 should  be  able  to  point  out...

 SHRI  S.  M.  BANERJEE;  Call  the
 Attorney-General,

 SHRI  GOVINDA  MENON:  They
 should  be  able  to  point  out  some  pro-
 visions  in  Part  III  of  the  Constitution,
 that  is,  the  chapter  on  Fundamental
 Rights  which  prohibits  it.  The  posi-
 tion  is  this  that  this  Parliament  can
 legislate,  can  enact  any  law  on  any
 subject  entcred  in  List  I  of  the  7th
 schedule  provided  there  is  no  bar
 created  by  one  Or  the  other  Articles
 in  Part  III.  The  legislative  power  of
 this  Parliament  is  supreme  with  res-
 pect  to  subjects  contained  in  List  I  of
 the  7th  schedule  provided  there  is  no
 bar  created  by  one  or  the  other  of  the
 Articles  in  Part  III.  (Interruption).
 Article  4  refers  to  equality,  it  em-
 bodies  rule  of  equality.  Now,  it  is
 well  known  that  Article  4  enables
 legislature  to  classify.  It  is  not  as  if
 one  rule  will  apply  to  all  sorts  of
 people.  The  rule  of  equality  will
 apply  to  persons  within  a  certain  class.
 It  is  open  to  this  House  to  classify
 servants  into  certain  categories  and
 categorise  railway  servants  as  those
 who  are  in  the  position  referred  to  in
 00A  or  00B.  This  is  well-known  rule
 of  classification.  Therefore,  article  l4
 will  not  apply.

 ch  खाज  करनेग्डीया:  प्राटकिल  4
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 SHRI  GOVINDA  MENON:  This
 Tequest  by  the  opposition  whenever
 any  question  of  law  arises  that  the
 Attorney  Genera]  should  be  called  is
 of  no  use.  Because  it  is  well  known
 that  you  sitting  in  the  Chair  or  this
 House  by  a  majority  do  not  ‘decide
 questions  of  law.  There  is  an  indica-
 tion  as  to  what  should  be  done  in
 situations  like  this  and  it  is  in  rule  72. ae

 MR.  DEPUTY-SPEAKER:
 already  said  that.

 I  have

 SHRI  GOVINDA  MENON:  If  a
 question  relating  to  legal  or  legislative
 competency  is  raised,  you  will  some-
 times  allow  a  discussion  on  the  point.
 But  the  Chair  will  not  decide  the
 question.  Where  is  the  room  for
 anxiety?  If  sections  l00A  and  00B
 are  unconstitutional,  you  just  go  to
 the  Supreme  Court.  The  next  day  it
 will  be  struck  down.

 Government  here  do  not  bring  for-
 ward  laws  in  a  lighthearted  spirit.

 MR.  DEPUTY-SPEAKER:  I  have
 pinpointed  the  issue.  I  have  already
 ruled  on  competency.  A  specific  ques-
 tion  was  raised  and  I  put  it  to  the
 Railway  Minister  bearing  in  mind  the
 apprehension  in  the  minds  of  some
 hon.  Members.  This  is  an  amendment
 of  the  Indian  Railways  Act  which  is
 already  in  force.  The  question  was
 whether  after  this  amendments,  the
 right  to  strike,  within  the  limits,  as  it
 is  available  to  the  working  class  in
 this  country,  is  taken  away  by  the  im-
 position  of  a  blanket  ban  or  not.  I
 asked  him  if  that  was  the  position.  If
 that  position  is  cleared,  the  question  is
 answered.  J  am  very  clear  in  my  mind
 that  this  is  an  amendment  to  the
 existing  Railways  Act  and  there  is  no
 other  purpose  behind  it.

 SHRI  GOVINDA  MENON:  The
 right  to  strike  is  not  taken  away.  What
 is  taken  away  ig  what  is  prohibited  in
 these  two  sections.

 SHRI  s  KUNDU:  What  does  he
 mean?
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 SHRI  KANWAR  LAL  GUPTA:
 What  is  this,  Sir?

 SHRI  GOVINDA  MENON:  A  driver
 shall  not  leave  the  train  midway  bet-
 ween  two  stations  etc.,  moving  trains
 should  not  be  stopped...  (Interrup-
 tions),

 MR.  DEPUTY-SPEAKER:  The  reply
 is  very  clear.  Shri  Indrajit  Gupta  hed
 put  the  question  pointedly.  I  was  also
 concerned  about  it.  There  was  an
 apprehension  which  he  forcefully  ex-
 pressed  that  if  we  passed  this  legisla-
 tion,  there  would  come  into  force  a
 blanket  ban  on  the  right  to.  strike.
 Now  the  Law  Minister  has  made  it
 clear  that  there  is  no  such  intention
 nor  object  in  this  Bill  from  which  one
 could  infer  that  there  is  an  attempt
 to  put  a  total]  ban  on  strikes.

 SHRI  5.  KUNDU:  Even  indirectly
 it  must  not  be  there.  Otherwise,  it
 will  be  a  colourable  piece  of  legisla-
 tion  and  will  be  hit  out  by  the  Con-
 stitution.

 MR.  DEPUTY-SPEAKER;:  Does  Shri
 Poonacha  agree  with  the  explanation?

 SHRI  J.  M.  BISWAS:  He  has  not
 said  anything.

 MR,  DEPUTY-SPEAKER:  He  will
 say  it.  Another  point  was  raised...

 SHRI'S.  KUNDU:  The  right  given
 by  one  legislation  cannot  be  taken
 away  by  another.

 MR.  DEPUTY-SPEAKER:  There  is
 another  point—the  right  to  strike.  By
 implication,  with  certain  reasonable
 restrictions  imposed  by  legislation  by
 this  House,  this  has  assumed  the  pro-
 portions  of  a  fundamente)  right;  be-
 cause  of  the  social  policies  we  pur-
 sue,  it  has  assumed  that  significance.
 Beyong  that—I  have  ruled—it  is  not
 a  fundamental  right.  That  is  very
 clear.  Now  the  Minister  will  com-
 plete  his  reply  ang  then  we  will  put
 it  to  vote  and  dispose  of  dt.
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 SHRI  C.  M.  POONACHA:  I  have
 cumpleted  my  reply.  ]  have  answered
 all  points.  I  agree  wit,  the  hon,  Law
 Minister’s  observations,  There  is  noth-
 ing  more  to  be  added.
 46  hrs.

 MR,  DEPUTY-SPEAKER:  I
 puttinng  all  amendments  together.

 SHRI  KANWAR  LAL  GUPTA:  All
 amendments  separately.  There  should
 be  division  on  every  amendment.

 stag  fra:  मेर  ऐमेंडमेंट  व्यपक  है  |
 SHRI  5.  KUNDU:  My  amendment

 may  be  put  separately.

 am

 SHRI  J.  M.  BISWAS:  It  is  4  0'
 Clock  now.

 Division  No,  5]  AYES

 Adichan,  Shri  P.  C.
 Badrudduja,  Shri
 Banerjee,  Shri  S,  M.
 Behera,  Shri  Baidhar
 Berwa,  Shri  Onkar  Lal
 Bharti,  Shri  Maharaj

 Singh
 Biswas,  Shri  J.  M.
 Dange,  Shri  S.  A.
 Daschowdhury,  Shri  B.K.
 Dwivedy,  Shri  Surendra-

 Nath
 Fernandes,  Shri  George
 Gopalan,  Shri  A.  K.
 Gopal:n,  Shrimati

 Sushila
 Gowda,  Shri  M.  I.
 Goyal,  Shri  Shri  Chand
 Gupta,  Shri  Indrajit
 Gupta,  Shrj  Kanwar  Lal
 Haldar.  Shri  K.
 Jena,  Shri  D.  D,
 Jha,  Shri  Bhogendra
 SJharkhande  Rai,  Shri
 Joshi,  Shri  Jagannath

 Rao
 Joshi,  Shri  S.  M.
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 MR.  DEPUTY-SPEAKER:  I  am
 extending  the  time  by  ten  minutes.
 I  will  put  two  amendments,  those
 of  Shri  Limaye  ang  Shri  Kundu,  se-
 parately.

 The  question  is:

 Page  2,  line  3,—

 after  “servant”  insert—

 “except  in  case  of  a  token  strike
 or  a  strike  as  the  case  may  be..’  Cd).

 The  Lok  Sabha  divided:

 [16.06  hrs.

 Kachwai,  Shri
 Chand

 Kalita,  Shri  Dhireswar
 Kameshwar  Singh,  Shri

 Hukam

 Karnj  Singh,  Dr.
 Khan,  Shri  Latafat  Ali
 Kuchelar,  Shri  G.
 Kundu,  Shri  S.
 Limaye,  Snri  Madhu
 Molahu  Prasad,  Shr

 Shri  H.  N.
 Pandey,  Shri  Sarjoa
 Paswan,  Shri  Kedar
 Patel,  Shri  J.  H.
 Patil,  Shri  N.  K.
 Ram  Charan,  Shri
 Samanta,  Shri  S,  C.
 Sambhali,  Shr;  Ishaq
 Satya  Narain  Singh.  Shri
 Sen,  Shrj  Deven
 Shastri,  Shri  Ramavatar
 Suraj  Bhan,  Shri
 Vidyarthi  Shri  R.  S.

 Yadav,  Shri  Jageshwar

 Mukerjee,

 NOES

 Ahirwar,  Shri  Nathu
 Ram
 Ahmed,  Shri  ¥.  A.

 Arumugam,  Shri  R.  S.
 Awadesh  Chandra  Singh,

 Shri
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 Bajaj,  Shri  Kamalnayan
 Barua,  Shri  Bedabrata
 Barupal,  Shri  Pp,  L.
 Baswant,  Shri
 Bhagat,  Shri  B.  R.
 Bhandare,  Shri  R.  D.
 Bohra,  Shri  Onkarla!
 Chanda,  Shri  Anil  K,
 Chanda,  Shrimati

 Jyotsna
 Chaturvedi,  Shri  k.  L.
 Chaudhary,  Shri  Nitiraj

 Singh
 Chavan,  Shri  0  R.
 Chaudhury,  Shri

 Valmiki
 Dalbir  Singh,  Shri
 Dass,  Shri  C.
 Desai,  Shri  Morar)i
 Deshmukh,  Shri  B.  D.
 D'gvijai  Nath,  Shri

 Mahant
 Dixit,  Shri  G.  C.
 Dwivedi,  Shri  Nagesh-

 war
 Ganga  Devi,  Shrimati
 Hanumanthaiya,  Shri
 Jadhav,  Shri  V.  N.
 Jagjiwan  Ram,  Shri
 Kamble,  Shri
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kesri,  Shri  Sitaram
 Khan,  Shri  M.  A.
 Kinder  Lal,  Shri
 Kripalani,  Shrimati

 Sucheta
 Krishnan,  Shri  G,  Y.
 Kureel,  Shri  Be  ्,
 Laskar,  Shri  N.  H.
 Maharaj  Sing,  Shri
 Masuriya  Din,  Shri
 Mehta,  Shri  Asoka
 Mehta,  Shri  P.  ML
 Menon,  Shri  Govinda
 Minimata  Agam  _  Dass

 Guru,  Shrimatj
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mohinder  Kaur,  Shrimati
 Mrityunjay  Prasad,  Shri
 Mukerjee,  Shrimati

 Sharda
 Murthy.  Shri  B.  S.
 Nahata,  Shri  Amrit
 Naidu,  Shri  Chengalreya
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 Pahadia,  Shri  Jagannath
 Pendey,  Shri  Vishwa

 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parmar,  Shri  Bhaljibhab
 Parthasarathy,  Shri
 Patel,  Shri  N.  N.
 Patil,  Shri  Anantrao
 Patil,  Shri  Deorao
 Patil,  Shri  T.  A.
 Poonacha,  Shri  C.  M.
 Pramanik,  Shri  J.  N.
 Radhabai,  Shrimatj  B.
 Raghu  Ramaiah,  Shri
 Rajasekharan,  Shri
 Raju,  Dr,  D.  S.
 Ram  Dhan,  Shri
 Ram  Dhani  Vas,  Shri
 Ram  Subhag  Singh  Dr.
 Ram  Swarup,  Shri
 Rana,  Shri  M.  8.
 Randhir  Singh,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthyal
 Rao,  Shri  Thirumala
 Rao,  Dr.  V.  K.  R.  V.
 Reddi,  Shri  G,  8
 Reddy,  Shri  P.  Antony
 Reddy,  Shrimati  Sudha

 V.
 Rohatgi,  Shrimat;

 Sushila
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  5.  X.
 Saigal,  Shri  A.  S,
 Sambasivam,  Shri
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr
 Sarma,  Shri  A.  T.
 Sayyad  Ali,  Shri
 Sen,  Shri  P.  G.
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  Naval

 Kishore
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Sheth,  Shri  T.  M.
 Shinde,  Shri  Annasahib
 Shiv  Chandika  Piased,

 Shri
 Shukla,  Shri  Vidya

 Charan
 Siddayya,  Shri
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 Singh,  Shri  D.  एप.
 Sinha,  Shri  Mudrika
 Snatak;  Shri  Nar  Deo
 Solanki,  Shri  5.  M.
 Supakar,  Shrj  ‘Sradhakar
 Swaran  Singh,  Shri
 Tiwary,  Shri  D.  N.

 MR.  DEPUTY  SPEAKER:  The  re-
 sult*  of  the  Division  is:  Ayes  46;  Noes
 116.

 The  motion  was  negatived,
 MR,  DEPUTY  SPEAKER:  I  will

 now  put  all  the  other  amendments  to
 vote.

 SHRI  S.  M.  BANERJEE:  I  rise  on
 a  pont  of  order,  Sir.

 MR.  DEPUTY  SPEAKER:  Not  now.
 (Interruptions)  I  have  given  you
 ample  opportunity.  In  the  process  of
 Division  |  will  not  accept  anything.

 SHRI  8,  M.  BANERJEE:  I  only
 want  to  say  about  the  procedure.  (In-
 terruption).

 MR,  DEPUTY  SPEAKER:  On  _  the
 voting?

 SHRI  S.  M.  BANERJEE:  On  _  the
 voting,  Sir.  (Interruptions)

 MR.  DEPUTY  SPEAKER:  About
 the  procedure  if  you  have  anything  to
 say,  I  am  prepared  to  hear  but  not
 on  any  other  point.  If  there  is  any
 irregularity  you  can  point  out.

 SHR]  S.  M.  BANERJEE:  I  would
 like  to  know  from  you  any  rule  which
 debars  a  member  to  ask  for  division
 on  his  amendment,

 MR,  DEPUTY  SPEAKER:  I  have
 AYES

 Division  No,  6]
 Adichan,  Shri  P.  fom
 Badrudduja,  Shri
 Banerjee,  Shri  Ss.  M.
 Behera,  Shri  Baidhar
 Berwa,  Shri  Onkar  Lal
 Bharti,  Shri  Maharaj

 Singh
 Biswas,  Shri  J.  M.
 Dange,  Shri  8.  A.
 Daschowdhury,  Shri

 B.K.
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 Tiwary,  Shri  K.  N.
 Uikey,  Shri  M.  6.
 Veerappa,  Shri

 Ramachandra
 Verma,  Shri  Balgovind
 Virbhadra  Singh,  Shri

 conceded  that  immediately  to  Mr.
 Kundu.

 SHRI  8,  M.  BANERJEE:  We  want
 every  amendment  to  be  put  to  vote.

 MR.  DEPUTY  SPEAKER:
 ready.  (Interruptions)
 titled  to  request
 your  amendment,
 (Interruptions).

 SHRI  5.  M.  BANERJEE:  Amend-
 ments  have  been  moved.  Once  the
 amendments  have  been  moved  and
 the  House  is  seized  of  the  amend-
 ments,  unless  that  amendment  is
 withdrawn,  I  have  got  every  right  to
 ask  for  Division.

 SHR]  SHRI  CHAND  GOYAL:  Mr.
 Deputy  Speaker,  Sir.

 MR.  DEPUTY  SPEAKER:  No
 please.  I  will  now  put  Mr.  Kalita’s
 amendment  to  vote.  The  question  is:

 I  am
 You  are  en-

 the  Chair  to  put
 if  there  is  any.

 “Page  2,—
 after  line  6,  insert—
 ‘Provided  that  no  action  shal]  be

 taken  against  a  railway  servant  if
 he  for  the  purpose  of  ventilating
 his  grievances  and_high-lighting
 genuine  demands  of  a  genera)  na-

 ture  stops  a  train  or  train.’  (9).
 The  Lok  Sabha  divided:

 pes  hours.
 Devgun,  Shri  Hardayal
 Dwivedy,  Shri  Surendra-

 nath
 Fernandes,  Shri  George
 Gopalan,  Shri  A.  K.
 Gowda,  Shri  M.  H.
 Goyal,  Shri  Shri  Chand
 Gupta,  Shri  Indrajit
 Gupta,  Shri  Kanwar  Lal
 Haldar,  Shri  K.

 Sha,  Shri  Bhogendra
 “The  following  Members  also  re-corded  their  votes:
 AYES:  Sarwashri  M.  Meghachandr@ Benj  Shanker  Sharma,  S.  ह  Kothari

 and  Shri  Gopal  Saboo.
 NOES:  ह. 1. हि  Ahmad  Aga,  Siddheshwar  Prasad,  Chandra  Jeet

 Yadav,  Shashi  Bhushan,  Shingde,  and  Shrimati  Tara  Sapre.



 Indian

 Jharkhande  Rai,  Shri
 Joshi,  Shri  S.  M.
 Kachwai,  Shri  Hukam

 Chand
 Kalita,  Shri  Dhireswar
 Kameshwar  Singh,  Shri
 Khan,  Shri  Latafat  Ali
 Kothari,  Shrj  5.  8.
 Kuchelar,  Shri  G.
 Kundu,Shr;  5.
 Limaye,  Shri  Madhu
 Meghachandra,  Shri  M.
 Molahu  Prasad,  Shri
 Mukerjee,  Shri  H.  N.

 NOES
 Ahirwar,  Shrj  Nathu
 Aga,  Shri  Ahmad
 Arumugam,  Shri  R.  S.
 Bajaj,  Shri  Kamalnayan
 Barua,  Shri  Bedabrata
 Barupal,  Shri  Pp.  L.
 Baswant,  Shrj
 Bhagat,  Shri  B.  R
 Bhandare,  Shri  R.  D
 Bhargava,  Shri  B.  N.
 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati

 Jyotsna
 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  R.  L.
 Chaudhary,  Shrj  Nitiraj

 Singh
 Chavan,  Shri  LD.  R
 Chavan,  Shri  Y.  B,
 Choudhary,  Shri  Valmiki
 Dalbir  Singh,  Shri
 Dass,  Shri  C.
 Desai,  Shri  Morar):
 Deshmukh,  Shri  B.  D.
 Digvijai  Nath,  Shri

 Mahant
 Dixit,  Shri  6.  C.
 Dwivedi,  Shri  Nageshwer
 Ganga  Devi,  Shrimati
 Gautam,  Shri  C.  D.
 Hanumanthaiya,  Shri
 Jadhav,  Shri  प,  N.
 Jagjiwan  Ram,  Shri
 Kamble,  Shri
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  8,
 Kesri,  Shri  Sitaram
 Khan,  Shri  M.  A.
 Khanna,  Shri  P.  K.
 Kinder  Lal,  Shri

 2488  (ai)  LENS
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 Onkar  Singh,  Shri
 Pandey,  Shri  Sarjoo
 Paswan,  Shri  Kedar
 Patel,  Shri  J.  प्र,
 Patil,  Shri  N,  R.
 Ram  Charan,  Shri
 Sambhali,  Shrj  Ishaq
 Satya  Narain  Singh,  Shri
 Sharma,  Shri  Beni

 Shanker
 Shastri,  Shrj  Ramavatar
 Suraj  Bhan,  Shri
 Vidyarthi,  Shri  R.  S.
 Yadav,  Shri  Jagoshwar

 Kripalani,  Shrimati
 Sucheta

 Kureel,  Shri  8.  N.
 Laskar,  Shrj  N.  R.
 Laxmi  Bai,  Shrimati
 Maharaj  Singh,  Shri
 Masuriya  Din,  Shri
 Mehta,  Shri  Asoka
 Mehta,  Shri  ्,  M.
 Menon,  Shri  Govinda
 Minimata  Agam  Dass

 Guru,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibnut;
 Mishra,  Shri  G  8.
 Mohinder  Kaur,  Shrimati
 Murthy,  Shri  B.  8,
 Nahata,  Shri  Amrit
 Naidu,  Shri  Chengalraya
 Pahadia,  Shri  Jagannath
 Pandey,  Shri  Vishwa

 Nath
 Pant,  Shri  K.  0.
 Paokai  Haokip,  ‘Shri
 Parmar,  Shri  Bhaljithai
 Parthasarathy,  Shri
 Patel,  Shri  N.  N.

 Pramanik,  Shri  J.  ्.
 Radhabai,  Shrimati  B,
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 Randhir  Singh,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthyal

 Rao,  Shri  Thirumala
 Rao,  Dr.  V.  K,  R.  द
 Reddi,  Shri  G.  S.
 Reddy,  Shri  P.  Antony
 Reddy,  Shrimati  Sudha

 Vv.
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 Rohatgi,  Shrimati
 Shushila

 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Saigal,  Shri  A.  ५5,
 Saleem,  Shri  M,  Y.
 Sambasivam,  Shri
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr
 Sant  Bux  Singh,  Shri
 Sapre,  Shrimati  Tara
 Sarma,  Shrj  A.  T.
 Sayyad  Ali,  Shri
 Sen,  Shri  P.  G.
 Shambhu  Nath,  Shri
 Shankaranad,  Shri  B.
 Sharma,  Shri

 Naval  Kishore
 Shashi  Bhushan,  Shri

 MR.  DEPUTY-SPEAKER:  The  re-
 sult*  of  the  Division  is:  Ayes:  45;
 Noes:  128,

 The  motion  was  negatived.
 MR.  DEPUTY-SPEAKER:  Now,

 amendment  Nos.  0  and  }  of  Shri
 Indrajit  Gupta.

 SHRI  INDRAJIT  GUPTA:  I  am
 pressing  them.

 SHRI  SURENDRANATIL  DWI-
 VEDY  (Kendrapara):  The  other
 amendments  may  be  taken  up  to-
 morrow.  Let  us  start  tne  discussion
 on  the  drought.  We  will  have  to  sit
 till  0  O'clock,  I  am  afraid,  at  this
 rate.  (IMmterruption)  There  are  65
 amendments,  and  if  a  division  is  chal-
 lenged  for  every  amendment,  I  think
 we  will  have  to  sit  up  to  0  O'clock.
 The  drought  situation  has  to  be  dis-
 cussed.  I  think  if  the  rest  of  the
 amendments  are  postponed  to  tomor-
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 Shastri,  Shri

 Biswanarayan
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Sheth,  Shri  T.  M.
 Shinde,  Shri  Annasahib
 Shinkre,  Shri
 Shiv  Chandika  Prasad,

 Shri
 Shukla,  Shri  Vidye

 Charan
 Siddayya,  Shri
 Siddheshwar  Prasad

 Shri
 Singh,  Shri  D.  N.
 Sinha,  Shri  Mudrika
 Snatak,  Shri  Nar  Deo
 Solanki,  Shri  Ss.  M.
 Supakar,  Shri  Sradhakar
 Swaran  Singh,  Shri
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  xX
 Uikey,  Shri  M.  G.
 Veerappa,  Shri

 Ramachandra
 Verma,  Shri  Baigovind
 Virbhadra  Singh,  Shri
 Yadav,  Shri  Chandra

 Jeet

 row,  it  will  be  all  right.
 tion).

 SOME  HON.  MEMBERS:  No,
 MR.  DEPUTY  -SPEAKER:

 question  is:

 Page  2,  after  line  6,  insert—

 (Interrup-

 ‘Tne

 “Provided  that  a  railway  ser-
 vant  shall  not  be  held  guilty  of
 abondoning  his  duty  after  ‘he
 train.  rail-ca;  or  rolling-stock  has
 reached  the  station  or  place  up
 to  which  he  was  entrusted  with
 the  responsibility  of  running  it
 and  if,  at  the  said  station  or  place
 there  is  no  authorised  railway
 servant  on  duty  te  reccive  the
 train,  rail-car  or  rolling-stock  at
 the  time  of  arrival”  (10)

 Page  2,  omit  lines  7  to  14  (2I).
 The  Lok  Sabha  divided:

 *The  following  Members  also  recorded  their  votes:
 AYES;  Sgrvashri  Deven  Sen,  Jagannath  Rao  Joshi  and  D.  D.  Jena.
 NOES:  Shri  Devinder  Singh.



 Division  No.  7]
 Adichan,  Shri  P.  ए.
 Badrudduja,  Shri
 Banerjee,  Shri  8,  M.
 Behera,  Shri  Baidhar
 Berwa,  Shri  Onkar  Lal
 Bharti,  Shri  Maharaj

 Singh
 Biswas,  Shri  J.  M.
 Dange,  Shri  S.  A.
 Daschowdhury,  Shri

 8.  छू.
 Dwivedy,  Shri  Surendra-

 nath
 Fernandes,  Shri  George
 Goyal,  Shri  Shrj  Chand
 Gupta,  Shri  Indrajit
 Gupta,  Shrj  Kanwar  Lal
 Haldar,  Shri  K.
 Jena,  Shri  D.  D
 Jha,  Shri  Bhogendra
 Jharkhande  Rai,  Shri
 Joshi,  Shri  Jaggannath

 Rao
 Joshi,  Shri  Ss.  M.

 Ahirwar,  Shr}  Nathu
 Ram

 Aga,  Shri  Ahmad
 Arumugam,  Shiri  R,  5.
 Awadesh  Chandra  Singh,

 Shri
 Azad,  507  Bhagwat  Jha
 Bajaj,  Shri  Kamalnayan
 Barua,  Shri  Bedabrata
 Barupal,  Shri  P.  L,
 Baswant,  Shri
 Bhagat,  Shri  8.  R,
 Bhandare,  Shri  R.  D.
 Bhargava,  Shri  B.  N.
 Bharti,  Shri  Mahara,

 Singh
 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati

 Jyotsna
 Chandrika  Prasad,  Shri
 Chaturvedi,  Shrj  BR.  L.
 Chaudhary,  Shri  Nitiraj

 Singh
 Chavan  Shri  D.  R.
 Chayan,  Shri  ४.  8.
 Choudhary,  Shri

 Valmiki
 Dalbir  Singh,  Shri
 Dass,  Shri  C.
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 Kachwai,  Shri  Hukam
 Chand

 Kalita,  Shri  Dhireswar
 Kameshwar  Singh,  Shri
 Khan,  Shri  Latafat  Ali
 Kothari,  Shri  Ss.  5.
 Kuchelar,  Shri  G.
 Kundu,Sari  8.
 Limaye,  Shri  Madhu
 Meghachandra,  Sliri  M.
 Molahu  Prasad,  Shri
 Mukerjee,  Shri  H.  N.
 Onkar  Singh,  Shri
 Pandey,  Shrj  Sarjoo
 Paswan,  Shri  Kedar
 Patel,  Shri  J.  प्र.
 Patil,  Shri  NL  R.
 Ram  Charan,  Shri
 Sambhali,  Shr;  Ishaq
 Satya  Narain  Singh,  Shri
 Sen,  Shri  Deven
 Sharma,  Shri  Ram  Avtar
 Suraj  Bhan,  Shri
 Vidyarthi,  Shri  R.  S.
 Yadav,  Shri  Jageshwar

 Desai,  Shri  Morarjt{
 Deshmukh,  Shrj  8.  D.
 Deshmukh,  Shri  K,  G.
 Devinder  Singh,  Shri
 Digvijai  Nath,  Shri

 Mahant
 Dixit,  Shrj  G.  C.
 Dwivedi,  Shri

 Nageshwar
 Ganga  Devi,  Shrimat
 Gautam,  Shri  C,  D.
 Jadhav,  Shri  Vv.  N.
 Jagjiwan  Ram,  Shri
 Kamalanathan,  Shri
 Kamble,  Shri
 Karan  Singh,  Dr.
 Kasture,  Shri  A,  S.
 Kesri,  Shri  Sitaram
 Khan,  Shri  M.  A.
 Khanna,  Shri  P.  K.
 Kinder  Lal,  Shri
 Kripalani,  Shrimatj

 Sucheta
 Kureel,  Shri  B.  N.
 Laskar,  Shri  N.  8,
 Laxmi  Bai,  Shrimut;
 Masurla  Din,  Shri
 Mehta,  Shri  Asoka
 Mehta,  Shri  ?.  M.



 227  Indian  NOVEMBER  27,  968  Railways  (Amdt.)  Bill  235
 Menon,  Shrj  Govinda
 Minimata,  Shrimati

 Agam  Dass  Guru
 Mirza,  Shri  Bakar  Alj
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  5.

 Mohinder  Kaur,  Shrimati
 Mrityunjay  Prasad,  Shri
 Mudrika  Singh,  Shri
 Murthi,  Shri  8.  5.
 Wahata,  Shri  Amrit
 Naidu,  Shri  Chengalraya
 Pahadia,  Shri  Jagannath

 i‘  Pandey,  Shri  Vishwa
 Nath

 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parmar,  Shri  D.  R.
 Parthasarathy,  Shri
 Patel,  Shri  N.  N.
 Patil,  Shri  Anantrao
 Patil,  Shri  Deorao
 Patil,  Shri  T.  A.
 Poonacha,  Shri  C.  M.
 Pramanik,  Shri  J.  N.
 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Rajasekharan,  Shrj
 Ram,  Shri  T.
 Ram  Dhan,  Shri
 Ram  Dhani  Das,  Shri
 Ram  Subhag  Singh.  Dr.
 Ram  Swarup.  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthyal
 Rao,  Dr.  V.  छू.  8.  V.
 Reddi,  Shri  G.  S.
 Reddy,  Shrimati  P.

 Antony  Sudha  V.
 *MR,  DEPUTY-SPEAKER:  The  re-

 sult®  of  the  Division  is:

 Ayes:  44;  Noes:  125.
 The  motion  was  negatived.

 MR,  DEPUTY-SPEAKER:  I  will
 now  put  Mr.  Kalite’s  amendment  No.

 12,  The  question  is:

 Rohatgi,  Shrimat)
 Sushila

 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K,
 Saigal,  Shrj  A.  5S.
 Saleem,  Shri  M.  Yunus
 Sankata  Prasad,  Dr.
 Sapre,  Shrimati  Tara
 Sarma,  Shri  A.  T.
 Sayyad  Ali,  Shri
 Sen.  Shri  P,  G.
 Sambhu  Nath,  Shri
 Shankaranand,  Shri
 Sharma,  Shri  Naval-

 kishore
 Shastri,  Shri  B.  N,
 Shastri,  Shri  Ramanané
 Sheo  Narain,  Shr;
 Sheth,  Shri  T.  M.
 Shinde,  Shri  Annasahib
 Shinkre,  Shri
 Shiv  Chandika  Prasad,

 Shri
 Shukla,  Shri  Vidya

 Charan
 Siddayya,  Shri
 Siddeshwar  Prasad,

 Shri
 Singh,  Shri  D,  ्,
 Snatak.  Shri  Nar  Deo
 Solanki,  Shri  S.  M.
 Supakar,  Shri  Sradhakar
 Swaran  Singh,  Shri
 Tiwary,  Shri  K.  N.
 Uikey,  Shri  M.  5.
 Veerappa,  Shri

 Ramachandra
 Verma,  Shri  Brlgovind
 Virbhadra  Singh,  Shri
 Yadav,  Shrj  Chandra

 Jeet
 Page  2,—

 after  line  14,  insert—
 “Provided  that  any  railway

 servant  or  any  other  person  who
 obstructs  or  causes  to  be  obstruct-
 ed  any  train  in  furtherance  of
 demands  of  genera]  nature,  such
 railway  servant  or  any  other  such
 person  shal]  not  be  punished.”
 (12),

 The  Lok  Sabha  divided:
 *The  following  Members  also  recorded  their  votes:

 AYES:  Shri  Hardayal  Devgun.
 NOES;  Sarvashri  Onkarlel  Bohra,D.  N.  Tiwary  and  Shashi  Bhushan.

 Dr.  0.  8,  Raju.
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 Division  No.  8]
 Adichan,  Shri  P.  C,
 ‘Badrudduja,  Shri
 Banerjee,  Shri  8,  M.
 Behera,  Shri  Baidhar

 -Berwa,  Shri  Onkar  Lal
 Bharti,  Shri  Maharaj

 Singh
 Biswas,  Shri  J.  M.
 Dange,  Shri  S.  A.
 Daschowdhury,  Shrj

 B.K.
 Deiveehan,  Shri
 Devgun,  Shri  Hardayal
 Dwivedy,  Shri  Surendra-

 nath
 Fernandes,  Shri  George
 Gopalan,  Shri  A.  K.
 Gopalan,  Shrimati

 Suseela
 Gowda,  Shri  M.  H.
 Goyal,  Shri  Shri  Chand
 -Gupta,  Shri  Indrajit
 Haldar,  SAri  K.
 Jena,  Shri  D.  D.
 Jha,  Shrj  Bhogendra
 Jharkhande  Rai,  Shri

 Ahirwar,  Shri  Nathu
 Ram

 Aga,  Shri  Ahmad
 Arumugam,  Shri  R.  S.
 Awadesh  Chandra  Singh,

 Shri
 Azad,  Shri  Bhagwat  Jha
 Bajaj,  Shri  Kainalnayan
 Bajpaj,  Shri  Vidya  Dhar
 Barua,  Shri  Bedabrata
 Barupal,  Shri  P.  L.
 Baswant,  Shri
 Bhagat.  Shvi  8.  R.
 Bhandare,  Sl:r;  R.  D.
 Bhargava,  Shri  B.  N.
 Bohra,  Shri  Onkarlal
 Chanda,  Shri  Anil  हु.
 Chanda,  Shrimati

 Jyotsna
 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  हे.  L,
 Chaudhary,  Shri  Nitiraj

 Singh
 Chavan,  Shri  D.  R.
 Chavan,  Shr!  Y.  8.
 Choudhary,  Shri  Valmiki
 Dalbir  Singh,  Shri
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 Joshi,  Shri  Jagannath

 Rao
 Joshi,  Shri  S.  M.
 Kachwai,  Shri  Hukam

 Chand
 Kalita,  Shri  Dhireswar
 Kameshwar  Singh,  Shri
 Khan,  Shri  Latafat  Ali
 Kothari,  Shri  S.  S.
 Kuchelar,  Shrj  G.
 Kundu,Shrj  s.
 Limaye,  Shri  Madhu
 Meghachandra,  Shri  M.
 Molahu  Prasad,  Shri
 Mukerjee,  Shri  H.  N.
 Onkar  Singh.  Shri
 Pandey,  Shri  Sarjoo
 Paswan,  Shri  Kedar
 Patel,  Shri  J.  H.
 Patil.  Shri  N.  हे.
 Ram  Charan,  Shri
 Sambhali,  Shrj  Ishaq
 Satya  Narain  Singh,  Shri
 Sen,  Shrj  Deven
 Shastri,  Shri  Ramavatar
 Vidyarthi,  Shri  R,  8.
 Yadav,  Shri  Jageshwar

 Dass,  Shri  C,
 Desai,  Shri  Morarji
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shr}  K.  G.
 Devinder  Singh,  Shri
 Digvijai  Nath,  Shri

 Mahant
 Dixit,  Shri  G.  C.
 Dwivedi,  Shri

 Nageshwar
 Gautam,  Shri  ९.  D.
 Hanumanthaiya,  Shri
 Jadhav.  Shrj  ५.  N.
 Jagjiwan  Ram,  Shri
 Jamna  Lal,  Shri
 Kamble,  Shri
 Karan  Singh.  Dr.
 Kasture,  Shri  A,  S.
 Kesri,  Shri  Sitaram
 Khan,  Shri  M.  A.
 Khanna,  Shri  P.  K.
 Kinder  Lal.  Shri
 Kripalani,  Shrimaty

 Sucheta
 Kureel,  Shri  B.  N.
 Laskar,  Shri  N.  R.
 Laxmi  Bal.  Shri:nati
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 Maharaj  Singh,  Shri
 Masuriya  Din,  Shri
 Mehta,  Shrj  Asoka
 Mehta,  Shri  P.  M.
 Menon,  Shri  Govinda
 Minimata  Agam  Dasa

 Guru,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhutj
 Mishra,  Shri  G.  5,
 Mohinder  Kaur,  Shrimatj
 Mrityunjay  Prasad,  Shri
 Murthy,  Shr;  B.  5.
 Nahata,  Shri  Amrit
 Pahadia,  Shri  Jagannath
 Pandey,  Shri  Vishwa

 Nath
 Paokai  Haokip,  Shri
 Parmar,  Shri  Bhaljibhai
 Parthasarathy,  Shrj ‘  Patel,  Shri  N.  N.
 Patil,  Shrj  Anantrao
 Patil,  Shri  Deorao
 Patil,  Shri  T.  A.
 Poonacha,  Shri  0.  M,
 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Raju,  Dr.  0.  5.
 Ram,  Shri  T.
 Ram  Dhan,  Shri
 Ram  Dhani  Das,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup.  Shri
 Rana,  Shri  M.  8.
 Randhir  Singh,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthya)
 Rao,  Shri  Thirumala
 Rao,  Dr.  V.  K,  R.  V.
 Reddi,  Shri  G.  S.
 Reddy,  Shri  P.  Antony
 Reddy,  Shrimat{

 Sudha  V.
 Rohatgi,  Shrimatj

 Sushila
 MR.  DEPUTY  SPEAKER:  The  re-

 sult®  of  the  Division  is:
 Ayes  47;
 Woes  28  plus  —29

 The  motion  was  negatived.
 MR.  DEPUTY  SPEAKER:  Now,  I

 am  putting  Amendments  No.  I5,  6
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 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Saigal,  Shri  A,  3.
 Saleem,  Shri  M.  y,
 Sambasivam,  Shri
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Sapre,  Shrimati  Tara
 Sarma,  Shri  A.  T.
 Sayyad  Ali,  Shri
 Sen,  Shri  P.  G.
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  BE
 Sharma,  Shri  Nava)

 Kishore
 Shashi  Bhushan,  Shri
 Shastri,  Shri

 Biswanarayan
 Shastri,  Shei  Ramanand
 Sheo  Narain,  Shri
 Sheth,  Shri  T.  M.
 Shinde,  Shrj  Annasahib

 eshinkre,  Shri
 Siddeshwar  Prasad,  Shri
 Shukla,  Shri  Vidya

 Charan
 Siddayya,  Shri
 Siddheshwar  Prasad,
 Singh,  Shri  D.  N,
 Sinha,  Shri  Mudrika
 Snatak,  Shri  Nar  Deo
 Solanki,  Shri  S.  M
 Supakar,  Shri  Sradhakar
 Swaran  Singh,  Shri
 Tiwary,  Shri  D.  N
 Tiwary,  Shri  K,  N.
 Uikey,  Shri  M.  G.
 Veerappa,  Shri

 Ramachandra  7

 Verma,  Shri  Balgovind
 Virbhadra  Singh,  Shri
 Yadav,  Shri  Civandra
 Jeet

 and  Av  of  Shrj  George  Fernandes  to-
 gether.

 RHRI  GEORGE  FERNANDES:  Not
 together.  One  by  one  they  may  be
 put  to  the  vote  of  the  House.

 SHRI  SURENDRANATH  DWIVE-
 DY:  They  shou'd  be  put  one  by  one.

 tke  following  Members  also  recorded  thelr  votes:
 Notes:  Sarvashri  M.  Sudarsanam  and  Chengalraya  Neidu.
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 I  may  vote  in  favour  of  one  and
 against  another.

 MR.  DEPUTY  SPEAKER:  Let  the
 lobbies  be  cleared.

 I  want  to  point  out  one  thing.  In
 this  House  I  have  to  look  at  the  pro-
 priety,  observance  of  rules,  every-
 thing.  One  of  the  rules  in  the  Rules,
 of  Procedure  reads:

 “Provided  that,  if  in  the  opinion
 of  the  Speaker,  the  Division  is
 unnecessarily  claimed,  he  may
 ask  the  members  who  are  for
 ‘Aye’  ang  those  for  ‘No’  respec-
 tively  to  rise  in  their  places  and,
 on  @  count  being  taken,  he  may
 declare  the  determination  of  the
 House.  In  such  a  case,  the  names
 of  the  voters  sha!]  not  be  record-
 ed.”

 I  never  wanted  to  apply  it.  Now,
 after  the  present  voting  is  over,  I
 am  going  to  apply  this  procedure.

 SHRI  SURENDRANATH  DWIVE-
 DY:  Sir,  if  you  want  to  apply  that
 procedure,  it  is  your  business  and
 we  have  nothing  to  say.  But,  then,
 you  have  to  give  us  time  by  ringing
 the  bell  each  time.  As  will  be  seen,
 the  number  of  Members  opposing  the
 छा]  is  increasing  after  every  division.
 There  are  some  members  who  are  still
 outside.  They  should  be  given  an
 opportunity  to  come  and  vote  for  each
 amendment.

 SHRI  5  M.  BANERJEE:  Sir,  you
 are  the  custodian  of  the  rights  of  this
 House  and  you  are  supreme.  We
 know  it.  But  here  the  difficulty  Is
 that  the  ruling  party  do  not  want
 anything  to  be  discussed.  They  want
 to  steam-roller  everything.

 MR.  DEPUTY-SPEAKER:  I  do  not
 think  it  is  a  fair  statement.  Original-
 ly,  the  BAC  allotted  three  hours  for
 this  Bill  We  have  already  spent
 near'y  nine  hours.  So,  how  could  you

 AYES
 Division  No.  9]

 Ahirwar,  Shrj  Nathu

 Arumugam,  Shri  R.  S.
 Azad,  Shri  Bhagwat  J)
 Bajaj,  Shri  Kemalnayan
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 say  that  a  full  opportunity  was  not
 given  for  the  Debate?  Is  it  proper  to
 say  that?  Again,  J  have  said  that  if
 we  finish  the  clause-by-clause  consi-
 deration  today,  I  will  give  him  an
 opportunity  tomorrow  during  the
 third  reading.

 SHRI  S.  M.  BANERJEE:  Let  us
 finish  this  yoting  tomorrow.  Why  this
 hurry?  Are  we  adjourning  sine  die
 tomorrow?

 MR.  DEPUTY-SPEAKER:  We  have
 to  follow  certain  procedure  in  this
 matter.  I  have  provided  enough  op-
 portunities  to  members.  I  have  given
 them  not  only  6  hours  but  more  than
 8  hours.  Therefore,  there  is  no  ques-
 tion  of  not  discussing  it.

 SHRI  8.  M.  BANERJEE:  Sir,  it  can
 be  continued  tomorrow.

 भी  जार्ज  फरमेग्डरीज़्  :  इस  की  एमरजेन्सी
 क्‍या  है?

 शी  कंबरलाल  गुप्ता:  हम  प्राप  से
 वायदा  करते  हैं  कि कल  इस  को  पांच  मिनट  में
 खत्म  कर  देंगे,  ग्राप  इसका  वोटिंग  कल  करा
 लीजिये  t

 MR.  DEPUTY-SPEAKER:  Let  us
 finish  this  clouse  today;  not  all  the
 clauses.  The  next  clause  we  will  take
 up  tomorrow.  I  hope  hon.  Members
 are  agreeable  to  that.  So,  I  will  now
 put  all  the  other  amendments  to  caluse
 2  to  the  vote  of  the  House.
 Amendments  Nos.  15  to  17,  2  to  24,
 30  to  34,  36.  64  and  65  were  put  and
 negatived.

 MR..  DEPUTY-SPEAKER:  The
 question  is:

 “That  clause  2  stand  part  of  the
 Bill”.

 The  Lok  Sabha  divided:
 116.81  hrs.

 Bajpai,  Shri  Vidya  Dhar
 Barua,  Shri  Bedabrata
 Berapel,  Shri  P.  L,
 Baswant,  Shri
 Bhagét,  Shri  8.  प्.
 Bhandare,  Shri  R.  D.
 Bhargave,  Shri  B.  N.

 Shri
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 Chanda,  sar;  Anil  K,
 Chanda,  Shrimati

 Jyotsna
 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  R,  L.
 Chaudhary,  Shri  N:tiraj

 Singh
 Chavan,  Shri  D.  R.
 Chavan,  Shri  Y,  8.
 Dalbir  Singh,  Shri
 Dass,  Shri  C.
 Desai,  Shri  Morarji
 Deshmukh,  Siri  B.  D
 Devinder  Singh,  Shri
 Dixit,  Shri  G.  C.
 Gautam,  Shiu.  C  D.
 Gosh,  Shri  P.  छू.
 *Gupta,  Shri  Indajit
 Hanumanthaiya,  Shri
 Jadhav,  Shri  V.N.
 Jagjiwan  Ram,  Shri
 *Jha,  Shri  Shogendra
 *Jharkhande  Rai.  Shri
 Kachwai,  Shri  Hukam

 Chand
 Kamble,  Shri
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kesri,  Shri  Sitaram
 Kinder  Lal,  Shri
 Kripalani,  Shrimati

 Sucheta
 Krishna,  Shri  M.  R.
 *Kundu,  Shri  S.
 Kureel,  Shri  B.  N.
 Laxmi  Bai,  Shrimati
 Maharaj  Singh,  Shri
 Masuriya  Din,  Shri
 Mehta,  Shri  Asoka
 Mehta,  Shri  P.  M.
 Menon,  Shri  “iovinda
 Minimata  Agam  Lass

 Guru,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  8.
 Mohinder  Kaur,  Sarimuti
 Mrityunjay  Prasad,  Shri
 Murthy,  Shri  8.  5.
 Nahata,  Shri  Amrit
 Naidu,  Shri  Chengal-

 raya
 Pahadia,  Shri  Jagannath
 Pandey,  Shri  Vishwa

 Nath
 Paokai  Haoxip,  Shri
 Parmar,  Shri  Bhaljibhai

 Parthasaratay,  Shri
 Patel,  Shri  N.  N.
 Patil,  Shrj  Anantrao
 Patil,  Shri  Devrao
 Patil,  Shri  T.  A.
 Poonacha,  Shri  ए.  M.
 Pramanik,  Shri  J.  N.
 Radhabai,  Shrimati  8.
 Raghu  Ramaiah,  Shri
 Rajasekharan,  Shri
 Raju,  Dr  D.  8.
 Ram,  Shri  T.
 Ram  Dhan,  807
 Ram  Dhanj  Das,  Shr
 Ram  Sewak.  Shri
 Ram  Subhay  Singh,  Dr
 Ram  Swarup,  Slui
 Rana,  Shri  M.  B.
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthyal
 Rao,  Shri  Thirumala
 Rao,  Dr,  V.  K.  R.  V.
 Reddi,  Shri  G.  S.
 Rohatgi.  Shriraats

 Sushila
 Roy,  Shri  Bisowanatt!,
 Sadhu  Ram,  Shri
 Saha,  Dr.  5.  K
 Saigal,  Shri  A.  S.
 Saleem,  Shri  M.  Y.
 Sambasivam,  Shri
 Sankata  Prasac,  Dr.
 Sapre,  Shrimati  Tara
 Sarma,  Shri  A,  T.
 Satya  Narain  Singh,  Shri
 Sayyad  Ali,  Shri
 Sen,  Shri  P.  G.
 Sethi,  Shri  P.  ए
 Shankaranand,  Shri  B
 Shashj  Bhushan,  Shri
 Shastri,  Shri  Bis‘vanara-

 yan
 Sheo  Narain  Shri
 Shinde,  Shrj  ‘nnasahib
 Shiv  Chandika  Prasad,

 Shri
 Shukla.  Shri  Vidya

 Charan
 Siddayya,  Shri
 Siddheshwar  Prasad,

 Shri
 Singh,  Shri  D.  N.
 Snatak,  Shri  Nar  Deo
 Solanki,  Shri  5.  M.
 Sudarsanam,  Shri  M.
 Supakar,  Shri  Sradthakar

 ~~“eWrongly  voted  for  ‘Ayes’.
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 Swaran  Singit,  Shri  Veerappa,  Shr;
 Tiwary,  Shri  D.  N  Ramachandra
 Tiwary,  Shri  K.  N.  Verma,  Shri  Balgovind
 Vikey,  Shri  M.  ५.  Virbhadra  Singh  Sar.

 ;  NOES *
 Adichan,  Shri  P.  C,  Kuchelar,  Shri  G.
 Badrudduja,  Shri  Laskar,  Shri  N.  R.
 Banerjee,  Shri  S,  M.  Limaye,  Shri  Madhu
 Behera,  Shri  Baidhar  Meghachandra,  Shri  M.
 Bharti,  Shri  Maharaj  Molahu  Prasad,  Shri

 Singh  Mukerjee,  Shri  H,  N.
 Dange,  Shri  S.  A.
 Devgun,  Shri  Hardayal
 Dwivedy,  Shri  Surendra-

 Nath
 Fernandes,  Shri  George
 Gopalan,  Shri  A.  K.
 Gopalan,  Shrimati

 Suseela
 Gowda,  Shri  M.  H.
 Gupta,  Shri  Kanwar  La!
 Haldar,  Shri  K.
 Joshi,  Shri  Jagannath

 Rao
 Joshi,  Shri  5.  M.
 Khan,  Shri  Latafat  Ali  ‘

 Khanna,  Shri  P.  K.
 Kothari,  Shris.s.

 MR.  DEPUTY-SPEAKER  The  re-
 sult  of  the  division  is:  Aves:  192:
 Noes:  4l.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.
 MR.  DEPUTY-SPEAKEK  We

 shall  take  up  the  other  clauses  to-
 morrow.

 SHRI  S.  M.  BANERJEE:
 thank  you.  very  much,  Sir.

 We

 46.80  hrs,
 MOTION  RE:  DROUGHT

 CONDITIONS
 THE  MINISTER  OF  FOOD  AND

 AGRICULTURE  (SHRI  JAGJIWAN
 RAM):  Sir,  I  beg  to  move:

 “That  the  statement  laid  on  the
 Table  by  the  Minister  of  Food

 “““*Wrongly  voted  for  ‘NOES

 Onkar  Singh,  Shri
 Pandey,  Shri  Sarjoo
 Paswan,  Shri  Kedar
 Patel,  Shri  J.  H.
 Ram  Charan,  Shri
 Reddy,  Shri  P.  Antony
 Samanta,  Shri  S.  C.
 Sambhali,  Shri  Ishaq
 Sen,  Shri  Deven
 Sezhiyan,  Shri
 Shastri,  Shri

 Ramawatar
 Shinkre,  Shri
 *Sinha,  Shri  Mudika
 Suraj  Bhan,  Shri
 Vidyarthi,  Shri  R.  S.
 Yadav.  Shri  Jageshwar

 and  Agriculture  on  the  l8th  Nov-
 ember,  968  regarding  drought
 conditions  in  the  country,  be  taken
 into  consideration.”

 I  do  not  want  to  say  anything  at
 this  stage.

 MR.  DEPUTP-SPEAKER:  Motion
 moved:

 ‘Phat  the  statement  laid  on  the
 Table  by  the  Minister  of  Food
 and  Agriculture  on  the  I8th  Nov-
 ember,  968  regarding  drought
 conditions  in  the  country,  be  taken
 into  consideration.”
 SHRI  GEORGE  FERNANDES

 (Bombay  South):  I  beg  to  move:
 That  for  the  original  motion,  the

 following  be  substituted,  namely:—
 “This  House,  having  consi-

 dered  the  statement  laid  on  the

 +The  following  Members  who  record  ed  their  votes:
 AYES:  Sarvashri  Rameshwar  Rao,Nageshwar  Dwivedi,  P

 Singh.  Ramanand  Shastri,  Randhir  Singh.
 Chaudhary.  Shrimati  Sudha  V.  Reddy,  Mudrike

 Reddy,
 Stambhu  Nath,  Valmiki
 Sinha  and  ९,  K,  Khanna.

 NOES:  Sarvashri
 Shri  Chand  Goyal,  Indrajit

 khande  ह: ह

 Awadesh  Chandra
 Antony

 J.  M.  Biswas,  Dhirswar  Kalita.  Kameshwar  Singh.
 _उचफरीन,  Bhogendra  Jha,  8,  Kundu,  and  Jhar-
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 {Shri  George  Fernandes]
 Table  by  the  Minister  of  Food
 and  Agriculture  on  the  8th  Nov-
 ember,  968  regardmg  drought
 conditions  in  the  country,  expres-
 ses  its  concern  at  the  utter  inade-
 quacy  of  thinking  and  planning
 at  the  Governmental}  level  to  meet
 the  drought  conditions  in  the
 country  which  have  become  a
 perennial  feature  causing  immense
 loss  to  the  nation’s  economic  life
 and  resolves  that  a  programme  of
 minor  irrigation  projects  and  other
 schemes  of  water  conservation  be
 immediately  started  in  all  areas
 that  are  susceptible  to  drought
 conditions  and  further  resolves
 that  the  Government  should  for-
 mulate  a  Famine  Relief  Code  and
 place  it  before  the  House  for  con-
 sideration.”  (1)
 SHRI  AMRIT  NAHATA  (Barmer):
 beg  to  move:
 That  for  the  original  motion,  the

 following  be  substituted,  namely:
 “This  House,  having  consi-

 dered  the  statement  laid  on  the
 Table  by  the  Minister  of  Food
 and  Agriculture  on  the  i8th  Nov-
 ember,  968  regarding  drought
 conditions  in  the  country,  while
 approving  the  measures  taken  so
 far  to  tackle  the  drought  situation
 in  the  country,  recommends  that
 lasting  and  permanent  solutions
 be  sought  to  the  problem  of  re-
 curring  droughts  in  Western

 Rajasthan  by:—
 (a)  providing  adequate  financial

 resources  to  the  State  Govern-
 ment  so  as  to  enable  it  to
 sink  500  tube  wells  and  to
 energise  them;  to  ley  pipe
 line,  for  drinking  water  and
 to  repair  tanks  ang  bunds;

 (b)  taking  over  the  construction
 of  Rajasthan  Canal  by  the
 Central  Government  and  com-
 pleting  it  on  war  footing  on
 the  basis  of  the  original  blue
 print  for  it;

 (९)  constructing  a  net-work  of

 Drought  Conditiong  24० (M)

 only  strengthen  the  security
 of  this  border  region  but  will.
 also  provide  employment  to
 thousand,  of  starving  people;
 and

 (d  )  Setting  up  a  Dairy  and  the
 Intensive  Cattle  Development
 Block  in  Barmer  80  as  to  pre-
 serve  and  further  enrich  the
 cattle-breed  in  the  region.”
 (2)

 SHRI  S.  KUNDU  (Balasore):  I  beg.
 to  move:

 That  for  the  origina]  motion,  the
 following  be  substituted,  namely:

 “This  House,  having  consi-
 dered  the  statement  laid  on  the
 Table  by  the  Minister  of  Food
 and  Agriculture  on  the  ]8th  Nov-
 ember,  968  regarding  drought
 conditions  in  the  country,  is  of
 the  opinion  that  the  Government
 have  miserably  failed  to  meet  the
 situation  arising  out  of  drought
 and  urges  on  the  Government  to
 implement  the  following  proposals
 immediately:

 (a)  to  draw  up  a  master  plan  for
 drought  affected  areas;

 (b)  to  provide  a  sum  of  Rs,  00
 crores  in  the  Budget  for  re-
 lief  work;

 (c)  to  draw  up  an_  integrated
 scheme  of  irrigation  by  tube-
 wells,  canals  and  open  wells
 with  the  help  of  electricity;

 to  get  apart  25  per  cent  of
 total  consumption  of  electri-
 city  for  agricultural  purposes;
 and
 to  suitably  amend  the  famine
 code  so  as  to  include  death
 due  to  mainutrition  in  the
 drought  affected  areas  as
 deaths  due  to  starvation  and
 for  declaration  of  famine.”
 (4)

 हाता  D.  N.  PATODIA  (Jalore):  ¥

 (d  ~

 ~ (e

 Border  Roads  that  will  not  beg  to  move:
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 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  consi-
 dered  the  statement  laid  on  the

 _  Table  by  the  Minister  of  Food
 and  Agriculture  on  the  l8th  Nov-
 ember,  968  regarding  drought
 conditions  in  the  country,  express-
 es  its  concern  at  the  negligent
 manner  and  inadequate  measures
 adopted  by  the  Government  in
 providing  relief  to  the  affected
 areas  resulting  in  large  scale  des-
 truction  of  cattle  and  starvation
 of  lakhs  of  people  and  resolves
 that—

 (a)  relief  work  in  the  affected
 areas  of  Rajasthan  be  taken
 up  on  war  footing  and  free
 distribution  of  fodder  and
 drinking  water  and  distribu-
 tion  of  food  at  subsidised
 rates  be  started  at  al]  the
 places  more  particularly  in
 the  district  of  Jalore  and  the
 relief  work  be  continued  at
 least  until  after  the  next
 monsoon  when  the  drought
 conditions  are  likely  to  dis-
 apear;

 (b)  spending  on  relief  operations
 be  judiciously  allocated  to
 provide  adequate  funds  for
 long-term  relief  by  sinking
 new  tube-wells  and  energising
 the  existing  ones;  and

 programme  of  sinking  200
 tube-wells  in  Jalore  district
 along  with  supply  of  electri-
 city  and  construction  of  roads
 be  taken  up  immediately  to
 complete  within  one  year  by
 providing  adequate  Central
 assistance  wherever  neces
 sary.”  (5).

 5प्तप्ा  RANGA  (Srikakulam):  I  beg
 to  move:

 That  for  the  origina]  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  consi-
 dered  the  statement  laid  on  the
 Table  by  the  Minister  of  Food
 end  Agriculture  on  कै  की था
 emaber,  968  regarding  drought

 wr (ce
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 conditions  in  the  country,  and  the
 calamitous  losses  inflicted  on  the
 people  of  Orissa  and  Andhra  Pra-
 desh  by  the  cyclones  which  hit  the
 East  Coast  in  October  and  Novem-
 ber,  trusts  that  the  Government
 would  soon  afford  adequate  assist-
 ance  to  Orissa  and  Andhra  Pra-
 desh  Governments  to  undertske
 satisfactory  relief  and  rehabilite-
 tion  programmes  to  help  the
 cyclone-affected  masses,  especially
 the  agricultural  workers,  peasants
 and  all  others  in  all  poastble  ways,
 such  as  declaring  moratorium  on
 their  debts  for  a  period  of  three
 years,  supply  of  fresh  credit,  free
 of  interest  for  the  next  five  years,
 starting  employment  centres  and
 providing  house  building  grants
 and  supply  of  free  rationg  to  all
 vulnerable  sections  for  a  few
 months.  This  House  further  re-
 commends  that  the  administration
 of  relief  and  rehabilitation  mea-
 sures  and  funds  granted  therefor
 both  by  the  State  and  Central
 Government  should  be  entrusted
 to  special  high  powered  officers
 who  would  be  impartial  and  non-
 Ppertisan.”  (6)

 SHRI  MEETHA  LAL  MEENA
 (Sawai  Madhopur):  I  beg  to  move:

 That  for  the  origina)  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  cunsi-
 dered  the  statement  inid  on  the
 Table  by  the  Minister  of  Food
 and  Agriculture  on  the  !8th  Nov-
 ember,  968  regarding  drought
 conditions  in  the  country  recom-
 mends  that—

 (a)  tube-wells  be  installed  in
 South  Eastern  erea  of  Rajas-
 than  like  Districts  Sawai
 Madhopur,  Jaipur  etc.,  along
 with  Barmer  and  Jaisalmer
 areas,  to  meet  famine  situa-
 tion  and  the  work  for  rein-
 étallation  of  tube-wells  in
 Bamarwes  end  Nedouti  Teb-
 sils  of  District  Sawai  Madho-
 pur  be  started  éarly;
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 (b)  the  Central  Government

 should  issue  instructions  to
 Rajasthan  Government  to  dec-
 lare  villages  in  Sawai  Madho-
 pur  and  Jaipur  as  famine
 stricken  areas;

 te  ~  every  kind  of  relief  should  be
 given  to  famine  stricken  vil-
 lages  in  Sawai  Madhopur  and
 Jaipur  areas  of  Rajasthan
 specially  to  District  Sawai
 Madhopur  where  there  had
 ‘been  vast  devastation  due  to
 floods  in  rainy  season  and
 where  the  crop  has  dried  up
 due  to  drought;

 (d)  Government  should  imme-
 diately  give  assistance  for  re-
 pairs  of  most  of  wells,  bar-
 rages  and  tanks.”  (7).

 SHRI  SITARAM  KESRI  (Katihar):
 I  beg  to  move:

 That  for  the  origina]  motion,  the
 following  be  substituted,  namely  :—

 “This  House,  having  consi-
 dered  the  statement  laid  on  the
 Table  by  the  Minister  of  Food
 and  Agriculture  on  the  l8th  Nov-
 ember,  968  regarding  drought
 conditions  in  the  country,  is  of
 opinion  that  the  Government  have
 considerably  succeeded  in  meeting
 the  situation  arising  out  of  the
 -drought  and  urges  that  the  follow-
 ing  proposals  be  implemented  im-
 mediately  with  a  view  to  provide
 permanent  relief  to  the  People—

 (a)  to  draw  up  a  master  plan  for
 the  drought  affected  areas;

 (b)  to  provide  adequate  sum  in
 the  Budget  for  the  relief
 work;

 (c)  to  set  apart  a  minimum  of  20
 per  cent  of  total  consumption
 of  electricity  for  agricultural
 purposes;  and

 da)  to  take  preventive  steps  80
 that  the  country  may  not  face
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 situation  in  future.

 SHRI  NAVAL  KISHORE  SHARMA
 (Dausa):  I  beg  to  move:

 That  for  the  origina]  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  consi-
 dered  the  statement  laid  on  the
 Table  by  the  Minister  of  Food
 and  Agriculture  on  the  l8th  Nov-
 emi...  968  regarding  drought
 conditions  in  the  country,  recom-
 mends  the  following  for  the  per-
 manent  solution  of  the  ever  devas-
 tating  drought  in  various  parts  of
 the  country  particularly  in  Rajas-
 than  that—

 (a)  a  fund  at  the  national  level  be
 created  to  face  the  natural
 calamities  such  ag  drought  or
 famine  and  floods;

 (b)  funds  be  provided  imme-
 diately  for  undertaking
 medium  and  minor  irrigation
 schemes  -in  hand  at  once.

 ~  immediate  arrangements  be
 made  to  supply  electricity  to
 such  areas  of  Rajasthan  where
 Rabi  cultivation  is  possible
 and  for  that  purpose  a  sum
 of  rupees  ten  crores  be  placed
 at  the  disposal  of  Rajasthan
 State  Electricity  Board;  and

 (d)  construction  of  Rajasthan
 canal  be  taken  over  by  the
 Centre  and  work  be  complet-
 ed  at  the  earliest.”  (9)

 (९

 DR.  KARNI  SINGH  (Bikaner):  I
 beg  to  move:

 That  for  the  origina]  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  consi-
 dered  the  statement  laid  »n  the
 Table  by  the  Minister  of  Food
 and  Agriculture  on  the  8th  Nov-
 ember,  968  regarding  drought
 conditions  in  the  country,  is  of
 opinion  that  the  amount  sanction-
 ed  for  famine  relief  in  Rajasthan
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 by  the  Centre  ig  yery  inadequate
 because  while  in  other  parts  of  the
 country  at  least  drinking  water  is
 available  during  famine  in  vast
 areas  of  Rajasthan  it  is  not  avail-
 able  even  in  normal  times  and
 famine  there  has  been  in  continu-
 ity  in  some  parts  for  the  last  7
 years  and  recommends’  more
 Central  aid  and  taking  over  by
 the  Centre  of  the  Lift  Channel
 Project  of  Rajasthan  on  a  higher
 Priority  to  solve  permanently  the
 irrigation  and  drinking  water  pro-
 blems.”  (10)
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 SHRI  P.  L.  BARUPAL  (Ganga-
 nagar):  I  beg  to  move:

 That  for  the  origina]  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  statement  lai  on  the  Table  by
 the  Minister  of  Food  and  Agricul-
 ture  on  the  l8th  November,  968
 regarding  drought  conditions  in
 the  country,  recommends  that—

 (a)  supply  of  canal  water  to
 Pakistan  be  reduced  to  make
 more  water  available  in  the
 agricultural  area  of  Shri
 Ganganagar;

 (b)  water  be  supplied  to  land  ct
 the  higher  level;

 (c)  immediate  measures  be  taken
 to  save  fallow  land  in  Anup-
 garh,  Suratgarh  and  Raisingh
 tehsils  of  Shri  Ganganagar
 from  drought  conditions  as  are
 available  in  Jaisalmer  and
 Barmer;  and

 (d)  tube-wellg  be  sunk  to  save
 this  area  from  drought  con-
 ditions  which  have  become  a
 regular  feature  there.”  (ny)

 SHRI  SHINKRE  (Panjim):  I  beg  to
 move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  statement  laid  on  the  Table  by
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 the  Minister  of  Food  and  Agri-
 culture  on  the  l8th  November,
 968  regarding  drought  conditions
 in  the  country,  is  of  the  opinion.
 that  the  Government  did  not  suc-
 ceed  in  meeting  properly  the
 situation  arising  out  of  drought
 and  urges  on  the  Government  to
 implement  the  following  proposals.
 immediately:—
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 (a)  formation  of  an  All-India:
 Drought  Prevention  and  Relief
 Committee  consisting  of  repre-
 sentatives  of  all  the  States,
 Union  territories  and  the  Cen-
 tral  Government  to  make,  from
 time  to  time,  a  thorough  study
 of  drought  affected  areas,  assess.
 the  damage  causeq  by  drought,
 suggest  ways  and  means  to  mini-
 mise  the  losses  and  drought
 occurrences  and  to  recommend
 proper  relief  to  the  sufferers;
 and

 (b)  formation  of  a  “Bhoomi-
 sena”  (Land-Army)  on  the  lines
 of  Indian  Army  to  undertake  the
 work  on  integrated  schemes  of
 irrigation  by  tube-wells,  canals
 and  open  wells  and  to  bring
 under  cultivation  the  desert  are®
 of  Rajasthan,  Gujarat  and  Uttar
 Pradesh.”  (12)

 SHRI  RANGA  (Srikakulam):  Mr.
 Deputy-Speaker,  Sir,  the  other  day  the
 House  had  an  opportunity  of  discuss-
 ing  the  conditions  arising  out  of  floods
 and  also  to  some  extent  drought  and
 the  cyclone,  but  the  House  devoted
 most  of  the  debate  for  discussing  the
 troubles  and  sufferings  of  our  people
 arising  out  of  floods  and  the  Minister
 of  Irrigation  also  concentrated  his
 attention  on  that.  Today  I  am  ghd,
 the  hon.  Minister  of  Food  and  Agri-
 culture  has  come  forward  with  this
 motion  to  give  an  opportunity  to  the
 House  to  discuss  the  sufferings  of  our
 people  caused  by  drought.  I  want
 him,  as  I  haq  intimated  to  the  House
 twice  before,  to  give  some  considera-
 tion  also  to  the  sufferings  and  needs
 of  all  those  people  who  have  come  to-
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 be  affected  by  the  recent  cyclone  thai
 Aashed  against  the  east  coagt  specially
 ‘in.  Orissa  and  Andhra  at  a  speed  of
 20  miles,

 Before  I  begin  to  deal  with  the
 sufferings  of  the  people  caused  by  the
 cyclone  I  want  to  draw  the  attention
 of  the  House  to  one  particular  aspect
 of  drought  conditions  that  was  not
 discussed  in  so  much  detail  the  other
 day,  that  is,  in  regard  to  Rajasthan.
 aarge  areas  of  Rajasthan  have  come
 4o  suffer  from  serious  and  prolonged
 drought,  for  the  past  two  years  and
 this  year  they  have  again  begun  to
 suffer  from  this  terrib’e  drought.  Dis-
 trict  which  are  affected  are  Jalore,
 Barmer,  Jaisalmer,  Jodhpur  and  Bika-
 ner  in  which  all  the  3,377  villages
 with  a  population  of  24  lakhs  have
 come  to  be  affected.  Also,  some  parts
 in  Ajmer,  Sirsi,  Nagaur,  Bhilwara,
 Sikar  and  Jhalawar  have  come  to  be
 affected.  They  are  suffering  so  badly
 that  thousands  and  thousands  of  cat-
 ‘tle  have  had  to  be  sent  away  from
 those  areas  merely  on  consideration  of
 non-availability  of  fodder  by  kisans
 who  have  invested  lakhs  and  lakhs  of
 rupees  in  them.  Unfortunately,  they
 are  not  able  to  maintain  and  feed
 them.  There  is  no  cattle-feed  avail-
 ab'e  anywhere  in  the  neighbourhood.
 ‘Therefore,  they  are  either  selling  them
 away  for  a  song  or  giving  them  away
 freely  to  whosoever  is  good  enough  to
 ‘eed  them.

 Sometime  ago,  our  country  was
 shocked  to  learn  that  some  of  the
 neighbouring  States,  Gujarat  as  well
 as  Madhya  Pradesh,  were  unwilling
 to  take  over  all  these  famished  cattle
 and  the  respective  Governments  of
 Rajasthan,  Gujarat  and  Madhya
 Pradesh  had  to  come  to  some  kind  of
 negotiation  between  themselves  in
 order  to  allow  the  kisans  in  Rajasthan
 to  grive  their  cattle  into  the
 neighbouring  areas  for  the  sake  of
 mere  fodder.  One  thing  is  known
 ‘that  thousands  of  cattle  have  died  of
 ‘starvation  and  many  more  thousands
 ‘re  on  the  verge  of  starvation  and
 death  also.
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 Now,  Sir,  surely  the  country  cannot
 be  a  sjlent  spectator  of  this  terrible
 tragedy  that  is  taking  place  in  that
 vast  desert  land  of  ours  in  Rajasthan
 and  something  expeditious  hag  got  to
 be  done.  We  believe,  the  local  Gov-
 ernment  is  trying  to  do  its  best  or  the
 best  it  can  possibly  do,  cannot  be
 enough  in  order  to  save  this  yery  rich
 breed  of  cattle.  They  are  needed  not
 only  by  the  kisans  in  that  area,  they
 are  an  asset  to  nation’s  wealth  and  to
 allow  that  to  be  destroyed  in  this
 manner  would  be  ‘a  national  calamity.

 What  I  wou'g  like  to  suggest,  on
 the  advice  of  my  friends  who  hail
 from  Rajasthan,  Shrj  Patodia,  Shri
 Meena  and  other  Members  also  sitting
 behind  me,  is  the  energising  and
 commissioning  of  20  tube-wells  which
 are  already  there,  immediate  starting
 of  work  on  the  project  of  sinking  200
 more  tube  wells  so  as  to  complete
 them  within  one  year,  ‘at  least  within
 two  years,  providing  employment  on
 road  construction  and  also  improving
 of  whatever  irrigation,  sma'l  irriga-
 tion  facilities,  there  may  be  in  Rajas-
 than,  providing  fodder  and  drinking
 water  for  cattle  freely  and  not  merely
 to  be  subsidised;  foodgrains  to  be
 supplied  at  subsidised  rates  and  freely
 at  the  same  time,  to  the  yulnerable
 sections  of  people,  in  the  shape  of
 gruel  or  in  other  forms;  construction
 of  roads  and  supply  of  electricity  to
 as  many  places  in  the  rural  areas  8s
 possible  and  the  relief  measures  to  be
 continueg  till  the  onset  of  the  next
 monsoon.

 Coming  to  the  cyclone  and  the  dam-
 age  caused  to  our  area  what  hap-
 pened  on  the  26th  and  the  27th  Octo-
 ber  was  this  and  the  magnitude  of  it,
 I  think,  caquld  be  understood  by  the
 House  if  they  were  to  keep  in  mind
 that  the  normal  rainfall  in  the  whole
 of  October  used  to  be  593  inches  of
 water  and  till  the  2501,  that  is,  just
 before  the  onset  of  the  cyclone,  they
 have  had  already  523  inches  of  water
 and,  as  against  a  balance  of  only  about
 70  inches  of  water,  as  much  ag  1,247
 inchea  of  rainfall  came  dawa  upon
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 those  people  in  taluks  of  Sompata,
 Ichchapuram  and  Takkali.  Even  the
 Andhra  Government  report  says  that
 ‘as  many  as  3,64,613  trees,  mango,  co-
 conut  and  cashew,  each  one  of  which
 is  estimated  to  cost  anything  from
 Rs.  300  to  Rs,  500,  sometimes  even
 Rs.  000  when  it  comes  to  mango,
 ‘were  gone  and  that  “there  is  not  even
 a  single  farm,  according  to  the  official
 version,”  in  the  cyclone  area  which
 has  not  been  affected  in  one  form  or
 the  other.  The  damage  has  been  most
 in  the  aged  and  fruit-bearing  farms
 presenting  a  pathetic  sight,  resulting
 a  heavy  economic  loss  to  the  grower.”
 These  trees  alone  cost  more  than
 Rs.  i2  crores,  and  all  these  trees  are
 gone.  They  are  expected  to  bear  fruit
 and  yield  income  for  30  to  50  years
 after  they  begin  to  bear  fruit.  They
 take  0  to  5  years  for  the  gestation
 period.  Now  all  these  wre  gone.  It
 looks  like  a  desert,  like  a  graveyard,
 like  a  battle-fleld,  where  everybody
 is  dead  and  fallen  on  the  ground.
 There  js  nothing  to  grow,  nothing  to
 yield,  and  no  proper  employment  for
 those  people.  Coconut  provides
 multi-pronged  employment,  Each  co-
 conut  tree  provides  employment  for
 several!  agricultural  workers.  Now
 ull  these  people  would  not  be  able  to
 have  any  kind  of  maintenance  or  em-
 plement  or  source  of  living  for  the
 next  ten  years,  that  is,  if  by  any
 chance,  they  are  lucky  enough  to
 replant  all  these  gardens  with  fresh
 seed'ings.  But  where  are  the  seed-
 lings?  The  Andhra  Minister  for  Food
 &  Agriculture  had  gone  there  and
 made  a  pathetic  appeal  to  ‘all  those
 who  could  possibly  supply  the  seed-
 lings  to  be  prepared  to  supply  them.
 They  cannot  be  had  in  Andhra  Pra-
 desh;  they  have  to  be  brought  from
 distant  places  'ike  Kerala,  Assam,
 West  Bengal  and  various  other  places.
 We  cannot  get  them  from  Orissa  be-
 cause  Orissa  is  also  suffering.  There-
 fore,  expeditious  steps  have  to  be
 taken  by  the  Government  of  India
 even  in  regard  to  providing  this  mini-
 mum  of  necessity  to  these  people.

 What  is  it  that  has  happened  by
 way  of  rellef  measures?  These  peo-
 ple  themselves  in  their  official  report
 say  that  the  Collector  sanctioned
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 Rs.  50,000  on  7th  November,  ie,  2
 days  after  the  disaster  had  taken
 Race.  Karlier,  the  Tehsildars  distri-
 buted  some  paltry  quantities  of  food,
 worth  Rs,  90,000  or  even  less.  They
 say  that  they  are  going  to  supply  one
 kilogram  every  day  for  every  family.
 When  I  went  there  for  the  second
 time,  5  days  after  the  calamity  had
 taken  place,  in  several  villages,  the
 food  supply  had  been  made  only
 once—one  kilogram  per  family.  Ima-
 gine  what  must  be  the  plight  of  all
 those  lakhs  of  people!  Foodgrains
 are  not  available  and  they  do  not  have
 money  to  purchase  anything.  Al!  this
 time  they  had,  somehow  or  other,  to
 make  do  with  one  kilogram  per
 family  supplied  only  once  ang  not
 every  day.  The  Government  wanted
 to  supply  it,  but  they  are  not  able  to
 say  that  they  have  been  able  to  sup-
 ply.  Until  one  week  was  over,  the
 Col'ector  was  nowhere  there.  He  tried
 to  reach  the  area,  he  said,  but  he  could
 not  reach  while  the  local  MLAs  were
 able  to  reach,  88  was  narrated  the
 other  day  in  the  report  that  I  made
 to  the  Prime  Minister  from  which  my
 friend,  Mr.  P,  K.  Deo  was  good
 enough  to  quote  on  my  behalf.  Even
 the  local  social]  and  politica)  workers
 were  able  to  go  there;  yet,  it  was
 not  possible  for  the  Collector  to  go
 there  for  one  week.  It  was  not  possi-
 ble  for  him  to  make  any  kind  of  grant
 even  for  the  supply  of  food  till  the
 7th  November.  What  was  he  suppos-
 ed  to  have  been  doing  during  those
 crucial  eleven  days?  It  is  said  that
 he  had  some  money  placed  at  his  dis-
 posal  for  drought  relief  and  he  was
 allotting  that  money  for  various  pur-
 poses  but  that  money  could  not  reach
 them  before  the  7th  November.  The
 only  decision  that  he  was  able  to
 make  was  to  set  apart  Rs.  60,000  for
 sanctioning  one  kilogram  of  rice  per
 family  and,  according  to  him,  ver  day,
 ‘Per  day’  meant  evidently  for  the
 Government  there  a  fortnight.  Is  this
 the  way  how  this  disaster  had  to  be
 met?  Is  this  the  way  how  the  suffer-
 ings  of  the  people  have  to  be  alleviat-
 ed?

 When  I  made  this  report  on  the  2th
 instant  to  the  Prime  Minister,  the
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 was  good  enough  to  assure  me  on  my
 suggestion  that  she  was  going  to  ask

 the  Food  Minister  to  send  a  Central
 team  of  officers  to  go  and  study  the
 situation  and  recommend  whatever
 assistance  Government  of  India  could
 be  expected  to  give.  On  my  return
 after  my  second  visit,  on  the  2lst,
 when  I  asked  the  Government,  why  is
 it  that  the  Central  team  was  not  yet
 sent,  the  Deputy  Prime  Minister  had
 the  hardihood  to  say  that  they  had  to
 take  their  own  time  because  they  did
 not  have  sufficient  number  of  teams,
 that  they  had  to  visit  so  many  States
 and,  therefore,  a  period  of  three  weeks
 was  not  a  long  one  or  need  not  be
 considered  to  be  too  Jong  and  that  we
 should  be  prepared  to  be  patiently
 waiting.  And,  my  hon.  friend,  the
 Food  Minister  was  not  able  to  help
 this  House  or  help  this  country  by  say-
 ing  that  he  was  in  a  position  to  send
 them  if  necessary  by  plane  immediate-
 ly.  I  do  not  know  whether  they  have
 been  sent  at  all.  What  about  the
 position  of  the  Government  of  And-
 hra?  True,  they  sent  their  Famine
 Commissioner,  but  he  was  able  to
 reach  there  only  on  the  8th.  They
 sent  their  Agricu'ture  Minister  also
 who  reached  there  on  the  l0th.  Till
 then  no  responsible  officer  who  could
 take  decisions  and  give  orders  to  the
 loca]  district  administrations  was  able
 to  reach  and  assess  the  needs  of  the
 people  and  then.  give  timely  relief
 and  for  al]  those  fifteen  days  those
 sufferers  were  obliged  to  be  waiting
 on  the  tender  mercies  of  this  Govern-
 ment.  Their  tender  mercies  are  not
 as  tender  as  the  tender  cocoanuts  but
 they  have  become  as  hard  as  the
 heart  of  this  Government  which  did
 not  consider  three  weeks  to  be  long
 enough  for  the  Central  team  to  go
 there.  What  is  worse  than  that,  Sir,
 the  Deputy  Prime  Minister  was  good
 enough  to  reply  to  me  on  the  25th  of
 this  month  saying:

 ‘The  State  Government  have
 not  sent  us  any  report  on  the
 subject  so  far.  We  have  asked
 them  for  such  a  report,  and  the
 Central  team’s  visit  will  be  finalis-
 ed  as  soon  us  this  is  received.”
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 I  do  not  know  what  is  happening  bet-
 ween  the  State  Government  and  the
 Union  Government  here.  The  Stats
 Government  hag  already  sent  a  re
 port  to  their  Adviser  in  Delhi.  I  have
 it  here  in  my  hand.  Surely  this
 must  have  reached  the  Food  and
 Agriculture  Ministry  and  some  other
 ministries  also.  It  could  not  be  later
 than  the  25th  of  November.  How  is
 it  that  the  Finance  Minister  was  able
 to  say  that  he  had  not  received  any
 report  at  all?  Are  there  any  grada-
 tions  in  these  reports  like  preliminary
 report,  mid-way  report,  final  repo't
 and  emergency  report?  I  do  not  know
 how  long  the  Government  of  India  is
 going  to  wait,  how  long  the  Andhra
 Government  is  going  to  wait,  in  order
 to  wake  up  this  Government  of  India
 and  sting  tiem  into  some  relief  acti-
 vity.  We  do  not  know,  whether  as  bet-
 ween  the  Government  of  India  and
 Andhra  Government  there  might  be
 some  secrets.  So  far  as  the  people's
 sufferings  are  concerned,  Andhra
 Government  is  alive  to  those  suffer-
 ings  becau:e  their  minister  had  al-
 ready  gone  there  and  they  were  good
 enough  to  tllot  Rs.  50  lakhs.  Accord-
 ing  to  our  estimate  this  Rs.  50  lakhs
 is  only  a  pittance.  It  would  not  be
 ‘anywhere  »,ear  what  is  needed.  Thev
 have  said  that  they  are  granting  loans
 under  distress  taccavi,  helping  the
 cocoanut  growers  to  rehabilitate  them-
 selves  aud  helping  them  in  their  re-
 planting  needs,  helping  the  agricul-
 turists  to  purchase  cattle  and  reclaim-
 ing  sand-cast  land  at  a  rate  not  ex-
 ceeding  Rs.  500  per  person.  Per  per-
 son  means  per  family.  In  respect  of
 each  peasant  family,  in  regard  to  the
 satisfaction  of  all  these  demands,  or
 any  one  of  these  demands,  is  Rs.  500
 enough,  Sir?  They  themselves  say
 that  they  do  not  want  to  suggest  any
 help  for  these  people  who  have  got
 more  than  five  or  four  acres  of  land.
 To  make  a  distinction  between  those
 who  have  got  less  than  two  acres  and
 others  who  have  got  more  than  5  acres
 or  4  acres  is  a  cruel  thing.  Alj  of
 them  are  badly  in  need  of  assistance.
 Only  a  few  of  them  are  goimg  to  be
 helped  in  this  manner;  and  they  have
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 put  it  at  Rs.  0  lakhs.  Not  less  than
 Rs.  2  crores  is  needed  by  all  peasants
 for  this  purpose  alone.  Also  they
 have  gaid  that  they  would  give  gratui-
 tous  relief  to  persons  whose  houses
 were  damaged,  subject  to  a  maximum
 of  Rs.  250  per  family.  Is  there  any
 house  of  even  a  Harijan  family  which
 can  be  reconstructed  with  Rs.  200?
 Let  my  hon.  friend  Shri  Jagjivan  Ram
 turn  his  own  mind  to  his  own  experi-
 ence  of  the  conditions  in  which  our
 Harijans  or  backward  classes  or
 tribal  people  are  living.  Would  it  be
 Possible  to  put  up  these  mud  walls
 and  to  provide  the  necessary  timber
 and  the  roofling  materials  after  clear-
 ing  the  debris  and  reconstructing  all
 these  things,  on  Rs,  200  per  family?
 Not  less  than  Rs.  50  lakhs  are  needed.

 Then  free  supply  of  rice  to  fisher-
 men.  For  how  many  days?  20.  The
 20  days  are  already  over.  There  is
 no  rice  there  in  that  area  at  all.
 Cruel  has  also  become  very  difficult
 to  get.  This  is  needed  for  not  less
 than  two  months.  It  is  anybody's
 guess  how  soon  jt  would  be  possible
 for  them  to  find  nets  and  other  imple-
 ments  in  order  to  sally  forth  to  the
 sea,  catch  some  fish  and  begin  to  find
 something  to  purchase  their  necessi-
 ties.  Therefore,  I  suggest  that  at  least
 Rs.  0  lakhs  should  be  granted  as  cash
 grants  to  fishermen.  For  purchase  end
 repairs  o¢  boats,  they  wish  to  provide
 Rs.  5  lakhs  only,  whereas  Rs.  25  lakhs
 are  needed.  For  supply  of  10,000
 blankets  they  suggest  only  Rs.  1
 lakh.  At  least  Rs.  4  lakhs  are  needed.
 Repairs  to  roads  and  so  on—their  pro-
 vision  is  Rs.  384  lakhs  whereas
 Rs.  5  lakhs  are  needed.  For  repairs
 to  village  panchayat  roads,  only  Rs.  4
 lakh  has  been  provided.  At  least
 Rs.  5  lakhs  ig  needed  for  the  purpose.
 For  repairs  to  minor  irrigation  sour-
 ces,  Rs.  24  lakhs  are  provided  where
 as  Rs.  25  lakhs  are  needed,  0  times
 as  much.  For  repairs  to  schools  and
 other  buildings,  they  provide  Rs.  50,000.
 I  have  seen  those  structures.  Even
 to  re-build  the  school  building,  one
 2453  (ai)  LSD—9.
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 would  require  not  less  than  Rs.  6 lakhs.  For  minor  irrigation  sources
 (PWD),  the  provision  is  Rs.  3  lakhs
 whereas  Rs.  3  crores  are  needed.  For
 miscellaneous  items  and  80  on,  they Provide  Rs.  50.000  whereas  not  _less
 than  Rs,  50  lakhs  would  be  needed.
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 In  all,  the  whole  of  it  will  come  te
 not  less  than  Rs.  0  to  5  crores,  Are
 the  Government  of  India  going  to  bear
 their  shares?  I  would  like  to  know
 how  much  of  aid  the  Andhra  Govern-
 ment  has  asked  for.  But  not  less  than
 Rs,  0  crores  would  have  to  be  pro-
 vided  ig  all  these  are  to  be  recons-
 tructed.

 A  Central  team  has  gone  to  Orissa
 the  other  day.  More  than  one-third
 of  Orissa  hag  been  affected  by  the
 cyclones.  More  than  34  districts  have
 been  destroyed.  If  the  Central  team
 has  suggested  only  Rs.  7  crores  for  the
 whole  of  that  ४०९७,  how  can  I  feel
 confident  that  this  Government  would
 be  really  willing  to  spare  Rs.  l0  crores
 for  this  smaller  area,  although  the
 whole  of  this  area  has  come  to  be
 devastated  so  badly?  But  then  am  I
 going  to  be  satisfied?  I  have  seen
 that  area.  In  Ganjam,  villages  have
 suffered  as  much  as  our  own  Udhanam.
 So  I  suggested  that  twice  as  much  as
 has  been  suggested  by  the  Central
 team  should  be  allotted  to  Orissa.  So
 much  more  of  assistance  per  capita,
 per  village,  has  got  to  be  rendered
 to  these  three  taluks.  Most  of  thie
 assistance  has  to  be  given  by  the
 Union  “Government.  The  Andhra
 Government  has  been  quick  enough
 to  sanction  Rs,  50  lakhs.  They  would
 have  given  more,  but  they  do  not
 have  it.  Their  Revenue  Board  mem-
 ber  himself  has  gone  on  record  as  say-
 ing  that  he  has  never  seen  such  an
 area  of  devastation  and  the  extent
 of  it,  in  the  whole  of  his  official  career.
 The  Minister  of  Food  himeelf  has  ad-
 mitted  the  gfavity  of  the  situation.
 They  need  money  for  their  own
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 drought  relief  purposes,  They  have
 themselves  conceded  that  20  districts
 in  Andhra  have  been  victimised  by
 drought.  Central  Government  have
 sanctioned  079  Rs.  7  crores  and  that
 too  in  a  very  parsimonious  manner,
 Rs.  54  crores  as  loan  and  Rs.  4  crores
 only  as_  grant.  At  long  _iast,
 they  have  sanctioned  Rs.  l  crore  more
 recently.

 I  do  not  wish  to  trouble  you  or  the
 House  with  more  of  this.  The  House
 must  voluntarily  begin  to  trouble  it-
 self  with  the  thought  of  the  suffer-
 ings  of  thesa  people,  of  their  needs,  of
 their  pathetic  helplessness  and  of  the
 urgency  with  which  help  has  got  to
 be  speeded  to  that  area.

 Lastly,  whatever  assistance  may  be
 given  by  the  Government  of  India
 and  the  State  Government  to  these
 areas,  as  I  have  warned  the  Prime
 Minister  I  do  not  want  this  assistance
 to  be  channelled  through  the  District
 Collector  as  usual,  Let  there  be  a
 special  officer  of  the  rank  of  a  Reve-
 nue  Board  member,  completely  inde-
 pendent  of  politics,  independent  of
 partisanship,  of  local  interest  and
 local  prejudices,  unlike  the  Collector
 and  under  the  authority  of  that  high-
 placed  officer,  let  the  district  staff,
 augmented  as  it  ought  to  be  at  every
 level  of  official  work,  distribute  this
 assistance  to  the  people  in  a  non-
 partisan  manner  with  social  consci-
 ence  and  with  sympathy  and  with
 feeling  for  the  sufferers.

 करी  qo  ला०  बारूपाल  (गंगानगर)  :
 सभापति  महोदय,  खाद्य  मंत्री  महोदय  ने  सूखे
 की  स्थिति  के  बारे  में  सदन  में  जो  वक्तव्य
 रुखा  है  उस  बारे  में  मैं  प्राप  की माफंत  सरकार
 से  संक्षेप  में  कुछ  निवेदन  करना  चाहता  हूं  ।

 मह  तो  सभी  जानते  हैं  कि  राजस्थान  में

 इस  वर्ष  थो  सूखा  पड़ा  है,  विशेष  कर  बीकानेर,
 छोश्पुर,  जैसलमेर,  बाड़मेर  भौर  जालौर  में
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 वह  बड़ा  विकट  पड़ा  है  ।  यह  सूखा  वैसे  कोई
 नई  बात  नहीं  है  क्योंकि  राजस्थान  में  प्रयेक.
 तीसरे  वर्ष  यह  सूखा  पड़ता  रहता  है  परन्तु
 इस  वर्ष  सूखे  के कारण  वहां  जो  भयंकर  स्थिति
 पैदा  हुई  है  वह  वर्णन  में  नहीं  श्रा  सकती  है  ।
 इस  सम्बन्ध  में  पांच  सौ  वर्ष  से  राजस्थान  में
 एक  मारवाड़ी  का  मुहावरा  प्रचलित  है  जिसमें
 बतलाया  गया  है  कि  राजस्थान  में  भ्रकाल
 कहां  कहां  रहता  है  1  वह  मारवाड़ी  मुग्नहावरा
 यह ह :

 पग  पूगल  घड़  मेड़ते,  बाहु  जी  बाड़मेर,
 जोया  ठोंया  जोधपुर  ठाओ  जैसलमेर  "

 6.57  hrs.

 (Mr.  SPEAKER  in  the  Chair]

 जैसा  मैंने  बतलाया  राजस्थान  में  प्रत्येक
 तीसरे  वर्ष  सूखा  पड़ता  है  ।  ग्रकाल  की  शुरूआत
 होती  है  पूगल  से,  धड़  मेड़ते  में  रहता  है,  भुजा
 उसकी  बाड़मेर  में  रहती  है,  कहीं  कहीं  जोधपुर
 में  भ्रकाल  रहता  है  लेकिन  प्रकाल  का  जहां  तक
 सवाल  है  जैसलमेर  में  वह  परमानेंटली  रहता
 है  ।  लेकिन  वह  बात  पुरानी  हो  चुकी  है  ny
 ara  विज्ञान  का  युग  है  श्रौर  मैं  श्राप  से  अर्ज
 करना  चाहता  हूं  कि  जब  लोग  ख््स  शौर
 अ्रमरीका  में  चन्द्रमा  तक  ही  नहीं  पहुंच  गये  हैं
 बल्कि  पध्रन्तरिक्ष  में  मानव  भेज  चुके  हैं  श्रौर
 वहां  उन  के  द्वारा  प्लाट्स  लेकर  खेती  करने  की
 बात  सोची  जा  रही  है  वहां  उस  के  विपरीत
 प्राज  हिन्दुस्तान  में  प्राज़ादी  के  21  वर्ष  के
 बाद  भी  एक  भारत  के  नागरिक  को  पेय  जल
 नहीं  मिलता  है  तो  वास्तव  में  यह  हम  सबके
 लिए  एक  बड़ी  शर्म  की  बात  है।  मैं  भ्राप  से  भज
 करना  चाहता  हूं  कि  राजस्थान  के  प्न्दर
 पीने  के  पानी  की  बड़ी  विषम  समस्या  भौर
 लोगों  को  पीने  का  पानी  सुलभ  नहीं  हो  पाता
 है।  मैं  समझता  हूं  कि  यह  बात  इस  सदन  से
 शायद  छिपी  नहीं  होगी  कि  वहां  राजस्थान  में
 30-30  मील  तक  लोगों  को  पानी  मुयस्सर

 नहीं  होता  है,  बह  पानी  के  लिए  तरसते  फिरते
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 हैं  लेकिन  कहीं  उनके  लिए  पानी  की  व्यवस्था
 नहीं  है  ।  उनकी  कसी  शोचनीय  धवस्था  है
 इसका  अंनुमान  तो  इसी  से  लगाया  जा  सकता
 है  कि  वहां  जो  संसदीय  शिष्टमंडल  गया  था
 वहां  की  हालत  देख  कर  उसकी  झांखों  में
 अांसू  भ्रा  गये  थे  ।

 मेरा  सुझाव  है  कि  सरकार  को  वहां  की
 इस  समस्या  का  कोई  एक  स्थायी  हल  तलाश
 करना  चाहिये  ब्रौर  उस  समस्या  को  केवल
 राजस्थान  की  समस्या  नहीं  भ्रपितु  देश  की
 समस्या  समझना  चाहिए  ।  मेरा  सुझाव  है
 कि  वहां  की  राजस्थान  नहर  का  निर्माण  एक
 युद्धस्तर  पर  एक  राष्ट्रीय  स्तर  पर  शीघ्र  से
 शीघ्र  प्रारम्भ  कराया  जाय  ।  जहां  पर  पानी
 नहीं  पहुंचा  हैँ  हां  पानी  लिफ्ट  इरींगेशन  से
 पहुंचाया  जाय  |  जहां  नहर  नहीं  पहुंचती  है
 वहां  पर  ट्यूबवैल  खुदवाये  जायं  और  जहां
 ट्यूबबैल  से  ऑ्रगर  पानी  खारी  निकलता  हो
 तो  वहां  पाइपलाइन  से  पानी  पहुंचाया  जाय  ।

 श्राज  गरीबों  की  वह  बड़ी  दुर्दशा  हो
 रही  है  श्रौर  उन  के  पास  खाने  के  लिये  पर्याप्त
 प्रश्न  नहीं  है  शौर  मैं  चाहता  हूं  कि सरकार  इस
 दिशा  में  सक्रिय  क़दम  उठाये  झौर  उन्हें  भ्रन्न
 की  पर्याप्त  व्यवस्था  सुलभ  करे  ।  वहां  गरीबों
 पर  जैसी  बीत  रही  है  उसे  देख  कर  मेरा  दिल
 रो  उठता  है  1  मैं  8  साल  से  इस  पालियामेंट
 का  मेम्बर  हूं  प्रौ  वहां  के  पिछड़े  शौर  गरीब
 इलाके  के  लिये  ग्रपनी  भ्रावाज़  बुलन्द  करता
 झाया  हूं  लेकिन  दुःख  के  साथ  कहना  पड़ता  है
 कि  भ्रभी  तक  उन  के  लिये  जितना  किया  जाना
 आाहिये  था  वह  नहीं  हो  पाया  है  ।

 मुझे  यह  बात  खेद  के  साथ  कहनी  पढ़
 रही  है  कि  बड़े-बड़े  शहरों  की  शोर  सरकार
 का  ध्यान  भ्रधिक  जा  रहा  है  भौर  यही  कारण
 है  कि  दिल्ली,  बम्बई,  कलकत्ते  जैसे  बड़े  नगरों
 में  दिन  पर  दिन  झालीशान  इमारतों,  होटलों
 शौर  बफ्तरों  की  गगनचुम्बी  इमारतों  का
 निर्माण  होता  जा  रहा  है।  यहीं  दिल्ली  में  हम
 देखते  हैं  कि  ऐसी  सरकारी  बिल्डिगें  व  क्यार्टर्स
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 जोकि  झभी  20  वर्ष  तक  मजे  से  चल  सकते  हैं
 उन  को  तोड़-फोड़  कर  प्लासीशान  बिल्डिगों
 का  निर्माण  धड़ल्ले  से  जल  रहा  है।  उधर  से
 तो  गरीबों  की  मदद  करने  भौर  उन्हें  जीवन  की
 बुनियादी  भ्रावश्यकताभों  को  सरकार  द्वारा
 पैसे  की  कमी  बतला  कर  पूरा  करने  से  टाल-
 मटोल  की  जा  रही  है  दूसरी  तरफ़  इमारतों  के
 निर्माण  व  सरकारी  कार्यालयों  के  विस्तार  द्ौर
 सरकारी  फसरों  की  भरमार  करके  राष्ट्रीय
 धन  का  भ्रपव्यय  किया  जा  रहा  है  |

 यह  देखा  जाता  है  कि  कल  का  पभ्रादमी
 यदि  वज़ीर  बन  जाय  या  सरकारी  पद  पर
 चला  जाय  और  चाहे  घर  में  उन  की  माता,
 पत्नी  ब्रादि  गोबर  के  कड़े  पाथती  हों,  वैसे  कंडे
 पायना  मेरी  नजर  में  कोई  बुरी  चीज़  नहीं  है
 लेकिन,  फ्ता  यह  है  कि  उस  व्यक्ति  के  मिनिस्टर
 बनते  ही  या  गवर्नमेंट  सविस  में  जाते  ही उसका
 दिमाग  भ्रास्मान  को  छूने  लग  जाता  है,  उसके
 पैर  घरती  पर  नहीं  टिकते  हैं  भ्ौर  उसे  चलने  के
 लिये  मोटर  श्रौर  हवाई  जहाज  चाहिए,
 रहने  के  लिए  आलीशान  बंगला  ध्लौर  वह  भी
 एयरकंडीशंड  चाहिए,  हीटर  का  गर्म  पानी
 चाहिए  श्रौर  भ्न्य  न्य  शानशौकत  बाली
 तमाम  सुविधाएं  चाहिए  शौर  इस  का  नतीजा
 यह  हो  रहा  है  कि  एक  एक  मंत्री  या  बड़े
 सरकारी  प्रफसर  की  कोटी  का  000-1000
 रुपया  सिर्फ  पाती  शौर  बिजली  प्रादि  का  खर्च
 ध्राता  है  1  कहने  का  ताटपरय  यह  है  कि  रुपये  का

 प्रंधाधुंध  व्यय  होता  है  ध्रौर  कोई  इसे  रोक  नहीं
 रहा  है  ।  यहां  तो  यह  हालत  हो  रही  ध्रौर
 दूसरी  तरफ  वह  दर्दनाक  प्रवस्था  है  जिसका  कि
 मैंने  भ्रभी  जिक्र  किया  था।  मैंने  इसकी  बाबत

 बाबू  जी  से  प्र  किया  था  शौर  वहां  की  दर्दनाक
 हालत  से  उन  को  प्रवगत  कराया  था  तो  उन्हों  ने
 कहा  था  कि  धीरज  घरो,  प्राट्मविश्वास  से  काम
 सो,  भगवान  का  भरोसा  करो,  मित्र  देशों  का
 भरोसा  करो,  वह  हमारी  मदद  करेंगे,  मानसून
 भा  रहा  है,  सब  ठीक  हो  जायेगा  तो  मैंने

 बायू  जी  से  यही  कहा  था  :
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 “पर  झन  की  बातें  किये  धर  की  भूख

 न  जाय,
 घर  की  भूख  जब  जायसी  जो  भज्न

 हाथों  प्राय  ।  ,
 जो  ्रन्न  हाथों  प्राय  दारिदरय  तब

 ही  जाय,
 जब  होय  संतोष  जानिये  बैठो  खांय  v

 बाबू  जी  को  मैंने  यह  बतलाया  था  कि
 झभी  तो  हमारे  लोग  भूखों  मर  रहे  हैं  प्रोर
 ऐसी  हालत  के  कायम  रहते  संतोष  कहां  से  हो
 सकता  है  ?  मेरे  कहने  का  मतलब  यह  है  कि
 श्री  जगजीवन  राम  जग  को  जीवन  देने  वाले
 हैं,  श्री  जगजीवन  राम  भारत के  श्न्नदाता  हैं  |
 वह  जैसलमेर  में  गये  थे,  लेकिन  मुझे  वहां  नहीं
 से  गये।  मुझे  ले  जाते  तो  मैं  उनको  ऐसे  परिवार
 दिखलाता  कि  तीन  मीन  दिन  से  बच्चे  भूखे
 मर  रहे  थे  श्रौर  उन  को  भ्रनाज  नहीं  मिल  रहा
 था  ।  हरिजनों  की  स्थिति  विशेषकर  दयनीय
 है  ।  जब  हम  सरकार  से  बात  करते  हैं  तो  वह
 कहती  है  कि  हमारे  पास  भनाज  बहुत  है  t
 मेरी  समझ  में  नहीं  झाता  कि  वह  किस  तरह  से
 ऐसा  कहते  हैं  7  झाज  जो  कूड़ा  करकट  दिया
 ा  रहा  है,  भगर  जमाना  होता  तो  उस  को
 गधे  भी  नहीं  खाते  ।  इस  तरह  की  ज्वार  को
 झाज  मनुष्य  को  दिया  जा  रहा  है  ।  एक  तरफ
 ऐसे  मनुष्य  हैं  पूरी,  पकवान,  भ्रंगूर,  सेव,  मेवे
 मिष्ठान्न  जिन  को  खाने  से  भ्रजीर्ण  होता  है  शौर
 हाजमे  के  लिये  चूर्ण  लेना  पड़ता  है  भौर  दूसरी
 तरफ  गरीब  लोगों  को  भर  पेट  खाना  नहीं
 मिल  रहा  है  |  यह  सोचने  की  बात  है  भ्राज
 बहां  के  लोग  कहते  हैं  कि  हमें  भीख  नहीं
 चाहिये,  उन  को  गेहूं  नहीं  चाहिये,  उन  को
 मोटा  अनाज  चाहिये  मैंने  कहा  कि  मैं  जा कर

 बाबू  जगजीवन  राम  जी  से  प्रार्थना  करूंगा  कि
 उन  को  ज्वार  चाहिये,  बाजरा  चाहिये,  मक्का
 चाहिये  ।  साथ  ही  बह  झाठ  किलो  के  बजाय
 बारह  किलों  दिया  जाये  ताकि  वह  पेट  भर  कर
 भोजन  कर  I

 7  hrs,

 मैं  बतलाना  चाहता  हूं  कि  पोष्टिक  तत्व
 म  मिलने  से  50  परसेंट  लोगों  को  रतोंधी  हो
 गई  है  ।  उन  को  ऑंखों  से  दिखता  नहीं  ।
 मि०  नाहाटा  ने  कहा  कि  i00  बच्छे  मर
 गये  यह  ठीक  है  1  और  हम  ने  एक  ही  दिन  में
 तीन  बच्चों  की  लाशें  देखीं  ।  मि०  नाहाटा  ने
 20  दिन  की  बात  कही  थी  ।  मान  लीजिये  कि
 एक  रोज  में  पांच  बच्चे  मरें  तो  बीस  पंजे  सौ  ।
 सौ  बच्चे  मरना  कोई  बड़ी  बात  नहीं  है  ।
 बह  बच्चे  श्राज  इसलिये  मरते  हैं  कि  उन  को
 बीमारियां  हो  जाती  हैं,  पौष्टिक  पदार्थ  न  मिलने
 से  उनके  पेट  फूल  जाते  हैं  भोर  लहू  के  दस्त  होने
 लगते  हैं  भौर  भ्रन्त  में  बच्चे  मर  जाते  हैं  ।  मैंने
 परसों  जोधपुर  में  *राष्ट्रदूत'  में  पढ़ा  कि बीकानेर
 की  कोलाई  तहसील  में  प्रपोष्टिक  पदार्थ
 मिलने  से  22  भ्रादमी  मर  गये  ।  पहले  मैंने  सोचा
 कि  शायद  कसी  पत्रकार  ने  खामख्वाह  यह
 लिख  दिया  लेकिन  एकमित्न  ने  जिन  पर

 मुझ  को  विश्वास  है  मुक्षको  तार  दिया  कि  भरा
 कर  यहां  देखो  कि  यह  स्थिति  वास्तविक  है
 या  गलत  है  ।

 मैं  कहना  चाहता  हूं  कि भ्रकाल  को  मजाक
 न  समझा  जाय  मैं  तो  समझता  हूं  कि  दुनिया
 भर  के  फालतू  काम  धन्धे  सरकार  बन्द  कर  दै
 झौर  उन  धन्धों  का  बजट  कम  कर  दे,  वह  हीटर
 सप्लाई  करना  बन्द  कर  दे,  रिफरिजरेटर
 सप्लाई  करना  बन्द  करदे,  सोफो  सेट  सप्लाई
 करना  बन्द  कर  दे,  बड़ी  बड़ी  बिल्डिगें  बनाना
 बन्द  कर  दें।  भगवान  के  लिए  उन  को  कुछ  देर
 के  लिए  स्थगित  कर  दे  और  प्रकाल  पीड़ित
 लोगों  को  सहायता  दे  ।  नहीं  तो  भाने  वाले
 समय  में  लोग  प्राप  को  गालियां  देंगे  ।  भाज
 तो  हम  बहुमत  हैं  लेकिन  झाने  वाला  समय
 बतलायेगा  कि  जमाना  गवनेमेंट  को  लानत
 देगा।  भाप  को  सोचना  चाहिये  कि  भाखिर  इस
 समस्‍या  का  समाधान  क्या  है  i  भाप  इस  चीज
 को  समझिये  कि  क्‍या  स्थिति  है  ।

 मैने  झाज  धखबारों  में  पढ़ा  कि  पाकिस्तान
 मे  बार्डर पर  7  भील  लम्बी  धौर  is  फीट  ऊंची
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 दौषार  बनाई  है  लेकिन  [हमारा  400  किलो-
 मीटर  के  लगशग  बार्डर  सूना  पड़ा  हुभा  हहै।
 उन्होंने  उसको  बिल्कुल  छोड़  दिया  है  ।  हमारे
 बहां  मारवाड़ी  में  कहा  गया  है  कि  जब  पोला-
 बन  होगा  वहां  टिड्डी  झंडे  देती  है।  जब  तक
 पाकिस्तान  किसी  एरिया  में  घुम  नहीं  प्रायेगा
 तब  तक  झाप  वहां  की  व्यवस्था  ठीक  नहीं  करेंगे
 मेश  निवेदन  है  कि  उजड़े  गांवों  को  श्राप
 बसाइये  ।  मैं  खाली  राजस्थान  के  बार  में  कह
 सकता  हूं  वह  काफी  खाली  पड़ा  हुमा है  |
 बहां  बंगाल  णिहार  के  प्रादमियों  को  बसने  की

 सहुलियत  दी  जाये।  भ्राज  कहा  जाता  है
 कि  हमारे  शहरों  में  भ्राबादी  बहुत  बढ़  रही
 है  ।  हमारे  राजस्थान  में  बहुत  बड़ा  एरिया
 खाली  पडा  हुमा है  ।  राजस्थानियों  का
 हृदय  बहुत  कड़ा  है  ।  जो  लोग  भी  बंगाल
 श्रौर  बिहार  में  नहीं  समा  पा  रहे  हैं  उन  को
 इसारे  यहां  भेज  दिया  जाये  1

 में  एक  बात  की  ओर  भ्रौर  एक  ध्यान  दिलानः
 चाहता  हूं  कि  यह  खतरा  बढ़  चला  है  कि  भ्रकाल
 बढ़ने  की  वजह  से  न  केवल  सवेशी  ही  मर  गये
 हैं  बल्कि  बच्चे  श्री  सर  जायेंगे।  भ्रगर  भगवान
 कीं  सेहरबानोी  हो  भी  गई  भौर  भ्रगले  वर्ष  वर्षा
 हो  गई  तो  भी  झाने  वाले  समय  में  किसान  इस
 स्थिति  में  नहीं  है'कि  खेती  कर  सके  ।  न  उसके
 पास  हल  है,  म  बीज  हैं  झझौर  नपैसा  है  1  इस  लिये
 झकाल  निषारण  के  लिए  तो  नैयार  ही  रहिये
 लेकिन  यह  दी  सोचिये  कि  उन  को  बेल  देना
 है,  बीज  देना  है  भौर  खेती  के  प्रौजार  देना
 है।  हमारी  राजस्थान  सरकार  इस  मामले  में
 समर्थ  नहीं  है।  भ्राज  कम  से  कम  एक  लाख
 के  करीब  मजबूर  काम  पर  जा  रहे  हैं  ।  दस
 साल  के  बच्चे  को  भाज  एक  रुपया  दिया  जाता
 है  प्रौरत  को  सवा  रुपया  दिया  जाता  है  शौर
 जर्द  दा  ढेढ़  दपया  दिया  जाता  है  |  प्रगर  इसका
 'छुषरेज  लगा  लिया  जाये  प्रौर  एक  परिवार
 कै  सब  पग्रादमी  भी  काम  करें  तो  भाप  ध्रन्दाज

 शमाइये  कि  वहां  की  सरकार  को  कितने  लाख
 कपये  रोजाना  खर्च  करने  पड़ते  होंगे।  मैं  प्रपप
 से  कहना  चाहत  हूं  कि  हम  भीख  मांगना  तो

 AGRAHAYANA  6,  890  (SAKA)  Drought
 Conditions  (M)

 सीख  ही  गये  हैं।  कोई  ऐसा  देश  नहीं  है  जिसके
 हम  कजेंदार  नहीं  है  ।  हमारे  यहां  कहा  गया  है
 कि  होग्या  सो  तो  भाग्य  भी  ।  इसका  मतलब  है
 कि  जब  बेशर्मी  भाई  ही  गई  तो  थोड़ा  भौर
 मांग.लीजिये,  लेकिन  राजस्थान  के  प्रकाल  को
 दूर  करने  के  लिए  जो  भी  मांग  की  जाये  उससे
 उन  भी  मदद  कीजिये  t  मैं  भापसे  भीख  नहीं
 मांग  रहा  हूं  1  मैं  मानवता  के  नाते,  मनुष्यता  के
 नाते  भाप  झजें  कर  रहा  हूं  1
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 मैं  इस  बात  की  श्रोर  भी  ाप  का  ध्यान
 दिलाना  चाहता  हूं  कि  गंगानगर  के  साथ
 बड़ा  भन्याय  हा  है।  उस  से  कहा  जाता
 है  भाखरा  नहर.  है,  राजस्थान  नहर  है,  हिम
 कैनाल  है  1  लेकिन  सरकार  की  उदार  नीति
 के  कारण,  शत्रु  को  पनपाने  की  नीति  के  कारण
 पाकिस्तान  को  पानी  देने  के  कारण  गंगानगर
 का  पानी  50  परसेंट  रह  गया  है:  इस  कारण
 से  वहां  के  किसानों  के  खेत  सूखे  पड़े  हैं।  वहां
 पानी  नहीं  पहुंच  रहा  है  लोग  ब्राहि  वाहि
 कर  रहे  हैं  भोर  मुप्त  को  सब  लानत  देते  हैं
 कि  हमें  ने  समझा  था  कि  तुम  किसान  के  बेटे
 हो  भौर  तुम  को  लगातार  चार  बार  चुन  कर
 लोक  सभा  में  भेजा  है,  मगर  तुम  हमारे  लिये
 बोलते  क्‍यों  नहीं  हो  ?  मैं  यहां  बोलता  हूं
 तो  कोई  सुनता  नहीं  है,  सुनता  है  तो  किसी
 के  कानों  पर  जुं  नहीं  रेंगती,  हम  कया  करें  ny
 गुरु  नानक  ने  कहा  है  :

 भ्रापे  दिया  सो  दूध  बराबर,  मांग  लिया  सो  पानी,
 रगड़  लिया  सो  रक्त  बराबर  कह  गुरु  नानक  बाजी।।

 भी  प्रोॉोकार  लाल  बेरणथा  (कोटा)  ;
 पार्टी  छोड़  कर  शा  जाझो  1

 श्रों  ०  ला०  बारूपाल  :  छोड़ो,  तुम्हारी
 प्रार्टी  में  क्या  रक्खा  है  ?

 गंगानगर  में  तीन  तहसीर  हैं  जिन  में
 से  विशेषकर  सूरतगढ़,  दूसरी  रायसीनगर  धौर
 झनूपगढ़  यह  भतदइरिगेटेड  हैं  भ्ौर  धंजर  पढ़ी
 हैं  -  उन  की  स्थिति  जैसलमेर  धौर  बाढ़वेद
 से  झच्छी  नहीं  है  1  इसी  तरह  से  वीकामर
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 [at  To  ला०  बारुपाल]
 की  कोलाई  तहसील  है  ।  भौर  भी  तहसीलों
 की  स्थिति  इतनी  खराब  है  कि  मैं  उस  को
 बतला  नहीं  सकता  ।  मैं  समझता  हूं  कि  श्री
 'खगजीवन  राम  गरीब  धर  में  पैदा  हुए  हैं
 धौर  वह  गरीबों  की  स्थिति  को  जानते  हैं  ।

 जिनका  काम  पड़ा  इन  मन  से  सो  साधू  मत  की
 गति  जानें,

 व्यावहारिक  की  गति  व्यावहारिक  जानें,
 व्यवहारिक  की  गति  व्या  बांझ

 पहचाने  ॥

 जो  मां  बच्चा  जनती  है  उस  को  ही  पता  होता
 है  कि  प्रसव  पीड़ा  क्‍या  होती  है  ।  जो  स्त्री
 बांझ  होती  है  उस  को  प्रसव  पीड़ा  का  पता
 नहीं  होता  ।  मंत्री  महोदय  कृषकों  श्रौर
 गरीबों  की  हालत  को  जानते  हैं  ।  उन  को
 चाहिये  कि  राजस्थान  की  अधिक  से  अधिक
 मदद  करें  भर  जो  गरीब  लोग  हैं,  प्रकृति
 ga  हैं,  धरती  जिनका  बिछौना  है,  भ्रासमान
 छत  है,  उन  की  दयनीय  स्थिति  का  ध्यान
 रक्खें  ।  मैं  इस  संबन्ध  में  भ्रधिक  नहीं
 कहता  चाहता  क्‍योंकि  भोर  भी  सदस्य
 बोलेंगे  ।  हमारे  श्री  नहाठा  भी  बोलेंगे,
 लेकिन  उन  की  दर्देभरी  स्थिति  से  झांखें  नहीं
 बन्द  की  जानी  चाहिये  ।  प्रगर  मैं  एक  बात

 कहूं  तो  श्री  जगजीवन  राम  जी  बुरा  न  मानें  ।
 इमारे  यहां  मारवाड़ी  में  कहते  हैं  कि  :

 झाप  करे  सो  है  देवता,  क्यों  करे  सो  मनुष्य,
 क्यों  ही  न  करे  वह  है  डंगर  ।

 जो  झपने  झाप  करता  है  वह  देवता  है,  जो
 दूसरों  के  कहने  से  करता  है  वह  मनुष्य  होता
 है  धौर  जो  कहने  से  भी  नहीं  करता  वह
 जानवर  होता  है  ।  इस  से  बड़ी  भौर  कोई

 गाली  नहीं  हो  सकती  ।  बाबूजी बुरा  न  मानें  t
 मैं  उन  की  बड़ी  इज्जत  करता  हूं  ।  लोग
 मुझे  उन  की  छाया  समझते  हैं  भोर  वह  हमारे
 ऊपर  छाया  के  समान  हैं  लेकिन  लोगों  की  जो

 स्थिति  है  बह  एक  कटू  सत्य  है।  दूसरी  कोई
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 सरकार  होती  तो  हम  उस  को  उलट  देते,
 लेकिन  हम  करें  क्या  ?  जब  मैं  यह  दर्देभरी
 कहानी  कहता  हूं  तो  लोग  कहते  हैं  कि  मैं
 बड़ा  भावुक  हूं,  श्रोर  यह  कह  कर  टाल  देता
 है।  मैं  भावुक  नहीं  हूं  ।  प्रन्तर  केवल  इनना
 है  कि  जब  दो  भादमी  कोई  काम  करते  हैँ
 सो  एक  दिमाग  से  काम  करता  है  श्रौर  दूसरा
 हृदय  से  काम  करता  है  ।  कोई  दिमाग  को
 पास  रखता  है  कोई  हृदय  को  पास  रखता
 है  ।  लेकिन  जो  दिमाग  से  काम  करता  है  वह
 भाघा  बेईमान  होता  है  7  हृदय  से  काम  करने
 वाला  मां  के  समान  हता  है  उदाहरण
 यह  हैं  सकता;है  कि  दिमाग  तो  होता  है  बाप
 का  भ्रौर  हृदय  होता  है  मां  का  ।  मां  नौ  महीने
 बच्चे  को  पेट  में  रखती  है  श्रौर  जब  वह  बाहर
 श्ाता  है  तो  हृदय  से  उस  का  पालन  करती
 है  ।  बाप  तो  दो  मिनट  के  बाद  ही  उस  को
 दूर  कर  देता  है  ।  मंत्री  महोदय  दिमाग  से
 काम  न  कर  के  मां  की  तरह  हृदय  से  काम
 करें  |

 MR.  SPEAKER:  I  hope  now  Mr.
 Barupal  agrees  that  this  is  much  bet-
 ter  than  a  Calling  Attention  Notice.  I
 hope  at  least  now  he  realises  that  so
 many  Members  can  speak.  Sometimes
 if  an  hon.  Member  realises  his  mis-
 take,  it  is  al)  right,  It  is  not  too  late
 even  now.  I  am  glad  that  so  many
 Members  can  speak  on  famine.  A
 calling  attention  would  have  meant
 just  one  minute  for  him  and  nothing
 more,  Now  he  has  spoken  and  s0
 many  other  will  speak.
 Now,  one  hour  is  not  enough.  I  rea-

 lise  it.  A  large  number  of  people
 want  to  participate.  So  we  shall  ad-
 journ  this  discussion  at  6  o‘clock  and
 taken  up  tHe  half-an-hour  discussion.
 This  discussion  can  be  resumed  on
 some  other  day,  whenever  it  is  conve-
 nient  for  the  Minister.  On  some  other
 day  we  can  start  at  6  and  discuss  it
 for  |  or  -l|2  hours,  so  that  we  may
 have  a  fuller  discussion.  This  is  not  a
 discussion  where  there  is  much  con-
 troversy.  All  parties  want  relief.

 Dr.  Karni  Singh,
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 भी  झोकार  लाल  बेरा:  इनको  किस
 सरह  से  बुलाया  गया  है  पार्टी  के  हिसाब  से

 बुलाया  जाना  चाहिये  t  पहले  प्रापने  स्वतंत्र
 थार्टी  से  रंगा  साहब  को  बुलाया  ।  भव  दूसरा
 नम्बर  जन  संघ  का  है

 डा०  कर्णों  सिह  (बोकानेर)  :  मैं  भी
 राजस्थान  का  हूं

 a  there  लाल  बेरथा :  लेकिन  पार्टी
 के  हिसाब  से  होना  चाहिये  :  इस  तरह  से
 कभी  नहीं  हो  सकता  ।

 MR.  SPEAKER:  You  will  get  your
 chance,  but  not  when  you  want.  The
 Speaker  can  call  anybody  who  catch-
 es  his  eye.  If  you  do  not  want  to
 participate,  you  are  free  to  do  what
 you  like.

 aft  where  लास  बेरवा  :  पार्टी  क ेहिसाब
 से  भ्रापको  बलाना  चाहिये  |  यह  कालिंग  एटेंशन
 नहीं  है  ।  न  ही  यह  शार्ट  नोटिस  क्वेश्चन  है  t

 at  नाय्राम  झहिरबार  (टीकमगढ़)  :
 यह  राष्ट्रीय  प्रश्न  है।  पार्टी  का  हसको  प्रश्न
 क्‍यों  बनाते  हो  ।

 भरी  प्रॉकार  लाल  बेरबा  :  लेकिन  पहले
 हमारी  पार्टी  को  बुलाया  जाना  चाहिये  ny
 हमारा  नम्बर  दूसरा  है  1

 Dr.  KARNI  SINGH:  Mr.  Speaker,
 Sir,  I  am  _  grateful  to  you  for
 having  allowed  this  debate  where
 members  from  different  parts  of  the
 House  would  have  an  opportunity  to
 discuss  the  drought  situation.  Last
 time,  whan  we  had  occasion  to  speak
 about  drought  conditions,  many  of  us
 tried  to  get  the  Government  to  accept
 the  fact  that  famine  conditions  did
 in  fact  exist  and  famine  had  to  be
 declared,  Severa]  months  have  gone
 by  since  then  and  this  situation
 has  now  fortunately  been  accepted.
 I  feel  the  approach  to  this  curse
 has  to  be  very  strong  and  well
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 orientated,  because  the  human  suffer-
 ing  involved  ig  so  much.  People  in
 Rajasthan  say  that  this  is  an  unprete-
 dented  famine  and  perhaps  the  worst
 in  fifty  years.  People  from  all  parts
 of  the  country  and  all  sections  of  the
 house  will  have  to  cooperate  to  tide
 over  the  next  six  months,

 I  would  only  say  this:  India  will
 have  to  find  a  permanent  solution  to
 this,  because  constantly  to  depend  on
 foreign  countries  for  aid  is  highly
 humiliating.  Only  recently  I  was  in
 the  USA  on  my  way  back  from  Mexi-
 co,  I  read  some  papers  from  my  own
 country,  which  followed  me  where-
 ever  I  went  to  keep  me  posted  with
 up-to-date  information  Whenever  I
 tead  anything  about  foreign  aid  when
 I  was  out  of  my  country,  it  made  me
 fee]  ashamed  of  myself  that  my
 country  should  go  with  a  begging
 bowl.  As  a  citizen  of  a  free  country,
 I  felt  indignant  that  we  should  take
 a  beggar’s  bowl  and  look  for  aid  from
 countries  which  were  condescending.
 Therefore,  as  a  self-respecting
 nation,  jf  we  want  in  the  years  to
 come  to  stand  on  our  own  feet  and  be
 self-sufficient  in  every  way,  food  and
 food  production  will  have  to  be  given
 a  much  higher  priority.  Famine  is
 one  of  those  problems  that  our
 country  hag  been  afflicted  with  not
 only  now  but  for  centuries,  and  with
 the  aid  of  modern  technology  and
 science  at  our  disposal,  Y  am  quite
 sure  that  a  permanent  remedy  to  thie
 problem  can  be  found  through  better
 use  of  our  river  waters  etc.

 I  would  like  to  say  here,  with  a
 great, deal  offregret,  that  the  teamof

 experts  who  visited  Rajasthan  failed
 to  visit  one  of  the  worst  affected  dis-
 tricts,  and  that  is  Bikaner.  Unfor-
 tunately,  in  spite  of  the  fact  that  I
 had  raised  this  question  here  that
 Bikaner,  Jaisalmer,  Barmer,  Jodhpur
 and  Jalore  were  very  badly  affected,
 thig  district  has  been  totally  neglect-
 ed  by  the  team  of  experts,  Even  the
 Prime  Minister,  when  she  visited
 Rajasthan,  fafled  to  go  to  Bikaner  and
 the  hon.  Minister  of  Food  ang  कैद्धारन
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 culture  also  unfortunately,  was  not
 keen  enough  to  visit  our  area,  and
 the  experts  committee  has  completely
 short-circuited  that  visit.  Now,  I
 do  not  know  way  this  has  been  done.
 I  would  not  like  to  attribute  motives
 because,  as  I  said  at  this  stage  we
 must  all  work  together,  but  I  have  a
 feeling  that  perhaps  the  Government
 and  the  ruling  party  felt  that  since
 they  have  not  been  able  to  elect  a
 Congressman  for  the  parliamentary
 seat  of  Bikaner,  perhaps  the  _  best
 thing  to  do  was  to  ignore  this  area.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNI-
 GATIONS  (DR.  RAM  SUBHAG
 SINGH):  No,  that  is  not  the  reason.

 DR,  KARNI  SINGH:  Well,  I  hope
 it  is  not  so,  I  do  not  want  to  make
 any  unfair  or  any  uncharitable  re-
 mark.

 SHRI  JAGJIWAN  RAM:  It  is  a
 reflex  of  your  thinking.

 DR.  KARNI  SINGH:  That  may  be
 your  thinking.  But  the  fact  remains
 that  I  have  written  to  the  hon.
 Minister  and  I  received  a  __ietter
 while  I  was  in  Mexico.  Even  till
 now  there  has  not  been  any  sign  of
 either  the  hon.  Minister  or  the
 Prime  Minister  taking  the  trouble
 of  visiting  this  area,  They  ere  sitt-
 ing  here  in  Judgment  on  my  mind.

 SHRI  JAGJIWAN  RAM:  We
 eould  not  visit  every  area  of
 Rajasthan.

 DR.  KARNI  SINGH:  7१६  is  _  not
 ‘every  area’  It  is  an  area  which  is
 worst  affected  by  famine.

 SHRI  JAGJIWAN  RAM:  I  did  not
 visit  the  whole  of  Rajasthan.  I  did
 mot  go  to  Barmer.  So,  why  should  I
 go  to  Bikaner?

 DR.  KARNI  SINGH:  Thank  you
 very  much.  But  do  not  go  there
 during  the  next  elections  also.
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 SHRI  AMRIT  NAHATA:  Now
 he  is  speaking  of  the  starving  peo-
 Ple  of  that  area.  But  he  was  in
 Maxico  when  the  people  were  suffer-
 ing.

 DR.  KARNI  SINGH:  I  have  toured
 that  area  before  I  went  to  Mexioo.
 Then,  ]  went  to  Mexico  on  behalf  of
 your  country  as  part  of  the  Indien
 shoots  contingent;  not  as  an_  indivi-
 dual  member,

 SHRI  JAGJIWAN  RAM:  Because,
 that  was  More  important  to  him.

 DR.  KARNI  SINGH:  But  you  are
 the  Minister,  It  is  your  job.

 SHRI  JAGJIWAN  RAM:  I  know
 my  duties,

 DR.  KARNI  SINGH:  When  my
 father  was  the  ruler,  he  did  his  job.

 I  would  very  respectfully  submit
 that  this  team  of  experts  must  visit
 this  district  and  they  must  find  out
 the  problems  of  the  people  of  this
 area,  particularly  as  far  as  drinking
 water  is  concerned.  It  has  been
 brought  to  the  attention  of  every-
 body  that  in  the  western  regions  of
 Rajasthan,  where  water  ig  very  deep’
 not  only  in  Bikaner  but  also  in  Jai-
 salmer  and  Jodhpur,  we  have  to  pump
 water  300  to  400  ft.  and  I  believe  that
 the  subsidy  that  is  given  is  only  Rs.
 24  on  a  well.  I  would  request  that
 this  subsidy  should  be  raised  to  Rs.
 50.

 SHRI  AMRIT  NAHATA:  It  is  Rs.  25
 per  day  for  a  well,

 DR.  KARNI  SINGH:  No,  I  have
 got  the  paper  before  me.  We  all  are
 trying  to  help  the  people  of  Rajasthan
 The  problem  is  the  same.  The  ques-
 tion  of  repair  of  wells  in  the  desert
 areas  where  the  people  do  not  have
 the  means  to  repair  them  themselves
 will  have  to  receive  much  higher
 priority  from  the  government,  and  I
 would  request  the  hon.  Minister  that
 he  should  be  kind  enough  to  see  that
 thig  ७  given  much  higher  priority.  9
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 we  depend  entirely  on  the  people
 with  their  slender  resources  to  repair
 the  wells,  particularly  in  areas
 where  people  have  to  travel  20  to  30
 miles  even  to  receive  good  drinking
 water,  then  it  is  asking  for  the  moon.
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 Then,  I  have  been  told  that  in  cer-
 tain  areas  there  have  been  people  in
 the  famine  camps  who  have  not  been
 paid  for  as  much  as  40  days.  I  would
 Say  to  the  government  that  this  is  a
 period  of  hardship  and  that  in  this
 period  wages  must  be  paid  regularly,
 every  week  or  every  two  weeks,  as
 the  case  may  be.

 SHRI  JAGJIWAN  RAM:  Not  paid
 for  40  days?

 DR.  KARNI  SINGH:  I  will  present
 the  facts  to  you  as  s00n  ag  my  speech
 is  over.

 SHRI  JAGJIWAN  RAM:  Welcome.

 DR,  KARNI  SINGH:  And  this  is
 Rot  the  first  time  it  has  happened.
 About  two  or  three  years  ago,  when
 there  was  a  famine  which  was  not  80
 bad,  wages  were  not  paid  in  time  and
 the  workers  suffered  a  great  deal  of
 hardship.

 As  far  as  camps  are  concerned,
 reports  have  ben  received  from  all
 ever  Rajasthan  that  the  Government
 hag  said  that  famine  camps  wil]  be
 opened  within  a  radius  of  0  miles..
 I  am  afraid  to  say  that  in  some  areas
 these  camps  are  between  20  to  30
 miles  apart.  In  the  present  context  I
 would  request  that  Government
 should  try  and  see  that  famine  camps
 are  opened  within  a  radius  of  0  miles
 80  that  people  can  migrate  to  these
 eamps  quickly.

 As  fer  ap  the  fodder  situation  is
 concerned,  I  believe  that  fodder
 depots  have  been  opened.  Some  of
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 them  are  quite  adequate;  in  some
 areas  they  are  not  adequate  I  request
 that  fodder,  should  be  made  availabie
 at  a  place  where  the  cattle  can
 migrate  and  water  is  available.  Of
 course,  in  the  desert  it  means  places
 close  to  wells  where  pumping  arran-
 gement  is  possible.

 But  some  of  the  cattle  in  Rajasthan,
 particularly  the  Rathi  breed  of  cows,
 which  are  very  famous,  are  being
 wiped  out  and  it  will  be  years  be-
 fore  we  can  raise  this  type  of  cows.
 I  think,  we  will  have  to  work  twice  as
 hard  if  we  want  to  save  these  cattle.
 We  have  to  set  apart  grazing  lands  in
 these  areas;  these  are  our  prairies,

 The  price  of  fodder  has  been  raised
 by  the  Rajasthan  Government  from
 Rs.  8  to  Rs,  l  per  quintal  in  the  last
 few  weeks,  I  do  not  know  why  this
 has  happened.  Fodder  should  be  sub-
 aidised,  We  are  facing  a  hardship  per-
 haps  not  known  in  the  last  50  years.
 I  would  request  that  fodder  prices
 should  be  brought  down  to  be  made
 available  within  the  purchasing  capa-
 city  of  the  farmers,

 The  subsidies  that  are  given  to  far-
 mers  for  buying  this  fodder  and  cheap
 food  should  be  made  available  to
 them  expeditiously  so  that  they  can
 get  it  as  quickly  as  possible.

 The  labourers  working  for  a  whole
 day  cannot  serve  with  240  grammes
 of  foodgraing  per  day.  The  demand  is
 that  this  should  be  raised  to  20  kilos
 a  month.

 On  the  lift  channel  construction
 work,  I  believe,  the  wages  are  paid  at
 the  rate  of  Rs.  195,  per  00  cubic  feet.
 These  are  very  difficult  times,  The
 lift  channel  work  ig  in  the  famine
 belt  and  people  are  requesting  that
 these  wages  should  be  paid  at  a
 slightly  higher  rate.

 SHRI  JAGJIWAN  RAM:  They  are
 being  paid  Rs.  180  every  day,  I  think.

 DR.  KARNI  SINGH:  Ra.  1/96
 300  cubic  feet,  The  work  ie

 per
 being
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 done  between  Lunkaransar  and  Bika-
 ner  which  is  right  in  the  middle  of
 the  drought  area.  I  do  not  know  whe-
 ther  the  Minister  knows  it.

 SHRI  AMRIT  NAHATA:  The  Canal
 work  is  being  done  by  the  PWD.

 DR.  KARNI  SINGH:  But  they  are
 all  emaciated  people  afflicted  by  the
 famine  and  I  request  that  this
 should  be  taken  up  separately  from
 usual  years  because  the  food  that
 they  get  to  eat  is  not  enough—the
 nutrition  is  not  enough—and  a  man
 cannot  work  hard  enough  to  dig  so
 many  cubic  feet  per  day  on  a_  mal-
 nutrition  qiet.

 Before  I  conclude  I  would  like  to
 express  on  behalf  of  the  people  of
 Rajasthan  our  sincre  and  _  grateful
 thanks  to  our  neighbouring  States
 of  Haryana,  UP,  Maharashtra,
 Madhya  Pradesh,  Gujarat  and  Pun-
 jab  for  their  generosity  extended  to
 ug  to  try  and  help  solve  our  problems
 and  save  the  cattle  wealth  of  our
 country.  I  am  gure  that  such  help
 will  be  forthcoming  in  a  larger  mea-
 ‘Sure  in  the  next  few  months.

 MR,  SPEAKER:  Some  Members
 have  already  said  that  they  will
 speak  on  the  next  day;  for  instance,
 Shri  Dange.  We  have  geen  the  hurry
 of  the  other  people.  Naturally  he  has
 given  way  to  the  other  Members  to
 speak  today.  He  is  a  top  leader  of
 the  Party  inside  and  outside  but  still
 he  has  been  good  enough  to  say  that.
 I  am  very  happy  about  it.  Now,  Shri
 Berwa  is  in  great  hurry;  let  us  hear
 him,

 ली  पॉकार  लाल  बेरणथा  (कोटा)  :  मैं
 झाज  नहीं  बोल  सकता  हूं  ।

 MR.  SPEAKER:  He  may  not  get  a
 chance  next  time,  Shri  Nahata.

 aft  झोकार  लाल  बेरवा:  ब  टाइम  कहां
 है?  अ्रभी  भाधे  घंटे  की  चर्चा  शुरू  हो  जायेगी।
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 MR.  SPEAKER:  You  Will  lose
 your  chance  if  you  refuse  to  speak,  I
 have  called  you.  If  you  do  not  speak.
 you  will  lose  your  chance.  I  am  _  not
 responsible.  I  can  dea]  with  top  lea-
 ders  like  Shri  Dange,  Shri  Atal  Bihari
 Vajpayee  and  some  other  leaders  but
 it  is  very  difficult  to  deal  with  these
 people.

 श्री  पॉकार  लाल  बेरथा  :  भ्रध्यक्ष  महोदय...

 MR,  SPEAKER:  Alj_  right;  Shri
 Nahata  may  give  him  a  chance,  I  have
 to  accommodate  people  from  Rajas-
 than  and  he  comes  from  that  area.

 श्री  ओकार  लाल  बेरवा  :  भ्रध्यक्ष  महोदय,
 मुझे  बड़े  श्रफ़सोस  के  साथ  कहना  पड़ता  है  कि
 यद्यपि  सदस्य  यहां  पर  दलीय  श्राधार  पर  चुन
 कर  श्राते  हैं  भ्रौर  उन  को  उसी  के  भ्रनुसार  इस
 सदन  में  सीट  दी  जाती  है,  लेकिन  अभी  स्वतंत्र
 पार्टी  की  शोर  से  श्री  रंगा  के  बोलने  के  बाद
 बारी  के  प्रनुसार  जनसंघ  के  सदस्य  को  नहीं
 बुलाया  गया  ।  मुझ  बड़ा  दुख  है  कि  यहां  पर
 प्रजातंत्र  के  सिद्धांतों  की  उपेक्षा  की  जा  रही  है
 श्रौर  पू  जीवाद  पनप  रहा  है  1

 हमने  हमेशा  देखा  हे  कि  राजस्थान  म
 सर्दी  के  बाद  भ्रकाल  पड़ता  है,  क्योंकि  गर्मी
 में  पानी  सूख  जाता  है  |  लेकिन  दुर्भाग्यवश
 इस  बार  सर्दी  से  पहले  ही  बारिश  न  होने  के
 कारण  सूखा  पड़  गया  ।  राजस्थान  में  सूखा
 पहली  बार  नहीं  पड़ा  है,  वहां  पर  कई  सालों  से
 सूखा  पड़  रहा  हू  ।  लिकिन  हमारी  सरकार  ने
 भेड़िये  शौर  गड़रिये  की  कहानी  की  तरह  इम
 को  मज़ाक  समझ  लिया  शौर  सोचा  कि  ये  लोग
 तो  हमेशा  चिल्लाते  प्राये  हैं  -  मैं  समझता  हूं  कि
 राजस्थान  वालों  का  चिल्लाना  स्‍भनुदित  नहीं
 था।

 हमारा  यह  दुर्भाग्य  है  कि  राजस्थान
 नहर  भधूरी  पड़ी  है।  उस  का  एक-चौथाई
 हिस्सा  बना  कर  छोड़  दिया  गया  है  ।  प्रगर
 राजस्थान  नहर  बन  जाती,  तो  डिफेंस  की
 दृष्टि  से  हमारा  बाडेर  एरिया  सुरक्षित  हो
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 जाता  और  राजस्थान  को  भी  पर्याप्त  मात्रा  में
 चानी  मिल  जाता,  लेकिन  शायद  विदेशियों  के
 नदबाव  या  धन  के  प्रभाव  के  का  रण  ऐसा  नहीं  हो
 पाया  है।  जब  मैं  देखता  हूं  कि  यहां  पर  मंत्रियों
 की  फ़ौज  बढ़ती  जा  रही  है,  तो  धन  के  प्रभाव
 की  बात  मेरी  समझ  में  नहीं  प्राती  है।  राजस्थान
 नहर  को  बना  कर  जैसलमेर  तक  ले  जाया  जा
 सकता  था,  जिससे  उस  क्षेत्र  में  पानी  की  व्यवस्था
 हो  सकती  थी  ।

 झाज  राजस्थान  में  2  लाख  श्रादमी  भौर
 8  लाख  मवेशी  श्रकाल-ग्रस्त  हैं।  उन  मवेशियों

 'को  पर्याप्त  चारा  देने  की  व्यवस्था  नहीं  है।
 सरकार  की  शोर  से  कहा  गया  था  कि  मवेशियों
 के  लिए  30  कंम्प  बनाये  जायेंगे,  लेकिन  केवल
 18 ही  बनाय  ये  हैं।  उन  कैम्पों  में  36,000

 गाय  रखी  जानी  थी,  लेकिन  रुपये  के  प्रभाव
 में  केवल  3200  गायें  रखने  की  व्यवस्था  हो
 पाई  ह्

 राजस्थान  सरकार  झौर  केन्द्रीय  सरकार
 ने  पिछले  2  साल  में  राजस्थान  में  52  करोड़
 रुपया  खर्चे  किया  हू  ।  वहां  पर  280  नलकूप
 बनाए  गए,  जिन  में  से  38  चालू  थे  ।  उन

 'नलक्पों  की  क्षमता  चार  हज़ार  गैलन  से  ले-
 -कर  इक्कीस  हज़ार  गलन  तक  थी  ।  लेकिन
 स्थिति  यह  हू  कि  सूखा  होने  शौर  पानी  न  होने
 के  कारण  सिर्फ़  36  नलकपों  में  पानी  है  भौर
 बाकी  सब  में  ढक्कन  लगे  हुए  हैं।  सरकार  कहती
 हू  कि  हम  उन्हें  गहरा  करेंगे  श्रौर  पानी  की
 व्यवस्था  करेंगे  |  हमारे  पूछने  पर  बताया  गया
 कि  चूंकि  बिहार  में  प्रकाल  पड़ा  था,  इसलिए
 सारे  पम्प  वहां  भेज  दिये  गये  ।  सरकार  की
 उपेक्षा  नीति  का  यह  एक  सुबूत  है  ।

 राजस्थान  में  36  हज़ार  गांव  हैं,  जिन  में
 से  24  हज़ार  गांवों  में  म्रकाल  घोषित  हुभा  है  |
 लेकिन  कुछ  गांव  ऐसे  हैं,  जो  नहरी  एरिया  में

 हैं,  जहां  लिफ्ट  इरिगेशन  नहीं  &  लेकिन  फिर
 भी  वे  भ्रकाल  के  प्रास  बने  हुए  हैं  |  कुछ  क्षेत्र
 राजनैतिक  झाघार  पर  प्रकाल  ग्रस्त  भौर  सूखा-
 अस्त  घोषित  किये  जा  रहें  हैं  जब  कि  जित
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 एरियाज़  में  झकाल  शौर  सूखा  है,  उत  को
 छोड़  रखा  है  |  कहा  जाता  है  कि  उदयपुर,
 सवाई  माधोपुर  भौर  बांसवाढ़ा  के  बारे  में
 जांच  की  जा  रही  है  भौर  पाली,  गंगानगर,
 भरतपुर,  जयपुर  तथा  कोटा  के  बारे  में  रिपोर्ट
 तो  भा  चुकी  है,  लेकिन  उस  पर  विचार  होना
 बाकी  है।  सवाई  माधोपुर  का  कुछ  हिस्सा  झभी
 भी  प्रकाल  के  मुंह  में  पड़ा  हुआ  है  भौर  वहां
 खाने  को  कुछ  नहीं  मिल  रहा  है  |  तो  यह  एक
 राजनीतिक  प्राधार  पर  हस  तरह  की  सौदेबाज़ी
 करना  झौर  प्रकाल-प्रस्त  व  सूखा-प्रस्त  एरिया
 बताना,  यह  कहां  तक  ठीक  है  ?  मेरे  पास  एक
 तार  झाया  हुभा है,  बीकानेर  के  कोलायत  क्षेत्र  के
 कैम्प  से,  जा  कम्प  शापने  मजदूरी  के  खोल  रखे  हैं,
 उस  क्षेत्र  में  ‘15-15  दिन  हो  गए  पैसे  नहीं
 मिले  हैं  .  जो  हमारा  एक  प्रकाल  कोड़  बना
 हुआ  है,  उसमें  परिवतन  होना  चाहिए  ।  बह
 ऐसा  बना  हुभा  है  कि  चाहे  सूखा  पड़  जाये,
 अकाल  पड़  जाये,  कुछ  भी  हो  जाये  लेकिन  वह
 चोषित  नहीं  किया  जाता  है|  उसमें  तब्दीली
 होती  चाहिए  t  लिकिन  उसके  हिसाब  से  भी
 देखा  जाए  तो  एक  प्रादमी  को  8  छटांक  प्राटा
 मिलना  चाहिए,  दो  छटांक  दाल  मिलनी  चाहिए
 लैकिन  प्रभी  करणी  सिंह  जी  ने  कहा  था  कि
 एक  रुपया  90  पैसा  उनको  दिया  जाता  है  |
 मगर  यह  एक  रुपया  90  पैसा  एक  प्रादमी  को
 नहीं  दिया  जाता  है।  यह  तो  सौ  फीट  मिट्टी
 खोदने  पर  दिया  जाता  है  झौर  एक  झादमी  तथा
 एक  भौरत  से  सौ  फट  मिट्टी  खुदती  है  1  तो
 झ्रादमी  को  एक  रुपया  2  पैसे  भौर  भौरत  को
 78  पैसे  दिए  जाते  हैं  |  ह. 6  बताइये  कि  एक
 रुपया  i2  पैसे  में  किस  तरह  की  मजदूरी  हो
 सकती  है  ?  मैं  झापसे  निवेदन  करना  चाहत।
 हैं  कि  यह  जो  फेमीन  कोड  बना  हुआ  है  इसको
 शो  डालो  चूल्हे में,  इसको  तो  लगाधो  झाग  धौर
 जो  नई  मंहगाई  बढ़  गई  है  उसके  हिलाव  से
 मजदूरों  को  पेट  भर  प्रश्न  दिया  जाए  ।

 रेलवे  ने  कह  दिया  कि  बीस  परसेम्ट  हम
 कटौती  कर  देंगे  लारे  के  बगनों  में  शौर  भाव
 बरी रह  भेजने  के  ऊपर  लेकिन  20  परसेम्ट  से
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 पी  श्रॉकार  लाल  बे  रवा]
 क्या  होता  है  ?  इधर  तो  जानवर  मर  रहे  हैं,
 आदमी  मर  रहे  हैं  भूख  से  श्रौर  हम  चाहते  हैं
 कमाई  करना  ।  यह  बीस  परसेन्ट  कम  करने
 से  क्‍या  फायदा  है  ?  हमारी  सरकार  ने  जो
 चारे  के  मंडार  खोले  हैं  श्रौर  जो  भ्रनाज  के
 मंढार  खोले  हैं,  उनके  पास  पैसा  ही  नहीं  है,
 बह  खरीदें  कहां  से?  उनको  फ्री  मिलना  चाहिए।
 जब  तक  वे  श्पने  पैरों  पर  खड़े  न  हो  जांय
 तब  तक  उनके  लिए  फ्री  राशन  पानी  होना
 चाहिए  ।  मगर  ये  फ्री  का  नाम  नहीं  लेते,  कहते
 हैं  कि  दरा  वैते  कितो  की  छूट  दी  जायेगी
 शलैकिन  यह  पैसा  भ्रायेगा  कहां  से  ?  इन  एरियाज
 के  प्रन्दर  अगर  झकाल  को  देखा  जाये  तो
 जैसलमेर  भौर  कोकरन  के  बीच  [: 8  जो  बेरों
 कौ  झाड़ियां  थी  उनको  काट-काट  कर  भौर  उनकी
 छाल  छील-छील  कर  भादमी  खा  गए।  जब  वह  भी
 नहीं  रही  तो  वहां  से  निकल  गए  ।  वहां  का
 सारा  बार्डदर  एरिया  खाली  हो  गया  ।  इससे
 बाविस्तान  को  भ्रष्छा  दांव  लग  जायेगा  क्योंकि
 घह्दां  से  सारे  भादमी  भा  गए,  झोंपड़े  नष्ट  हो
 गए,  जानवर  सारे  इधर-उधर  हो  गए,  कुछ
 नष्ट  हो  गए  ।  सरकार  को  चाहिए  कि  धगर
 राजस्थान  की  सुरक्षा  करनी  है,  झगर  पाकिस्तान
 से  लड़ना  है,  सीमा  की  सुरक्षा  करनी  है,  तो
 सीमा  के  ऊपर  उनको  वापिस  लाकर  बसाया
 लाए  शौर  उनके  जानवरों  को  रखा  जाए  I
 इस  तरह  का  काम  भगर  सरकार  करेगी  तो
 हां  पर  सुरक्षा  हो  सकती  है  बरना  दुएमन
 किसी  भी  समय  वहां  धा  सकता  है  1

 जिस  मन्तवी  साहब  कह  रहे  थे  कि  दो
 करोड़  रुपया  भौर  झभी  प्रधान  मन्ती  इन्दिरा
 ली  जब  वहां  गई  थी  तो  उन्होंने  दिया  था  ।
 उन्होंने  भ्राते  ही  कहा  कि  दो  करोड़  रुपया  भोौर
 देंगे  ।  एक  करोड़  रुपया  पहले  दिया  धौर  दो
 करोड़  यह,  इस  तरह  तीन  करोड़  रुपया  क्‍या
 l2  लाख  भादमियों  भौर  8  लाख  पयुभों  के

 लिए  पर्याप्त  है  ?  कहां  तक  यह  उनकी  जरूरतों
 के  लिए  पर्याप्त  हो  सफता  है  ?  एक  करोड
 स्पया  तो  घभुदान  के  कप  में  कलकत्ता,  बम्बई
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 या  भौर  जगह  जो  व्यापारी  हैं,  जो  राजस्थान
 से  गए  हैं  उन्होंने  हमदर्दी  दिखाई  है  श्रौर  एक
 करोड़  रुपया  दिया  है।  तो  क्या  सरकार  इसकी
 जिम्मेदार  नहीं  है  ?  केन्द्रीय  सरकार  शर
 राज्य  सरकार,  दोनों  को  चाहिए  था  कि  दे
 मिलकर  पर्याप्त  मात्ना  में  धन  जुटायें  ।  भ्रभी

 मुख्य  मन्त्री  सुखाड़िया  ने  स्वयं  कहा  है  कि  जब
 तक  60  करोड़  की  रकम  नहीं  होगी,  तब  तक
 यह  राजस्थान  का  दुर्भाग्य  समझना  क्योंकि  उन
 के  पास  पैसा  नहीं  ही  है  और  पैसा  नहीं  है  तो
 क्या  करेंगे  ?  उनके  पास  तो  सिर्फ  मंत्रिमंडल
 बढ़ाने  के  लिए  पैसा  है,  भकाल  वालों  के  लिए
 पैसा  नहीं  है।  मैं  चाहता  हूं  कि  केन्द्र  सरकार
 जौर  राज्य  सरकार  मिल  कर  इसका  जो  उपाय
 प्रभी  होना  है  उस  उपाय  को  भ्रभी  करें।  यह  नहीं
 कि  हम  इतने  हजार  कुयें  खोद  देंगे,  इतनी
 बिजली  लगा  देंगे,  इतने  खम्भे  गाड़  देंगे  ।  यह
 तो  भागे  की  योजना  है  लैकिन  झभी  उनको
 बचाता  है । भभी  मौत  के  मुंह  स ेनिकाल  कर
 उनकी  रक्षा  करनी  है।  इसके  बाद  श्रौर  धन

 जुटांकर  ऐसे  उपाय  किये  जायें  जिससे  कि
 सारा  भझकाल  खत्म  हो  जाये  शौर  श्राइन्दा
 अकाल  न  प्राये  ।

 कितना  दुर्भाग्य  है  कि  थोडी  सी  घमकी
 देते  ही  भ्राधा  पानी  पाकिस्तान  को  दिया  जा
 रद्दा  है।  भगर  वही  पानी  राजस्थान
 के  प्रन्दर  शा  जाये  तो  गंगा  नगर  वाडमेर
 शौर  जैसलमेर  बगेरह  हरे  भरे  हो  जायें  ।
 'चमेती  द्रौर  जापान  इंजीनियरों  ने  उसका
 सर्वेक्षण  भी  कभी  का  कर  रखा  है  कि  हम
 इसको  हरा  भरा  कर  देंगे  लेकिन  भ्रभी  तक
 इनका  सलाह-मण्विरा  ही  नहीं  हो  पाता  ।  न
 यह  सरकार  स्वयं  करती  है  प्रौर  न  करने  देती
 है  ।  इसने  राजस्थान  को  कटधरे  में  लटका
 रखा  है।  मैं  निवेदन  करता  चाहता  हूं  कि  जो
 भी  रुपया  मिले  वहू  राजनीतिक  भाघार  पर
 वितरित  न  हो  7  66-67  में  जो  भ्रभी  काम

 हुमा  मा  उसमें  50  लाख  to  का  जोटाला

 हमा  है  भर  प्रभर  उस  प्रास  लाख  रुपये  की
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 डिटेल  झाप  पूछें  तो  मैं  बता  सकता  हूं  ।  उस
 वर्ष  7  सड़कों  का  काम  हाथ  में  लिया,
 उसमें  से  एक  सड़क  का  काम  पूरा  हुप्मा--
 कनोड़  से  पचभदरा  रोड  और  i6  सड़कों
 अधूरी  ही  पड़ी  हुई  हैं।  सावंजनिक  निर्माण
 विभाग के  भ्रनुसार  एक  मील  में  जो  ग्रेवल  रोड
 बनाई  जाती  है,  उसमें  42  हजार  रुपये  खर्च
 होते  हैं  -  इस  रोड  पर  291,523  द०
 खर्च  हुए  हैं  |  रामसर  से  चौहटन  25
 मील  का  टुकड़ा  हाथ  में  लिया  जिसमें  से
 6.4  मील  का  टुकड़ा  पूरा  हुआ  जिस  पर
 22,  uy  666  to  at  हुआ  ।  लेकिन  42
 हजार  छोड़  कर  झगर  50  हजार  से  भी
 हिसाब  लागया  जाए  तो  8  लाख  ही  खर्च
 होना  चाहिए  था  -  इस  तरह  4  लाख  खा
 गए  |  बाड़मेर  से  बदारमोद  रोड  7.4
 मील  बनी  श्रौर  खर्च  हुआ  1,72,160
 Yo  |  गडरा-संकरा  रोड  केवल  .6
 मील  बनी,  उस  पर  खर्च  झाया  4,63,000
 मोहल्ला-गुड़ा  रोड 1.  4  मील  बनी  जिस  पर
 3,  30,  212  ३०  खर्च  हा  चोरी  मन्ना
 धनाड  भूमिया  os  मील  बनी  जिस  पर
 13,98,000  जचे  हुप्मा  ।  सिंदरी  नोत्तरा  रोड

 चार  मील  बनी  जिस  पर  2,15,81  Fo  खर्च

 हुभा  ।  बालोतरां  नीली  रोड  तोन  मील  बनी,
 2,9  6,562  रुपया  खचं  हुआ  गाराकातला  से
 तुंदला  सात  मील  बनी  जिस  पर  0,28, 562
 रु०  खर्च  हुमा  ।  इस  तरह  से  भाप  देखिए  कितने
 ही  लाख  रुपयों  का  घोटाला  हुभा  ।  श्रब  श्राप
 सोच  लें  कि  वह  तो  फिर  एलेक्शन  के  दिन
 थे  67  में  एलेक्शन  लड़ना  था  इसलिए
 रुपया  और  कहां  से  जुटाते  ।  धोतियां,
 पोतियां,  लंगोटिया,  यानी  मजदूर  का  नाम
 लिख  दिया  धोतियां,  बाप  का  नाम  पोतिया
 और  गांव  का  नाम  लंगोटिया  इस  तरह
 से  झूठी  हाजिरी  शौर  झूठे  रजिस्टर  बना
 कर  साशा  रुपया  खा  गए  ।  मैं  चाहता  हूं
 कि  केम्द्रीय  सरकार  शौर  राज्य  सरकार
 दोनों  की  तरफ  से  भ्रधिकारी  नियुक्त  हों
 जोकि  उन  रजिस्टरों  की  चेकिंग  करें  और
 जांच  करके  जो धष्ट  भ्रधिकारी  हैं,  जो
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 भ्रकाल  राहत  का  फायदा  उठाना  चाहते  हैं,
 उनको  उचित  दंड  दिया  जाए  in  मेरे  कोटा
 में  कई  एक  एरियाज़  ऐसे  हैं  इन्दगढ़
 नायब  तहसील  बगैरहू  जो  पूरे  के  धरे
 भ्रकाल  में  हैं  लेकित  उन्हें  कोई  देखने
 वाला  नहीं  है,  कोई  ध्यान  देने  वाला  तहीं
 है  ।  सवाई  माधों  पुर  का  पूरा  एरिया
 भरकालपग्रस्त  है,  कोई  नहीं  देखता  ।

 झौर  दूसरे  क्‍या  हैं  कि  जो  हाकिम  हैं,
 जो  सिंचाई  के  भ्रफसर  हैं,  उन्होंने  क्या
 फायदा  उठाया  है  कि  पानी  देते  हैं  तो  एक
 पम्पी  निकाल  देते हैं  भौर  कहते  है ंकि  पांच
 सौ  रुपया  लाकषों  तो  देंगे  नहीं  तो  नहीं  देंगे  ।
 उन्होंने  इस  तरह  काल  पैदा  कर  दिया  है।
 तो  यह  है  स्थिति  चल  रही  है  जिसको  कोई
 संम्हालने  वाला  नहीं  है|  दूसरी  तरफ
 दवाओं  के  नाम  पर,  दूध  के  डिब्बे  के  नाथ
 पर  श्रौर  तरह-तरह  से  लोग  फायदा  उठा
 रहे  हैं।  मेरे  एरिया  के  भ्रन्दर  कई  'हिपोज
 में  ऐसी-ऐसी  घास  पड़ी  है  कि  जिसको
 जानवर  तो  क्या  कहें.  कोई  सूंधघता  तक  नहीं,
 जिसको  कोई  खा  ही  नहीं  सकता  है।  भ्रनाज
 ऐसा  पड़ा  है  जिसको  जानवर  ी
 खायें  तो  बीमार  पड़  जायें  लेकिन  प्रादसौ
 बेचारे  उसको  श्वा  रहे  हैं।  इसको
 देखने  वाला  कौन  है  ?  इसलिए  मैं  याहता  हूं
 कि  इसका  स्थाई  हल  ढूंढा  जाये।  राज-
 स्थान  का  धकाल  शौर  सूखा  यह  कोई
 झाज  का  सवाल  महीं  है।  यह  हमेशा  का
 सवाल  है  ।  जरा  मा  केरल  में  हाहाकार
 मचता  है,  तोड़-फोड़  होती  है,  हड़ताल
 होती  है  सो  हमारे  मन्खी  लोग
 वहां  भागते  हैं  मय  दलबल  के  साथ
 दौर  हमारे  राजस्थान  की  बेचारी  गरीब
 जनता  जो  कभी  ऊंचा  मुंह  करके  बोलती
 भी  नहीं  श्रौर  जिसकी  टैक्सों  के  बारे
 खाल  उधेड़  ढाली  ,  वह  धाज  दाने-दाने  के
 लिए  मोहताज  हो  रटी  है।  मेरा  निेवन  है
 कि  राजस्थान  के  मूखे  से  युद्ध-स्तर  पर
 निपटना  होगा  ।  बार्डर  पर  से  जितने  बोग
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 [aft  प्रौकार  लाल  बेरवा]
 गए  हैं  उनको  वापिस  बुला  कर  बसाता
 होगा  ।  यह  नहीं  कि  जो  965  में  पा-
 किस्तानी  गए  हैं  उनको  बुला  कर  वापिस
 बसाया  जाए।  जो  लोग  ऐसे  बस  गए  हैं
 उन्हें  निकाला  जाए  श्रौर  उनकी  जगह  जो
 बेचारे  भ्रभी-प्रभी  गांव  छोड़  कर  गए  हैं
 उन्हें  बसाया  जाए।  मैं  तो  एक  प्रश्न  किया
 था  इस  बारे  में  तो  मन्‍्त्री  जी  ने  जवाब
 दिया  था  कि  कुछ  पाकिस्तान  चले  गए
 थे प्रौर  वे  आकर  बस  गए  हैं,  उनको
 निकालना  मुश्किल  है  ।  यह  नहीं  होना
 चाहिए ।  जो  गये  हैं  बेचारे  गांव  के  गरीब
 गये  हैं,  जानवरों  को  लेकर  गये  हैं,  उन  को
 वापस  बसाना  होगा  और  उन  को  बसाना
 चाहिये  ।

 मैं,  श्रीमत्‌,  प्रापके  द्वारा  निवेदन  करूंगा
 कि  राजस्थान  के  मसले  को  कम  मसला
 नहीं  समझना  चाहिये,  इस  मसले  को  युद्ध-
 स्तर  पर  निबटना  चाहिए  |  श्ागे  की
 स्कीम  के  घारे  में  नहीं  सोचना  चाहिए,
 झागे  की  जब  सोचेंगे  जब  इनके  प्राण  बच
 जायेंगे,  इन  की  जान  बच  जायेगी,  नहीं  तो
 l2  लाख  आदमी  द्रौर  i8  लाख  जानवर
 मौत  के  मुंह  में  हैं  ।
 SHRIMATI  SUDHA  REDDY  (Ma-

 dhugiri):  Mr.  Speaker,  of  all  the  pes-
 tilences  that  can  affect  man,  perhaps
 famine  is  the  worst.  Take  the  ravages
 of  nature,  famine  or  fever,  or  the  ra-
 vages  that  can  be  inflicted  by  man
 upon  man,  and  perhaps  by  man  upon
 woman!  like  war.  I  think  famine  com-
 bineg  the  worst  of  all  these  ravages
 in  that  when  there  is  g  situation  of
 famine,  man  is  at  war  with  himself
 and  with  the  whole  community,  with
 his  surroundings.  He  is  feverish;  he
 has  a  sense  of  ill-being  prevailing  on
 him.  Therefore,  Kautilya  was  not  far
 wrong  when  he  said:

 अर्वोनराणाम्‌  पति:  अंगनानाम्‌
 ऋतुराट्‌  तरुनामू  ् र्चा  नदीनाम्‌  ।
 स्वघम  चारी  नृपति:  प्रजानाम्‌
 गतम्‌  गतम्‌  यौवन  मूभानयन्ति  ।
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 which  meant,  “Common  well-being  to
 man,  a  good  husband  to  a_  beautiful
 damsel,  spring  to  a  tree,  torrential
 rain  to  a  river  and  a  Righteous  King
 to  a  good  people—these  bring  reju-
 venation  to  man.”

 We  have  been  faced  with  famines
 and  pestilences  time  and  time  again,
 quick  often  year  in  and  year  out;  and
 yet,  for  the  last  30  years  we  have  been
 talking  of  nothing  but  temporary  re-
 lief  measures  with  an  intermission  of
 people  speaking  of  Jong-range  pro-
 grammes  which  are  never  to  come.
 I  think  we  have  had  enough  of  these
 temporary  palliatives  which  help  us
 to  tide  over  the  situation  for  the  pre-
 sent,  but  one  must  remember  that,
 like  all  tcmporary  programmes,  the
 effect  of  the  programme  is  dissipated
 and  it  is  not  really  felt  by  the  com-
 munity.

 I  represent  a  constituency  called
 Madhugiri.  The  name  of  the  area  is
 very  sweet  but  it  is  as  dry  as  a  pri-
 ckly  thorn.  The  whole  area  has  been
 drought-stricken  for  the  last  four
 years,  at  last  this  year  one  drill  has
 been  brought  in  by  an  organisation
 called  AFPRO  in  conjunction  with
 the  Government  of  Mysore;  one  more
 is  to  come.  How  is  it  that  we  have
 not  been  able  to  bring  in  more  of
 these  drills?  The  drills  used  by  the
 agriculture  department  are  pitiful  in
 their  achievement.  Normally,  the
 dril]  tip  gets  stuck  in  the  well,  and
 that  is  the  end  of  the  well.  the  well
 has  to  be  abandoned!

 Then  the  land  development  banks
 which  lend  money  for  digging  wells
 take  50  long  to  process  applications.
 I  understand  that  about  Rs  l0  crores
 have  been  given  all  over  the  country
 by  way  of  aid  for  about  35,000  wells.
 This  is  absolutley  the  bottom  of  the
 minimum.  I  feel  that  at  least  50  per
 cent  of  the  assessed  value  of  the  se-
 curity  advanced  should  be  given  as
 loan  to  cultivators.

 Then,  again,  take  the  state  of  our
 cooperatives,  Usually  in  these  drought
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 affected  areas  repayment  is  a  very.
 difficult  thing  and  therefore,  the  co-
 operative  movement  itself  hag  failed
 in  these  areas.  What  can  be  done  to
 etrengthen  these  cooperatives  and  if
 Necessary  subsidize  even  the  share
 capital,  when  we  are  subsidizing  even
 bad  films  in  this  country,  has  to  be
 thought  of  at  least  for  the  future.

 Minor  irrigation  programmes  have
 been  taken  up,  but  still  one  sees  more
 road  relief  work  going  on  than  minor
 irrigation  in  many  areas.  Quite  qa  few
 of  the  Taluk  Board  Presidents  and
 Taluk  Boards  do  not  realise  that  roads
 have  to  be  maintained.  Once  or  twice
 T  questioned  a  few  Taluk  Board  Pre-
 sidents.  They  said  the  Government
 would  maintain  them.  Therefore,
 therc  seems  tg  be  quite  an  amount  of
 illusion  in  operating  these  short-term
 relief  programmes,  and  I  feel  that  un-
 less  we  take  up  long  term  drought
 relief,  famine  relief,  with  missionary
 real,  nay  even  on  a  war  footing,  no-
 thing  can  be  achieved.

 When  8  specific  provision  was
 thought  of  in  the  draft  fourth  plan  to
 the  extent  of  nearly  Rs.  40  crores,  it
 was  whittled  down  to  Rs.  0  crores
 latter,  I  hear  a  pitiful  provision  of
 Rs.  50  lakhs  has  been  made  for  the
 year  1968-69  which  I  think  igs  quite
 a  shame.

 May  I  also  stress  that  specific  re-
 gional  planning  must  be  contributed

 to.  For  instance,  in  a  taluk of  my  cons-
 tituency  the  Taluk  Board  hag  very
 successfully  experminated  with  ta-
 marind  plantation.  Tamarind  is  a
 tree  which  can  survive  any  drought.
 We  all  know  that.  I  hear  that  each
 tree  pays  back  as  much  as  Rs,  800
 per  year,  Therefore,  why  this  sort  of
 side  line  of  development  should  not
 be  thought  of  in  these  very  dreary
 areag  is  a  matter  for  consideration.

 Sheep  rearing  also  could  be  taken
 up  on  a  large  scale.  It  is  a  pity  that
 a  country  which  perhaps  sent  about
 200  sheep  to  Austrailia  in  the  very
 early  days  is  now  short  of  good  wool.
 Why  should  the  Government  of  India
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 thrive  better  here  from  Australia,  8
 country  to  which  we  sent  them
 earlier?

 With  this  may  I  request  that  the
 hon.  Minister  in  charge  may  give  due
 attention  that  the  whole  Government
 of  India  should  bestow  the  attention
 that  drought  relief  programmes  re-
 quire  and  give  than  such  priority  that
 they  deserve.

 SHRI  K.  LAKKAPPA  (Tumkur):  I
 would  like  to  draw  the  attention  of
 the  Government  to  the  drought  con-
 ditions  prevailing  in  the  country,  Time
 and  again  both  inside  the  House  and
 Outside  the  Government  of  India  has
 been  urged  by  millions  of  people  to
 take  permanent  measures  to  meet  the
 drought  conditions  prevailing  for  tht
 lust  20  vears  under  Congress  rule.
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 The  hon.  lady  Member,  newly  elect-
 ed  from  my  district  has  mentioned
 this  Tumkur  district  and  various  other
 districts  of  Mysore  State.  Chronic
 drought  conditions  are  prevailing
 during  the  last  4  years  and  the
 Mysore  Government  ‘has  urged  the
 Government  of  India  for  financia]  as-
 sistance  to  meet  the  situation.  I  am
 very  sorry  to  say  that  the  Govern-
 ment  of  India  has  mot  made  any
 effort  to  bring  any  permanent  mea-
 sure  in  the  State  of  Mysore.  It  has
 been  brought  to  my  notice  that  in
 the  last  month  a  memorandum  was
 submitted  to  the  Prime  Minister  of
 India  and  also  to  the  President  of
 Indig  pleading  for  financial  assistance
 to  the  Mysore  State  to  meet  the  situa-
 tion  because  continuously  for  the  last
 4  years  drought  conditions  have  been
 prevailing  in  Mysore  State  resulting
 in  loss  of  human  life  and  cattle.  But,
 unfortunately,  the  Government  of
 India  did  not  come  to  their  rescue.  A
 criticism  has  been  levelled  against
 the  team  of  officers  of  the  Central
 Government,  headed  by  one  Mr,  sathe
 who  visited  to  sce  the  drought  condi-
 tion  prevailing  in  that  area,  he  has
 discriminated  in  not  visiting  certain
 districts,  It  has  come  to  my  notice
 that  even  in  famine  the  Government
 of  Mysore  in  collusion  with  the
 ernment  of  India  is  playing
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 [Shri  K.  Lakkappa]
 I  have  to  bring  it  to  the  notice  of  the
 Government  of  India  that  when  Rs.
 3.5  crores  has  been  offered  to  the
 Government  ०04  Mysore,  the  Mysore
 Government  has  used  it  for  political
 purposes  in  view  of  the  Taluk  Board
 elections  and  the  Congress  making
 use  of  this  relief  measure  for  their
 political  ends  and  this  corrupt  prac-
 tice  og  the  Government  of  Mysore
 in  collusion  with  the  Government  of
 India  hag  brought  still  worse  condi-
 tions  prevail  in  the  Mysore  State.
 1751  hrs.
 (Mr.  Depury-SprAKer  in  the  Chair.)

 I  would  like  to  quote  an_  ins-
 tance  where  the  Government  of
 India  officer  visited  certain  parts
 of  the  Mysore  State  which  have  been
 chronically  affetted  and  the  Govern-
 ment  of  Mysore  has  given  a  warn-
 ing  and  asked  the  Government  of
 India  and  the  Members  of  Parliament
 for  help.  But  unfortunately  the  team
 which  visiteq  Mysore,  has  not  taken
 note  of  the  serious  consequences  and
 the  serious  drought  conditions  prevail-
 ing  in  Mysore  State,  especially  in
 Tumkur  district  and  some  other  parts
 of  Mysore  State.  I  would  also  like  to
 say  that  a  discrimination  has  deen
 made  in  asmuch  as  the  Chitaldurg  dis-
 trict  only—because  the  Congresg  Pre-
 sident  comes  from  Chitaldurg  dis-
 trict—  got  aj]  the  relief,  |  am  levelling
 this  charge.  Let  the  hon.  Minister  who
 is  in  charge  of  Agriculture  visit  the
 spot  and  analyse  the  situation  and
 assess  the  situation  and  see  what  poli-
 tics  is  going  on  in  Mysore  State.  Mr.
 Sinde  had  received  several  letters  from
 people  of  my  State  and  also  received
 Memorandums  to  the  Prime  Minister
 of  India  and  the  President  also  that
 a  solution  should  be  found  for  such
 chronic  drought  in  Mysore  State.  I
 would  like  to  say  that  these  chronic
 conditions  prevail  not  only  in  Mysore
 State  but  in  other  parts  of  the  coun-
 try  like  Rajasthan  and  also  in  Bihar
 and  Orissa.  This  was  raised  several
 times.  I  would  like  to  eay  that  nearly
 l  crore  of  people  in  Mysore  State  have
 been  affecteg  as  q  consequence  of
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 these  drought  conditions  prevailing
 continuously  for  the  last  4  years.
 What  is  the  rélief  measure?  Adequate
 relief  measures  have  not  been  pro-
 vided,  and  I  have  been  stressing  be-
 fore  the  Government  of  India  to  see
 that  a  phased  programme  is  drawn  up
 88  a  permanent  measure  to  meet  these
 drought  conditions.  This  area  in  My-
 sore  is  in  the  famine  belt  and  a  per-
 manent  measure  should  be  found  in
 order  to  see  that  relief  is  given  to
 those  areas.  Unfortunately,  the  Gov-
 ernment  have  not  even  recognised
 these  famine  belt  and  even  the  fa-
 mine  code  has  not  been  amended  to
 provide  relief  to  Mysore  State,  It  is
 a  very  sorry  state  of  affairs  that  has
 been  prevailing  in  Mysore  State.

 Let  me  then  take  the  minor  irriga-
 tion  schemes  and  the  major  irrigation
 projects.  Some  of  the  centrally-spon-
 sored  major  irrigation  projects  had  to
 be  financed  by  the  Government  of
 India  and  all  these  minor  irrigation
 schemes  had  to  be  carried  out  by  the
 Mysore  Government;  they  have  had
 to  prepare  them,  and  no  scheme  even
 in  the  drought-striken  areas,  in  near-
 ly  36  districts,  has  been  sanctioned.
 Take,  for  example,  the  question  of
 financia]  assistance.  Let  me  mention
 the  Tirukanapalya  reservoir  in  my
 district.  We  have  been  urging  for  the
 last  2  yearg  that  the  entire  famine-
 belt  area  should  also  come  under
 cultivation;  and  that  project,  which
 is  a  feasible  one,  has  not  been  sanc-
 tioned,  and  it  has  been  neglected  be-
 cause  of  politics.

 I  have  to  criticise  this  Government
 for  not  having  established  any  relief
 schemes  to  gee  that  at  least  some  im-
 provement  may  be  made,  over  the
 past  20  years  of  this  Congress  rule.
 That  being  so,  what  right  has  this
 Government  got  to  exist  in  this  coun-
 try?  I  demand  the  resignation  of
 even  the  Minister,  because,  you  res
 pect  the  Constitution  and  you  say  that
 the  rights  under  the  Constitution  are
 guaranteed  so  far  ag  the  citizens  of
 India  are  concerned.  What  is  the  gua-
 rantee  that  we  have  got  under  the
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 Congress  rule?  We  have  seen  cases
 of  starvation;  cases  of  deaths;  malnu-
 trition;  we  have  seen  severa]  deaths
 during  this  Congress  rule  all]  these
 years,  the  Congress  rule  which  has
 brought  untold  sorrow  to  all  man-
 kind.  I  would  like  to  stress  once  again
 that  the  Government  of  India  should
 institute  an  enquiry  with  regard  to
 the  Government  officers’  team  which
 had  visited  the  Mysore  State,  and
 especially  the  Tumkur  district  which
 has  been  neglected  and  which  hag  not
 been  visited  by  the  officers  concerned
 who  have  not  taken  note  of  the  serious
 drought-conditions  prevailing  there.

 AN  HON.  MEMBER:  Is  Tumkur
 your  constituency?

 SHRI  K.  LAKKAPPA:  There  are
 other  projects  in  other  districts  also.
 Chitaldurg  district  has  been  visited  by
 Mr.  Sathe  because  the  Congress  Pre-
 sident  hails  from  that  district.  What
 Congress  Raj  and  what  Congress  rule

 you  have  got?  (Interruption)  I  am
 not  ashamed  to  say  that  you  are  play-
 ing  politics  here.  in  such  a_  serious
 situation  arising  in  the  State.

 MR.  DEPUTY-SPEAKER:  The  hon.
 Member’s  time  is  up.

 SHRI  K.  LAKKAPPA:  Just  one
 minute.  We  have  been  urging  on  the
 Government  of  India  and  the  Govern-
 ment  of  Mysore  that  a  Famine  Board
 should  be  created  in  each  _  district
 where  chronic  conditions  are  prevail-
 ing.  I  would  like  to  know  what  as-
 sistance  hag  been  provided  by  the
 Central  Government.  What  has
 happened  to  the  resolution  passed  by
 the  Mysore  Assembly  requesting  to
 sanction  Rs.  20  crores  to  meet  the
 situation,  and  what  is  the  financial  aid
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 that  you  have  given?  You  have  given
 only  Rs  3.5  crores  as  financia]  aid.
 I  would  like  to  have  a  categorical  as-
 surance  in  this  behalf.  I  would  ike
 to  urge  on  the  Government  of  India
 that  they  should  maKe  an  enquiry  m
 this  behalf  and  also  see  that  equitable
 finance  assistance  is  distributed  and
 permanent  measures  of  relief  are  for-
 mulated  80  far  as  these  6  districts  of
 Mysore  State  are  concerned  and  in
 other  parts  of  the  country.

 भी  झमूत  नाहाहा  :  प्रध्यक्ष  महोदय,
 हमारे  खाद्य  मन्ती  श्री  जगजीबन  राम  जी
 ने  जो  वक्‍तव्य  यहां  पेश  किया  है  मुझे  कहते
 हुए  बड़ा  दुख  है....

 MR.  DEPUTY-SPEAKER:  He  may
 resume  his  speech  later.
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 SHRI  SHEO  NARAIN:  There  15  nc
 quorum,  Sir.

 SHR!  GADILINGANA  GOWD
 (Kurnool):  Sir,  it  has  been  agreed
 that  the  question  of  quorum  should
 not  be  raised  on  such  occasions.  (In-
 terruption)
 8  hrs.

 MR.  DEPUTY-SPEAKER:  After  it
 has  been  raised,  what  can  I  do?  Let
 the  bell  be  rung.

 The  bell  has  stopped  ringing  and
 there  is  no  quorum.  The  House  stands
 adjourned  till  !  A.M.  tomorrow.
 8.2  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Thursday,  Nov-
 ember,  28,  968|Agrahayang  7,  800

 (Saka)
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